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Thursday, March 24, 1M3;Chaim: 8,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SreaxEr in the Chair]

ORAL ANSWERS TO QUESTIONS

Congress of the Intermational Com-
mission on Irrigation and Drainage

+

*742. Shri Subodh Hansda:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Narayan Reddy:
Shri Lahtan Chaudhry:
Shri 8. C. Samanta:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:
Dr. L. M. Singhvi:
Shri D. N. Tiwary:
Shri Ram Harkh Yadav:
Shri Bibhutl Mishra:
8Shri Shree Narayan Das:
Shri Heda:
Shri Onkar Lal Berwa:
8hri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Tula Ram:
B8hri D, C. Sharma:
8hri D. D. Puri.
8hri Sidheshwar Prasad:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether it is a fact that the
Sixth Congress of the International
Commission on Irrigation and drai-
mage was held in January, 1968;

(b) if so, how many countries parti.
sipated in the conference; and
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(c) the subjecty discussed and the
decisions arrived at?

The Minister of State in the Minis-
try Irrigation and Power (Dr. K. L.
Rav): (a) Yes; Sir.

(b) 34 countries.

(c¢) The following subjects were

discussed:—

(i) Reclamation of saline lands un-
der irrigation;

(li) Sediment in irrigation and

drainage channels;

(iii) Development of deltaic areas;

(iv) Integrated operation of reser-
voirs for irrigation, flood
control and other purposes.

No decisions are taken at such In-
ternationa] Congresses; but the ex-
perience of member countries is éx-
changed by contribution of papers
and discussions which are of great
value to participanta.

Bhri Subodh Hansda: I would like
to know whether there is any formal
membership for this organisation; if
s0, how many member countries did
not attend the conference and whether
Government have any information
why they did not attend the confer-
ence.

Dr. K, L. Rao: There are 58 coun-
tries which are members of thls inter-
national body out of which only 34
attended. The Government is not
concerned as to who attended and whe
did not attend,

Shri Subodh Hansda: I would like
to know whether the question of ex-
change of experts on deputation 1o the
problems—countries, that is, thoss
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who have got this problem of drainage
and irrigation, was also discussed and
whether any resolution was adopted
in that conference to give effect to all
the resolutions for sending experts to
the problem countries.

Dr. K. L. Rao: As [ said in the main
answer, no resolutions are passed at
these international congresses. All
that is done is that papers are dis-
cussed. For example, there were
nearly 90 papers which were dis-
cussed. The experience of each coun-
try is exchanged. Beyond that no
resolutions are passed.

8hri 8. C. Samanta: What are the
conditions to become a member of this
commission? Was there any financial
implication in it?

Dr, K. L. Rao: There is no financial
implication; the only thing is that that
country must have irrigation and that
must be admitted by the international
body.

Shri Bhagwai Jha Asad: Could we
have any idea as to what benefit that
we, being a member-country and as a
result of this conference, derived from
this conference?

Dr. K. L. Rao: India has the unique
distinction of being the founder-mem-
ber of this organisation, It is the only
international organisation which has
got its headquarters in India. Natur-
ally, these problems are of the great-
est importance because India is a
country with the largest amount of
irrigation system in the world. There-
fore the experience of other countries
is extremely valuable to us. The
problems discussed, like saline lands,
have been of immense use to us.

ot ®o wro fyaay : & ag ATAAT
e § 6 feramd w'e g & o &
wrea % sfaf famws ¥ o ot swerd
W GEHEA ¥ e F 6 39 g gEt
wrey At v ey wfafsar df ?
Dr. E L. Rao: [In these meetings
the discussions are caonfined only to
thase four problems which I have

mentioned. Irrigation and drainage as
such were not discussed.
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Shri M. L. Dwivedl: What was the
Indian delegation's contribution to the
conference and what was the reaction
of the other countries?

Dr, K. L. Rao: That is what I am
submitting. The discussions pertain
to these four subjects only; other
subjects are not discussed. Omne was
the problem of salinity, how to reclaim
or bring back saline lands which in
India are as much as 15 million acres.
Quite a lot of useful suggestions were
made by other countries as to how to
recover these saline lands and we are
going to try that in this country.

Shri P. C_. Borooah: May I know
whethe; the process of bottom panel-
ling for the rivers of sorrow, like the
Brahmaputra, was one of the subjects
discussed in the conference; if so,
whether those decisions have been
implemented and with what results?

Dr. K. L. Rao:
that was discussed.

It is not a subject

Shri D N. Tiwary: May I know
whether the irrigation of desert land
or sandy land was discussed and whe-
ther the opinion expressed there is
profitable to the Government of India?

Dr. K. L. Rao: I am afraid that that
is not one of the subjects that was
discussed.

=t orw grew araw : e fafree
X ©H STAGIW W @ § §TORET
wr fe o uwerw ®t aw § R g
oo ¥ G AwENT & % 42 e feed
7 @t wramedt et & o ar ¥ o
wAA w@Tar a1 e gaTt are qyEfraer
t o & gy e wE B e
wihimm fafaedt & w aow v w=w
Femr § fe I wawar € G
o ogew rw aw ¥ A @
% !
Dr. K L. Ras: It is true that im
India we have got irrigation of only

13 per cent at present while the potem-
tial of our resources is such that we
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can irrigate 50 per cent of our saline
land. It will be the endeavour of the
Ministry of Irrigation and Power to
procure irrigation at as early a date
as possible,

«ft ferngfor fasy : wreft et o & s
o form onfm # dfafdy § 9w oo
¥ avaww # fa=me g ) s ol
rr § o' frw onfi & afafaed e
§ v afefrd v damdfr ot &
a1 & ag S g § o g St
¥ g @ X B A dmfaw i
frrar o g § fr oogr fa=srk W
haam @1 wgi  dwgers s
et ot ?

Dr. K. L Rao: Quite a useful in-
formation was oblained as a result of

the discussion on the reclamation of
saline lands.

Shri Shree Narayan Das: May I
know the composition of the Indian
Delegation and the precise nature of
participation and contribution of
Indian experts in this Congress?

Dr. K. L, Rao: There were 236 dele-
gates from all over India belonging to
various States.

ot g wra dwn ;. o #
wg v srgar § fE oo owvhew ¥
TR # e i & art § off
= ¥k fere g @ e W
TR fe ?
Dr. K. L_ Rao: 1 wish it was consi-
dered. That was not considered.

=it fasarmy qwda : st fs woft
et wgra & qamar ¢ firerf o o
framdt & at ¥ s g
wiga gf | A & ag o argw E
w1 W qeHE § 39 2N F qanfers
fedy st m dndwret T
a famre gun agt 97 fard Wt aw
frereft & gweT aga §rafe § 7
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Dr. K L. Rao: As I submitted, the
Congress always discusses only some
specialised problems—four problems
were discussed—and this was not one
of them.

wit forw areraw : wTeY WA oY
T o afedi & gro 9y w7 ww §
o1 W g AR TRt #oges @
wwn & 1 & ag s e g fe
¥ CH FOF § I AT 91 @R w0
¥ ar ¥ oY w1 Ferawwrer soa fear ?

Dr. K. L. Rao: It is quite true that
in India quite g large number of
rivers there are and a lot of water
goes waslefully to the sea, It will be
our endeavour to utilise the water
from the area from which the hon.
Member comes,

Bhri Bade: May I know whether in
this Congress only irrigation of ideas
wag done or whether the question of
tunds for developing countries—that
is the main problem in India—was
alpo discussed?

Dr. K. L. Ras: No, Sir,
not discussed.

That ‘was

Kleeirification of Villages

+
*743. Bhri P. C. Borooah:

Shri M. L. Dwivedl:

Bhrl Bhagwat Jha Asad:
Bhri Subodh Hsnsda:
Bhri 8, C. Samania:

Shri Vishwa Nath Pandey:
Bhri Ramachandra Ulaka:
Bhri Dhuleshwar Meena:
Shri Maheswar Naik:
Bhri Ram Harkh Yadar:

Will the Minister of Irrigation amnd
Power be pleased to state:

(a) the number of villages electri-
fled so far jn each State|/Union Terri-
tory and those expected to be electri-
fied by the end of the Third Plan;

(b) the percentage of the 4otsl
number of villages in each  Btate|
territory these electrified villages
congtitute; and
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(c) the target of rural electrifica-
tion for the Fourth Plan in India in
general and in each State territory?

The Mimister of State in the Minis-
&y of Irrigation and Power (Dr. K.
L. Rao): (a) and (b). A statement
giving the requisite information is
laig on the Table of the House.
lP]Lccer.l in Library. See No. LT-5877/
66].

(c) The Fourth Plan is yet to be
finalized. Tentatively it has been pro-
posed to electrity about 1 lakh vil-
lages during the 4th Plap and about
7 lakh irrigation pump ‘ets. Detailed
final figures about the villageg to be
electrified in each State still remain
to be finalized.

Shri P. C, Borooah: As is generally
the case of Assam, it always has the
honour of standing the lowest in the
list. The number of villages proposed
for electrification in Assam is 260 and
it is just above Nagaland for which
the number proposed is 4 With the
increasing use of electricity fur agri-
cultural purposes, has the Govern-
ment any scheme to subsidise electri-
city for this purpose?

Dr. K. L Rao: It is true that Assam
is one of those States which has got
the lowest amount of rural electrifica-
tion, being only 1.3 per cent. I hope
that under the Fourth Plan, we will
have a better performance. The con-
cessions given  for the agriculturist
have been mentioned before during
the discussions, and every kind of
assistance is being given to encourage
rural electrification,

Shri P. C. Borooah: May 1 know
whether it has come to the notice of
the Government that the plantation
industry in the rural areas in Assam
has not been able to take clectricity
on account of the high cost of taking
the line to the estates—it is about
Rs. 30,000 per mile which is not poasi-
ble for the industry to bear—and if so,
whether Government have considered
this matter and are going to revise the
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rate, 5o that the plantation industry in
the rural areas in Assam can take
electricity?

Dr. K. L, Rao: Of course, in the
case of Assam especially where the
villages are far flung about, the cost
of transmission will be great, but the
particular specific case which the hon,
Member is referring to has not come
to our notice. I shall be glad if the
hon. Member gives us the details of
this,

Shri P. C. Borooah: Yes; I ghall do

s0.

st wo wye fyadY : Y amT HAy
WEYET A WA T2 9 4T § 99§ W
o & fF 3o Tout F e | faeht
A FT FART 40 ¥ 48 G @& AF
& 9% & o 5o el #§ 100 WY Y
a% gut § | Sfew §o W T § =i
wiRE IR AW s g
& e wmgan § f ot ox fray
SHTT &7 %77 H9 g6T § agi 9 IT &F
woTe & forldy qTATT W w2 I @
& WY T I T FTH L@ L A@ )

Dr, K. L, Rao: It is quite true and
very sad that there is a large amount
of imbalance in rural electrification in
the country., There are as many as
eight States which have got less than
the nationa] average of 96 per cent
and Bihar is one of them. We will see
that, in the Fourth Plan, there is
considerable rectification of this im-
balance.

Shri Bhagwat Jha Asad: While this
imbalance between the States of India
so far as consumplion of electricity is
concerned is evident from the state-
ment, may I know how Government
propose to correct this imbalance?
Even in the Plan this year and in the
coming Plan, distribution is not being
organlzed in Stateg like Bihar and
other parts where generation is there
but there is no distribution, How do
Government propose to correct this
imbalance?
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Dr. K. L. Bao: It is quite true; it
requires a very carefu] study to cor-
rect the imbalance. There is a very
large imbalance in the country and
wvery carefu] study is required in order
to find out the agricultural loads plus
the socio-economic aspects of village
electrification. We will be under-
taking that study

Bhri Subodh Hansda: May I know
whether there is any difference in the
tariff of this electricity between the
rural mnd the urban areas and, if so,
what is the difference in tariff, and
whether this is also one of the reasons
for the low performance of the elec-
tricity programme in villages?

Dr. K L. BRao: As [ submitted
earlier, in the case of rural electri-
fication, specially agricultural pump-
ing, the Government is prepared to
subsidise about 12 Paise for all parts
of the country.

ot faserw qedm ;. dwr e
oAl OERy ¥ T@ET §ORTT W it
# farsrely STy w1 W g ) e
® werta w13 qiw wma iy § 1 &
wrrr mgar § fe o woere 7 e
gy sy T § fw #
gra wiEt § et agar s 0
wf’s aarn § &) TN A o o e
qZT ST |

Dr. K. L. Rao: Out of 54 lakhs of
villages in India, nearly 34 lakhs have
got people less than 500 each and 2
lakhs villages have got a population of
more than 500 each. It shall be our
endeavour in the first instance to see
that thesc 2 lakhs villages with larger
amount of population are given elee-
tricity. Towards that end we are
hoping to programme to electrify one
lakh villages in the next Plan.

ST pTe Tww: oY i
fafreT @ & fam § 99 7 qaren
-« ¥ i g fe aifexd i
feeht & ®z g dz wiw fawet ™ @Y
wy § 1 & s g e o g
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& f& Joe Aw F wgi 9 Fger wiy
Wy wd ¥ a gar § fart oy
ST 10 W %Y o A g §

Dr. K. L. Rao: It always happens
whenever the number of villages is
small. In Delhi there are 316 vil-
lages; it is essentially of an wrban
charcter and therefore, it is that all
the villageg have been electrified. It
ig true that, in UP, the percentage
is very low. It is not the amount or
quantum of electricity that is stand-
ing in the way of rura] electrifica=
tlon, There is sufficient smount of
electricity but it is only the distribu-
tion system that is defective and we
have got to rectify that.

Dr. L. M. Singhri; It iy apparent
that planning in our country has been
contributing to, and creating this, im-
balance, so that the States of Madhya
Pradesh and Rajasthan have only
1.3 per cent 2.1 per cent respectively.
What specific correctives in respect
of these very backward States, parti-
cularly these two States, are proposed
to be taken so that they are brought
on par, for development of electri-
clty, with the rest of Indla?

Dr. K. L. Rao: As for Rajasthan,
we are proposing to take a large
number of villages in the next Plan,
so that the percentage will come up
to more than 20. But as far as
Madhya Pradesh ig concerned, there
lg some difficulty, because the pum-
ber of villages is proportionately very
large; it has got about 70,000 villages
with a population of only the same
a3 in Madras where the number of
villages is only about 20,000; that is,
the number of willages per million
are far more, , .,

Shri Bade: That is mot the only
trouble.

Dr. K. L. Rao: Therefore, Madhya
Pradesh requires a very carefu] study.
Actually, I have taken up for study
this question of how to introduce
electrification effectively there,
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Dr, Ranen Sen: From the state-
ment 1 find that there is almost a
total shortage of electricity gn the
villages. May 1 know whether the
hon. Minister is aware of the fact
that certain power-houses under the
Government of India and the NCDC
in Bihar, in Giridih have been closed?
These power-houses were supplying
electricity to the neighbouring areas
in the coal mine region, and they
have been closed. If that is so, may
I know what steps the Minisiry has
taken to keep them open and not to
sell them out?

Dr. K. L. Rao: We are not aware
about the closing down of the NCDC
power-houses. Probably, they were
steam stations, and there ig a certain
amount of surplus power in the eas-
tern sector, and it is very likely that
because of that reason they might
have been closed. Anyhow, we shall
make enquiries about it. But, as I
have submitted earlier, it is not the
quantiy of electricity that is affect-
ing the spread of rural electrification,
but it is more the distribution system.

Shri Ranga: Who is responsible
for having falled 40 provide the
necessary distribution system in UP
and Bihar? Why is it that steps have
not been taken by the Government of
India and the Planning Commission
together to see that funds are provid-
ed to the State Government 1o recti-
fy these defects?

Dr. K. L, Rso: Power development
is the duty of both the States and
the Centre, and it is @ concurrent
subject. The distribution system has
not been very effective in UP, parti-
cularly..

Shri Ranga: Why? What is the
good of saying that it has not been

very effective? Who is responsible
for this?
Dr. K L Rao; We are taking

stepe In the matter. The question is
one of providing the funds. Every
State has got certain ceilings and a
certain emphasis is given on a parti-
cular sepect of development, and
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naturally the other aspects suffer. Lat
us take, for example, the hon. Mem-
ber's State, namely Andhra Pradesh.
There, they have spent more on irri-
gation and less on electricity, so that
in the matter of irrigation it leads
the country, but in electricity it is
the lowest.

Shri H. N. Mukerjee: In view of
the long story of decentralisation be-
ing the policy of Government and the
whole country having been covered
practically by a network of national
extension schemes and community
development blocks and all that kind
of racket, how is it that this problem
of distribution has come up in order
to prevent electrification of the wvil-
lages which is the most basic matter
in regard to industrinlisation?

Shri Ranga: They do not give the
necessary priority for it

Dr. K. L. Rao: It is true that rural
electrification i a very important as-
pect, but, unfortunately, rural loads
are very low and are not in a posi-
tion to yield sufficient money evenm
to cover the interest charges. There-
fore, we have got to find funds spe-
cially for the development of rural
electrification. This will be effective
only when the distribution lines are
laid for meeting the other loads, and
we are trying our best now,

Shri U. M. Trivedl: It is very pain=
ful to hear the hon. Minister saying
that the electrification of villages in
Madhya Pradesh will be held up be-
cause of difficulties. which he has
not mentioned. Notwithstanding the
fact that big hydel works are situa-
ted in Madhya Pradesh this is the
position. Government are also some-
how or other procrastinating the
arrangement about the Narmada
Valley project for Madhya Pradesh.
In view of this, may I know how it
is that Government want to find
fault only with the Madhya Pradesh
State, whenever this question of sup-
pl¥ of electricity or the supply of
funds to Madhya Pradesh arises?

Why is there this step-motherly atti-
tude?
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Dr. K. L. Reo: 1 must submit that
Madhya Pradesh is the largest State
in the country, uand it is ‘wmore
widespread. For rural electrification,
a very close network of the distribu-
tion system is necessary, and the die-
tribution lines come in only as part
of the development of the country,
generally industry.

I am sorry 1 have been misunder-
stood in respect of an earlier answer
that 1 had given. What I said was
this. In the case of the State of
Madhya Pradesh, the number of vil-
lages is very large, being of the order
of about 70,000. Therefore, we have
got to study very carefully which
villages must be electrified, and how
that ghould be done.

Shri Ranga: He will go on study-
ing.

1965-66 % worr ¥ wt wf whfert

+

*744. St wo wyo fipwet :
lﬂ'!oiom:
it SyTIvery WY wrTONTY :
ot garw g
oY Ho Wo wMAY :
st wrfest fem ;@

wr few Sdt ag T @
w fx

(%) ™ afesrt wTemon &
Y 1965-66 & IAT H WWT W
wefrat & m; W

(&) war wrrar 0w & fafow
Foraiferer v Sy 3 o 78 = ey
areT faraTor st gz oy a7

ferer weorrerm # Tqwet (st wo Wre
faw) : (%) WX (@), qwT qew 9%
o faaroor v mar § foreit 1965-66
¥.awz ¥ wwredl & e g

Oral Answers CHAITRA 3, 1888 (SAKA)

Oral Answers 7456
wer fear o & 1 [qEveroT S -
tfwa Wt qwe F1o—s5878/66]

iﬂ‘omom:mﬂﬁﬂf
N fawe woR wE gEw o T
@t 9w # A wrm aoerT & |
wareai A fawrt o s g
frafaa o= gowi & & 7 Tww ¥
AL H quT a1 Afew Iw Ty ¥ waw
g £ fe IuH o teaw koAt §
W afas weefem & a § g
A TR AR T AR ¥
aare ot g T & E A oW ® fAg
W19 T T ATATEE WA T | THAY
# wn ekt €1 7k § wwwr wrf s
T8 & @ Ay f @ o fafred
LA

ot Wo A1o faw : & afwre v
g fr il T o vafas geEfew
ot ¥ g vl § 0 e fael ¥
it foraT oY g0 g o A §
wg EW 4w W faae ¥ @ & @
Wt g EweEt g oy a¢ I¥
@R ® wfw w6

oft wo wre friaft : WYY ot famoor
T 9T § @ 99 F wE w0
61 WITT it ¥Y ar g @ ofw fafew
T F1 wEaat ¢ & aewa g AW
t oy & arrm wger g fe v Wi
wfe® @ w1 § wE wfaw T
& @ A ff W W 61 W
oY w1 I fw s fear A ?

Wiwo Ate fAam : T A WA
q1 f& aAAIT ATe ¥ &AM ERT |
&9 a1 oW & qga o wATE g O fow
arw ot gur av & @ AW ag €
o wfus awa o a1 G § W
qg A ¥ AT wiew w9y 87 T A
9T ®AY ¢ A7 I wmw ¥ yafag g
wewar fosft & fr ot waemi 3
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W # g wgam faar § 1 gw #T W
g ¥ fF gt O e Wl A o
e T ff W IR wEr a1 R
A e TERTEET & 10—15 N
#t T g aren S & qafaw =
A FRHM A AR A L g
wifs 61 FOT F 07 § | AWAT
qTE w1 gare gon 6 faed aw ow
& I ¥ amemar wr qr
48 0T F wA g ¥ O I9Y oy
12-13 ®O¥ & gf & 1| wwiag
Tg T99 FIA FT F0OW AM@IC TS
i W TR ¥ W AWy w1 A
¥ sfmw w6

ot Rowre fradt: & ¥ ag Qw1
wr fis og WY 61 T T Y qwA A
MR e g ?

oY ®o AT fam : IFF aF T9T BT
o K & A § A IY G 9T

w O ¢ wie fafew o @@ W

I g agh 9 &w fwar s

ot ®o wro fradt : W fedw ¥

% fFar s ?

Shri P. C_ Borooah: At a time when
we are facing a serious foreign ex-
change crises, our imports of mis-
cellaneous consumers goods including
luxuery goods, amounted to Rs. 65
crores in 1965, an increase of Rs. 4
crores over 1964, Does this signify
that we are noi making any serious
attempt at cutting down expenditure?

Shri L. N, Mishra: We are making
serious efforts at cutting down expen-
diture; I was referring to the civil ex-
penditure by different Ministries, not
the foreign exchange part of it.

oft wrTae | ST ¢ S OF %
TTETT TW A 9T W7 ¥ 6 & e gl
¥ v ¥ gfg & W w & fag
feard i faqe WA gX A wiew
¥ ofirs woAT JETEA E ¥ R
W QW fam § wE
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fa=ré wix fa=relt s # 160 ey
Y w2 # E §  F S g
fe wfw & gergw & 3fg w1 w1 o
39 & f f=m oY faoreft wemeg &
wdY &Y a7 a7 77 5 9§ WX T
g ?

&t o ATo fAsy : gw X Wrdiwzy ar
T TrTEET § weNT e # §
w2 gw A Gefafefm e A v 3
#y fF #f Tewe § a1 aw
s AFATAG 1, 2 FIGRWH § qG
T AT FATE § ATt gerb
wr UFy o Gefafrefer G i
W A W A E A Aeew W
AT A TG X R
Shrl Subodh Hansda: I find from
the statement that the cut in the
Ministry of Education is Rs. 487.90

lakhs. There is a countrywide agi-
tation of school and college-teachers,

Do Government now propose to

restore this cut just to meet their
demands?
Shri L. N, Mishra: I do not think

the number of teachers is going to be
reduced. Whatever we have done has
been done with the consent of the
Ministries concerned. I do not think
teachers are going to be affected. It
must be in rclation to administrative
éxpenditure,

Shri S. C. Samanta: The biggest cut
is in the Department of Transport,
Shipping and Tourism. May I know
whethey this Department was also
helping the Defence Department?

Shri L. N. Mishra: Transport and
shipping of course, help in national
defence. I do not think Defence is
going to suffer as a result of these
cuts.

Shrimati Savitri Nigam: What are
the items of these cuts, and has any
effort been made to reduce the army
of advisers, joint secretaries, secre-
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taries, under-Secretaries and staff
cars which are increasing day by day?

Shri L. N. Mishra: The basis is this,
that the Ministry of Finance, Depart-
ment of Expenditure, sent a note to
all the ministries concerned, appeal-
ing to them to co-operate in this drive
for economy, and they co-operated.
So far as this saving is concerned, it
is in the administrative expenditure;
we are attempting to cut administra-
tive expenditure.

st gaw fag 0 W g
FEACH MO FT THW 4T AF FC
Wz ¥ wrEt ¥ F A " gwEE
&Y WG ? T g W % ST faare
T R v AT, T & W A
I AW FC B = fowar wg ?

=t ®o Avo fawy : It ware ¥ AT
& fag aren, T wif WA &
qreT W OF wEEs @ § 0

ot ORI W7 wTH W ?

oW A ;. 99 ST & fag
W &1 18 F17 7 wrd ¥fF G ¥ fag
o oEFAT g

it TR WY & W AR
ST W ATTE w6 s ?

weaR AP ;A AT wW AG G
aTT, & 3T WY &1 49 AT &Y
ay § ¥ I wifgmw

Shri Indrajit Gupta: From the state-
ment which has been laid on the Table
of the House, it appears that out of
Rs. 61 crores of total saving, about
Rs. 21 crores, or one-third of the
total, is on account of one department
alone, that is the Department of
Transport, Shipping and Tourism.
May I know whether this is due to
the fact that there was unusually
heavy extravagance in this depart-
ment and greater scope for reduc-
tion, or it is because the other minis-
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trieg are not yet willing to make

commengurate economies?

Shri L. N, Mishra: T would not like
to express any opinion. I would only
pay my compliment to that Ministry
that they have co-operated very well.

Shri Sham Lal Saraf: May 1 know
whether this cut tHat has been effect-
ed is on an ad hoc basls or some
selected departments have been taken
where this cut has been effected on
the principle that the actual working
of projects is not retarded?

Shri L, N. Mishra: This is not an
ad hoc cut. Proper studies have been
made, ministriss have studied it, and
it has been done as a result of proper
study and examination. I do not
think any project is going to suffer
on account of this.

8hri Ranga: Whaf was suggested by
the Opposition, and also some mem-
berg from the Congress side, and what
was accepted by the previous Finance
Minister was an ny cut of 10 to
15 per cent instead of what my hon.
friend seems {o indicate has been
achieved. It wag not sald that it
should be restricted to only non-plan
expenditure. May 1 know whether
the Finance Minister wants to resile
from that position and wishes to res-
trict this economy drive only to non-
plan expenditure, and not to plan
expenditure at all, and whether there
would not be any economy cut?

Shri L, N. Mishra

8hri Ranga: Let the senior Minis-
ter answer. Why are you in a hurry?
The Minister of Finance (Shri
Sachindra Chaudhri): 1 shall answer
the question. The cut will be made
wherever the cuy can be borne,
wherever it is most useful; whether
it is plan or non-plan, that matter
will have to be taken into considera-
tion. What is to be done iy to realise
that there has to be economy, and
wherever economy can  be made
economy will be made.
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Shri Range: That takes us now-
where. What is that answer? It is
a mere ceremonial answer? Is it a
specific answer to my question? What
is the policy of the Government?
Have they no policy? Are they going
to consider jt? Let them say so?

Shri Sachindra Chaudhuri: The
policy is to economise wherever eco-
nomy is possible.

Shri Rangw: What is it that he
said?

Mr. Speaker: The policy is to
economise wherever economy is pos-
sible.

Shri Ranga: Therefore, there is to
be no general drive for economy at
all. Ig that what we have to under-
stand? We know now where we are
going to stand.

Shri Sachindra Chaudhuri: I can
only give the answer, I cannot give
understanding.

Shri Ranga: Therefore, he goes
back. (Interruptions). Do not go on
yawning. You will be yawning when
the taxes come upon your heads.

Shri Hem Barua: If the Finance
Minister says like that, that he can
give the answer but he cannot give
understanding, is it not a reflection
on the Member concerned? Accord-
ing to the rules, we are here to elicit
information, and the Minister has to
supply the information.

Shrl Ranga: He has the cheek to
say like that.

Shri Hem Barua; Here is a Minis-
ter who is behaving in a very haugh-
ty manner.

Shri Ramga:
Minister too.

Mr, Speaker: I have said so many
times thdt we ought to use restrained
language.

Shri Ranga: You give that sermon
only to us....(Interruptions). When
he used that language you could have
told him; we expected that from the
Chair.

He is the Finance
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Mr, Speaker: Am I addressing the
hon. Member now? If the hon Minis-
ter has said it, I am addressing the
Minister, ani not Prof. Range.

Bhrl Ranga: If my hon. friend did
not take the trouble of raising that
objection?

Mr, Speaker: If it is taken in a
sportsmanlike spirit, why should I
take it up? Unless objection is rais-
ed, I would not have interferred in
that, if the Members take it in a
sportmanlike spirit.

ShA Ranga: That is my complaint
because the Chair is expected to be
vigilant not only in regard 1o the
Opposition but also in regard to what
the Minister says....(Interruptions).
They will get what they deserve at
this rate.

Shri Eapor Singh: Do mnot rules
require that no insinuations are to be
made during the proceedings of this
House? Ha¥ not {Ré- hon, Minister
made a broad insinuation that my
leader is “devoid of understanding?

Mr. Speaker: I do not think they
should feel so hurt.

Shri Hem Barua: But can he supply
understanding?

&t Hoy Tl : g FEEHE T dET
¥ ww o @ e oW Haredt ¥
o # o ¥ w9 wedr wafret
Haoiz fordiz F gl g sa feaa @
warer feaeerdt ww fawmr 3 gt &
X AT FT FW g FT AT T Y
A AT B AR F A F oA fawrx
TG E A oAf ?

ot mo Ao fay : s THY A 5T ¥
m# @ e g awar
arri wEe st wrEm ®r e
A v ¢ 5 ofy o foerd o sy
¥ g wrfew | WY T & wRfEr
ez ferrdic ¥ ad i ot v
¥t } ag oefafrew ¥ @¥ #
ST ¢ e I ¥ o w2 w
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W e @, @ ogw W s
w4

werw g 0 AR s oe—
xre ey |

Y fre roraw W AEET . L

weaw Wit & qe sEew A
T TF FATH 7 AT SPeT g L T )
TN T ATH AT v g g & fom
A T & AT {raT & A ST
ft xarm e 2

ot ey fewrdy : e wEw for
aEed & A g & 9w o A
ATAT ¥ | T AR I W A A & 9w
grel & T 4, dfE oF w1 i T
TATAY AT | W AT T, & A AE
AT AT & W AL AT A TG, A W

aff T amar
P. L. 480

+
*14i. Dr. L. M. Binghvi:

Shrimati Maimoona Sultan:
Shri Maheswar Nailk:
Shri Indrajit Gupta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Bhri Bhagwat Jha Axad:
Shri Subodh Hansda:
Shri 5. C. Samanta:
Shri Madhu Limaye:
Bhri Yashpal Singh:

Will the Minister of Fipance be
pleased to state:

(a) the tota] freight charges for
PL 480 imports in termé of the
foreign exchange during the current
Yoar,

(b) whether these charges are con-
sidered to be on the high side; and

(c) how it ks propased 10 meet these
charges?

The Minkster of Finance (Shri
Sachindra Chavdhuri): (a) The total
freight charges for PL 480 imports,
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paid for in foreign exchange during
the current financial year, are esti-
mated at Rs. 36 crores.

(b) The veassls are chartered in
the open market at the best available
terma.

(c) These charges have to be met
from our free foreign exchange re-
S0Urced.

Dr, L, M. Singhvi: May I know
whether the hon. Finance Minister
has gpecifically evaluated the steady
mounting bill for freight in terms of
foreign exchange and whether it is
the conclusion of the government that
these importg have ceased to confer
the benefits that were intended to
be conferred on our coyntry in view
of the large exchange implications to
be paid for the freight charges?

Bbri Sschindra Ohandhurl: So far
a8 freight charges are concerned I
have given the estimated figures for
the year 1965-66. We have got to
import large quantities of food in
the next year and the charges would
be higher. We take into considera-
tion that fact and see whatp would
be of benefit to us. I would like to
tell this House through you that
there has been full consideration
given (o the beneflt which is receiv-
ed by getting these foreign imports
which are mostly food and a certain
quantity of cotton. It is felt that
even at the expense of the freight
involved in foreign exchange it is
worthwhile importing these goods.

Dr. L. M. Binghvi: Has the govern-
ment taken up the matter with the
US government that the payment of
freight charges in foreign exchange
has coincided with the developing
crizis of foreign exchange in our
country and if they wished to be
helpful it would be far better for
them to waive this condition for a
few more years? Has this been takem
up and, if so, with what result?

8hri Sachindra Chaudhuri; This is
a matter which is always under com-
alderation and it has been discussed
as far ap discussion is possible. It
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will be realised that this particular
year we are suffering from a crisis
in food and we cannot strike or drive
a hard bargain when we have to have
food imports. Certainly notice will
be taken of what has been said by
the hon. Member and we can asee
what could be done in the direction
of getting a better bargain.

Shri Indrajit Gupta: 1 understood
the hon. Minister to say that a total
amount of Rs. 36 crores of foreign
exchange was incurred on freight
charges and he also said that the
vessels are chartered in the open
market. May 1 know if it is not a
fact that g portion of these PL 480
supplies have, under the new terms
of the new agrecment tg be carried
in US vessels and what are the freight
charges that have to be specifically
incurred on that account?

Shri Sachindra Chaudhuri: The per-
centage of imports by U.S, vessels is
50 per cent of the total freight and
whatever is involved hat got to be
paid now.

Shri Indrajit Gupta: Is that 50 per
cent of Rs. 36 crores or is that Hs. 30
crores plus something more?

Shri Sachindra Chaudhuri: Wo, Sir.
Rs, 36 crores includes 50 per cent. In
fact, all of that Rs. 38 crores does not
go to the United States.

Shrl P, C, Borooah: May I know
whelhtr Government has approached
the U.S. Government to accept pay-
ment of the freight charges for the
supply of PL 480 foodgrains in rupees,
and, if so, what is the reaction?

Shri Sachindra Chaudhuri: 1 think
I have already answered that nuestion
in answering the question of Dr.
Singhvi: that we have iried to get as
much of reduction of this condition as
we cofld possibly ret. and this 50 per
cent is what was finally accepted and
agreed to,

wft Wo wro fEady : & ag Fvw
Tgat § fv d1e @70 480 ¥ wemia
wTaTHi WIfE W AT W gWT § WT
I® # v sgrel w7 W e W@
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firar man 7 afe g o &9 & % il
% fret wfowm # asa gk ¥ 0 %
gawe e wwar § oo

Shrl Sachindra Chaudhuri; Whers-
ever it has been possible to use Indian
shipping, Indian shipping has been
used. I am afraid T am not in g posi-
tion to give my hon, friend the exact
figure. Tf he likes, 1 will have it
supplied to"him; he can come und get
it.

Shri Bhagwat Jha Azad: Since the
freight charges are mounting up every
day and at least out of the Rs 38
crores, Rs. 18 crores are to be paid
in dollars, may I know whether this
open market freight charge—the com-
pulsion of carrying it in U.S. vessels—
is competitive, compared to the other
charges that we incur for carrying the
foodgraine”

Shri Sachindra Chaudhuri: Yes, Sir.
As T said, 50 per cent has to be carried
by the U.S. vessel¥, The rest of it
is either to be carried by our own
vessels or else we go and negotlate
with other countries who have got the
carrying capacity,

Sbri Bhagwat Jha Asad: Whether
it is competitive.

Shri Sachindra Changhuri: Yes, Sir.
It is competitive, because after all,
there are different figures for different
countries,

Shri S, C, Samanta: [x the Govern-
ment aware that some Indian ship-
ping companies are not using their
ships here for carrying the PL-480
imports and those ships are engaged
elsewhere?

Shri Sachindra Chawdhuri: I am
afraid T did not get the name of the
country whose ships are used—

Shri 8. C. Samanta: Some Indian
shipping companies are using their
ships elsewhere and they are not
available for bringing this cargo here.

?hrl Sachindra Chaudhuri: As [
said, wherever availability is thers,
we get it, and T am not in a position
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%0 give an answer straightway. But I
could give the reasons, if what my
hon. friend says is correct. Those
ships may be engaged by the Indian
shipping companies in those things
which produce more foreign exchange
for us than what we will save by
earrying the PL 480 supplies.

ot vy femd : At WA A FYP
§ f& waTer @ 1 wrE Arer I
¥ fear JnAm | @ aww ava g &
waf w9 @ & 5 fgge § we g
ot 7w ST T WET (AT F AGTGAT
FTQ E | XH AR F W7 ATHC Y
&Y ¥ sl #1 w7 T 2 B o AT
ug T w1 W ger a7

Shri Sachindra Chaudhuri: As I
eaid, it was very recently that the
agreement was concluded in February
this year, for the next year or the
coming year, and in that, this ques-
tion was raised, and in fact, I can give
the information that the Inter-
national Monetary Fund has sanction-
ed a loan of 187.50 million dollars to
enable us to meet some of the freight
charges.

oft worere Fog ;. woeTT A AT
T ¥ fro TAe 480 ¥T @I T &
Tar § | 9@ WE % A T W e
A s i i ST R
WTTE & ATTE #& WIAT STE FTAH
w aey § 7 fom feA @ og @A
T § wn g fafearw dwT @R
a1 Tg § WX TR 7w a=Er .
T R | W AeE A ug A 3 f
fafeoma w1 afees oz & Iy Wik
el 97 A e Wiy ?

Shri Sachindrg Chaundhburi;: It is
very difficult to answer the question,
because I do not accept that when
the PL 480 foodgrains started coming
in here, because of something in them
there has been an increase in the
diseases. Having said that, how ean
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I answer the next part of the ques-
tion?

ot e fey : Wiyt § ey
®1 T IWT T4, §HFT 6% TFEYT AW
foar o o

Shri H. N. Mukerjee: It iz quite
clear that 50 per cent of this freight
has obligaterily to go in US vessels
and it is also known that US ship-
pers charge the highest rates in the
world. We have no control over that
50 per cent. But in regard to the
rest, may I know if any efforts have
been made, in view of the recurring
expenditure in shipping freight om
foodgrain impeort for a long term od
years already, to have a scheme of
chartering vessels specially for the
purpose of conducting the import of
foodgrains that has become obliga-
tory for wus at the momeni? Does
ithe Finance Ministry in particular
take any initiative in regard to having
our own ships chartered, if neces-
sry, by offering some more ‘money
which goes waste, if it goes into the
pockets of the shippers of other coun-
tries?

Shri Sachindra Chaudhuri: If my
friend says that it is  well-known
that the US freight charges are
highest in the world, I am not in
a position to contradict him. But
1 do say that we keep this matter
under consideration al| the time %o
find the best arrangement for freight
1 do not agree with the hon. member
that the PL 480 imports will go om
for years to come and we have got to
make any long-term arrangement.
Therefore, no long-term arrangement
is made. For short-term, certainly
the necessary chartering is made.

Outlay of Plan Development
+
*748. Shri Madhu Limaye:
Shri Kishen Paitnayak:

Will the Minister of Planning ke
pleased to state:
(a) whether in view of the suspam-

sion of foreign aid by Western Coun-
tries and the mounting defenee
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470
expenditure, the total outlay on Plan oft vy fomdy - M ¥ wr WO
development is likely to be reduced; 2 "

and t +

(b) the likely effects of the reduced weOw APy ;. fant aww A
development expenditure on agricul- 9T

ture, jrrigation and fertilizer produc- Hﬁft.imaﬁ ﬁTEff FETW

tion? ;wgawam-nﬁw AT Sy
H g g &

ot vy fomd : frmmer & ot 9
wf faard ommet ¥ wf sy T
& gy 9TE TR ;S FT ¥ |

e AgYE < g G &y g€ ?

ot vy femdr: g o Tow W
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The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) and (b). The outlay and size of
Fourth Five Year Plan, as approved
by the Natiomal Development Council
in September, 1885, were given in the
document “Fourth Five Year Plan—
Resources, Outlays and Programmes”,
Copies of this document were fur-

nished to the hon. Members. Certain ¥

adjustments, that are to be made to worr

the detailed contents of the Plan, after AT T ;R fATE
taking into account subsequent deve- ™ ) s L
lopments, are under consideration. g wwr § |

wew W ;g it T g,

siaqfemy . o W W e ag weY ) damE & wved

T & TR 3 wy AfY Foray o ? g
oft Wo ATo fANT : THEY ol AW ot vy formd : wew wgRw, L .
g W wEw : GATH A & I

AN, AR Y T
oft fory aromw @ graE faw o

w0 A FEET a7 afeare ¥ ¢
wg oy § 7

In view of the high priority atta-
ched to programmes of agricultural
production, a reduction in the outlays
on agriculture, irrigation and fertili-
mer production is not likely.

ot Ay fawd : wvlt Gt T &
ued wae # w7 fe AR W oSy
WESIT WS &, W] & & faww
ATl 7 T Ay e e @ i
& s g § e frwrar ol &
w=rT W wew awt g f, R
AT & FIT, TATHT & FIT, Hwwi
¥ FOT, T F FAT | W W TR
4 ¥ uwra B AT A AEEE LW
T IIT W E, INHT WEAAT WA T
W WY w7 W wZTET AT |

ot %o wio foerdl v AR
oTh wTET, dqret wsx Srw A Y L

Shri Kapur Singh: “Aiyashi” simply
means aristocratic living. That is the
litarary, dictionary meaning of the
word.

Mr. Bpeaker: Aristrocratic living
also jncludes certain things that are
not liked.

oft wo wro s : & qgy oY wamT
ot f& g9 A Ariwew 9T et s
gy £ gefafrefor o€ & wemr
wgy & | fage & Toe dm oW WY
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a<frw artg ¥ gy s ¥, gret 0w,
g9 ¥, ot ¥ agt v @ gu Ao 2
0 #& ¥, WK 3% fay os-wg
TH-ETT A7 foqn man &Y ST HAwA
g 7 fo 7 wwwd ¥ oA E

purpose in the Fourth Plan outlay or
not?

Shri L. N. Mishra: T will draw the
attention of the hon. Member to the
social welfare side of the programme
az mentioned in the booklet. She
will kindly refer to that and find out
the information. The detailed pro-

it we ol : g1 QL SV AT
ware T4 faur | {9 g5 " 99T 97
fr fagme gl & s @ o
wEEg &=t g &, Iy wer T #
T Teifaafor § Toe w1 owAr
AT g et vk &, o f gl
S 3 ¥ AR & o o & e
w3 T, TEET ATHT CATG 4 |
o = AT 97 9 ¥ E, gl
w7 JTET ¥, Ig AET WY HTSAOA
T @E w1 | AL W w S
AT =gy 1

oft wo AT0 fAmr : oy 5 A &,
oF AT R, AR IWT AT |

WESHT T AT wwi g, Tus WY
WITFT, T wWI 9T T wgrEr &@r
s ?

sigomrofam: oz wfr “fF
faar &1 &% w=f @z 9@ 1w

WEA 7AI0THT R, WARH
WS 9T IAE R &S ALY A A &
aff st 7% qETT ¥ avg §, @wt
faaaT 92 I g=eT § 4

Shrimati Savitri Nigam: In view of
the fact that education of the handi-
capped children, who are in m very
large number, about two crores, in
our country, has been neglected so
far, may I know whether a substan-
tial amount hag been allotted for this

2979 (Ai)LS—2

gramme she will know later.

o TR WY /T Sa
wirT ¥y @ ¥ fr agt fagre # -
frad gqe ¥ 42 @, aff 33 @, ot
# &2 @, wafd vt wff @ wom o
fer my &, . & qon wvgen § f wet
wz ¥ feogw free zie? v
o7 §—amay s, agt 9T @ K
ATET FX T & AT W7 A T w7
w3 fear

frater, wrare  awr Al fawrw
wwt (Wt dge wrwwn) : ag iy &
o T AEATE | g wwf A
aferdr wem o @ ¢ fr araaTT €
oTh AT, A g whA g, Ieer
oS e WY )

oft eritvroer : xw Ay ¥ 9
bar a0

o g W YN ;W7 SE
wfy fodw ar T wwfay fadw oeft
LUl N

freelt & wrm-wv whwfedt gro qw
™

*747. ot gro Avo fardt : wn
forer weft 7z ATy Y woT WG fro:

(%) war gra-w7 framr & g
ofaa sdwfat 3 fewmar, 1965 &
femdt waterg & are ww graw o
q; ot

(w) afcgt N wEwTETOT ¢
ot gE at ¥ e sy Sr i g ?
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fuw nvmwa ¥ Tva waAt (s X0
o ¥MA) : (%) o 7 1 wAET
fawrr & faeelt F@im & @y Wk
w g Ag) 7 omo

(o) ware da7 ALY grar

oft gro e fomrdt : w1 wifem
¥ g o1 & s SRR qE-gEeT
o ot feeelt #, ofz g7, & v fady ?

oft Xo o WA : WE-FHATH W
o wax T &, A A W * R
w1 O 8, 3@ ¥ ¥ fewwa & ww ¥
awrg % T of

st g1o wro fawrdt : FEEr W@
wiew ar ¢

wEW AT WE-gIa )
w-1TET qr |

stgre are faurt: o qwAT
Wil WY, wEET w1 A w9y &
wa fererd % 5 A1 A 1y W e

wr fF ag E-gzaw #< @ & 9 a%
fx vt ot FAF O AT A A

o w1 fawmey wTg & amA wqrl
ar Tt |

weaw gt : ag A I ¥ gfed
fo yw-gza= a1 Tt
Cengumer Cooperatives

T473

+
*149. Bhrl Kapur Siagh:
Bhari P. K. Deo:

Wil the Minister of Plaaning be
pleased to state:

(a) whether the Planning Commis-
gion in a report has observed that
the inadequacy of working finance
and lack of accommodation from in-
rHtutional  eredit agencies has re-
ulted in the non-diversification of
\wsiness by the consumer coopera=
tives; and
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(b) it so, the remedial measures
Government propose to take in this
direction?
The Deputy Minister in the Minis-
of Finance (Shri L. N, Mishra):
(a) and (b). A statement is laid on
the Table of the House.

Statement

(a) and (b). Yes. An evaluation
study conducted towards the end of
1964 by the Programme Evaluation
Organization of the Planning Com-
mission has revealed that a number
of the cooperative stores were suffer-
ing from inadequacy of working fin-
ance and lack of accommodation from
the institutional credit agencies and,
ag a result, had not been able to
sufficiently diversify their business.

Variousg aspects of the problem have
been examined by the Government
of India in consultation with the Re-
serve Bank of India and it has been
decided to introduce a basic change
in the modus operandi for loans and
advances to wholesale consumer co-
operatives and their federations.
According to this decision made
late in 1965, stores will now be
required to find only upto 10 per
cent of the value of goods to be pro-
cured from their own resources while
the balance will be made available to
them from the banks as hypotheca-
tion credit. Twenty-five per cent of
all such advances made by the banks
to the stores will be guaranteed by
the Government of India in terms of
a Guarantee Scheme which will ena-
ble the stores to procure goods at &
time to the extent of ten timeg their
own disposable resources.

Shri Eapur Singh: Do Government
consider that the paucity of institu-
tiona) credit is the only impediment
in the growth of consumer co-opera-
tive movement and societies or are
there any other dificulties and, if so,
what are they?

Shri L. N. Mishra: To our mind,
thig is the main difficulty facing the
growth of the co-operative movement.
We are trying to tackle this problem.
We are awaiting the results.
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Rald in Bombay

+
*750, Shri Vishwa Nath Pandey:
Bhri Kisdar Lal:

Wil the Minister of Finamce be
pleased to state:

(a) whether it is a fact that the
Income-tax officers at Bombay in 2
raid in November, 1963 had seized
from a wealthy businessman, whose
concealed income is stated to be near-
ly Rs. 2 crores, a truck load of ori-
ginal documents relating to his ex-
tensive business interests and show-
ing the nature of transactions; and

(b) it so, the action taken by Gov-
ernment in the matter?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir. A raid did take place
and certain accounts and documents
were seized. The extent of conceal-
ed income can, however, be known
only after the scrutiny of the seized
material has been completed.

(b) Investigations are in progress.

it farreame ared - & ag o g
Ef5 A & o aif W ag W
w2 fioé faelt § wiw #7d qx fw
wy 7 wfe § faed agr & @
AT W QAT TR STy g § 7

=t Wo Tro WYw : sufwr w1 AW
wEa &g ?

awm agia 1 3 sl s am
W = @ wfgw

ot Wo o WAW :  CAFT AW §
i &9 WW A T |

oy oy fawdr : = *T qoE
52t 7% I5 a7 | (smAw)

Mr. Speaker: Was it Rs, 2 crores,
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Shri B. R. Bhagat No, Sir. It is
difficult to say the exact aumount at
the moment.

ot wy fomad : so AT L

Shri B. R. Bhagat: Gold amounting
to 85.6 kilogram and some cash has
been recovered from one place. The
account books leading to evasion of
tax have been seized The exact
amount can be given only....

Shri Ranga: Apart from the account
books, they have certainly found some
money. How much was it?

Shri B. R, Bhagat: I do not have
the exact amount.

ot vy fowd : OF sTaEdAT F1 O

¢t e wEm, faw gaem S oO@

e R R L

ot faevera qvam : & ag s
w1gaT g fie aiw w1 W 6w aw JET
& o 7 AeRTC & qTe 9 a% Wiy
®t fdE or amft ¢

sft wo o WM : ¥@ T7 FEAT AT
wfere & fe w2 ow w1 arft T
Tt gETEE § I, I 2wwre Y
o ot & fe e Afew fe
ATEAT | GEH AW WA | A A
¥ wely wifow # afr

«ft favwrma gvda : % gTe wEW

Y 5T AN AT 6 WIW A9 q 7
Shri B. R. Bhagat: Now I can give
the information about cash and valu-
able seized? The gold seized was
83.8 kilograms valued at Rs. 4587401,
There were about 12 kilograms of
gold  jewellery. The cash was
Rs. 15,784. In addition, there were
silver coins of the value of Rs. 7,000

ot gew W vy : & ag arEn
wee § fis faw safer & we o2 omr
®TO AT AT I 9T gowT dvwm €y
Y WUWT 25 Wrw 67 Tew
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T EHORTC X ¥ AT A o A g
ot ¥ ofr W @ s s
@ & Wi\ T e e P
wet &k 7 afx gt oY w1 ot et ?

ot Wo YTo qA : Ew AY U L L,

eaw AR ag w5 & fm e
twr W vrw % it T 7

& Wo Yo WM : WT THGT &7 AL
qat g 5 e &€ wwafaai & 1 e
AR wAEHE AT W& | TRl
aEE oy T o wferw §

Y gew O wuE 0 RO A
T W

weqw AEhww : IFA wI § fE
XES! AT AT Hfeww § s awrar g

ot gem wor wewry ;- faeY fvy
o e oA gL L

ot wo o warw :wf wrafami ¥ §

W RENY : WY qEifgar Afew
¥ ifadm oY s freram g

Shri 5. M. Banerjes: I would like
to know whether it is a fact that even
though in their rald of the Bombay
office only some cash was available
there were simultaneous raids In
Rajasthan which disclosed more, if so,
which place in Rajasthan was search-
=d and what was found available after
the search? May 1 know whether it
is dealt with only by the 1TOs or by
the Centre?

Shri B. R. Bhagat: The amount of
gold and cash that I said was recover-
ed during a search in a place called
Ramgarh in Rajasthan.

Shri S. M. Banerjee: My informa-
tion is that the two ITOs who are
doing it belong to Jhunjhunwalas.
Have Government ascertained that it
is not a quarrel between Jhunjhun-
walas and Goenkas? Are the Central
Government going to take any action?
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Mr. Speaker: Are only ITOs in
charge of these proceedings; or, is the
Central Government taking it in its
own hands?

Shri B. R. Bhagat: ITOs are under
the Central Government.

Mr. Speaker: He means to say that
such a big venture is left only to the
ITOs.

Shri B. R. Bhagat: Any assessment
{s done by the ITOs under the Act
but always under the supervision of
directors and senior officers.

& o o forardt : sfimey, & walt
oY %1 eq7e “arenfEE qAf done feaeh
AT # aTh feamn smgan § fomi
300 A L ot ¥ vy § fr
¥ 6 wAT T § WK W T@rar
fiF Tg w% JTTETE ®T q@T A R, W
AT F o a frar g @ & gEer
g § woe & fe wa ag e
g oar feord g & 7

WEOR WERT : 6T WX I9% 9
% & o s A ¥ £ g -
#F ?

ot aq fawg . aAfF & awd @
adt; feadae €1 @it &7
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dtwc o Rmr: giw wg #H
CEA oy AT a1 9T o dew fey @
IRt ge T F X Eawar f : 61-62 H
55,186, 62—63 ¥ 32,749, 63—64
44,785, 64—65 ¥ 30,343 WX
65-66 ¥ 30,083, Tg IFA HEAT
faar &

Family Pemsion Benefits

+
Shri P. R, Chakravertl:
Shri P. E Deo:
Shrj Narasimha Reddy:
Shri Eapur Siagh:
Shri Subodh Hansda
Shri Ram Harkh Yadav:
Shf Muril Manohar:
Shri Onkar Lad Berwa:

Will the Minister of Finanee be
pleased tp state:

(a) whether Government have de-
cided to double the pension benefits
payable to the families of the Central
Government civilian employees who
died in harness;

*751,

(b) the specific conditions of pay-
ment of these enhanced benefits; and

(c) the period for which the en-
hanced rate will be made available
to the family of the deceased Govern-
ment servant?

The Deputy Minister in the Minds-
try of Finance (Shri L. N, Mishra):
(a) to (c). Onderg have recently been
issued, effective from 1-1-1966, that
when a civilian Government servant
with a service of not less than 7 years
dieg in harness, the family pension
admissible under the Family Pension
Scheme for Centra] Government Em-
ployces, 1964, will be doubled sub-
ject to a ceiling of half the basic pay
last drawn. The enhanced rates will
be payable for a period of 7 years
following the death of the Govern-
ment servant or till the normal age
of superannuation, had he remained
alive, whichever period is shorter.
Thereafter, normal family pension
will be admissible.
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Copy of the orders is lajd on the
Table of the House [Placed in Lib-
rary. See No. LT-5879/66].

Shri P, R. Chakravertl: May I know
whether any preference for employ-
ment, housing accommodation or edu-
cational facilities will be given to the
children of those persons who die In
harness?

Shri L. N. Mishra: That is not the
point here, This question is about
pension only. So far as education
allowance is concerned, we huve diffe-
Tent rules about it.

_Sh_ri A. P. Sharma: The hon, Deputy
Minister has said that pension will be
available for a period of seven years
or the usua] age of retirement which-
ever js less. What is the basia for
this calculation in those cases where
the pemiod of retirement is more than
seven years?

Shri L. N. Mishra: We have taken
seven years keeping in view the
principle that the family of the
deceased requires grester assistance
during the first few years of the death
of the breadwinner. That is the main
consideration.

st wifwre s dvan : & g oy
T § 5 o w3 s g
a¥ far § fe & fert it £ fs
forret ag &t oy ?

stwoare fw: oy &1 g

wrrdl & ar ger & welt o wgem
wr & 1

Shri U. M. Trivedi: On a point of
order, Sir, on the question that was
raised by Shri Kapur Singh. T have
great regard for his learning and
everything; so have I for yours ajso.
Shri Kapur Singh suggested that you
had agreed to the meening of “aiyash"
as being luxurious. Thut is not the
meaning. The word “Ayashi’ means,
addicted to  plgausure, volupluous;
sensual.ty and debauchery. That is the

meanLalih,
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Mr, Speaker: He might be having
another dictionary. 1 did not agree....

Shrl U. M. Trivedi: I noted you did
not agree. But he told me that you
agree with it.

Mr. Speaker: I said at that moment
that aristocratic way of living in-
cluded doing certain things which
were objectionable.

Shri U, M. Trivedi: Is it objection-
able, what he raised?

Mr. Speaker: 1 think so, for us at
least.

Shri Kapar Slngh: ‘Ayashi' is a
word of the Arabic and not Urdu
language, the dictionary of which
latter language my friend has refer-
red to, and it has a derivative mean-
ing also. What I said was that the
original meaning of the word ‘Ayashi’
is aristocratic and Juxurious living.
‘Ayashi’ and ‘Ishrat’ are very respect-
able terms and Ishrat Hussain Khan
was the name of a Nawab of Lucknow.
If this wond were derogatory, ag is
being suggested, that would not be
the name ¢! the Nawab of Lucknow.
It is an Arabic-baseq word which
originally has a very respectable
meaning. But when it comes to Urdy,
when it falls into the hands of wvul-
gars, it acquires a derivative mean-
ing which might not be respectable,

WRITTEN ANSWERS TO
QUESTIONS

Shortage of Doctors

*748. Shry Linga Reddy: Will the
Minister of Health and Family Plan-
ning be pleased to refer to the Teply
given to Unstarred Question No.
1739 on the 2nd December, 1965 and

state:

(a) the up-towdite efforis made to
mieet the shortage of doetorg to man
tiwe hespitals and heaith certres in
the country; and

(b) the number of health centres
and hospitals proposed to be started
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in the country during the Fourth
Plan period?

The Minister of Health and Family
Planning): (Dr. Sushlla Nayar): (a)
The State Governments have taken
various steps to meet the shortage of
doctors by offering them better scales
of pay and allowance, providing free
accommodation or house rent allow-
ance, employment of retired medical
officers, increasing the number of
medical colieges ete, The measures
taken by the States Governments/Ad-
ministrations in this connection are
contained in the statement which is
laid on the table of the Sabha [Placed
in Library, See No. LT-5880/G6].

(by The target wag to have one
primary health centre in each of the
Development Blocks by the end of the
Third Plan period. It is likely how-
ever that this target may not be
achieved with the result that some
primary health centres will have to
be established during the Fourth Plan
period also. The exact pumber of
such primary health centres that
would thus spill over into the Fourth
Plan is not known at present, but it
is expected to be in the neighbour-
hood of 500.

Information regarding the number
of hospitals proposed to be started in
the country during the Fourth Plan
period is not available and will have
to be obtained from the State Gov-
ernments. 60,000 beds are, however,
proposed to be added during the
Fourth Ptan period. Details in this
connection are still to be worked
out.

Japamese Econemic Mission

*152. Shri D. C. Sharma:
Shri P. R. Chakravertl:
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Shri Eajrolkar:

Shry Ram Harkh Yadav:
Shri P. C. Borooah:

Shri Dharmalingam:

Sbri Indrajit Gupta:

Shri Hari Vishnu Eamath;
Shri R, Ramanathan

Chettiar;

Will the Minister of Finamce be
pleased to state:

(a) whether a top-level Japanese
Economic Mission vistted India in
January, 1966 to discuss the forma-
tion of an Indo-Japancse Body for
Economic Co-operation;

(b) how far the visit has helped
in convincing the Japanese Govern-
men¢ and businessmen in Japan that
India is a safe place for larger
Japanese investment of capital; and

(c) the prospects of expansion of
Japan's overall aid policy?

The Minister of Finance (Shri
Sachipdra Chaodhori): (a) At the
invitation of the Federation of Indian
Chambers of Commerce and Industry
a delegation consisting of rcpresenta-
tives from importany branches of In-
dustry, Banking and Trade in Japan
visited India from January 28 to Feb-
ruary 5§, 1966, to discuss ways and
meadfis of promoting ecohomic co-
operation betweer the two countries,
it was agreed by the Japanese dele-
gation and the Federation to establish
an Indo-Japan Buisiness Co-operafion
Committee to facilitate liaison and
consultation between business circles
of Japan and India.

(b) The visit afforded an opportu-
nity to the delegation to meet repre-
sentativeg of Goverament, Indus-
try and Trade in India. Confinuihy
mutua] contacts have a useful part to
play in promoting technica] and
financisl collaboration.

(c) Japan is a member of the Aid-
Indla Comisortiufn which meets from
tims to time under the suspiees of
the World Bank for eofisidering de-
wvelopment assistance to India. Fur-
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ther Japanese assistance will largely
depend upon the assesment of India’s
foreign exchange needs by the
Consortium.

Transport System of Assam

*755. Shri Bibhuti Mishra: Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that a high
power working group, with the Chief
Commercia]l Superintendent of the
NF. Railway as President, has been
set up to plan development of Trans-
port system of Assam  cordinating
rail, road and river; and

(b) if so, what is the shape of co-
ordinated scheme for rail, road and
river?

The Deputy Minister ip the Minis-
try of Finance (Shri L. N, Mishra):
(a) and (b). A Committee with the
Chief Commercial Superintendeny of
the North-east Frontier Railway as
Chairman and representatives of the
Rivers Steam Navigation Company,
Central Road Transport Corporation
and the Covernment of Assam as
members was set up in November
1965. The functions of the Committee
are limited to the consideration of
such specific questions as may arkse
from the operations of rall, road
transport and water transport in the
region.

Coacrete Block Factories

*154. Shri Bhagwsat Jha Asad:
Shri M. L. Dwivedl:
Shri 8. C. Samanta;
Shri Subodh Hansda:
Bhri P. C. Borooalk:

Will the Minister of Works, Hods-
ing and VUrban Development be
pleased to state:

(a) whether & 1s proposed to esta-
blish cellular concrete block factoriés
with Polish aid; and

(b) whether any agreement has

been signed in this regard?
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The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand EKhanna): (a) Yes. It is pro-
posed to establish two such factories
at Bandel (West Bengal) and Ennore
(Madras).

(b) The terms of the Agreement
are under negotiation with the re-
presentatives of the Polish Company
who are to supply the plants,

National Policy on Salary of Goverm-
meat Employees

*755. Shri Sidheshwar Prasad:
Shri E C. Pant:

Will the Minister of Finance be
pleased to state:

(a) whether Government are tak-
ing necessary steps towards the evo-
lution of National policy on salary
in respect of Government employees;

(b) if so, what are its main fea-
tures;

(c) whether the States have been
consulted in the matter; and

(d) if so, what is their reaction?

The Deputy Minister in the Minis-
iry of Finanece (Shri L. N. Mishra):
(a) No, Sir.

(b) to (d). Does not arise.

Payment to Contractors

*756. Shri Ram Harkh Yadav: Will
the Minister of Planniag be pleased
in state:

(a) whether the Planning Commis-
gion has urged for the prompt pay=-
ment of bills of the contractors; and

(b} if so, the impact of itg recom-
mmendation on Ministries concerned
particularly the Ministry of Works,
Housing and Urban Development?

The Deputy Minister in the Minls-
try of Finanes (Bhri L. N. Mishra):
(a) Yea Str.
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(b) The Ministry of Works Hous-
ing & Urban Development, Ministry
of Railways, Ministry of Defence,
Communication (P&T) have accepted
the recommendattons and issued
necessary instructions to their sub-
ordinate authorities. The replies from
the other Ministries concerned are
awaited.

et ¥ adt ¥ yeome R Wyt Faraet

*757. @t FER €A ETHATY :
wstay:

wr feewrf Wt ey et ag
o w47 fF

(%) = oo Y ag v A &
fir o< # faorsht 1 w9 & ¥+ T
f!'-'\l'l'ﬂ'l'ﬂ;

(&) =g ot 79 ¥ fF o
¥ oft AT faoret &7 I 25 qfe &
N TR A AW e A
25 g & & aft wmm ¥ ¥ §; Wi
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fq'wi,’ﬂtﬁquuﬁ{q‘i_;w
aET) : (%) wraer ¥ oot 9 o
et & dav # faee faoelt gowowy
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(@) o &, ¥ o F fay m
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(m) fee=it faoelt avwor oy
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TR Y d@-WTE W qeET Hiee
o T faw TR wfx & maw §
&1 o damet 9% g & w1 g fear
ﬁl‘tﬁﬁmﬁwﬁﬁmi
W qr W e
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Plantation Labour ' Houslogy Schemes
*758. Shri Ramachandra Ulaka:
Shrl Dhuleshwar Meena:

Will the Minister of Works, Hous-
ing and Urban Development be
pleased to state:

(a) the progress made in regard
to plantation Labour Housing Schemes

during the Third Five Year Plan
period so far; and
(b) the expenditure incurred so

far during the same period?

The Minister of Works, Housing
and Urban Developmeat (Shri Mehr
Chand Khanna): (a) A sum of about
Rs, 22.01 lakhs was sanctioned for the
construction of 1,210 houses. 678
houses have been completed.

(b} An expenditure of Rs. 18.26
lakhg has so far been incurred by
the State Governments,

Fourth Finance Commission

*759. Dr. Chandrabhan Singh:
Bhri Wadiwa,
Shri R, 8. Tiwary:
Shri Lakhma Bhawani:
Shri J. P. Jyotkshi:
Shri R. S. Pandey:
Shri Siva Dwit Upadhyaya:

Will the Minister of Finance be
pleased to state:

(a) whether any representation
has been received from the State
Governments regarding the failure of
the Fourth Finance Commission in
the sztandardisation of the needs of
all the States im appropriation for
the servicing of their debts including
arrangement for maintenance of the
sinking funds to reduce the loans in
determining the needs of the wvarious
States for Central grant-in-sid under
Article 275(1) of dhe Constitution;

(b) if so, the details thereof and
the action propused to be taken in
this regard;

(c) whether the recommendations -

for the constitution of a competent
body for purposes of such standardi-
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sation ag recommended by the Fourth
Finance Commission bave beer; ac~
cepted by Government;

(d) it so, when Government propose
to issue necessary orders; and

(e) if not the reasong for not ac-
cepting the recommendations?

The Minister of Finance (Shry
Bachisdra Chaundhuri): (a) Govern-
ment have recently received a repre-
sentation from one State Government.

(b) to (e). The State Government
has asked for an additional grant-in-
ald of Rs. 15 crores from the Gov-
ernment of India so ‘hat [t could
make adequate provision for amorti-
sation of its public borrowings. This
problem is not peculiar to the State
that has represented this but [s at-
tracted in the case of several other
States also. While ordinarily the ad-
ditional requirements of States would
be taken into account while determ-
ining the size of the Plan, the State's
resources and the Central assistance
to the Stateg for the Plan, the entire
question will be examined in the light
of the recommendation of the Fourth
Finance Commission.

Government Loan to Private Secter

Industries
*760. Shrimati Jyolsna Chanda:
Will the Minister of Finance be

pleased to state:

(a) the amount of loang given to
the industries in the private sector by
Government-spon=nred financial Cor-
porations viz,, Industrics Development
Bank of India, Industrial Credit and
Investment Corporatinn of India and
the Industrial Vinance Corporation of
India;

(by the percenlage of realisation
during the last 3 years; and

(¢) whether Government hawve
made investigations from time to
time to find out the proper utllisa
tion of such loans by the industries
concerned?

The Minister of Finamce (Shrd
Sachindra Chandhuri): (a) A «tate-
ment f» jaid on the tabls of the
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House. [Placed in Library. See No.
LT-5881 /66].

(b) The wformation Is being col-
lected and will be laid on fhe Table
of the House.

{¢) Mo, Sir, Such investigations
wre made from time to time by the
lending corporations by obtaining
progress reports from the assisted
concerns and by periodical inspec-
tions. A separate investigation by
Government is not considered mneces-
BATY.

Spinning Mills in Madhya Pradesh

*782. Shri A. 8. Salgal:
Shri R, 8. Pandey:
Shri R. 8. Tiwary:
Shri Rananjal Singh:
Shri Wadiwa:
Shrl Lakhmu Bhawaal:

Will the Minister of Planning be
pleased to state:

{a) whether it is a fact that the
‘Giovernment of Madhya Pradesh have
made available from their annual plan
outlay during the financial year 1965-
86, a sum of over Rs. 10 lakhs to their
Cooperative Department as their share
towards the capital cost for the spin-
ning mills; and

(b) if so, the reasons for the delay
in conveying Planning Commission’s
approval to the inclusion of the pro-
posal for setting up the spinning mills
irm the State's Third Five Year Plan?

The Deputy Minister in the Minisiry
of Fiosiee (Shri L. N. Mishra): (&)
According to the informration furnished
by the Government of Madhya Pra-
desh, they have made available a sum
of Rs. 3080 lukhs, in 1964-65 and not
fn 1965-66, as their conttibution to-
wirds the share capital of three spin-
ning mills proposed to be set up in
the cooperative sector.

(b) In the light of certain addition-
al information recently furnished by
the State Government, the proposal is
stil] under consiGerstion in commilte-
tion with thé Mimistry of Commerce.
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Cholera Epidemic in Eerala

*763. Bhri Vasudevan Nalr:
Shri Warlor:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether there is an outbreak of
Cholery epidemic in the Kerala State
especially in the Allepey district;

(b) if so, the number of cases which
proved fatal; and

(c) the steps taken to contain this
epidemic?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
None at present,

(b) In January and February, 1966,
there were 13 cases of Cholera (con-
firmed) and 19 deaths from Gastro
Enterities and Cholera.

(c}) Mass inoculation campaign is
under way in the vulnerable areas and
adequate treatment facilitics are avail-
able in all medical institutions. Puri-
fication of water sources is being done.

U.5. Loan

*764. Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Narayan Reddy:
Bu¥l P. C. Boroouh:
Shri M. L. Dwivedy:
Shri Bhagwat Jha Azad:
Shrj 8. C. Samanta:
Shri Subodh Hansda:
Shri C. K. Bhattacharya:
Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Fitianee be
pleaked to state:

(a) whether it is a fact that US.
Government huve sanctioned Rs. 35
crores loan to the Industrial Develop-
ment Bank and the Industrial Credit
and Investmhient CorpofaTion of India;

(b) i 50, In what way these Banks
are likely to utilise this loen; and

() the total loan so fi¥ granted by
USA. to théw basks?
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The Minister of Finance (Shri Sachi-
ndra Chaudhuri): (a) and (b). The
U.5. ALD. Mission in India and the
Government of India have econcluded
two project agreements in November
1965 by which the U.S, ALD. have ad-
vanced two sums of Rs. 30 crores and
Rs. 5 crores to the Governmeni of
India for lending to the LD.B.I. and
the I.C.I.C.I. respectively for the pur-
poses of promoting economic develop-
ment in India. The two institutions
will ytilise the loang for their normal
lending operations under their respec-
tive charters,

(c) The total loans in respect of
which the U.S. A.LD. Mission in India
have concluded agreements for ad-
vancing funds to the Government of
India for lending to these institutions
are as under:

(1) To the I.D.B.IL inclusive of the
Refimance  Corporation of
India, which has been merged
with it.... Rs. 68 crores.

(2) To the ICILCI Ltd. ....
Rs. 25 crores.

vt waTeR grem

*765. W Ko Hlo fyw :
ﬂ!oie“‘[
! TR WY WTEW
ot g guar :
ol do wo Wiwwy :

w1 ewresy wer qfedre Firdree
W 0g ¥ Y For sl fr o

(v) fer g a5t §F wpw &
QreTt 9T afz 7T q% ameed § fe
afry cear geeT www R R, @
T AR &0 w1 /T e

(w) ¥t earter gt ¥ ave
I AN saferdt & sfa a6 feeeh
wTg § A § o wonT g S R
@ ¥ fau frar o= 3 &,

() w1 W@ QAT B e
o & et & fawre fear mm g
L 114

() @ g st W e
smfer oww g # owrow s
WECHT TR 9T qOTT T & i
ford?

wreeg ey qfcere fagiwr st
(wto geiten amae) @ (F) & (¥).
qg TIHAT WA @ & | FOeT faeEl
orr =t ¥ wiafor wem, =,
AT, ARIET WX Hq W TF A
gt ¥ oY o qyier ¥ Eoerd
wiurd £, W T ® s s
wrEeRt § ey e sfsmea & srov
TR AT Wit T wew g

(@) ¥ AT 9T 1964-65 #
T 1,33,40,885 T ¥ &% w@r
fora® weqaTet 2wt 1 @« wfeafae
i § ot feenfeat & 72,89,492
T WV & ST T |

() ofr 7t 1 If g & Frami
w9 &7 99 A § o Ty s awEm
¥ & war: G e e
aff T W Awar

Forelgn Exchangs Violutieng

*788. Shrj Madbhu Limmye:
Shri Kishen Pattnayak:

Will the Minister of Finante be
pleased to state:

(a) whether Government have drawn
up a bakince sheet of their campaign
against forcign exchange violations
leakages;

(b) whether the campaign has been
on the whole a success or a failure;
and

(c) if the latter, the ressons there-
for?
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The Minister of Finance (Shri Sa-
chindra Chauvdhurl): (a) to (c). A
staternent showing the comparative
figures of the cases registered, and
adjudicated and penalties imposed by
the Director of Enforcement under the
provisions of the Foreign Exchange
Regulation Act, 1947 during the last
5 ycars is laid on the table of the
Sabha [Placed in Library, See No.
LT-5882/66]. This statement, reflects
the Government's measure of success
in this campaign against foreign ex-
change violations.

L1C, Loan for Houslng

*167. Shrl Bibhutl Mishra: Will the
Minister of Works, Housing and Urban

be pleased to state:

(a) whether it is a fact that the
Life Insurance Corporation has given
Rs. 15 crores to meet the expenditure
on housing schemes committed by the
various States;

(b) it so, the principle followed in
the allotment of funds to the various
States; and

(c) the reaction of the State Gov-
ernments to the principle adopted?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
EKhanna): (a) Yes.

(b) In view of the need for ut-
most economy in the emergency situa-
tion this year the principle followed
was o ullot funds only to the extent
required for comipleting works in pro-
gresg in respect of which commitments
bad already been made with third
parties.

(c) The Stiate Governments accepted
this principla.
Ala from T1.5.A,

*7¢8. Shri Linga Reddy:
Shrimati Ramdolarl Sinha:
Shri M. R. Krishma:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shrl Rameshwar Tantia:
Shri Nimatsingka:

Will the Minister of Finanee be
Ppleased to state:
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(a) whether U.S.A. have revived the
economic aid to India; and

(b) if so, the nature ang quantum
of the aid?

The Minister of Finance (Shri Sa-
chindra Chaundhuri): (a) and (b). Since
December 1865 the USA has agreed to
make three loans as follows:

a loan of $334 million on
16-12-1965 for the import of
capital goods for M/s Herdil-
lia Chemicals,

a loan of $50 million on 4-1-1866
to Government of India for
the import of fertilizers and

a loan of $100 million for import
of raw materials and compon-
ents for industrial and agri-
cultural production.

(The first two loan agreements have
been gigned ang the third is expected
to be signed shortly.)

Indus Water Commlision

*769. Shri D. C. Sharma:
Shri Himatsingks:
Shri Rameshwar Tantia:
Shri R. S. Pandey:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri Subodh Hansda:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Indus Water Com-
mission met in Delhi on the 1lth
March, 1966; and

(b) if zo, the outcome thereof?

The Minister for Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes, Sir.

(b) The two Commissioners eX=
changed the data with respeet to the
flow in, and utilisation of the waters,
of the Rivers, as provided under
Article VI(1) of the Treaty, which had
not been exchanged since early Sep-
tember 1965 due to the disruption of
communications between India and
Peakistan.

The Commission also held discus-
siong and
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(i) finalised Forms 14 and 15 of
water-account for Phase II
of the Transition Period;

(ii) finalised an Additional Form
of water-account for kharif
1965;

(iii) agrced tentatively to conduct
the first part of the Second
General Tour of Inspection in
Pakistan in May-June 1968
and the second part in India
in Junc 1866 and to have the
next meeting of the Commis-
sion in Pakistan in May 19886;

(iv) agreed to discuss at their
next ‘meeting the question of
the deliveries to Pakistan from
the Eastern Rivers during the
period September 1965 on-
wards, after studying - the
gauge and discharge data ex-
changed during this meeting;

discussed the procedure for
remitting the amount due to
the owners of timber that had
floated down to Pakistan in
the Ravi and the Chenab
Rivers and had been recover-
ed in Pakistan during the
years ended on 31-3-1963 and
1963-64; and

(vi) sgrecd thet the provisinns of
the Indus Waters Treaty re-
lating to Phase II would ap-
ply from 1st April, 1966.

(v)

D.A. to Peasioners

#770. Shri P. R. Chakravertl:
Shri 8, M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to stat~:

(a) whether ° —-ernment have re-
eently mnnounc..! the grant of Dear-
ness Allowance i, the Central Gov-
ernment Officer: drawing pay between
Rs. 1000 and Rs. 2250; and

(b) if so, whether the case of pen-
sioners is also likely to receive iden-

tical treatment with respect to the
rise in their pensions in consideration
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of the hardships accentuatad by the
price rise?

The Deputy Minisier im the Mimis-
try of Finance (Shri L. N. Mishra):
(a) Yes, Sir.

(b) No, Sir. The position of Gov-
ernment servants who are in service
is different from that of pensioners.
The latter in principle are not eligible
to the same concessions as are admis-
sible tp serving Government emplo-
yees,

Import of Raw Materialy and
Componentis from U.K.

*771. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that UK.
Government have intimated to the
Indian Government that they are ready
to grant assistance to India to over=-
come the present acute shortage of
raw materials and components;

(b) it so, the details thereof;

(c) whether it is also a fact that an
adviser to the Federation of British
Industries who Wwas recently touring
India has assured the Indian Govern-
ment that he will persuade the UK.
Government for such immediate ws-
sistance; and

(d) it so, the reaction of the UK.
Government thereto?

The Minister of Finance (Shri 8a-
chindra Chaudhuri): (a) and (b). As
an “immediate response to the requeat
by the Government of India for assis-
tance in tackling the current prohlems
arising from the food situation”, the
UK. Government extended loan of
£ 7.5 'million to the Government of
India on 11th February, 1966, Detalls
of this loan are contained In a Press
Release issued on 11th February, 1988,
& copy of which is laid on the Table of
the House. [Placed in Ldbrary. See
No. LT-58R3/66].

(c) No, Sir—not to our knowledge.

(d) Does not wrige.
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Central Assistance to Eerala

2690. Shri A, K. Gopalan: Will the
Minister of Finance be pleased to
state:

(a) whether the Government of
Kerala have approached the Centre
for finuncial wassistance to tide over
the difficulties which arose consequent
en the lmmitations imposed on over-
drafts from the Reserve Bank of India;
and

(b) if so, the action Ceantre propuse
to take considering the special situa-
tion in Kerala?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The Government of Kerala have ap-
proached the Centre for financial as-
sistance to avoid continued overdraft
with the Reserve Bank of India. As
already indicated in the statement by
the Finance Minister on the Kerala
Budget for 1966—87, it has been de-
cided to provide a loan of Rs. 6 crores
to the State Government in order to
strengthen their budgetary position.

Water Supply Scheme in Trichar

2691, Shri A. K. Gopalan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that the
Trichur Public Health Engineering
Division has prepared & water supply
scherne for Nattika Farka from Enga-
ndiyoor to Ala;

(b) whether the scheme has been
sanctioned; and

(c) the quantum of finaneial aid to
be given for the same?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) The
State Public Health Engineering De-
partment is reported to be muking in-
vestigations preparatory to formulat-
ing a scheme for supplying protected
drinking water to the Cholera infected
areas in Nattika Farka from Engandi-
yoor s Als, in Trichur District.
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(b) The scheme has not been sub-
mitted to the Government of Indis
8o far.

(c) The Central assistance will be
In accordance with the normal pattern
viz. 100 per cent loan for the Urban
and 50 per cent grant for the rural
components,

Mediom Irrigation Project in Kerala

2692. Shri A. K. Gopalan: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) whether the Kerala Goverrment
requested the Centre for Rs, 50 lakhs
for medium irrigation projects during
the years 1964-65 and 1985.66; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). In February, 1965, the Govern-
ment of Kerala made a request for an
additional allocation amounting to
Rs. 181 lakhs during 1965-688 for acce-
lerating the irrigation projects in the
State, This request was examined by
the Governmment of India with refer-
eénce to the progress of work and ex-
penditure on wvarious projects and an
additional putlay of Rs. 110 lakhs was
approved in June 65 for the foliowing
irrigation projects:—

Name of Rs. in
Scheme lakhs
1. Neyyar I&II 22.00
2. Pothundy 15.00
3. Chitturpuzha 13.00
4. Periyar Valley 30.00
5. Gayatri 10.00
6. Pamba 20.00

Total : 110,00

Lrrigation Taxes in Kerala

2683. Shri A. K. Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the pea-
sants in Chittore-Palghat District,
Kerala are forced to pay the irriga-
tion texes now with retrospective
effect from 1956;
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(b) whether the peasants are offer-
ing satyagraha before the Govern-
ment Offices to get exemption from
this; and

(e) it so, action taken by Govern-
ment in this regard?

The Minister of Irrigation und Power
(Shrl Fakhruddin Ahmed): (a) to (¢).
The beneficiaries of the lands irrigated
by the Chittur Irrigation System in
Chittur Taluk, Palghat District, were
required to pay water cess with effect
from 20th November, 1958 under Sec-
tion 15(2) of the Travancore-Cochin
Irrigation Act, 1956.

Some farmers offered satyagraha in
front of the Taluk office, Chittur from
3rd December to 16th December 1965
and the Collectorate at Palghat from
17th December 1965 demanding exem-
ption from payment of water cess. The

satyagraha was withdrawn on 23rd
December, 1965,
After considering all aspects, the

State Government issued orders on
22nd December, 1965 granting time
till the end of March 1868 to the ryots
to pay the arrears of wuater cess in
half yearly instalments, The interest
on arrears of water cess for the period
till 31st March 1966 has also been
waived.
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Smalipox in Kerala

2695, Shri P, Kunhan: Will the Mini-
ster of Health and Family Planning
be pleased to state:

(a) whether Government sre sware
that the smallpox disease has spread
throughout Kerala this year despite
the ‘measures taken by Government
for its eradicution during the last many
years; and

(b) if so, the steps proposed to be
taken for its total eradication?

The Minister of Health and Famlily
Planming (Dr. Suhila Nayar): (a)
Cases of smallpox lave been reported
from flve districts of Kerala. The
district-wise figures from 1st January,
1066 are given below:

Dristrict Artack Death
Alleppey 1 1
Trichur 2 1
Palghal 9 2
Kozhikede 24 8
Capnanore 93 28

129 40
The remaining four districts of

Trivandrum, Quilon, Kottayam and
Ernakulam have been reported to be
free from the disease.

(b) The following steps have been
taken for tota] eradication of the
disease:—

(i) Primary vaccinations of those
who have not had primary
waccinations so far are being
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carried out to achleve 100 per
cent coverage of the total
population.

(ii) Re-vaccination of the popula-
tion is also being undertaken
every three to four years.

For the control of any local out-

break, the following measures are
being taken:
(i) Intensification of organised

vaccination drive to vacclnate
the inner ring angd outer ring
contacts in the shortest pos-
sible time to check further
spread of infection.

(ii) Mopping up operations are
carried out to protect the un-
waccinated persons including
the new-borns.

(iii) Health Education and Publi-

city measures are also inten-
sified.

‘Cannanore District Hospital (Kerals)

2696. Shri P. Eumnhan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that the
‘District Headquarters hospital in Can-
nanore District of Kerala has no Iso-
lation Wards for the treatment of
smallpox and chicken pox disease; and

(b) if ®so, the reasons therefor?

‘The Minister of Health and Family
‘Planning (Dr. Sushila Nayar): (a)
Yes,

(b) This information has been call-
ed for and will be placed on the table
of the Sabha when received Ewery
district Hospital need not have an
isolation ward for Smallpox and
Chickenpox cases.

LLC. Advance for Housing Schems
In Kerala

2691. Bhri P, Konhan: Will the
Minister of Works, Honsing and
Urban Develomnent be pleased to
state:

(a) the amount advanced by the
“Life Insurence Corporation for the
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low income and middle Income
housing schemes in Kerala in 1863-
64, 1964-65 and 1963-68 respectively;
and

(b) the amount utilised by the
State Government for this purpose?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
EKhanna): (a) Life Insurance Corpora-
tion funds are advanced each year in
the shape of package allocations to
State Governments who make scheme-
wise distribution themselves, taking
their requirements into consideration
According to the information furnish-
ed by the Government of Kerala, the
distribution of funds for the Low
Income Group and Middle Income
Group Housing Schemes, 1is as fol-
lows:—

(Figures in lakhs of
Rupees)
Year Low Income  Middle In-
Group come Group
Housing Housing
Scheme Scheme
1963-64. 7°0 7-00
1964-6%. 1000 10-00
1965-66. 14:00 40+00
(b) The requisite information is

being collected from the State Gov-
ernment and a statement will be
placed on the Table of the House when
It is received

Leprosy Rehabllitatlon Centre

2498. Shri Vasudevan Nair:
Shrl Warlor:

Will the Minister of Health and
Family Plansing be pleased to state:

(a) whether Government have re-
ceived any representation from the
tettlers of the Leprosy Rehabilitation
centre in  Palliekal Panchayat,
Kumathpor Taluk, Kerala State;

(b) it so, the grievances of these
settlers; and

(c) the steps taken to meet their
grievances?
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The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
No such representation has so far
been received by the Government of
India, However, the Government of
Kerala have received a representation
from the settlers of the Laprosy Re-
habilitation centre, Palliekal.

(b) The representation contains the
following demands:—

(i) Supply of good seeds for culti-
vation of their lands.

Continuation of a subsistence
allowance of Rs, 30.00 per head
per month till they become self
supporting.

(i)

(iil) Increase in rationed food-stuffs

(iv) Supply of drinking water in the
vieinity of their lands,

(v) Provision for lighting arrange-
ments.

Establishment of dispensary for
the treatment of ex-leprosy
patients of the centre.
Appointment of Dhobis, Bar-
bers, Dressers and Injectors as
regular workers of the centre,
Construction of small sheds in
their plots.

Starting of small scale indus-
tries for the benefif of the mem-
bers of the centre,
Arrangements for Health Edu-
cation and Publicity in sur-
rounding areas to remove pre-
vailing prejudices against the
disease of leprosy.

(¢) Some of the grievances have
been redressed by the State Govern-
ment and the rest are being looked
into by them.

Periyar River Valley Project

2699, Shrl Vasudevan Nair:
Shrl Warlor:

Will the Minister of Irrigation and
Power be pleased to state:

(vi)

(vii)

(viii)

tix)

(x)

(a) whether the Perivar River
Valley Proiect in Keraly is ready for
commissioning;

2079 (ai) LSD—3
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(b) it so., how much land will be
benefited by this; and

(c) the actual cost of this profect?

The Minister of Irrigation and
Power (Shrl Fakhroddin Ahmed):
(a) and (b). The new Project has
been commissioned partly benefiting
BOOO acres. Tt will be fully commis-
sioned in 1971 benefiting 63,300 acres.

(¢} The Project is estimated to cost
Rs. 640 lakhs.

Ernakulam Hospltal

2700. Shri Vasudevan Nafir:
Shrl Warlor:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the District Develop-
ment Council, Frnakulam, Kerala
State has recommended that the dls-
trict hosoital should be upgraded into
a General Hospital; and

(hy if sn,
thereto?

The Minister of Heallh and Famfly
Planning (Dr. Soshila Navar): (a)
Wo such recommendation has been
received by the State Government.

Government's reactlon

by The question does not arlse.

Drinking Water Sopply Schemes in
Coastal Areas

2701. Shri Vasudevan Nalr:
Shrl Warlor:

Will the Minister of Health and
Family Planning be pleased to state:

fa) whether the FKeralna Govern-
ment have submitted any additional
schemers other than those which have
heen implemented for the supply of
fresh drinking water in the coastal
areas and Kuttanad taluk:

b} 1f go. what are main proposals:
and

fe) whether Government have glven
clearance for those schemes?
ey T

" —
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The Minisier of Health and Famlily
Planning (Dr. Bushila Nayar): (a)
1o (c). The following schemes for
the supply of drinking water to the
areas under reference were received
from the Government of Kerala:—

(i) Ponnani,

(ii) Guruvayoor. Kunnamkulam gnd
Chowghat;

(iti) Terikaripur-Kadapuram.
(iv) Poovar Karichal

Of these the Poovarkaricha] scheme
has been approved and the others
were refurned to the State Govern-
ment with technical comments for re-
vision.

Cancer Cure

2702, Shri Lakbhmu Bhawani: Wil
the Minister of Health and Family
Planning be pleased to state:

fa) whether it is a fact that
“Sarpagandha” can cure cance; effec-
tively; and

(b) if so, the steps taken to produce
this plant in suffieient quantity?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). No Sir; so far as the Gov-
ernment are aware Sarpagandha s
not a cure for Cancer,

Indtstrial Aousing Scheme

2703. Shri P, Kunhan: Will 1he
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether any houses have so far
been constructed for the workers of
the Premier Tyres Lid. at Kalamas-
sery in Kerala under the Industrial
Housing Scheme;

{b) whether any allocation has been
made by Government for this pur-
pose;

(e} if so, the total provision and th
expenditure incurred; and :

(d) if not, the reason therefor?
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The Minister of Works, Housing
and Urban Déveloptment (Shrl Mehr
Chand Khanna): (a) to (d), Projects
under the Subsidised Industrial
Housing Scheme are sanctioned by
the State Governments themselves.
Information regarding the workers of
the Premier Tyres Ltd. has been called
for from the State Government and
will be laid on the table of the Sabha
as soon as it is received.
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Flood and Erosion Schemes in Gauhati

2707. Shri P. C. Borooah:
Shri M. L, Dwivedl:
Shrl Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri 8§, C. Samanta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a scheme has recently
been approved by Government to save
Gauhati from floods and erosion by
Brahmaputra; and

(b) if so, the cost and other details
of the scheme?

The Minister of Trrigation and
Power (Shri Fakhruddin Ahmed):
(n) A scheme for the protection of
Gauhati town from erosion by the
Brahmaputra was approved by Plan-
ning Commission in May, 1965.

{by The scheme estimated to cost
Rs. 3545 lakhs, comprised of the con-
struction of revetment with suitable
apron and toe walls from Sulkeswar
Ghat to N.CC. huilding site at
Gauhati on the left bank of Brahma-
putra to provide permanent protection
against erosion,

drw gfedrorn
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D.V.C. Withdrawal Plan
2710. Shri Shree Narayan Das:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the phased programme
of withdrawal as drawn up by the
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Bihar State Electricity Board from a
number of points outside the Damo-
dar Valley by the D.V.C. and from
points in Damodar Valley area by the
State Governments concerned has
been considered;

(b) it 30, the result thereof; and

(c) the features of the plan of
withdrawal now agreed upon by the
D.V.C. and the Governments of Bihar
and West Bengal?

The Minister of [Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). The Jloads met by the
D.V.C. outside the Valley in West
Bengal excepting the Calcutta Elec-
tric Supply Corporation have already
been transferred to the West Bengal
State Electricity Board. The power
supply to the Calcutta Electric
Supply Corporation under the exist-
ing arrangcments is to be taken over
by the West Bengal State Electricity
Board on 1-1-1870 i.e., after the termi=
nation of the Corporation's agreement
with the CESC. The Government of
‘West Bengal are at present meeting a
load of about 354 MW inside the
valley from their own generation, The
question of transfer of these loads to
the D.V.C. has already been raised
with the State Government and Is
now under discussion.

The Bihar Government are not
supplying power to consumers inside
the valley from their own generation.
The D.V.C. will be withdrawing from
oulside valley in Bihar on the basig of
an agreed phased programme for such
withdrawal commencing from March,
1966. As against the outside load in
Bihar to the extent of about 200 MW,
which is now being met by the D.V.C,,
the D.V.C. will be supplying only #9
M.W. by June, 1888 up to which date
phased programme has been drawn
up.
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Profit earned by L. 1, C.

2711, Bhri Bubodh Hansda: Will the
Minister of Pinamce be pleased tn
state:

(a) the total profit »arned by the
Life Insurance Corporation in 1864~
1865;

(b) the mannzr in which this will
be distributed; and

(c) whether it is more or less than
the profit earned last yecar?

The Minister of WFinance (Shri
Sachindra Chaudhuri): (a) The profits
disclosed by the valuation ns on 3lst

March. 1985, covering the two-yesr
period from 1st April, 1983 to
3st March, 1985 smounted to
Rs. 61,00,82,455.
(b):
Period from
1-4-1963 to
31-3-1965
i. Interim Ronuses paid R7,11,775
2. Among policyholders
participating in profit 58,93,04,646
3. Allocated to the Central 1.10,16,034
Government
62,90,32.455

{¢) The profit disclosed by the
valuwtion as on 3st March, 1965 for
the period from 1st January, 1962 to
31st March. 1963 was Rs, 28.70,72897.

Development of Eastern U.P.

E71%. Shri Vishrwa Nath Pandey:
Strrimati Sxvitri Nigam:

Will the Minister of Plenning be
preased to refer to the reply given to
Unstarred Question No. 874 on the
18th Novemnber, 1985 and state:

(a) whether the Btate Government
of Uttar Pradesh have furnished the
report to the Central Govermment
sbout the extent of progress made in
the development work of

Ghazipur, Jaunpur and Deoria Dis-
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tricts of the Eastern U.P, in -
ance of the recommendations of the
Patel Committee,

(b) the amount spent on the work
so far;

(e} whether it is a fact that the
paze of development is not satisfac-
tory; and

(d) it so0, the reasons therefor?

The Deputy Minister In the Mimis-
try of Finanee (Shri L. N, Mishra):
(a) Yes, Sir.

(b) In 1884-85, against the approv-
ed plan outlay of Rs. 1,087 crores, the
anticipated outlay has been reported
at Rs. 10:90 crores. For 1885488, the
figures of anticipated outlay have not
yet become available,

(e) In certain sectors of develop
ment, progress is satisfactory, while
in others there have been shortfalls.

(d) There have been some prece-
dural difficulties in the first year of
implementation of the special pro-
gramme. DBesides, there has been
difficulty due to shortage of a few key
inputs and materials, e.p., fertilisers,
non-ferrous metals, cement, ete,

Porest and Mineral Weatth of Mysore

2714, Shri Vishwa Nath Pandey:
Will the Minister of Planning be
pleased to refer to the reply given to
Unstarred Question No. %86 on the
11th November, 1085 regarding the
forest and mineral wealth of Mysore
and state:

(a) whether the Team of UN. Ex-
perts has since submitted its report to
Government; and

{b) It so, the main recommenda-

tions thereof?

The Deputy Minister in the Minis-
try of Finsnce (Shri L. N, Mihra):
(a) Not yet,

(b) Does not arise.
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Salal Hydro Electric Project

2715. Bhri Vishwa Nath Pandey:
Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lehia:

Will the Minister of Irrigation and
Power be pleased to refer to reply
given (o Unstarred Queslion No, 882
an the 1Bth November, 1965 and state:

(a) whether the Government of
Jamu and Kashmir have completed
their investigations of the Sala!
Hydro-Ele:tric Projects and submit-
ted the report: and

(b) if so, Government's reaction

thereto?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No. The Project is still under
investigation by the Government of
Jammu and Kashmir,

(b) Does not arise.

Irrigation and Power Potential of
oP.

2716. Shri Vishwa Nath Pandey:
Will the Minister of {rrigation and
Power be pleased to slate:

{a) whether Government have since
considered the request of the Uttar
Pradesh Government for additional
help for the development of their
power and irrigation potentinl during
1985-66; and

tb) if so. the details thereof”

The Minister of Irrigation and
Power (Shrl Fakhruddin Ahmed):
(a) Yes.

(b) In November, 1865, the Govern-
ment of Uttar Pradesh requested for
additional loan assistance of Rs. 10
crores for financing their puwer pro-
gramme, during 1966-66, The amount
was in excess of the agreed allotment
for power in the State Plan of the
current year. It was not found possi-
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ble by the Government of India to
accede to the request of the UP.
Government due to limitation of over-
al] resources and constraint an the
budgetary position of the Central
Government on account of other pres-
sing and immediate roeguirements.

The Government of Uttar Pradesh
also asked for additinnal Central
assistance of Hs, 5.25 crores during
1865-66 for energising agricultural
pumping sets. Against this request,
Rs. 2:25 crores was sanctioned,

Manibhadra Dam Project

217 Shri Ramachandra Ulaka:
Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:

Will the Minister of krrigation and
Power be pieased to refer to the reply
given to Unstarred Question No. 412 on
the 11th November, 1985 and state:

report on Mani-
has since been
Government ol

(a) whether the
bhadra Dam Project
reeived from  the

Orisaa; and
(b) if so, the final decision taken

in the matter?

Minister of [Irrigatlon and
(Shri (Fakhruddin Ahmed):

The
Power
(a) No,

ib)Does not arise.

House Mortgage Corporation

2718, Shrimati Malmeona Sultan:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finance b
pleased to refer to the reply given to
Unstarred Question No. 887 on the
18th November, 1985 and state the
progress so far made in setting up
the House Mortgage Corporation?

The Minister of Finance (Shri
Sachindra Chaudhari): The matter Is
still under consideration.
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Agricultural Programmes

2720. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that serious
imbalance in the planning and exten-
sion of agricultural programmes have
been brought out by the Planning
Commission's Programme Ewvaluation
Organisation; and

(b) it so,
thereto?

Government's reaction

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(a) No, Sir.

(b) Does not arise.
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Eye Camps

2721, Shri Kindar Lal:
Sbri Vishwa Nath Pandey:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
eye camps for restoring sight of people
suffering from cataract will be set up
in India under the auspices of the
Royal Commonwealth Society for the
Blind;

(b) if so, when and total cost on
such scheme; and

(c) the total number of the people
.0 be benefited by the scheme?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a) No,

(b) and (c). Do not arise.
Primary Health Centres

2722, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of Primary Health
Centres functioning at present in
Rajasthan;

(b) the number of such Centres
proposed to be opened during 1966-67
in Rajasthan; and

(c) the amount allotted for Rajas-
than for the purpose during the same
period?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
219 Primary Health Centres are at
present functioning in Rajasthan.

(b) Nil.

(c) The State Government has not
yet finalised their budget provision.
A sum of Rs. 1.74 lakhs has, however,
been suggested by the Working Group
on Health for inclusion in the Gtate
Annual Health Plan for 1§66-67 for
construction of buildings for Primary
Health Centres and Sub-centres, etc.
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Income-tax Arrears in Rajasthan

2723, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka;

Will the Minister of Finance be
pleased to state:

(a) the total amount of Imcome-tax
arrears realised in Rajasthan upto
the end of January, 1966; and

(b) the amount still to be recovered
from that State?

The Minister of Finance (Shri
Sachindra Chaudhuri): The informa-
tion is being collected and will be
laid on the Table of the House as early
as possible.

Family Planning Accessories

2724. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether our country has attain-
ed self-sufficiency in the matter of
manufacturing family planning acces-
sories;

(b) it so, the details thereof; and

(e) if not, the reasons therefor and
the steps taken by Government in the
matter?

The Minister of Health and Famlily
Planning (Dr. Sushila Nayar): (a) Lo
(¢). The country is self-sufficient in
the matter of production of Chemical
and other contraceptives as per details
of annual production given below:

tablets—29.50 million
tablets.

1. Foam

2. Jelly/Cream/Paste—214 tonnes.
3. LU.C.Ds—8 lakhs.

There i3 a deficiency in the produc-
tion of rubber contraceptives. Con-
doms to the extent of 37.44 million
pieces are manufactured presently in
the country. About 10 million pieces
of condoms are being imported during
the current financial year.
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The following steps have been taken
to increase the production of contra-
ceptives:

(i) Licences for the manufacture
of rubber contraceptives have
been given to certain firms.
Their  production capacity
when fully developed will be
17717 million pieces. Only
one firm has so far started
production, Four more firms
under the Small Scale Sector
have installed factories and
their production capacity is
680 million pieces, but their
product at present is below
the Standard laid down by
Government. The firms have
been requested to improve the
produet.

(ii) The Government of India
have decided to manufacture
rubber contraceptives in the
public sector, and a factory

for this purpose is being
established in Kerala;
(iii) Foam Tablels are being

manufactured by the Govern-
ment of India at the Medical
Store Depot, Madras. Efforts
are also being made to manu-
facture Contraceptive Cream
at the Medical Store Depot,
Bombay.

income-tax Arrears realised in Orissa

2725. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to state:

(a) the total amount of inctin~ 'ax
arrears realised in Orissa upto the
end of January, 1888; and

(b) the amount still outstanding in
that State?

The Minister of Fimanee (8hri
Sachindry Chandhuri): (a) and (b).
The information is being collected
and will be laid on the Table of the
House as early as possible.



Written Answers

75321

Area uader S8lam Clearance in Dalhl

2728. Shri Shiv Charan Gupta:
Shri Ramachandra Ulaka:
Shrl Dhuleshwar Meena:

Will the Mipister of Werks, Hous-
ing and Urban Development be pleas-
ed to state:

{a) the number of Bastis and Kat-
ras in Delhi covered under the Slum
Improvement Scheme;

(b) how many of these were im-
proved by 1861 and by 31st March,
1966

(c) the expenditure incurred there-
on; and

(d) the expenditure recovered from
the landlords and/or tenants and how
much is in arrears?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) 2445.

(b) 326 katras und bastis were im-
proved by the end of March, 1961,
and another 1,317 between April 1961
and the 31st March, 1865.

(c) About Rs. 36.7T4 lakhs, includ-
ing Rs. 8.27 lakhs on the improve-
ment of private katras.

(d) A sum of Rs. 7.33 lakhs has
been recovered from landlords and
Rs. 0.94 lakh is in arrears.

Houslag and Slum Clearapoe Schemes

2727, Bhri Kolla Venkaixh: Will the
Minister of Worka, Housing and Urban
Develop t be pl d to state:

(a) whether Government have taken
any decision on the report of the
Thacker Committee on the housing
and slum clearance schemes;

(b) if so,
sion taken:

(c¢) whether the matching grants
and loans given to Btstes for the
scheme have been converted into out-
right -grants and loans in view of the
slow progresas;

the details of the deci-
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(d) if go, the amounts of grants and
loans to different States; and

(e) if the answer to (c) be in the
negative, the reasons therefor?

The Minister of Werks, Mousing
and Urban Development (Shri Mehr
Chand Khanna): (a) Yes,

(b) A copy of the letter addressed
to State Housing Ministers, giving the
broad outlines of the decisions, is laid
on the Table of the House. [Placed
in Library. See No. LT-5885/66].

(c) to (e). Do not arise in view of
the fact that the revised pattern of
assistance would come into effect fram
the 1st April, 1966 and would apply
only to new projects to be sanctioned
from 1888-87.

Assistance to Orissa

2728. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that there
has been a shortfall in the assistance
given in 1965-66 to Orissa; and

(b) il so, the steps taken by Gov-
ernment to remove the difficulty for
releasing the promised amount?

The Minister of Finance (Shri
Sachindra Chaundhori): (a) amd (b).
The assistance promised to Orissa
State for the year 1965-86 is being
released by the various Centra] Minis-
tries, with reference to the anticipat-
ed expenditure on different schemes.
The shortfall in the assistance, if any,
can be assessed omly after the finan-
cial year is over.

Panchayat Samiti Industries in Panjab

2729, Shrli Daljit Simgh: Will the
Minister of Planning be pleased to
state:

(a) whether any financial azsistance
was given to the Panchayat Samitis
in the Punjab for the establishment
of industries during 1965-88; and
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{b) if so, the details thereof?

The Deputy Minister in the Mimis-
try of Finance (Shri L. N. Mighra):

{a) No. No such scheme was includ-

ed by the Punjab State Government
in their Annual Plan for 1965-66.

(b) Does not arise.
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Calcutta Eleciric Supply Corporation

2738. Shri Mohammad Ellas:
Dr. Ranen Sen:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the West Bengal Gov-
ernment are entitled to the financial
benefits of the Damodar Valley Cor-
poration's power supply activity;

(b) whether any benefit has actual-
ly been derived by the State Govern-
ment from the Damodar Valley Cor-
poration recently; and

(¢) whether this condition will be
disturbed if Calcutta Electric Supply
Corporation’s demand for power from
the Damodar Valley Corporation is
discontinued?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.
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(b) Yes. For the year 1963-64 the
net distributable profits of the DVC
out of its power supply business
amounted to Rs. 68 lakhs. Out of
this, the West Bengal Government
received Rs. 23 lakhs. For the year
1064-65 the share of the State Gov-
ernment in the distributable profit is
likely tu be Rs. 29.5 lakhs.

(c) Yes. Net profit distributable to
the participating Governments is
likely to g down, if Calcutta Electric
Supply Corporation load is taken away
away from the D.V.C.

Electronic Computers for LIC.

2734. Shri S. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Finance be

pleased to state:

(a) the total number of electronic
computers imported for the Life
Insurance Corporation;

(b) whether these computers have
started work in Bombay and Calcutta;
and

(c) what is their capacity?

The Minister of Finance
Sachindra Chaudhuri): (a) Two.

(b) The computer at Bombay was
installed in November, 1965 and the
other at Calcutta is expected to be
installed by the end of 1868,

(Shri

(c) The information is being col-
lected and will be laid on the Table
of the House as soon as available,

qar WY, freet # g

2735. WMo TR wAET Mgy
ot frw qeamaw
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A AT ATy ?
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Strike Notice by D.E.5.U. Employees

2736. Shri Kolla Venkalah:
Bhri D. C. Bharma:
Shri Rameshwar Tantia:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Delhi Electricity
Board Employees’ Union has served
notice on the Delhi Electricity Sup-
ply Undertaking's management for
the general strike;

(b} if so, what is the dispute bet-
ween the management and the workers
that led to the notice;

(c) the demands of the workers;
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(d) the action taken by the manage-
ment on those demands;

(e) the number of workers involv-
ed; and

(f) the act.on taken by Govern-
ment to avert the strike?

The Minister of REripatlon and
Power (Shri Fakhrupddin Ahmed):
(a) Yes.

(b) The Union has given the
followmg justification for serving the
strike netice:

(1) Non-implementation of agree-
ments arrived at in various

discussions between the
Management and the Union
such as:—

(i) comstruction of quarters for
staff;

(ii) revision of scales of pay of
certain calegories of staff
which in their opinion were
not revised in accordance
with the recommendations
of the Second Pay Com-
mission:

(iii) confirmation of Assistant
Accountant and other tem-
porary staff; and

(iv) regularisation of work-
charged staff,
12) Alleged violations by the

Management of the Rules
and Regulations; and

13) Alleged incitement by the
Management of one group of
workers, neglect of one group,
support of one Union at the
cost of the other, protection
of corrupt element and un-

due promwotions.

(e) The list of demands is given in
the Annexure laid on the Table of
the House. [Placed in Library. See
No. LT-5887,66].

(d) The demands are being discus-

sed with the workers with the assist-
onee of the Conciliation Officer.
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(e) The Delhi State Electricity
Board Employees' Uniom is recognised
on the generation side. However,
Delhi State Electricity Workers’ Union
which is recognised on the distribu-
tion side has also a following on the
generation side. Hence it is difficult
to furnish the number of workers in-
volved in the strike notice given by
the Delhi State Electricity Board
Employees’ Union.

(f) The Conciliation Officer, Delhi
Administration invited both the repre-
sentatives of the Union and the
Management for conciliation proceed-
ings under the Industrial Disputes Aect.
Preliminary discussions were held on
Ist, 2nd and 3rd March, 1988, Sub-
sequently, the conciliation proceedings
were held on the Bth March, 19886,
when the preliminary discussions held
on 1st, 2nd and 3rd March, 1986, were
reviewed and it was agreed to con-
stitute two sub-committees consisting
of the representatives of the Manage-
ment and the representatives of the
Union to go into the demands with a
view to their expeditious settlement.
Both the Sub-Committees have started
functioning.

House Rent Allowance

2737. Shri P. C. Borooanh: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether it is a fact that house
rent allowance is not paid to those
Government servants who are allotted
Government accommodation when
house rent at specified rate is recover-
ed from their salaries which costs 25
per cent of their pay; and

(b) if so, whether there is any pro-
posal to lower this high percentage
by granting them some house rent
allowance?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khamna): (a) Those not pro-
vided Government accommodation in
classified cities are entitled to house
rent allowance. This is paid to com-
pensate them for the high rents for
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residential  accommeodation  in such)
cities. In the case of Government

servants alloited Government accom-’

modation rent is charged under the
provisions of Fundamental Rule 45-A
and such recovery does not exceed
10 per cent of the officers’ emolu-
ments (T} in the case of officers draw-
ing less than Rs. 130 p.m.).

(b} Does notl arise.

Repayment of Loans

2738. Shri R. §5. Pandey:
Shrli Rameshwar Tantla:

Will the Minister of Finance be
plensed to state:

{a) whether Government of India
have requested the Government of
Japan for refmancing the debt;

(b) if so, the total amount involved
in the matter; and

(c) the reaction of the Japamese
Government thereto?

The Minister of Finance (Shri
Ssehindra Chandhurl): (a) to (¢). In
the process of negotistions for exter-
nal assistance from aid-glving coun-
tries, there has to be a continuous ex-
change of ideag about a number of
issues including the timing, form and
quantum of assistance. Japan is an
important aid glving country and we
are maturally in touch with her Gov-
ernment on the matter of aid; since
however discussions on the scope and
pattern is yet at a confildential stage,
it will not be in the public interest
to give information about the nature
and content of the current exchange
of views.

Vivisection Laboratories

273%%. 8bri Hukam Chand Kachha-
valya:
Shri Bade:
Will the Minister of Health and

Family Planning be pleased to state:

(a) the number of the. vivisection
laboratories (experiments on animals)
in the country, both licenced and un-
licenced at present:
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(b) the total number of wvarious
species of animals and birds used for
experiments in the laboratories in a
Vear;

(¢) the number of those experi-
mented without anaesthetics; and

id) the resulls obtained by these
experiments?

‘The Minister of Health and Family
Planning (Dr. Sushlla Nayar): (a)
to {d). The required information is
being collected and will, when avail-
able, be placed on the Table of the
House.

Housing Programme in Mysore

2740. Shri Linga Reddy: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) the amount given for housing
programmes in Mysore State under the
Third Five Year Plan;

(b) the umount spent under the
several heads of Housing so far;

(c) the reasons for the shortfall in
expenditure; and

td) the amount to be sct apart for
housing in Mysore in the Fourth Five
Year Plan?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). A statement js
laid un the Table of the House.
[ Placed in Library. See No. LT-5888 '
66].

(¢} Partly due to low priority given
to Housing Schemes as compared with
prujects like Power, Ifrigation and
Agriculture etc. and partly due to the
necessity for meeting the requirements
of Defence and allied activities aris-
ing from the Emergency. Non-
availability of suitable land at reason-
able cost and shortage of building
materials like cement, steel and
bricks etc. have also contributed to
the shortfall in expenditure.

td) This has not yet been decided
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Water Sapply teo Inderpuri Colony,
Delhl

2741, Shri M. Rampure: Wil the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that Jamuna
water has not been supplied to Inder-
puri Colony, Delhi although it has
been in existence for the last 15 years;

(b) whether it is a fact that a stor-
age tank has been built in its vicinity;
and

(¢) when it is proposed to supply
water to the colony from this tank?

The Minister of Health and Family
Planning (Dr. Sushlla Nayar): (a)
and (b). Yes.

(c) The storage tank has been built
by the Delhi Development Authority
for their colonies and not for Inder-
puri. The Delhi Municipal Corpora-
tion has not yet taken over this
colony. The Corporation can provide
adequate water supply and sewerage
only when, under its prescribed policy
relating to private colonies, the plot-
holders pay development charges at
the rate of Rs. 3.50 per sq. yd. The
work can be taken up only after
2/3rd of plot-holders pay such charges.

Quarters In Gole Market Area,
New Delhl

2742. Shri Jedhe: Will the Minis-
ter of Works, Housing and Urban
Develop be pl d to state:

(a) whether it is a fact that a num-
ber of allottees of Government quar-
ters in the Gole Market area have
encroached upon the bajri paths in
front of their gquarters by putting up
hedges and barbed wires;

(b) it so, whether it is admissible
uader the allotment rules; and

() if not, the action proposed to
be taken in this regard?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) Yes, in a few
places.
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(k) No.

(c) Notices wunder SR. 317-B-19
will be issued to the persons concern-
ed to remove the encroachments,

Barak Earthen Dam in Cachar

2743. Shri N. R. Laskar: Wil the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 2301 on the
16th September, 1965 and state:

(a) whether the feasibility study of
the ‘Barak Earthen Dam' at Naraln-
dhar in Cachar District, Assam has
been completed;

(b) it so, the result thereof; and

(c) it not, the reasons for delay in
coming to a final decision about the
aforesaid scheme?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). Based on the data collect-
ed so far, a draft report on the Tech-
nical feasibility of a dam across the
Barak at Naraindhar in Cachar Dis-
trict has been prepared by the Cen-
tral Water and Power Commission.
The preliminary feasibility report is
under detailed study by an Expert
Technical Committee appointed by
this Ministry. The financial aspects
of the project are also under exami-
nation.

Rural Industria] Projects In
Maharashtra

2744. Shri D. D. Mantri: Will the
Minister of Planning be pleased to
state:

(a) the number of rural industrial
projects functioning at present in
Maharashtra; and

(b) the financial assistance proposed
to be given by the Central Govern-
ment to that State for the purpose
during 19667

The Deputy Minister in the Minis-
try of Finance (Shri L. N, Mishra):
(a) Four projects.



7535 Written Answers CHAITRA 3, 1888 (SAKA) Written Answers

(b) An amount of Rs. 20 lakhs was
allocated to the Government of Maha-
rashtra as Central assistance for the
programme for 1965-66. The alloca-
tion for 1886-67 has not been flnalised
so far.

Bharat Sevak Samaj Branch in
Maharashtra

2745. Shri D. D. Mantri: Will the
Minister of Planning be pleased to
state:

(a) the financial assistance given to
the Maharashtra branch of the Bharat
Sevak Samaj for running different
camps during the years 1985 and 1986
so far; and

(b) the details thereof?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) The Planning Commission have
not given any grant to the Maha-
rashtra Branch of the Bharat Sevak
Samaj for running camps during 1963
and 1966.

(b) Does not arise.

Smallpox and Cholera Cases
in Mabarashtra

2746, Shri D. D. Mantri: Wil! the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the number of persons who
suffered from small-pox and cholera
in Maharashtra during the last four
months; and

(b) the number of deaths due to the
above diseases in Maharashira during
the same period?

The Minister of Health ang Family
Planning (Dr. Sushila Nayar): (a) and
(b). The number of cases and deaths
due to smmallpox and cholera in Maha-
rashtra during the last four months
(November to December, 1965 and
January to February, 1866) is given

Cases Deaths
" Smallpox 1626 213
Cholera 41 15

2979 (ai) LSD—4,
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LIC. Investment in Maharashtra

2747, Shri D. D. Mantri: Will the
Minister of Fimance be pleased to
state:

(a) the amount invested by the Life
Insurance Corporation in Maharashtra
State for Industrial projects during
1984-65 and 1985-60 so far; and

(b) whether any representaticn has
been made by the State Government
for investiment by the Life Insurance
Corporation in schemes which are at
present being delayed for want of
finance?

The Minister of
Sachindra Chaudhurl: (a) and (b).
The information is being collected
and will be laid on the Table of the
House as soon as available.

Finance (Shri

Swiss Credit

2748, Shri D. C. Sharma:
Shri P. C. Borooah:
Shrimail Renuka Barkataki:
Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
Shri Yashpal Singh:
Shri R. Barua:

Will the Minister of Finance be
pleased to state:

(a) whether Switzerland has grant-
ed credit facilities of 70,000,000 Swiss
Francs for the purchase of capital
goods and components to India; and

(b) it so, the terms and conditions
of the credit provided?

The Minister of Finance (Shri Sach-
Indra Chaudhuri): (a) Yes, Sir,

(b) Half of the credit will be ex-
tended by the Swiss Government and
the other half will be extended by a
Consortium of Swiss Banks; the rate
of interest for the portion of the loan
extended by the Swiss Government
will be 3 per cent per annum and will
be repayable in 15 years in 10 equal
half-yearly instabments with an intial
moratorium of 10 years; the rate of
interest on the portion extended by
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the Banks will be 6% per cent and will
be repayable in 10 years in 10 equal
half yearly instalments with an intial
moratorium of 5 years.

LLC, Advance for Delhi

2749. Shrl P. C. Borovah: Will the
Minister of Finance be pleased to
stute:

(a) the basis on which the maximum
amount of Life Insurance Corporation
loan to be advanced for house build-
ing purposes to different categories of
persons in Delhi s determined; and

(b) whether it is also a fact that
it is related to the value of the LIC.
policies pledged, ang if so, how much?

The Minister of Finance (Shri Bach-
indra Chaudhuri): (a) and (b). The
information is being collected and will
be laid on the Table of the House as
soon as available,

Production of Gold

2750. Shri P. C. Borooah:
Shri Ram Harkh Yadav:

Will' the Minister of Finante be
pleased to state:

(a) whether a number of schemes
are being taken up for stepping up
gold production in the country; and

(b) if so, the number thereof and
the details of each scheme?

The Minister of Finance (Shrl
Sachindra Chandhuri): (a) and (b).
Gold mining is at present undertaken
in the country by the Kolar Gold
Mining Undertakings and the Hutti
Gold Mines Co. Ltd. The schemes for
stepping up their production, as in-
cluded in the Third Five Year Plan,
are detailed in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-5889/66]. Apart
from those schemes, there are 20
schemes, at an ecstimated cnst of
Rs. 230 lakhs relating to the stepping
up of gold production in the Kolar
Gold Mining Undertakings, which are
under active consideration of the
Planning Commission for inclusivn in
the Fourth Five Year Plan

MARCH 24, 1966
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River Valley Profect Disputes

2751. Shri Jashvant Mehta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the number of inter-Stale dis-
putes on different river valley projects
pending with Government; and

(b) the progress made in sattling
them?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) and
(b). A statement giving the requisite
information is laid on the Table of
the House. [Placed in Library. See
No. LT-5890/66].

Convention on Settlement of Invest-
ment Disputes

2752, Shri Himatsingka:
Bhri Rameshwar Tantla;

Will the Minister of Flnance be
pleased to state:

(a) whether Government are con-
sidering a proposal to the ratification
of the Convention on Settlement of
Investment Disputes which was sub-
mitted by the World Bank to Govern-
ments of various member-countries in
March, 1963;

(b) It so, whether India has
signed this proposal;

alse

(c) the number of countries which
have so far signed this proposal; and

(d) the main points of this Con-
vention?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) and (b)
The World Bank has prepared a
Convention to establish an Interna-
tional Centre for the Settlement of
Investment Disputes, The question of
acceding to the Convention is under
examination.

(c) As on February 9, 1966, thirty-
three countries had signed the con-
vention.

(d) The main points of the Conven-
tion are given in the Annexure laid
on the Table of the House. [Placed
in Library. See No. LT-5891/66].
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Irrigation and Power Schemes of
Maharashirs

2753, Shri D. D. Mantri:
Bhrl D. §. Patil:
Shri Kamble:

Will the Minister of Irrigation and
Power be pleased to state the num-
ber of irrigation and power schemes
of the Maharashtra Government pend-
ing at present with the Central Gov-
ernment for sanction along with the
details in terms of money involved
and the benefits likely to accrue
therefrom?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): A slate-
ment giving the requisite particulars
~{ Plan projects pending for sanction
1s laid on the Table of the House,
[Placed in Library. See No. LT-5892/
66].

¥ O w1 TR
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World Bank's Proposal for Assistance
to Projects

2755. Shrimatj; Renuka Barkatokl:
Will the Minister of Finance be plea-
scd to state;

(a) whether it is a fact that the
World Bank has made a proposal to
assist projects to convert natural ges
in oil fields into fertilizers; and

(b) if so, the main fcatures th‘creu{?

The Minister of Floance (Shri
Sachindra Chaudhuri): (a) and (b).
The President of the World Bank has
publicly referred to such a possibility
in his addresg of February 25, 1866 te
the Economic and Social Council o1
the United Nations as per extract luid
on the Table of the House. [Placed
in Library, See No. LT-5804/66]. A
further announcement from the Bank
is expected.

Central Council of
Medicine

Integrated

2757. Shrimati Akkamma Devi: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether the National Medical
Aspoclation of India has recently ap-
pealed to the Central Govermment to
set up a Central Council of Integrated
Medicine; and

(b) it so, Government's
thereto?

The Minister of Health and Famlly
Planning (Dr. Sushila Nayar): (a) No.

{b) Does not arise.

reaction



7541 Written Answers MARUCH 24, 1068 Re. Point of Privilege 7542

Medical Research Institutes q} 5 =qfe o\ 4, LT El s

2758, Dr. M. S. Aney: Will the ¥ wix 37 % fagg w71 FHamr =¥
Minister of Health and Famlily Plan- T g ?
ning be pleased to state: '

(a) whether the Central Goverr{- fow st (st weitw Wtedt) :
menl has decided to open five post- Tz T
graduate medical Research Institutes {“} Iﬂ'I‘ (‘) A h # w
in India one of which is allotted to "i atferai ¥ &t 7@" T 28 Lacs
the State of Maharashtra; 1966 FY, WTET a1 & gfew wwd

(b) whether the Government's & THE ¥ T WEGATH & ATHA AT
attention has been drawn to the safergi & o9 § faev wl AT &
resolution passed at a meeting of . =
prominent citizens of Nogpur includ- Tz A F 198 Z¥%¥ 9% | w1
ing doctors and legislators urging the  fafermat & aafemi &t aiei & =4

Government of Maharashtra to locate Eeat - :
the proposed Post-graduate Medical Wt Y F Feft ard wf o

Rescarch Institute sanctioned for (7) & &ri & A &

Maharashira by the Central Govern-
ment in Nagpur; and =
&P (1) =t Wz 7 I= AAGEA

(e} if so, the Government's reaction

thercon? (2) »ft arger giie aws HigrAm
s
Th= Minister of Health ang Family
Flanning (Dr. Sughila Nayar): (a) In (3) =fr g0 THo FTIX HIEHT
accordance with the recommendations i
of the Health Survey and Planning T oL
Committee it is intended to establish
Institutes of Post-graduats  Medical (4) =0 Wgmz  TEAEE TR
Education and Research in different ’Iﬁ‘l‘ﬁ'ﬂ qTEa
regions of the country including gne
in Maharashira. A final decision re- 7 W safEr wETE O & fretE-

garding the number and location of N
the proposed post-graduate institutes g1 faar o FTAATIAH ¥ t ] 3%

has not yet been taken by the Gov- firreaTe ¢ fear mar 3 | |T o
ernment of India.

q¥aTE # AT |

(b) No, Sir. @

(c) Does not arise. -
W W7 Aee saTaTe 12 hrs.

. POINT OF PRIVILEGE
2759. St Yo ®Wyo WIGHTH : T RE. POL

forw et g wam # & i Shri Hem Barma (Gauhati): Sir, be-

fore we go to the other item, may I

(%) war g &= § fF 5 @™, draw your attention to my privilege
1966 1 wETH ¥w ¥ wiT sfeay  motion?

* &0 g% w§ o & WA ¥ @ Mr. Speaker: Mr. Hem Barua finds

suve fegr mar gOr: the utmosphere very congenial for his

' motion. 1 had asked him not to raise

(.] l!ﬁl'ﬂ a1 f . it. I hnrd disallowed it. He has again

writton ¢+~ me that he might be allow-
firqn ™ W ed to rai~. it, e has raised a motion
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Privilege
of breach of privilege. I shali read it.

He writes:

“Muy I draw your kind attention
to the following news report ap-
pearing in The New York Times,
March 10, 1966:

....That aroused Hem Barua,
also a Praja Socialist . . .

Shri Hem Barua: May I explain it?

Mr. Speaker: That would be enough
it T read it; that would explain his
position.

“ ... That aroused Hem Barua,
also a Praja Socialist, Addres-
ging the Speaker, the 7l1-year
old Mr. Barua. ..

—probably he has omitted to put a
comma there . . .

Shri Hem Barua: There is 8 comma.

Mr. Speaker: If he had put o comma
after ‘the Tl-year old’, it would have
concerncd the Speaker, the T7l-year
old and not Mr. Barua, the 7l-year
old. He asked:

7543

“If T say you are handsome,
would you object?

“I will not”, the Speaker replied

amid laughter , . .

Now, he says:

“From the above, it is evident
that I am described ag an old man
of 71 which I am not. Possibly,
the correspondent had you in
mind . . .

—of course, I cannot deny; 1 am 71
and he must have referred to me.

Shri Hem Barua: My trouble is this

Mr. Speaker: I am ing to the
hon, Member's trouble. The portion
which follows relates to hiz trouble,

“ .. and unfortunately I am
described thus which is likely to
diminish my stature not only in
my home-front . ..

CHAITRA 3, 1888 (SAKA)

Discourtesy to

Igraeli President (CA)
(laughter). It is more amusing further,
“ , .. but also with friends of paiti-
cular kind."

(Laughter). Then, he writes to me
that a privilege motion can rightly be
put on it.

1 will advise the Editor to put a
comma there. And now [ declare it,
be it known to everybody, that he ls
in his 40's and not in his 70's:

Shri Swell (Assam—Autonomous
Districts): It is a printer's devil; the
figures have got transposed.

Mr, Speaker: I have no interest in

denying my age. It ia T1. Mr.
Mr. Kamath.

12,05 hrs.

CALLING ATTENTION TO

MATTERS OF URGENT PUBLIC
IMPORTANCE

(i) REPORTED DISCOURTESY BHOWN TO
THE PRESIDENT OF ISRAEL

Shri Harl Vishnu Kamath (H.shan-
gabad): Before I read my notice, may
I request you to see that tie senior
Minister of External Affairs is pre-
sent. I spoke to him and he said that
he would be glad to be present here
but becuuse of some business in the
other House, he had to go there. He
is willing to answer it at 1.30 parn
Shall we take it at 1.30 p.v.?

Mr. Speaker: No. Let us see. He
might read it now.

Shri Hari Vishnu Kamath: The mat-
ter concerns the Head of a foreign
State.

I call the attention of the Minister
of External Affairs to the fullowing
matter of urgent public importance
and reguest that he may muke a state-
ment thereon:

“The reporied discourtesy shown
to the President of Israeli when
he recently passed through Delhi
en route to Kathmandu”,
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The Minister of State In the Minis-
try of External Affairs (Shri Dinesh
Bingh): The question of Israeli Presi-
denl's transit through India was first
raised in April 1965 by the Dire-tor of
the Asian Division of the Israeii For-
e¢ign Office. He had then informed
the Government of India that the
President would transit India with a
stup-over in Delhi “entirely in a pri-
vEte capacity” and that “he wouid not
of course be expected *o be trecated
as a Stale guest or to receive any
special attention”. The Israeli Consul
in Bombay subsequently informed the
Government of India of the wisit
which was then scheduled in Septem-
ber and requested necessary transit
and stop-over facilities. The Consul
was informed of the functional ar-
rangements that would be mmade for
the transit at Palam ang stop-over at
Calcutta of the Israeli President on
hig visit tp Kathmandu.

Subsequently, the visit was post-
poned by the Government of lsrael
because of the Indo-Pakistan conflict.

In February this year the Israeli
Consul informed the Government of
India that the postponed wisit would
take place in March and requested
uppropriate facilities. He was inform-
ed that, similar functional arrange-
ments including security arrange-
ments for Heads of Stales would be
made both at Palem and ut Calcutta
ac conveyed to them earlier fur the
postponed visit in September.

4. The scheduled flight of Air France
carrying the Israeli President made a
40 minute halt at Palam in the early
hours of the morning of the 141h and
took off for Calcutta. The VIP room
st Palam was reserved exciusively
for the President and arrangcments
bad been made for serving refresh-
ments but the President did not dis-
embuatk froem the aircraft,

At Calcutta where the Israeli
President made a night's stop-over,
there was a demonstration by a small
group of 11 Areb students at the en-
trance to the Grand Hotel. The de-
wmonstrators were promptly arrested
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by the police and a case was register-

cd against them for violating Section

144, No harm resulted to the Presi-

dent or to his party.
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The Government of Israel was fully
aware since August, 1965, of the
arrangements that would be 1aude for
the transit and stop-over of the Presi-
dent on his visit to Nepal. There was,
therefore, no question of any discour-
tesy having been shown to the Israeli
President.

Shri Harl Vishnu Kamath: 1s the
Government aware—whatever the
Government or the Minister might say
now that there was no discourtesy, the
very fact that he did not disembark
from the plane showed that he was
conscious of having been ill-treated;
otherwise he would have gzot down and
availed himself of the facilities, if
any,—1hat this moronic display of dis-
courtegy towards the Head of p foreign
country, reminiscent of the cancella-
tion of reservation . . .

Mr. Speaker: He has denied that.
Now he should put oanly these facts
and not ...

Shri Harl Vishnu Kamath: Is it a
fact that the Israel Consul General, or
the Israeli Government in Jerusalam,
asked for certain facilities with re-
gard to deplaning und with regard to
accommodation in some hotel in Delhi
and or in Calcutta, but the Government
in Delhi refused or failed to make such
facilities available and if so, is the
Governement aware that this kind of
dispay of discourtesy towards the
Head of a foreign, friendly, democratic
Asian country, with whom unfortu-
nately there are no diplomatic rela-
tions owing to a curious, irrational
Arabophobia .. (Interruptions).

Mr. Speaker: Order, order. This 1s
not fair,

Shri Hari Vishnu Kamath: What 1
not fair, Sir?

Mr, Speaker: Arabphobia. ...

8hri Harl Vishnn Kamath: Is it un-
parliamentary? What is wrong with
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it? You may please tell me what is
wrong and what is objectionable.

Mr. Speaker: When we are just
mentioning the numes of friendly
countries, there ought not to be such
references that we have any phobia
for some countries . . .

Shri Harl Vishnu Kamath:
make it ‘Arabophilia’ then,
think that that is better.

I shall
if you

Is the Government aware ‘hat this
act on the part of the Government in
failing to make certain facilities
available to the Israeli President who
is a {friendly foreign country's Presi-
dent has aroused not merely wrath
but ridicule among friends here and
abread, and if so . ..

Mr. Speaker: There should not be
s0 many questions.
Shri Hari Vishnu Eamath: Let me

complete my question.

Mr. Speaker: That phrase “1f so’ has
wlready come. The question was
whether certain facilities were asked

tor, and they were refused, and the
hon. Member has already pu: the
question starting with ‘if vo'. That ‘it

so' has already come. Now, Le should

conclude.

Shri Hari Vishnu Kamath: Govern-
ment should rectify matters in future,

Shri Dinesh Singh: No facilities that
were asked for were declined. We
made fucilities available for the stop-
over in Calcutta. I would like to
repeat, as 1 eaid earlier, that no dis-
cuurtesy was either intended or shown
tg the Isreeli President

Shri Ranga (Chittoor): We should
have gone out of gur way {o show
some courtesy.

Shri Hem Baroa (Gauhati): The
hon. Minister has admitted in his
statement that & group of Arab stu-
dents in Calcutta demonstrated against
the President of Isracl. In the con-
text of that, may 1 know why it is
that Govermment did nnt try to pre-
vant this discourtesy shown by the
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Arab students to the'Head of a State,

on our scoil? Was it because of our

diplomatic apathy towards lsrael?

Shri Dinesh Singh: I have mention-
ed in the body of the statement that
we did prevent the demonstration, and
they were arrested . . .

Shri Hem Barua: No, may I submit
that . . .

Mr. Speaker: What the hon. Mem-
ber means is that they were not pre-
'vented previously from doing so. lis
point is that prevention should have
been there.

Shrl llem Barwa: My submission is
this . . .

Mr, Speaker: I have followed him.
Now, we should hear the answer.

Shrl Hem Barua: Ile had made a
wrong statement . . .

Mr, Speaker: He has said that they
were arrested.

Shri Hem Barua: After they demon-
strated, a case was registered against
them for violating section 144 Cr. P. C.
That was what the hon. Minister had
said. The Israeli Parliament has
adopted a resolution saying that that
discourtesy wuas shown to the Presi-
dent of Israel.

Mr. SBpeaker: Order; now he should
hear the answer.

Shri Dinesh Singh: In the main body
of the statement, I had tried to im-
press that it was a small body which
had trickled in individually, and we
were not aware of any proposed de-
monstration by them, and as soon as
the police noticed that they were
planning to demonstrate, they were
promptly arrested.

Shri Ranga: Is that the way they
treat friends and lose friends alsa
thereby?

Shrl U. M, Trivedi (Mandsaur): It
was on our soil.
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Shri Kapur Bingh (Ludhiana): Do
Goverrmment realise that this parti-
cular incident as well as our own antics
on previous occasions of a similar
kind have createq an impression
abroad that we are a satellite of the
UAR and the Arab League?

Shrl M. R. Masanl (Rajkot): Shame!
Shri U. M. Trivedi: Shame!

Shrl Dinesy Bingh: 1 strongly re-
pudiate this; there is no impression
anywhere, except perhaps in the mind
of the hon. Member, of our being a
satellite of any country.

wft wyq formdt (4777 : wee weiey,
o A @ fasgw ams § 5 o
& Tafr & a9 o AR GAT IW F
o ¥ (O AW ¥ W O g
weaEgdt aufry o1 fowrae wafed
WET § | T FHEIC A FE@ AT T
forar fran & e & @ #Y TeawgHY
Wi farrrae gwfead dar gt § fs ot
¥ Tow § o oF w6 ¥ i W §
Ry gt ok , werw §, IO aifan
& wHiET &, 9T WY ArEar AW F AL
¥ WX 99 % g i seifos waw
wqrfiry WY & gvaey # S Aifq goard
et wifgd ag AG woATd STy o
R T fAy 9g a1 WEe 91 8
R

ot fedm fag : oY AEY, @ AW
aft & o o Hifs W qw ¥ e H
WATE AT ARy 2 Ay A W o

o TR wAFL wifgE (HEETEE):
W ¥ g fr st oA 3
it § feg 9@ ¥ @19 Ao g
i & wafe & s vgen § 6w
gfe ¥ ¥ &1 F0 T , W A
W I9 ¥ FIC W W § A TH A
T W feet ATy ge 3w & el &
wTT 9T O G 3w & Amfos @
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Shri Sham Lal Saraf (Jammu and
Kashmir): In view of the fact that
not only was a wery high dignitary
of a friendly coumtry passing through
India but that Israel at the moment
iz a beacon light for most of the
under-developed countries in the Far
East and Middle East, what courtesies

were extended to that dignitary in
our country at Palam and at Calcutta?

Shri Dinesh Singh: Without touch-
ing upon the comments that the hon,
Member has made, I would say that
1 have already given in detail the
courtesies we had extended,
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Shri Ramga: You are experts in
showing discourtesy; that is your
achievement.

Mr. Speaker: Shri Hem Barua—call
attention notice.

Shri U. M. Trivedi: I had also given
a call attention notice on this
subject......

Mr. Speaker: In this manmer, I can=-
not allow it.

Shri U. M. Trivedi: I am sorry 1
was a bit late in giving it.

Mr. Speaker: When was it?
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Shri U. M. Trivedi: I had written
it out day before yesterday, but un-
fortunately could deliver it only this
morning.

Shri Hanumanthalya (Bangalore
City): My name is also in this notice
of calling attention. But I have not
been called.

Mr. Speaker: I am sorry. I made
a mistake. I read the last name as
‘Himmatsingka' and looked at him;
he was not there.

Shri Hanumanthaiya:
very much.

Will the hon, Minister be pleased to
say whether he is aware that in spite
of this correct treatment, according
to him, that has been accorded to the
President of Israel, the Israel Cabinet-
yesterday—I have seen a news item
to that effect—expressed regret and
dismay at the lack of respect shown
by the Indian Government to Presi-
dent Zalman Shazar when he made a
stop-over at Palam airport last week?
Has this come to his notice? Also, is
he aware that the Press in Israel, and
their Foreign Minister in his statement,
are somewhat bitter over the treat-
'ment that has been accorded to their
President?

Shri Dinesh Singh: I have also seen
the newspaper report. But as I point-
ed out in the body of my statement,
the facilities that were to be given to
the Israecl President were well known
to them, and it is not fair of them to
say now that there was any discourtesy
(Interruptions), There was no dis-
courtesy shown, . .... (Interruptions).

Thank you

Mr. Speaker: Do Government re-
main satisfied with this, because even
when no discourtesy has been shown
to the head of the State, then too
there is some misunderstanding in
that country? Or do Government pro-
pore just to correspond with them
and try to explain to them their point
of view as they have done here now?
Iz that the intention of Government?
This is what Members are very anxious
about.
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Shri Ranga: Have they got that
much decency?

An hon, Member: Why not?

Shri Dinesh Singh: We have discus-
sed this matter with the Israeli Consul,
He is aware of the position and can
discuss,

Mr, Speaker: I would like to say
this to Shri Trivedi, that when a call
atteniion notice has come on the day's
order paper, I do not add any name.
His notice was received today. But I
could not add his name, because I do
not do it. He would excuse me.

Shri U. M. Trivedi: The question is
important, and I ought to have sent
the notice, but, unfortunately, it hap-
pened to remain with me, and 1 did
not send it.

Mr. Speaker: I am gorry, that is all.

Bhri U. M. Trivedl: It is such an
important question that you will allow
me to put a question.
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Mr, Speaker: He will excuse me.

Shri Harl Vishnu EKamath: The
Minister answered just now that he
has discussed with the Consul General.
Did he discusg it before or after the
incident?  Jerusalem's protest was
issued yesterday.

Mr. Speaker; I cannot go on with
this.

Shri Harl Vishno Eamath: It
should be answered fully. (Interrup-
tions).

Shrimati Tarkeshwari Sinha (Barh):
This is not the proper way to answer
it.

Shri Hari Vishau Kamath: I know
what is proper, you sit down.

Shrimatl Tarkeshwari Sinha: I ex-
tend my sympathy to the intelligence
of the hon. Member.

Mr. Speaker: Hon. Member will
kindly resume his seat. 1 am satisfled
with the answer,
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Shri Hari Vishnu Kamath: He should
answer fully. He has said that he
discussed the matter with the Consul
General. When, he did not say.
Before or after? What is all this?

Mr. Speaker: He has said that the
Israeli Consul has been informed,

Shri Hari Vishnu Kamath: No, no.
You did not hear him properly. He
said he discussed the matter with the
Consul-General. When exactly, we
do not know.

Shri Hanumanthaiya: May I appeal
to you that the . ..

Mr, Speaker: Now, he will sit down.
1 am asking others also to sit down.

Shri Hanumanthaiya: This question
which I put, according to me, has
not been answered satisfuetorily. It
is iop serious a matter. The Israel
Cabinet passes a resolution. The Mini-
ster has not been able to come up to
the expectation of the seriousness of
the situation. That is why 1 am ap-
pealing to you.

Shri Ranga: Even after your inter-
vention,

Shri Dinesh Singh: The Cabinet has
passed somcthing which has been re-
ported in the newspapers. We are not
aware, of what the Cabinet has pas-

sed. If they have anything to say to
us, they have their representative
here.

Shrimatl Tarkeshwari Sinha: Is it
not the business of the External Affairs
Ministry to be aware of this?

Shri Harl Vishnu Kamath: Bungling
in blunderland, the whole Govern-
ment, including the Prime Minister.
And she will go to America now,

Shrimatl Tarkeshwari Sinha: This is
a very unfortunate thing that this
kind of cavalier answer is given to
the question. When the entire Cabinet
has opassed a resolution, is it not the
business of the External Affairs Minis-
try to be aware of this?

Mr. Speaker: Was she supporting

e

M. Kamath? feie
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Shrimatl Tarkeshwarl Sinha: Yes,

Sir.

Shri Harl Vishon Eamath: I had a
misunderstanding. In that tumult
and shouting, there was a lot of mis-
hearing and misunderstanding. I am
glad she has come to my help once,
for a change.
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An hon, Member: He is apologising.

Shri Harl Vishnu Eamath: Yes, I
am sorry.

Shri J. B. Kripalanl (Amroha) rose--
Mr, Speaker: His name is not there.

Shri Harl Vishnu Kamath: On the
sa@me matter, he wants to say. It has
not been properly answered. He gave
a short notice question. You have
established a convention that if there
is a short notice question, it may be
clubbed, the names may be clubbed.
It has been done before,

Mr. Speaker: No.

Shri J. B. Kripalani: Israecl is «a
country from which, in the agricul-
tural field, we can learn much. They
have converted the desert into a
garden in a short time. Does the
Government, thercfore, not feel it
necessary Lo show ordinary
courtesy

Shri Bakary Ali Mirza (Warrangal):
On a point of order, Sir, Mr. Trivedi
wng not permitted to put a question,
Why this special treatment?

Shri J. B. Kripalani: There is no
special treatmen!, ordinary treatment
by which some person from the Gov-
ernment should have gone to receive
him. Does the Government think that
its dignity would huve been lowered
it such a thing had been done?

Mr. Spedker: 1 am sorry I cannot
allow this question,

Shri J. B. KEripalani: Why, Sir?

Mr. Speaker; Because his name s
not here, becauge I am refusing
everybody.

Shri Sham Lal Saraf: May I seek
your guidance on one point?
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!ll;. Mker: No clarification now.

:Shri Sham Lal Sarar; [ do not want
‘a clarification, There is one thing the
hon. Minister said This is a Vvery
important point, .

Mr. Speaker; No, I have called Mr,
Hem Barua.

(ii) HerorTEp CELEBRATION OF “RErun-
Lic Day” BY THE SO-CALLED Naca
FenERAL GOVERNMENT
Shri Hem Barua: I cal] the attention

of the Minister of External Affairs to

the following matter of urgent public
importance and request thai he may
make a statement thereon:—

“Reported celebration of their
‘Republic Day' by the so-called
Naga Federal Government on the
22nd March, 1866 near Kohima, to
which his uttention was called on
the 23rd March, 1866."

Shri Dinesh Singh: Government had
indications that the Underground were
planning to cclebrate their so-called
‘Republic Day' in Kohima town and
had intended to bring their armed men
for this purpose.

The State Government took ob-
jection to the concentration of armed
mmen and informed the Peace Mission
and through the Peace Mission the
Underground leaders that there shou'd
oot be any miiltary demonstration
which might wvitiate the spirit of the
agreement.

From reports received, we under-
stand that the Underground held the
celebrations about 3 miles from Kohi-
ma town. The celebration consisted
of a public meeting :and singing and
dancing. The function was attended
by Shri Scato, some Underground lea-
ders and others.

Some Underground Naga Armed
personnel were present but no military
parade was held. No incidents of vio-
lence have been reported.

Shri Hem Barua: The so-called

Nagaland Federal government has
staged an open revolt against this
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government and it was the president
of the so-called Naga Federal govern-
ment who unfurled their national flag
on that occasion and that celebration
was attended by Rev. Michael Scott
& Member of the Peace mission and
Miss Marjorie Sykes, member of the
observer team. This is on open revolt
on Indian soil. In this context, may
I know (&) do not government think
that this is an open revolt staged by
Naga Federal government in violation
of the so-called cease-fire agreement
(b) do not government think that by
their presence Rev. Michael Scott and
Miss Marjorie Sykes had blessed this
open revolt by the Naga rebels and
(¢) do not government think or are
not government convinced by this act
that prolonged peace talks with Naga
hostiles are futile and are useless?

Shri Dinesh Siogh: (a) We do not

think that this is in itself an act of
rebellion...... (Interruptions).

Shr| Tyagl (Dehra Dun): I take
strong exception to this. What does
it mean?

Shri Har{ Vishnu Kamath: Some-
body more competent may answer,
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Bhri Tyagi: Do not put us to shame.
We cannot permit it on behalf of the
party. ... (Interruptions).

Mr. Speaker: Order, order. I agree
with the hon. Members. ...

Shrl Tyagl: It is a blot on our sense
of patriotism. We canmot permit it.

Shri Harl Vishnu Kamath:
ernment are abetting rebellion.

Gov-

ot gwm W wgE@ (@) 4
nefl wEm fedg wom W § L ..
(wrwsn®)

WouH AEg ;W WhET | WY
#fsa 1 (wrwemr)
ot gen ww v : & O ¥

g T wgaT § e ag e At
fr 30 ¥ wx w1, . (wwnn)
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ot gwR wx wYATT : AW 9T A
AT HATEY | (M)

Mr. Speaker: Do they not want to
allow any Minister to reply?

5} gwA W wUAT : AF W
Rif | (sowEET)

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhl): They had asked permission
and I believe the Governor had given
them  permission. ... (Interruptions).
The Governor, Shri Vishnu Sahay,
gave permission. We are in touch with
him.

Shri Ravindra Varma (Thiruvella):
What about the unfurling of the flag
by the “federal” government? (Inter-
ruption).

Mr. Speaker: Let us know the facts
first.

Shrimati Indira Gandhi: I am sorry
1 do not have the full facts. (Inter-
Tuption),

ot TRTETAR (FE ) @ srfee
o v w1 & 7 (vmwwe)

Shri Tyagi: The Governor shall be
impeached. (Interruption).

Several hon. Members rose—

Mr. Speaker: Order, order.
sit down.

Please
They will all sit down now.

Shri Tyagi: We demand the im-
peachment of the Governor. (Inter-
ruption).

Mr. Speaker: The hon. Members
should not frel so much agitated. 1
shall hold it owver till 4 o'clock. The
Minister might be present here to
answer—who may know the facts
fully,—the External Affairs Minister.

% amd mwer @ 37 W1 SE
W oW § oy oW W g (swwwe)
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Shri Hem Barua: Sir, when this
matter came up yesterday on the floor
of the House, the Minister of External
Affairs wanted time and he promised
to make a statement today, after the
Question Hour. Now, the Minister of
State in the Ministry of External
Affairs, Shri Dinesh Singh, has given
out all the facts. I agree Shrimati
Indira Gandhi might not know all the
facts in detail; she would have given
a reply to my question possibly but
she did not listen to the question at
all.
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Mr. Speaker: I will take it up at
4 o'clock. The Minister of External
Affairs must be present here to answer
this question.

Shri Hari Vishnu Eamath: If the
Prime Minister is too busy, let the
Minister of External Affairs be pre-
sent here; not the junior Minister, the
Minister of State. (Interruptiom).

Wl ¥R WA TEATY : TS
T Y g wE T . . .

e AR : T W R WA
FAATE A T

st g¥R A7 FGA : W9 T gF
T T A F |

woqw wgrem ¥ AEr g awa

ot per W w@AE ;AT A
afa 5471 & 7 9 IS WEIET A
o q8T 91 fF ¥ T w1 ere W



Question of
Privilege
FOC ] & qare E A fa2w A4 A
&g a1 5 & wror o FY AL % @w
afwa 79 & gaz T gm ar fes woaw
wEIZY, 9T T T WL G #4T 4q0
W®E? wwaF T A o dard w1
g AT A A g L L .

7559

WOqH WEWRT : TH IFT L g
¥ E

]

1233 hrs.
QUESTION OF PRIVILEGE

Arorocy ny Associate Eprror, Hinor-
STAN TIMES re. MISREPRESENTATION
oF LOK SARHA PROCEEDINGS

Mr. Speaker: The House will recall
thet on the 18th March, 1966, Shri
B. P. Maurya had raised a question
of privilege in the House, alleging
misrepresentation of certain remarks
made by him in the House on the 17th
March, 1866, by th: Hindustan Times
(Evening News) of that date. I had
then said that I would ask the Editor
of the Hindustan Times to state that
what he had to say in the matter.

1 have now to inform the House
that the Associate Editor of the
Hindustan Times, in his reply dated
the 22nd March, 1966, has stated as
follows:

“The report in question was
received by us from the United
News of India as part of its nor-
mal services and was published
by us in good faith. We had no
regson to doubt the wveracity and
accuracy of the report at that
time. We had no intention what-
soever of attributing to Mr.
Maurya anything he did not mean
or gay. It will no doubt have
‘been noticed from the extracts of
the proceedings enclosed with
your letter that Mr. Maurya him=-
self admitted that his remarks,
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1 think this

Re. Point of

Order
in Hindi, might not have been
very clear to some who heard him.
In any case we have learnt with
deep regret that Mr. Maurya was
wrongly reported.

We hope that this unqualified
expression of regret will be
acceptable both to the Speaker
and to Mr. Maurya."
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regret is sufficient and
the matter may be closed. (Inter-

ruption) Order, order. Shri Fakhrud-
din Ahmed.
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Re. POINT OF ORDER
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oo wpw : qget v aw gk
o gEl e e gk o W Ay ¥
sraeqT wgi W g 7

o Tw wAWT Wfgm ¢ 376 ¥
AIAE T §OY & SO & S AT
e 8 4 foedh o N o fr agh



[ere T Wz wfga)
W ag 9w JEA o aifow & dr
TEE HET AT ¥ 17 AN F A TS
uifrar &Y w99 @yw H X A
o F1 foamr dt & .

oUW REAT  FE A |

o TR WA'EL Wfgar : FFA
TEOE 1 ag w1 K om9d wmow &
fog ar 37 % 3@ & fag 8 wzav g
afew gafay wzar g fod wrom aw
W FTHETA WY a0 § qA | NG
HET ¥ 17 719 ¥ OF I 9% w0
ST q&t &1 faite s Wi sAaT 2
# e § & dfumw &t 2 oo
qaI0 WOUaT A §W1 &1 SfEar &
v fraw aged faas 5w
I %1 ug favig o= foe smw &0
g feam & fawg w@ fFemr 2
qa 9w & 71 gfema AT & WX Ay
faiy zqm fFt sF 1 feaw &
fremar @ oz ot 39 wfoaw 2 ag
IAFTE A% qqaran & fF Tezafy s
@ fafe wm & fog wom @@ &
art ¥ et oF wow g e s s
Teafa #1 39 F FH § 47w T AR
geg & | WEE T W AETg AT
QT I FTTE FTH & | AT TG Hall
wfe & & § 9 Ueufr = &
w & | W | W sFar dEt
fre M@ & Wrw § aHa faege
gw @ wEm W i gem &
ATH 9T WAL FE NE HE O®T oA A
foriry e 2 fear &Y & qeAT W f
wfarar wgt @ A ? e AT g
w1 agt forr g & e dfram &
WER waar S oWt #t osPem &
WETT a1 a1 ya W qang fe 9
ug fafw T wgt § e omaT § Ao
wg WO a@r afew F | OF @ a
ag 4t | FEY A wuw el A S fe

qEEEAT AW H T HAT KT TAT G
fremr & | ageeaT 29T F, 35 #1 ow
Qe FAEE gET @ | §gEd e &
mrcar‘rvﬁlzuai?nma:ritﬂ
65-70 4 favg = wum Hdr &1
A & oW I AT AW &1 fee s Ew
oo 7 &g or {5 ag afawfaa 3w
BWT & a9 Ut " F a9 a% For fF
oz fasfao 3w & oY g & 1 ar At
WU ST o7 a9 fF a8 19 & 65
aw & o s Farferar 3w oY & gt
f& mam Ad F1 oy vow fawer &
T HIAT g AU AIfeE 7 OHI
W TOF § 73 F 94T ) FEAF @
& w19 ¥ | g "HAT wA wwiwAT
fF g wa & faq s @1 g, WR
waa & 6% gl a1 WU gam SE
St 1 a7 A & T e W aOw
¥ e w7 A ¥ guA w9 &
AL H TG AL dr=ar | R G Aa
& VT F gATH & | A% G W 8§ wH
15—20 goe wnfaa § den gum @ fw
TF AL § wrEy, g A A g 9%
HYTH W § FW OF A6 qASHAT | . .

W AR @ w9 e W Ff ?

Mo T RAIET Afgwr 6T AW
oY &Ta g3 & #T F afed

wEaw gy ;A s e &
R # Wy F w7 famr o &5 g femr

o TR wAlgT wifgmr : Sdr
WY ¥Y §¥9T | AT gg HviT fawwr
FaT ¥ oy # fad ow aw aw fae v
g % o k& o qg¥ & v A A,
ary Sfay arareT FHaEr WY, FrEra,
gt #fade & ox w17 9T A7 gz
arg & fmer s A & mifew e
KNTEIN | A OF WEH § SOIET e
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# 93 @ 1 wfae g3 faie o o
At foradt awE W9 @ew AT oW
I AF w1 W@ fF owfE w1 osRue
w § dmge g oL L .

W WY . WY A @ Wl
w6 ? aw g T S 9Ty wgE qEy
9 7g g forr 1 g fafrees aw 3o
Fgr Sy & 7

wo T wAge wifgm: W
fafret argg met #F o @ ?

Shri Radhelal Vyas (Ujjain): Sir,
1 rise to a point of order. This matter
was brought before the House by the
hon. Member by way of a point of
order under rule 376. I would like
to submit that this cannot be raised
under rule 376, because rule 378 Is
quite clear.

oW KT @ qTEE WTE uTE] a6
|ATA TEN & | WA 2T ;e wifga,
A o A wiw frfasw & afew faar
gad, e Aam 1w a76 M A
TG FT X G FT 376 FT FATT
TEY Izar & dur e & A w2, o=
ox N W fafaera & Afen faar gar
&1 3= 9w far w® wAw W ST
qr grew ¥ 1 & A TR v o9y R
g faedt qR faeft &, & sEw
BT WX IHET FAE I R G |

Q€ HFA BT 0 §W O§T Ja
o fafrerwtd g g7

st amw L g AT i) e
& 5 9 $v " wREw, wTo wifg,
¥ w1 8, S fd frer & Wi o
fafadrer &1 garm o Iz91 & | W
wT 9TET, a1 g9 ¥ % g8 awg ¥ 2w
L]
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we TW WAgE Aifgm o we
oW AP 99 #EEE A
"I AT Ag A1 & | WY AgEE A |

To T WAGT wifgar - § ww F
fod g qoa1 s g 5 = oaw
Tg Wt ®Y OF A &

weus REYA ;A g | 6§ A
frr mr & fs . . . (emwee)

Wio T RATET WrigaT : o= Hdt
g 9 & 7 Wedw gy, @ e,
I aE W 3G a7 A€ ! A v
9T 7w &) @ &, A ag ww Ao @
Eimmmgsatm P
qTg & §Hg &1 &1 w907 7 (SAnmA)
Shri Harj Vishno Eamath (Hoshan-
gabad): Sir, when you are on your
legs, the Prime Minister has walked
nut. This is very bad, very improper.
(Interruptions).

st [pem ww wgEAE ([AW) o
NuTH #dl FT ¥9 I " A § I A™O0
W HEA 1 W 9T 9qHrT f )
(wawawr)

! TR (FTAE)  SEE
Wt #7T ¥@ FWG w4 § v S
A & (mwa)

weR WERT ; mTAAln gzen 43
T | (T )

Shri Harl Vishou Kamath: Sir, you

null us up, you should pull her up-
also. 1s that her privilege?

wo wfm &4 AR A o
oA {6 T 7 aom w6 8 O o 8
TTE THETT @E g OFT W OEx
& a &1 ()

o wy fowd (FrC) : U A B
squgk ¥ Qar g §
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off gwst Wy WO © WEr WERET,
Iq WY GE q, &Y FHH HeA IS F TS
T | g8 WIS AUEH & | (e

st wfere s aen (Fe)
IAET €F g IT F AN FAT q2A
& A § | ()
Shri Hem Barua (Gauhati): Sir,
when you are on your feet, the Prime

Minister walked out. Is that her
privilege?

Shri Hari Vishnu Kamath;
affront to you.

It is an

Shri Hem Barua: It is an affront
not only to you, but to us also. (Inter-
ruptions).

Shri Harl Vishou Kamath: It is an
affront to you and to the House.

Mr. Speaker: Unless I have a chance
to speak how can I say anything on
this.

o TH wAgT Sifgw o werE
wEIag, W9 FETA HA Y AW AT |

9 d7g §9 wa # FHAE A8 @
AT § 1 (TmEAe)

=) W W EEATT © W W,
Ty & TEETT F GEREAT W AG X
@ & afer sy Wt s H oM E
wﬁwmﬁmﬂmﬁal
WA A @ W AR TR T
Tt T | (e

WO WERA ;. AIAA §EEq 43
a1g 1 (mEEA)

st wiwTT aT® LW T REy
TZ Y AT NG W GH] TE | g wwT
T WX WITHT WA § 1 (2T

weus TELW  OTT, 9T | 9
® %0 77T ¥ T ST , A aiw B
AT ®3g 920 § WiT w7 AT gt
Fg1 v M qagEn A {7
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(ewra) W wEE FEO T
W SARTAT FY are wEy ¥ | (sawerr)

i o Fag (T : I9 wEgET
wY avw W F1 & fram & fog ga
aor @ & (=)

sl TAWTAA | WeTH WERd,
ag FT wwe fFm A R g 7 g
gt o § 1 e el e ww
fFom &, O 9% gW AOET &
faomr 7@ & 1 (vomam)

weast WENAW  9g A gEe & e
o SarefeT wfewe &w g, a1 f
Y =T g1 fafaes Y e A=) 9w
Tifge #1T 7 I FE IIAT A0REC 0
(smamA) # AT @E AT E,
Hfar drac arfam g<fmgm § &3 @)
FT I I AT § AT AT A F
IRz g AE g E

sfY gwW W WA : T 9IAT T
oHt gf &

TF WA WA 9T AgT,
gzt |

e AN | WY AT 5EE
tHE!  aEive A9 wC A% &, a1 ag
TR TN AW |

R o A F At a7 § s oo
wv o fafass #v @ g @ 4t
st i smew faforeet amga & ) et
oY, S & Ff &rer ar, &Y A A &
& gu ot s fafreee amgw st g
IAET §F TTE AT AT TEET AGH AT |
(s

vy Wl wae 9w, @W |
( s

Shri Harl Vishnu Kamath: Let her
express regret
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oW WY AR ET T
% ? =% gz QY mfgy, amgw fafreet
% faw g fome gar wifge | w1 08
w1 sUar ¢ 7 (swewA)

ot my forerd © xar wT St @
i & fage & § 7 osAwT ™
ATE T AT wE FAET 7 (wwwww)

T% WA {0 qTE0 0 WA WAl §)
LATAT ATY | (THEE)

QF WA WA ;I R FTIH A
arfy s wifeg | (e

W WEEE g A geed g
& s o & qu< ¥w @ § WA @
g oo S A I @ f U
atg A | qg W EEE W AR ¢
o ¥ R R

¥5 AT WO GW, 49 0

ooy wetem ¥ 3o Wifgar &
waTH &1 qA 2T Argar & fm Ay
o & sgw fafree &t o ww
wfsTT ¥ &7 Farer dav A dAT
wro Ayt 7 w71 & i Fiedequa &
wa s fafwec wt i a,
fane wfwwrc off & fr et g &
feeft zE2 w1 o T¥—wiTg e
& quifes 97 W e A dfafd
g Freir gk &, Formrrr a ooy %
Aty A A E e A At &
ot Bt £ fif war et ag wfeerc
Yot gt | A R g W wer & e
% 3 wrf wfwwrca g & Aoy
werr ¥t ag Farn g § s ag o
& Tff & fs § sedege & aEr
e WX ay dwwr o€ f wedege
& s e fafire #t ag wfwsrc
R Al | we ag wawa £ oIy
ov§ wfawre ¥ av i &, oY op T
@ we & 1 AfeT ag dwem AT
i arar Y i€ wfiere § ar T,
Ty WY T ¥ §rT 1 T wre wfgar
2979 (Ai) LSD—5,

Papers Laid 7568
ag gy € f sicdiequw 6 fgfe
a1 ¥=T a7 wi§ <ty W gk &, @ Ag
w1d ¥ a1 w B F aon § K o
FaaT A ¥ wwar g Y Awwa g
& w1f ofter wrw firfadr g 80

Mo T AT wifg . wew
e, . . (vowwer)

Shri Harl Vishnu Kamath: Will the
Leader of the House express regret
for what has happened? That is the
least that he can do.... (Interrup-
tions) .,

The Minister of Parllamentary
Affairs and Commaonications (Shri
Satya Narayan Sinha): My own im-
pression is perhaps she did not notice
that you were standing. But | am
certainly sending word to her as to
what the House has feltl, She might
come regret to the
House.

ot quarw fag (A1) - OEmw
wER, 919§ ¥ grIE € Wt W
T §T gha F—urr wr T e
T 2 (W) |

o TM wAWT sfgw  wwm
gy, . . . (wwem)

oft qorarer forg: o o T vy
ot oyt 7 v, ¥o graw #Y wHArd a9
Toft ATy 1 I O EEw S adEar
#t §, efrwt arga gy AT
efreT arga ¥ faar vt o1 g8 ww
agY & wwaT § | (wwwr)

waw wEY Wi, OriT | ot

T T |

1246 hra

PAPERS LAID ON THE TABLE
BupceT ESTIMATES oF DAMODAR VALLFY

CORPORATION

Thy Misister of Irrigation and
Power (Shri Fakhruddiy Abmed): I
beg to lay on the Table a copy of the
Budget Estimates of the Damodar
Valley Corporation for the year 1968
07, under sub-section (3) of section 44
of the Damodar Valley Corporation

and express
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Act, 1048, [Placed in Library. Sce
No. LT-5871/66].

ANNUAL REPORT ON WORKING oF INDUS-
TRIAL AND COMMERCIAL UNDERTAF-
INGS OF CENTRAL GOVERNMENT
The Minister of Industry (Shri D.

Sanjivayya): I beg to lay on the Table

a copy of the Annual Report of the

working of Industrial and Commercial

Undertakings of the Central Govern-

ment for the year 1964-85. [Placed

in Library. See No. LT-5872|68].

Drrim Sares Tax (AMENDMENT) Rures
1966, NOTIFICATIONS UNDER CUSTOMS
AcTt, 1962, ete.

The Minister of Siate in the Mimis-
try of Finance (Shri B. R. Bhagat): I
beg to lay on the Table—(1) A copy
of the Delhi Sales Tax (Amendment)
Rules 1866 published in Notification
No. F. 3(6)/65-Fin. (E) in Delhi
Gazetie dated the 10th March, 1066
under sub-section (4) of section 28 of
the Bengal Finance (Sales Tax) Act,
1941 as in force in the Union Terri-
tory of Delhi. [Placed in Library.
See No. LT-5873/66].

(2) A copy each of the following
Notifications under section 159 of the
Customs Act, 18962:

(i) The Denatured Spirit (Ascer-
laining and Determining)
Amendment Rules, 1866 pub-
lished in Notification No.
G.S.R. 281 in Gazette of India

dated the 26th February,
1966,
(ii) G.SR. 204 publisheq in

Gazette of Indipg dated the
1st March, 1966.

(iii) GSR. 295 published in
Gazette of India dated the
1st March, 19686.

(iv) GS.R. 296 published in

Gozette of India dated the

1st March, 1968.

(v) GSR. 320 publishedq in
Gazette of India dated the
5th March, 1966.

(vi) GSR. 321 published in
Gazette of India dated the 5th
March, 1966.
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(vii) The Manufacture in Customs
Bond (General) lourth
Amendment Rules, 1966 pub-
lished in Notification No.
G.5.R, 322 in Gazette of India
dated the 5th March, 19686.

(viii) The Manufacture in Customs
Bond (General) Third
Amendment Rules, 1866 pub-
lished in Notification No.
G.5.R. 323, in Gazetie of India
dated the 5th March, 1966.

(ix) G.5.R. 324 published in Gazette
of India dated the 5th March,
1966. [Placed in Library. See
No. LT-5874/66).

3, A copy each of the following
Notifications under section 159 of the
Customs Act, 1962 and section 38 of
the Central Excise and Salt Act, 1044

(i) Th: Customs and Central
Excise Duties Export Draw-
back (General)  Thirtieth
Amendment Rules, 1966 pub-
lished in Notification No.
G.S.R. 313 in Gazette of India
dated the 5th March, 1966.

(ii) The Customs and Central
Excise Duties Export Drawe
back (General) Thirty-first
Amendment Rules, 1966 pub-
lished in Notification No,
G.5.R. 314 in Gazette of India
dated the 5th March, 1966.

(iii) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-second
Amendment Rules, 1966 pub-
lished in Notification No.
G.5.R. 315 in Gazelte of India
dated the 5th March, 1966.

(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-third
Amendment Rules, 1866 pub-
lished in Notifleation No.
G.5.R. 316 in Gazette of India
dated the 5th March, 1966,

(v) The Customs ang Central
Excise Duties Export Draw-
back (General) Thirty-fourth
Amendment Rules, 19668 pub-
lished in Notification No.
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G.5.R. 317 in Gazette of India
dated the 5th March, 1966.

(vi) The Customs and Central
Excise Duties Expgrt Draw-
back (General) Thirfy Afth
Amendment Rules, 1966 pub-
lished in Notification No,
G.5.R. 318 in Gazette of India
dated the 5th March, 1986.

“ (vil) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty sixth
Amendment Rules, 1966 pub-
lished in Notification No.
G.SR 319 in Gazette of
India dated the S5th March,
1966. [Placed in Library.
See No. LT-5875|86].

1248 hrs,
ESTIMATES COMMITTEE

NINETY-FOURTH AND NINETY-FIFTH RE-
PORTS

Shri A C. Guha (Barasat): I beg to

present the following Reports of the
Estimates Committee:

(1) Ninety Fourth Report on the
Ministry of Defence (Defence
Research and Development
Organisation)—Defence Metal-
lurgical Research Laboratory,
Hyderabad.

Ninety-fifth Report on the
Ministry of Defence (Defence
Research and Development
Organisation)—ZElectronics and
Radar Development Establish-
ment, Bangalore and Defence
Electronics Research Labora-
tory, Hyderabad.

2

—

12.484 hrs.

RE. FIRE INCIDENT IN HEAVY
ENGINEERING CORPORATION,
RANCHI

Mr. Speaker: Now, on the fire inci-
dent at the Heavy Engineering Corpo-
ration, Ranchi, T will allow one ques-
tion to each Leader of the Group or a
member of that Group,

CHAITRA 3, 1888 (SAKA). Heavy Engineering 7572
Rachi .. -

Shri S. M. Banerjee (Kanpur): I
have & submission to make on this
Last time when this question came up,
a statement was made by the hon.
Minister .

st ny femd (%iX) qere
g, o ox e oW\ o W
w7 gt far A awar 7

W gy ¢ AT JEe &1
auHT T w7 {4 ffawr

Shri S. M. Banerjee: Last time
when this question came up the con-
duct of Dr. Nagaraja Rao was ques-
tioned in this House and you were
kind enough to suggest that a separate
statement should be mude by the hon.
Minister, Now such a statement has
been made, which runs tg 5 or 6 pageas.
We have already tabled a motion for
the discussion of this subject. Last
time also we tabled a motion. The
subject cannot be discussed by putting
a few questions.

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Mr. Speaker, I do want to
apologize 1o you but I want to assure
you that no disrespect was meant and
I did not notice your standing, You
know that I am the first to apoln  -=
when I do anything incorrect. I am
sure the House also knows that 1
would pever deliberately do anything
like that.

12.50 hrs.

RE. FIRE INCIDENT IN HEAVY
ENGINEFERING CORPORATION,
RANCHI—contd.

o T WA Wifan (wdomaT):
ATy § T E, ot e o

Mr. Speaker: Order, order, She can
g0 now.

o W wATET wifga : Jaw &
wr ?



Re, Fire in Heavy
Engineering, Ranchi
Mr. Speaker: A suggestion has come
that there ought to be a discussion.
‘What has the hon, Minister to say?

7573

The Minister of Industry (Shri D.
Sanjlvayya): Since the report has been
placed on the Table of the House and
1 have made a statement, T think it is
desirable to have a discussion.

Shri S, M. Banerjee: Will he initiate
a discusrion? If we initiate the dis-
cussion, it is very difficulty to get
sufficient time; we get only 2} hours.
This is the second time that a fire has
taken place,

oft w foewdt - 3 9Y v g, T ?

Mr. Speaker; That can be settled
afterwards. There will be a discus-
sion,

st gen W s (W)
& g s g f fe g o =t v
gt 2
Shri Hari Vishnu Kamath (Ho-
shangabad): When will this discussion

come up? After the Demands are
over? In May?

of vy fomdr @ ¥y wrowr faedt
o ford Al oft, g1 9 o7 wgrd €2
¥t ag® s fara yfowesr & g w9
et aray § | vefer & wrgar o fe
-2 1 A9 F wxar awg frifa
fear srafs -2 aam= gw g8 &
Mr. Speaker: We will see; when the
notice comes, we will decide as to
when that can be taken up, when we

can find time. I do not know; I do
not promise, but we will try,

sft gwn wx voww ;& aE
wiger § fe ot & A F wwf o
sTow gt ?

weqw Agw T A A v
#. @ ¥ agd ot qu ¥ § o Afew
qra . .
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J.C. Report’

St JWR W WA : UF %4 gl

WTaH NEYAT . 4F H¥ &g gwar
g1

12.52 hrs.
JUDGES (INQUIRY) BILL

Extension oF TIME FOR PHRESENTATION
oF ReporT OF JOINT COMMITIEE

Shri Krishnamoorthy Raoe (Shi-
moga): Sir, I beg to move:—
“That the time appointed for

the presentation of the Report of
the Joint Committee on the Bil] to
regulate the procedure for the
investigation and proof of the mis-
behaviour or incapacity of a Judge
of the Supreme Court or of a
High Court and for the presen-
taion of an address by Parliament
to the President, be further ex-
tended upto the last day of the
current session”.

Mr. Speaker: The gquestion is:

“That the time appointed far
the presentation of the Report of
the Joint Committee on the Bill to
regulate the procedure for the
investigation and proof of the mis-
behaviour or incapacity of a Judge
of the Supreme Court or of a
High Court and for the presen-
taion of an address by Parliament
to the President, be further ex-
tended upto the last day of the
current session”.

The maotion wag adopted.

Shri 8. M. Banerjee (Kanpur): Let
us know the reasons. What are the
reasons?
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12.53 hrs.

DEMANDS FOR GRANTS—RAIL-
WAYS, 1968-87
AND

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1065-66—
contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants in respect
of the Budget (Railways) for 1966-87
and Suppl tary De d for
Grants in respect of the Budget (Rall-
ways) for 1986-66, Shri Lakhan Das
may continue his speech.

Bhri 8. M. Banerjee (Kanpur):
When is the hon_ Minister going to

reply?
Mr. Speaker: Just after this speech.

sft ATWAETR (WTRWET) ¢ A-
#rg s wgET & qw aa ¥ fawy ¥
o &g @ 91 fF fF o= gl awr-
At AT &A@ Ak WAl &
AW § @ O W ¢ EER I
Ewr wfgd o

W WETET EHTR qg R & A
FHI QY § T & X Ty I
arT AT aawedt & o T o @Y
WA AT gANA § W TH g W @
91X i A STET SO & | I
fordt T & A #Y sqreqy wht o
ag o W 91 o & e & ao s
§, Aremaet v £ o OF Wit g
A T I A ATATTHY ST agATd vy
t 4

o ge fort ag o & e R §
W OUT FEA a1 FEE T T AT
t Iud e e =i @ o o
Leckce ket ik o d ot B d
ot qE-E? § AR TR o
@ & waTd S e ¥ e vk §
W GO B Ay €Y afr

CHAITRA 3, 1888 (SAKA)

D.G. and D.S.G.
(Railways)
g ¢ afew T a=a gn 1 I 9y
Wt o ¥ ¥o gfrerd ar Hfad
afeT 7z Wawr S gATH FRTSETdY
goer ¥ § wwwr @ fear s
st dan wafe wadk arvg 5 ag A
g wifgd fr ot gart e §
we e ¥ &3 o O wfew & Oy
g warH ¥ AT | TTE 4T QAT SEAGT
Wil O wifEd | e A A
WX A AT T FET EY T
e we fea 9w W At o 6y
FYTET WS FATAT W ATE WwwT o
1T qUTA {1 WY | THA & uET
W wr wifgy o e gardr
qOFTC R M i

wE uAr wwad ¥ fay o
wen & aifrat sy § fow o0 ag
st @t & gwer ft ww fem
oty | IAE foar W fade aOF W
= fear omar @ I9 93 AT sear
wt g & WA gaem wAn fak
AT ws A WY |

it fewr wod aEl @ o
wTeT ayeft a1 Y & | ot gg e
w1 ATt @ 6 gardt sowTe W) AR
TR FgAE W T gt ) gy A
fewe wert arel ) amere w4 e f,
9g AT Yok aret & wer 7 fowe
Y wE gu fise I A g wi
fewz o 7t frr 3% oo SRl &
o AT 7 IaE A ok o frowe
wwA A o -t oy wEe o
ag i e aT g Ry wfeard g 2
iferar waTT gzt § | ag A ¢W ARy
fromaor & g w1 W & wE A
O ¥ foy Y fod & a7 #
fad Wirer T9@ w7 fRG ovmar T
& wEet et w0 e g W
ok fadr g farad b o g
et @ arA e f am
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widt A ¢ anw ¥ aga g7 g 1 W ¥ A9 @ a1 M 7F OF 9T qrET

W A ¢ fw faen-fore g faet &y amg

wC are %) arery wTHr & Wi f ax

frrggagh o o 3 35 e
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The Minister of Rallways (Shri S. K.
Patil): Mr, Speaker, Sir, the Demands
for Grants, when they are discussed,
naturally give an occasion for Mem-
bers to draw the attention of the Gov-
ernment to various conveniences or
the want of them and I am grateful to
the House and the Members who have
participated in the debate that they
have pointed out many things, In the
General Debate, while replying to it,
I have dealt with the policy matters
and I need not repeat them on this
occasion. So far as the other matters
are concerned, namely, somebody
wants extension of the line, somebody
wants some more trains and faster
trains, this is a matter where the
Railway has spread all over the coun-
try in all directions and naturally if
all the suggestions which the hon.
Members have made were very
liberally accepted, I do not know how
many thousands of crores of rupees
would be necessary for that. Since I
am limited by funds, surely, I have
got to seek the priority as to out of
the many demands that are made
which should be accepted first und
which should be accepted second and,
therefore, it 1 could not satisfy every-
one of them, it is not because I am
less libera] and hence I am doing so
but because I am so circumstanced
that it is impossible to do so.

My colleague, Dr, Ram Subhag
Singh, has already gone info detalls
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about many points that have been
raised. I do not want to cover that
ground. I shall mention a few things
and a few speeches that have been
made after he delivered his speech.
Also, there is another procedure that
we have adopted, and we have re-
peated time and again, that if any
particular request or demand that was
made is not answered in our speech,
we answer them in a special brochure
which is always kept in the Parlia-
ment Library and for which we have
got applause from the House.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Expedite it.

Shri 8, K. Patil: Yesterday, a new
point was raised by my colleague, Mr.
Trivedi, that we did not refer or my
colleague did not refer to the cut mo-
tiuns. Now, there are very many oc-
casions during this debate, either the
General Debate or the Demands for
Grants or the Appropriation Bills that
will come, etc., when the Members can
refer to anything. It is not necessary
that the person who has moved a cut
motion should also speak—sometimes
people speak—and, therefore, if we did
not refer to any particular cut motion,
the idea is not that we have got any
disrespeet for the hon. Members but
because wr covered the discussion as
a whole and, therefore, there is no
particular attempt that it should be
so done, ~

My friend, Shrj Trivedi, mentioned
that the points raised in the context
of the cut motions moved by the Mem-
bers had not been covered. On going
through the list of cut motions I find
that many subjects like catering, pro-
vision of road-over-bridges, doubling
of railway lines, conversion of lines to
wider gauge ete. which form the sub-
ject of the cut motions were dealt with
in the replics in appropriate groups.
Many of the speecheg covered a lot of
ground apart from that of the cut mo-
tions and it was only natural and pro-
per that rather than leave out the
points which were actually made in
the speeches and to touch on subjects

(=)
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which were not mentioned at all, the
priority was given to the former by
my colleague while replying to the
debate.

In any case, within the limited time
available, we have tried to cover as
many of the points made by the hon.
Members in the discussions and points
made in the speeches of hon. Members
which are not covered in the reply will
be dealt with individually and a copy
of the replies placed in the Parliament
Library as usual.

My hon. friend, Shri Trivedl, has
as many as 20 cut motions against his
name. Some of them have been des-
cribed with such telegraphic brevity
that I myself did not know what ac-
tually the Member wanted. The Mem-
ber did not elucidate them in his
speech. If there is any further eluci-
dation necessary, either on his part or
on my part, surely we can go into that
and he would have satiafaction,

He has made a suggestion about the
traffic survey between Kota and Cho-
trgarh. Possibly, the hon. Member
favours one of the alternative routes
between the two points. This again
cannot be discusscd unless his views
are more specific. I do not wam to
go into that because that will be mauc
clear when specific questions are rais-
ed. The only other cut motion which
can be answered is the one about the
non-payment of arrearg of up-graded
posts on western Rallway, particularly
the commercial clerks. In respect of
this, T would like to assure the hon.
Member that while it has taken some
time to finalise the allocation of
Higher-grade posts and to complete
the =clection or suitability tests neces-
snry before individuals ean be appoint-
ed against them, instructions have
been issued to sec that such orders are
implemented in future &nd arrears
pald within three to four months of
the date of receipt of such orders. That
is a distinct improvement as against
what was being done before.
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My hon. friend, Dr. C. B. Singh,
stated that there should be a national
policy for development of transport
(road as well as rail) and mentioned
that the northern portion of Uttar
Pradesh is not properly served by the
Railways. The idea seems to be that
the policy of Railways should be that
wherever there is no railway, whether
it is justified or not, whether it should
be remunerative or not, the Railways
should go there. This is a good policy,
no doubt, but surely if the Railways
were tp have that policy, it will cease
to be a commercial organisation, Let
us keep it as a commercial organisa-
tion, It js an organisation that gives
you some return and the House is
happy about it.

So far as the nationa] transport
policy is concerned, I am very much
coneerncd about it as every hon. Mem-
ber of this House is. I had the privi-
lege of presiding over the Ministry of
Transport and Communications and,
therefore, I know what exactly the
problems of that Ministry are and,
therefore, when we have a national
policy, integrated policy, then, surely,
the Railways also become a part of it.
It will not be correct to assume that
there is no natlonal policy in regard
to the development of transport capa-
city in the country. Whatever expan-
sion has taken place in the capacity of
rail transport jn the successive Five
Year Plans has been effected in close
consultation among the Ministries
concerned and with the Planning Com.-
ralssion. Transport policy and co-
ordination has been the subject mat-
ter of a study by a high power com-
mittee appointed by the Government
and the Report of this Committee on
Tranaport Policy was presented to this
House only a few weeks ago.

To that T would and that there is a
Cabinet Committee now specially ap-
pointed for all the transport, that is,
the transport and communications,
“<cluding aviation and navigation, and
the railways, that there is a coordina-
tion committee where all these pro-
blems are put together and considar-
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ed. The Railway Minister happens to
be the Chairman of that Committee
and, therefore, a policy which is con-
certed, which is coordinated, which is
sufficiently competitive but yet not
degtructive or obstructive of each
other, has got to be evolved and that
should be the constant attempt of this
Ministry to do so.

Shri P, G. Sen pleaded for the die-
selisation of Assam Mail. The dieseli-
sation of B. G. Assam Mail will be
duly considered with the awvailability
of diesel locomotives. With the pre-
sent availability of diesel locomotives,
it is not possible to dieselise this train.
The dieselisation of M. G. Assam Mail
is, however, under examination. 1
have said that this is a constant efforl
of the Railways that we should go
from the steam traction to the diesel-
isation or the electric traction and if
you see the progress that has been
achieved during the last few years in
this particular part of the Railways
activity, you will see that the pace is
faster than anywhere in the world
and that is because we have
got the technical know-how and we
know how epsential it is and, to &
large extent, it solves the question of
overcrowding also.

Shri M, L. Dwivedy mentioned cor-
ruption in connection with the reserva-
tion of berths in sleeping coaches. His
remarks were of a genera] nature and
it is difficult to act upon them. How-
ever, 1 may mention that apart from
investigating specific complaints, fre-
quent checks are being conducted
against this type of corruption by the
Vigilance Organisation and by the Cen-
tral Investigating Agency of the Rail-
way Board. 1 may assure the House
that, whenever and wherever railway
staff have been found guilty, severe
punishment has been imposed. Speak-
ing about corruption in general....

Shri Harl Vishnu Kamath: Before
he comes to corruption, 1 rise on »
point of order. 1 am sure you will
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agree that it is very surprising, and
regrettable, too that when the Cabinet
Minister is replying to Demands for
Grants running into crofes of rupees,
there should not be g quorum in the
House,

Mr. Speaker: The

Now there is quorum, The hon. Mi-
nister may continue,

Shri Muthyal Rao (Muhbubnagar):
I am glad thers is quorum now. But
not even one Leader of the Opposition
is there.

bell is being

Shri Hari Vishou Kamath: That is
no argument,

Shri 8. K, Patil: I do not think what
my hon. friend meant was part of
corruption in any case.

Dr. C. B Singh suggested the cons-
truction of new lines in Madhya Pra-
desh. The House is already aware
that, for the development of Danda-
karanya region, a major portion of
which covers the backward areas of
Madhya Pradesh, a broad gauge line
—450 KM; long—between Bailadilla
and Kottavalsa is nearing completion.
Therefore, that province has already
got a little because it is backward. I
can quite understand that. It has
been attended to just now.

Surveys are also under way for con-
nections from Dantewara in the Dan-
dakaranya region to Bhadrachellam
and Kovvur to the south and to Dhal-
li Rajhara in the north and from Lan-
jigarhl Road on the Raipur—Vizianaga-
ram line to Ambaguda. These lines are
being investigated in connection with
the integrated development of the
Dandakaranya region based upon the
mineral and other material wealth of
the area. Therefore, so far as this
part is concerned, it is being attended
to.

Dr. C. B. Singh suggested that local
people should have preference in re-
cruitment to Class II] and Class IV
service. Class IV staff is normally re-
eruited by the Divisional or District
authorities of Zonal Railways and this,
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in effect, gives the residents of the
local area a good deal of advantage.
Casual labour, which is always reec-
ruited locally on the divisions, get pre-
ference for absorption in regular Class
IV service,

Recruitment to Class III posts is
made through Railway Service Com-
missions and vacancies are advertised
through the newspapers of the re-
gions served by the Commissions, so
that the residents of the region have
every opportunity to be selected.

The other day when there was a
demand that there should be some
kind of a Public Service Commission
of Railways in Bihar, I have gone to
tha extent of explaining that, although
it is not a new Commission, the offices
of both the Commissions would be in
Patna or Dhanapura, so that they
would get the advantage and the loca)
people, the local talent, would be dis-
covered there, if it was not already dis-
covered elsewhere.

Shri A. P. Sharma (Buxar): Unless
there is an office, how can there be
two?

Shri 8. K. Patil; Surely there will
be. They will have the advantage of
both—what is for Calcutta and what
is for Allahebad. The offices of both
would be there because it serves u.th
the things. That is much better.

Shri Balmiki stated that the gquar-
ters provided to sweepers are general-
ly unsatisfactory end require impro-
vement. The quarters provided to
them are not generally unsatisfactory,
but they have somelimes the knack
of making them unsaisfactory after
oceupation. I have found this experi-
ment in the city of Bombay for forty
years and | exactly know how these
quarters, even if they are given in &
good condition, are turned into a bad
condition. With the spreading of edu-
cation, sanitation, etc, al] these things
will improve. But it is not that the
Railways know that the quarters are
unsatisfactory and those are speciailly
given to the sweepers because they
are unsatisfactory. I do not admit that
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this kind of thing is being done.
Sweepers get the same accommodation
as other Class 1V staff and this inclu-
des g living room, a bath room, a
kitchen and a verandah. Quarters
built earlier to different specifications
are being gradually improved to bring
them up to the current standards but
the hon, Member will appreciate that
these improvements have to be phased
over a number of years g3 the need
for new gquarters has also to be met
concurrently from limited funds,

As [ have said in reply Lo the gene-
ral discussion, s0 far as housing is
concerned, Railways are doing more
than any other Ministry. In fact, we
want to have more and more, so that
these fringe benefits which are of im-
mense value to our employees would
be made available to them.

Shri Omkar Lal Berwa suggested
that casual Jabour should not be sub-
jeeted to medical examinalion when
appointed to permanent jobs, Medi-
cal cxamination is prescribed for all
ralegories of railway staff in  the
intcrest of public safety, their own
personal sufety, the safely and health
of their co-workers and the efficiency
of service. It is preicsely because
casunl labour ure not subjected to
medical examination when they are
first engaged that they have got to
be subjected to it when they are put
on permanent employment.

13.18 hrs.
[Mr. DepUTY-SPEAKER in the Chair]

Shri D. C Sharma stated that a sur-
vey should be carried out for g rail
link from Ludhiana to Chandigarh.
Surveys for this rail link have been
carried out in the past and they show-
ed that such a line would not be justi-
fied flnancially. With the limited
tunds available in the Fourth Plan for
new lines, it is unlikely that this pro-
ject can secure high priority for in-
clusion.

Shri N. N. Patel desired that the
Bilimors-Vaghai narrow gsuge line

MARCH 24, 1966

DS.G. (Railways) 7586

should be converted into broad gauge
and extended to Nasik for exploiting
timber from the Dang Forests and a
rail link should be constructed from
Magdalla Port to Surat, My colleague
nas already replied to that. There-
fore, I do not go into that, but the
matter is under investigation and
when that is done, it will have its due
priority.

Shri Kashiram Guptg stated that
Rewari-Khalilpur Section should be
doubled, Of the 82 KMs long sectioo
between Delhi and Rewari, only the
section between Garhi Harsaru gnd
Khalilpur, which is only 31 KMs, is
now single line, Doubling of this sec-
tion is not nccessary to handle the
traffic olffering now but will be taken
up when further development of tra-
Mc justifies it,

Shri Shankar Alva suggested many
things, to which the replies have been
given by my colleague, but there are
one or two points to which T would
make a mention. He suggested that
electrification in Mysore State should
be taken up on a large scale as e'ec-
tricity is awvailuble in plenty from the
Sharavati Valley Project. He will no
doubt appreciate that, while cheap
electric power is a prerequisite, the
heavy capital investment on electrifi-
cation can be considered reasonable
only after taking into account several
other important factors such as traffic
density, avallability of resources, indi-
genous production, capacity of loco-
motives, etc. Therc seems to be
an impression that, because there is
electricity available and it is cheap.
the track should be electrified. But
that is only part of the expenditure.
The process of clectrification itself is
#o costly and unless it is justified by
the circumstances, surely it is not
done. ‘Therefore, it is a question of
priority. If jt is justified there, surely
we shall take advantage of the chea-
per electricity available there and will
no doubt do so.
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Shri Shankar Alva stated that there
should be np rethinking regarding re-
modelling of the Bangalore City
Station building. He is not here just
now. I am happy to say that we are
paying so much of attention to it that
there is no rethinking about it. The
Station will be remodelled and it will
be really in keeping with the dignity
and beauty of the City and surely we
will not do anything there which will
not be in fitness to the surroundings
which the Bangalore City affords,

Many members urged that levsl
crossings at a number of places should
be replaced by overbridges, to which
a reply has been given by my collea-
gue. But I can once again reiterate
this thing because very many ques-
tions come here about level crossings.
On that there is a firm policy of the
Railways. As soon as a request comes
from the State Government and they
are prepared to do their part of the
job—approach roads, etc., on which
they have to spend—Railways are al-
ways ready and the plans are made
in advance. There is no reluctance
on the part of the Railways that they
will not do it
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Shri S. K. Patil: It is not enough if
the District Board ig ready; they must
alsp be ready to pay their part of it; it
is not merely willingness that is re-
quired; in that way, everybody is
ready in this country for everything.
But sure]y a part of it has got to be
paid by them. Now it has been made
more possible. As T have already indi-
cated in the budget speech, a couple of
crores, a little less than Rs, 2 crores,
have heen diverted from the Central
fund to the State funds for this pre-
cise purpose so that they could also
pay their part of it, It is not big
enough and I understand that. But,
surely, that particular thing should
get a priority, if it ought to.
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Shri Muthiah stateq that more
money should be spent on passenger
amenities. As you are aware, from
Rs. 3 crores we have now lifted it to
Rs. 4 crores. This will go on increas-
ing more and more because it will
create conditions where I do not see
any reason why we should not go upto
Rs. 5 crores or even R8s 6 crores. It
cannot be done all of a sudden; it has
got to go too slow. Yesterday my col-
league said about the minimum ame-
nities that are to be provided to thou-
sands of stations. Nearly 7,000 sta-
tions are to be provided with minimum
amenities. This iz being attended to
and wherever it is not provided, he
has assured that it would be done
within the next two years.

Shri P. K Deo mentioned that the
Delhi-Rajpur through coach should
have been routed pia Nagpur instead
of Katni. This route was selccled to
meet the demand actually made ear-
lier. The route vie Nagpur is only
245 K.Ms longer. Manv Members,
when they make a sugges ion seem 1o
think that poasibly the ticke. cost will
remain the same and therei. re, the
route hag got to be changed. But, they
forget that if the route mileage in-
creases, the passengers will have to
pay for it and it will be added to that
ticket. That is not exactly what the
Railway Ministry should do because
many Members will not like to do that
and pay thig additional money,

Shri Jwala Prasad Jyotishj refer-
red to the introduction of a fast traln
service between Bilaspur and Delhl
The existing level of through traffic
between Bilaspur and Delhi is not
such asz to justify that. But, surely,
when there is anything by which the
traffic increases etc. that will always
be taken into consideration and it is
done.

Shri Amar Singh Salgal wanted a
new train from Waltair to Delhi via
Allahsbad or via Bina. T am afraid the
traffic between Waltair and Delhi &
too small to justify a direct train.
Limited terminal facllities at Delhi
and line capacity on the route also
make it difficult to run another traln.
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However, a composite first and third
class through coach between Rajpur|
Bilaspur and Delhi js being introduced
via Katni and Bina very shortly, With
effect from 1st April, 1866.

Shri Onkar Lal Berwa referred to
the Air-Conditioned coach running
between Kota and Dehra Dun by Bom-
bay-Dehra Dun Express as an unecu=
nomic proposition which is being con-
tinued at the expense of first class
traffic. The partially Air-conditioned
coach having first and Air-conditioned
accommeodation runs on two days in a
week between Kota and Dehra Dun by
Bombay-Dehra Dun Expresses. An
analysis of utilisation of Air-Condi-
tioned portion of the composite coach
has shown that it is well patronised
between Kota and Delhi. According-
ly, it has been decided to operate the
service only between Kota and Delhi
from 1st of April, 1966 and to raise its
frequency from bi-weekly to tri-week-
ly. Having regard to the utilisation of
Air-Conditioned accommodation on
Kota=Delhi section, there is justifica-
tion to continue this service,

Shri Warior spoke of limited trans-
port capacity in Kerala especially from
Cochin Harbour towards Coimbatore.
The present capacity on the Cochin
Harbour Coimbatore section is quite
adequate for current traffic; and
for  handling the new traffic
anticipated from the refinery and
other industries in the Cochin area,
a number of line capacity works like
additional loops, tokenless block work-
ing etc. are in progress. Diesel trae-
tion which is to be introduced for all
through goods services between Iro-
dey and Cochin Harbour.....

Shri Warlor (Trichur): It
Irodey but it is Erode,

is not

Shri 8. K. Patil: Its name is Erode.
There is no erosion about it. Cochin
Harbour will itself raise transport ea-
pacity by 15 to 20 per cent when this
dieselisation is done. More crossing
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stations and loops have also been sanc-
tioned between Ernakulam and Quilon
to meet future traffic needs of Sou-
thern Kerala. Kerala is—I don't say
probably in a bad sense—as far as tra-
ffic is concerned, surely a problem be-
cause it has got a higher density in
the line. Therefore special considera-
tion will always be given to it because
the entire population has got to be
catered for.

Dr, L. M. Singhvi referred to the
need for an ‘addilional train between
Delhi and Jodhpur because, according
to him, Jodhpur ig probably a kind of
intellectual capital of Rajasthan. 1
quite understand that probably the
Member, instead of saying that he
hails from that intellectual capital
(laughter) wants the introduction of
an additional train between Delhi and
Jodhpur. It is not feasible to do that
at present for want of spare line ca-
pacity on the saturated single line por-
tion of Delhi-Rewari Section and be-
cause money is a'most Very necessary.
The available capacity has been fur-
ther strained by introduction of an
additional train between Delhi and
Bikaner from 1st October, 1065. It has
teen in operation since then,

Shri Kashi Ram Gupta stated that
in the newer design of coaching stock
the number of bath rooms is being
reduced. That has also been a com-
plaint in several fields. There has been
no change in scale of number of pas-
sengers per lavatory for the last 13
years. The scales are:—

One lavatory for 6 passengers
in the first class;

Ope lavatory for 16 passen-
gers in the second class; and

One Lavatory for 20 passengers
in the third class.

If this is really small and after care-
ful examination also it is found to be
so, when the new coaches will be
built up, something else would be
done asbout this. This is what I am
telling that for the last so many years
this is what is existing and that we
have not made any special attempt to
reduce that number.
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Shri V. B. Gandhi mentioned that
industrial accidents had increased to
424 per 1000 workers in 1962, That
has been answered by my hon. friend
and [ do not want to take the time of
the House. But, I can merely point
out that in 1952-33 they used to be
93 per 1,000 employees. In 1964-05,
after 13 years, they have gone down
to 44.5. Therefore, there has not been
any increase but it is less than half.
Constantly that progress is being
maintained.

At present Safety Committees and
Accident Prevention Committees fune-
tion in the Workshops under the guid-
ance of Works Managers. Thege Com-
mittees review accidents and their
causes and take suitable measurey Lo
eliminate such causes. The question
of setting up a separate organisation
for minimising the incidence of
accidents in Railway Workshops has
been considered but it was felt that
the most effective means of controlling
this would be through the officers and
supervisors who are daily ln intimate
contact with the workshop staff and
who can during their rounds notice
and prevent any unsafe methods and
practices being adopted. Also since
there has been a very marked and
steady improvement in the incidence
of accidents, the present organisation
seems to be producing the results ex-
pected. A case has not been made cut
for starting any additional organisation.
That does not solve the difficulty.

Shri D. C. Sharma mentioned that
the strength of the Research, Designs
and Standards Organisation is not
commensurate with the needs of the
Railways, He also stated that more
money should be spent on research and
the Research Wing should be separat-
ed from the Designs and Standards
Wing.

We are fully alive to the importance
of research on Railways and we have
taken steps to extend its scope. The
expenditure on this organisation which
used to be of the order of Ra. 30 lakhs
in 1956-57 has been rising steadily and
is about 13 crores now. It is not

CHAITRA 3, 1888 (SAKA)

D.5.G. (Railways) 7592

merely the expenditure that hag in-
creased but many other things have
gone in that direction. New coaches
are being built; along with that, other
problems crop up. The strength of
the technical officers ang staff in this
organisation has also steadily been
increasing. As against 70 officers and
312 staff in 1961, we have to-day 133
officers and 900 staff in this organisa-
tion and that organisation is doing
very excellent work indeed.

Shri Subodh Hansda said that for the
private school at Kharagpur, the Rail-
way should give land for school build-
ing. I think that has not been consi-
dered necessary. That would mean
we have to get the land from some-
where and make it awvailable. That
could not be done. As far as lands
are available with the Railways, *hey
would always be ready to give that.

8hri Onkar Lal Berwa said that
Scheduled Castes were being discri-
minated against on ﬂirnsy pretext: and
are reverted for failure to pass rel-e-
sher courses and medical tests. L'e
also said that there is discrimination i
the grant of leave and passes.

It is very difficult for me to deal
with such sweeping general accusa-
tions. I can assure him that if he has
any specific cases in mind and if they
are brought to the notice of the Admi-
nistration, they will be looked into
carefully and necessary action taken.

Shri Ganapati Ram (Machhlishahr):
What about the fulfilling of the reserv-
ed quota for the Scheduled Castrs in
Class I, II, IIT and IV services?

Shri 8. K. Patll: That will also be
taken into consideration. The ques-
tion is not one of merely filling up the
posts. But the proper people must be
made available. If there is any
genuine complaint about it, surely it
will be looked into. T am really grate-
ful to the hon. Member that this has
been pointed out to us.

There are two more questions gene-
rally to which I shall refer and then
[ shall have done.
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Shri Daljit Singh (Una): No reply
has been given regarding the taking
over of the Rupar-Nangal Dam line.
[ also wanted a direct train from Delhi
to Nangal Dam.

Shri 8. K. Patil: Reply has been
given already. When I started my
reply I had already said that wher-
ever replies were not given, they
would be given in writing and placed
on the Table of the House or in the
Library. That is the reply. In the
same way I could not reply to hund-
reds of things that had been raised.
The replies to all of them would be
given in writing.

But 1 shall deal with two general
questivns that are there. Ome is about
catering ang the other is about corrup-
tion. The question of corruption was
raiscd by my hon, friend Shri U. M.
Trivedi, and I had replied to his points
to somp extent earlier when he was
not here. The subject of corruption
really makes me Very Very uneasy.
Although the Railway Administration
is exccllent, its performance is excel=
lent omdd all that, and that is a thing
that gladdens my heart when I come
to the question of corruption, I must
admit that T have not been able to
make a sort of significant dent upon it.
It is no use merely stating figures and
giving statisties and saying that there
have been only so many cases, and we
have done so many things; at any rate,
that does not satisfy me, much less can
it satisty the hon. Members. We are
doing evervthing in our power to re-
medy this. The mere setting up of an
organisation of vigilance does not
automatically mean that from the time
the orpanisation comes into being, cor-
ruption goes down. It has been crys-
tallised, and, therefore, it has got to
be broken.

Shri Harl Vishnu Kamath:
been solidified.

Tt has

Shrl 8 K. Patil: It is a great effort
that har got to be made everywhere.
I am nr going to run away by merely
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saying ‘Oh, there is nothing; it has not
been brought to our notice.’. Whether
it is brought to our notice or not, if
the thing exists, though it is not seen,
it has got to be removed, because the
railways being a pioneer, being the
largest public undertaking, it is our
duty to see that we set some example
50 that the public sector undertakings
and also the other Ministries can learn
something out of it. That is a subject
that is constantly engaging my atten-
tion, and surely I woulq remain un-
easy until on that question, though it
may not be finally solved, we make
some kind of a significant dent, as [
sald earlier.

Shri Ha i Vishnu Kamath: Minimise
it.

Shri 8. K. Patil: So far as catering is
concerned, I could assure hon. Mem-
bers that the standards of catering ana
the standards of suciety somehow or
other go together. When it is a pri-
vate caterer, sometimes it is said that
we can punish them or we can do this
or that and there is a hue and cry and
it is said that it must be departmen-
tally done; but after all, I would sub-
mit, that the question of personne] is
just the same. A man does not be-
come an angel because he comes into
the public sector and it is not as if he
remains a devil when he is outside
that szector. If things were so easy
as that, then we could have made
everything into a public sector where
only angels could be seen, What I am
pointing out is that there is good and
there is bad in everything; there are
some contractors that are very
and a lot of them who are bad, Simi-
larly, so far as our catering is concern-
ed, there are some officers in some
places......

Shri A. P. Sharma:
competition?

What ahout

Bhri S. K. Patil: Thercfore, we have
kept the competition. We have pur-
posely kept the competition, and we do
not want to destroy the system lest
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one system should become crystallised
and we cannot improve upon it. But
I do agree with my hon. friends when
they say that on some railways, per-
haps, in the Western Railway the
thing is slightly better but in other
railways it is not so good. No doubt,
there is a dilference in  this matter,
Therefore, that will constantly engage
our attention. Besides there are ad-
visory committees for catering at the
zonal and at the national level ete.
Therefore, whether there is a debate
or not, if any suggestion which is prae-
tical and which can be put into opera-
tion is brought to my notice, I shall
not be loath to take action in that be-
half, because that is one thing which
goes to make the travel either comfor-
table or otherwise. It iz not enough if
the train goes fast, but even the food
is necessary,

There is very little further that I eap
add. I am grateful to the House once
again. Though they had pointed out
some difficulties and some defects, by
and large, there has been a general
tone of appreciation of what the rail-
ways have been doing, and I am grate-
ful to the hon. Members for this.

Some hon. Members rose—

it R W SBATT (AT ) T
e, A s & At § W oA
T ¥ T =
Shri U. M. Trivedi (Mandsaur): I

want to ask one question. ...

Mr. Deputy-Speaker: We have had a
long debate just now, I think we
should go on to the next item.

Shri U. M. Trivedi: It is true that
we have had a long debate. But thers
was one point made in regard to the
cut motions.

T would just tell the hon. Minister
that if he woulg read my cut motions,
he would very quickly understand
them. He is a very intelligent man,
and it would not require any intelll-
gence from me to put meaning to the
cut motions that I have tabled. I
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hope that he will look into the cut
motions that I have moved in the spirit
in which | have moved them,

Shri 8. K, Patil: I can ussure you
that I have seen all the cut motions.
When 1 used the expression ‘telegra-
phic language’, it was just a way of
saying it. 1 merely said that if my
hon. friend would elucidate and point
out anything at any time, surely I
shall be only too w.lling to do that.
I was not criticising the method in
regard to cut motions,

Mr. Deputy-Speaker: Does any hon.
Member want that any of his cut
motions should be put to vote separate-
Iy?

=t qOw widw (7HET) - Ny wme
#qgir A g, 7w firz ga fm
1T |

Mr. Deputy-Speaker: It 1 allow the
hon. Member, then 1 shall have to
allow others also,

The cut motions which have been
muved are as follows, mamely cut
motions Nos. 20 to 43, 93 to 99 and 104
to 110, 152 to 165 and 238 to 253 in the
name of Shri Warior, cut motions Nos.
48, 47 to 51, 60, 63, 66 to 75, 82, and 83
in the name of Shri U. M. Trivedi, cut
motions Nos. #4 to 46 in the name of
Shri Yashpal Singh.

Mr. Deputy-Speaker: In that cuse,
I shall call only Shri U, M, Trivedl

Shri Shree Namayap Das (Dar-
bhanga): If you call one hon. Member,
you should call others also.

Shri U. M. Trivedi: As regards the
cut motions, the hon, Minister was
perfectly right in his assertion that the
cut motions were more or less in a
telegraphic language and they did not
convey all the arguments that lay be-
hind them. But in the present set-up
of things in regard {o the dobate that
goes on here, the time ix !'mited; there
is only limited time at the disposal of
any Member to enable him to apply
his mind to the various aspects of each
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[Shri U. M. Trivedi)
of hig 20 or 30 or 40 cut motions; in
view of the limited time, he shall have
to ulter only one sentence on each of
them ang say that such and such cut
motions have been moved by him.
That is why we have the debate divi-
ded into two parts, narneiy the gene-
ral discussion and the discussion on
the Demands and the cut motions.
But, unfortunately, what happens is
that on account of the party basis for
allocation of time, the cut motions are
not discussed after the general debate

Mr. Deputy-Speaker: I thought the
hon. Member wanted to seek some
clarification,

Shri U. M. Trivedi:
plaining it. ...

Mr. Deputy-Speaker:
discusseq separately.

Shri U. M. Trivedi: Where?

Mr. Deputy-Speaker: Th& hon.
Member may meet the Speaker and
tell him. Cut motions Nos. 85 to 92,
184 and 185 in the name of Shri P. K.
Deo, cut motions Nos. 111 to 130, 166 to
183, and 270 to 280 in the name of Shri
Priva Gupta, cut motions Nos. 139
to 150 in the name of Shri Muhammad
Ismail, cut motions Mos. 186 to 188 in
the name of Shri Kashi Ram Gupta, cut
motions Nos, 180 to 220, 212 to 221,
283 to 269 in the name of Shri Madhu
Limaye, and cut motions Nos. 281 and
282 in the name of Shri Kishen Pattna-
yak.

Shri KErishnapal Singh (Jalesar):
There has been no reply in regard to
my cut motions.

Shri S. K. Patll: The hon. Member
will get it.

1 am just ex-

That can be

Mr. Deputy-Speaker: I shall now put
thé cut motlons to vote,
All the cut motions were put and
negatived.
Mr. Deputy-Speaker: The question
is:
“That the respective sums not
axceeding the amounts shown in
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the third column of the Order
Paper be granted to the President
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1867, in respect of the
following Demands entered in the
second column thereof: Demands
Nos. 1 to 11, 11A, 12 to 16, 18 and
0.

The motion was adopted.

Mr. Deputy-Speaker:
is:

The question

“That the respective Supplemen=
tary sums not exceeding the
amounts shown in the third column
of the Order Paper be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of the following Demands entered
in the second column thereof:
Demands Nos. 1, 4 to # and 12 to
15",

The motion was adopted.

[The motions for Demands for Grants,
1966-67 and Demands for Supple-
mentary Grants, 1965-66 in respect
of Railways, which were adopted by
the Lok Sabha, are reproduced be-
low—Ed.]

Demanp No. 1—RAmLwAY Boarn

“That a sum not exceeding

Rs, 1,26,17,000 be granted to the

President to defray the charges

which will come in course of pay-

ment during the year ending the

31st day of March, 1967, in respect
of ‘Railway Board'"

Demanp No. 2—Misceiawsous Exrmx-

DITURE

“That & sum not exceeding
Ra. 3,80,14000 be granted to the
President to defray the charges
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which will come in course of pay-
ment during the year cuding the
31st day of March, 1967, in respect
of Miscellaneous Expenditure”.”

Drmanp No. 3—PayMENTs TO WoRKED
Lines ANp OTHERS

“That a sum not exceeding
Rs. 49,685,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year enaing the
31st day of March, 1967, in respect
of ‘Payment to Worked Lines and
Others"."”

Devanp No. 4—WORKING EXPENSES—
ADMINISTRATION

“That a sum not exceeding
Ra. 58,22,22,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of 'Working Expenses—Adminis-
tration'.”

DrMaND No. 5—WORKING EXPENSES—
Repams Anp MAINTENANCE

“That a sum not exceeding
Rs. 1,87,01,26,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, In respect
of “Working Expenses—Repairs and

Maintenance’.

Demanp No. 6—WorkinG EXPENSIS—
OPERATING STAFF

“That a sum not exceeding
Rs. 1,19,86,68,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of Working Expenses—Operating
Staff""

Demanp No. 7—Workmvc ExreNsrs—
Orenatron (Fuen)

“That a sum not exceeding
Rs. 1,16,62,63.000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1867, in respect
of Working Expenses—Operation
(Fuel)'”
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Demanp No. 8—Workmng Exrrnses—
OFERATION OTHER THAN STAXT AND Fumn

“That & sum not exceeding
Rs. 34,80,54,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Working Expenses—Operation
other than Staff and Fuel'.”

Dzmanp No. B—WoRKING EXPENSES—
MISCELLANEOUS EXPENSES

“That a sum not exceeding
Rs. 31,93,65,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of "Working Expenses—Miscellane-
ous Expenses'"

Demanp No. 10—WoRrriNG ExrENsEs—
STAFF WELFARE

“That a sum not exceeding
Ra. 21,07,40 000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of "Working Expenses—Staff Wel-
fare' "

DeEmMAND No. 11—WORKING EXPENSES—
APPROPRIATION TO DEPRECIATION
Reserve Funp

“That a sum not exceeding
Rs. 1,00,00,00,000 be granted to the
President to defray the charges
which will come in course of pay=-
ment during the year ending the
31st day of March, 1867, in respect
of ‘Working Expenses—Appropria-
tion to Depreciation Regerve
Fund'."

Demarp No.l11-A—Worknic Exrem-
8ES—APPROPRIATION TO Prvglon
Fowp

“That a sum not exceeding
Rs, 13,60,00,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1867, in respect
of ‘Working Expenses—Appropria=
tion to Pension Fund'.”
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DemaND No. 12—DivipEnp 710 GENE- DEMAND No.

RAL REVENUES

“That a sum not exceeding Rs. 133,
49, 78,000 be granted to the Presi-
dent to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1967, in respect of
‘Dividend to General Revenues'.”

Demanp No. 13—Open LiNe WORKS

(REVENUE).

“That a sum not exceeding
Rs. 12,00,38,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Open Line Works (Revenue)"."

Demanp No. 14—CONSTRUCTION oOF
New Lines
“That a sum not exceeding

Ra. 49, 08, 51,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect

ot ‘Construction of New Lines’

Demanp No. 15—OPEN LINE WORKS—-
CapiTAL DEPRECIATION RESERVE FUND

AND DevELorMENT Funp

“That g sum not exceeding
Rs. 523,7277,000 be granted to
the President to defray the char-
ges which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Open Line Works—
Capital, Depreciation Reserve
Fund and Development Fund'”

DeEMAND No. 16—PENSIONARY CHARGES

—PensioN Funp

“That a sum not exceeding
Rs. 3,60,80,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1987, in respect
of ‘Pensionary Charges—Pension
Fund'."
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DEVELOPMENT F'UND

“That @ sum not exceeding
Rs. 22,18,87,000 be granted to
the President to defray the char-
ges which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of "Appropriation to Deve-
lopment Fund.,”
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DemaND No. 20—WITHDRAWAL FROM
Revenue Reserve Fuwnp
“That a sum not exceeding

Rs. 2,38,35,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Withdrawal from Revenue Re-
serve Fund'"

Supplementary Demand for Grants

(Railways) 1965-66

Demanp No. 1—Raiwway BoaArp

“That a Supplementary sum not
exceeding Rs. 2,74,000 be granted
to the President to defray the
charges which will come in coursa
of payment during the year ending
the 31st day of March, 1966, in
respect of '‘Railway Board'."

Demand No. 4—WOoRKING EXPENSES—

ADMINISTRATION

“That a Supplementary sum not
exceeding Rs.  3,31,01,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1966, in respect of “Working Ex-
penses—Administration'.”

Demanp No. 5—WORKING EXPENSES—

REPATRS AND MAINTENANCE

“That a Supplementary sum not
exceeding TRs. 11,03,24,000 be
granted to the President to defray
the charges which will come in
courte of payment during the
year ending the 31st day of
March, 19866, in respect of ‘Work-
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tenance.,”

Demanp No. 6—WORKING EXPENSES—

OPERATING STAFF

“That a Supplementary sum pnot
exceeding HRs 72341000 be
granted to the President to defray
the charges which will come in

course of payment during the year

ending the 31st day of March,
1966, in respect of ‘Working Ex-
penses—Opening Staff'”

Demanp No. 7—WoRKING EXPENSES—

QreraTiOoN  (Fuer)

“That g Supp.ementary sum not
exceeding Rs. 58144,000 be
granted to the President to defray
the charges which will come in
course of payment during the
ycar ending the 31st day of
‘March, 1966, in rcspect of “Work-
ing Expenses—Operation (Fuel)'.”

DeEMAND No. B—WORKING EXPENSES—
OPERATION OTHER THAN STAFF AND

FueL

“That g Supplementary sum
not exceeding Rs. 2,30,91,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1966, in respect of "Working Ex-
penses—Operation  other  than
Staft and Fuel'”

DeEvane No. 9—WoRKING ExXPENSES—

MisceLLANEOUS EXPENSES

“That a Supplementary sum not
exceeding Hs. 1,36,22,000 be gran-
ted to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Working Expenses—
Miscellaneous Expenses’'™

DemaND No. 12—PayMENTS TO GENE-

RrAL Revenues

“That a Supplementary sum
not exceeding Rs  38,82,000 be
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granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3lst day of
March, 1968, in respect of ‘Pay-

o

ments to General Revenucs®.

DEManD No. 13—OpPEN LINE WoRKs
(REVENUE)

“That g Supplementary sum not
exceeding Rs. 30,897,000 be grant-
ed tp the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1986,
in respect of ‘Open Line Works
(Revenue)."

Demanp No. 14—ConsTRUcTION oF New
LINES

“That a Supplementary sum
not exceeding Rs. 2,73,07,000 te
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3Ist day of
March, 1866, in respect of ‘Cons-
truction of New Lines'."”

Demanp No. 15—Open Line Works—
CaPITAL, DEPRECIATION RESZrRvE Funp
AND DEVELOPMENT FUND

“That g Supplementary sum not
exceeding Rs. 14,80,74,000 De
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
19686, in respect of ‘Open Line
Works Capital Depreciation Re-
serve Fund and Development
Fund'."

13,39} hrs.

APPROPRIATION (RAILWAYS)

BILL,* 1966

The Minister of Railways (Shrl 8.
K. Patil): [ beg to move for leave to
introduce & Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the service of the
financial year 1966-67 for the purposes
of Railways.

"~ ePublished in Gazette of India Ex traordinary, Part II, Section 2, dated

24-3-1068.
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Mr, Deputy-Speaker: The question

“That leave be granted fo in-
troduce g Bill to authorise pay-
ment and appropriation of cer-
tain sums from and out of the
Consolidated Fund of India for the
service of the financial year
1966-67 for the purposes of Rail-
ways."

The motion was adopted.

Shri 8. K. Patil: I introducej the
Bill.
13.40 hrs,

APPROPRIATION  (RAILWAYS)
NO. 2 BILLt 1966

The Minister of Railways (Shri
8. K. Patil): I beg to move for leave
to introduce a Bill 1o authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for the
service of the financial year 1985-68
for the purposes of Railways,

The Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for
the service of the flnancial year
1065-66 for the purposes of Rail-
ways".

The ‘motion was adopted.

Shri §, K. Patil: I introducet the
Bil.

13.40} hrs.

APPROPRIATION (RAILWAYS)
Bill, 1866—contd.

‘The Minister of Raillways (Shril
B. K. Pati): I beg to movej:
“That the Bill to authorise
payment and appropriation of

certain sums from and out of the
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Consoidated Fund of India for

the serivce of the financial year

1866-87 for the purposes of Rail-

ways be taken into consideration,”

Mr. Deputy-Speaker: Motiun
moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1866-67 for
the purposes of Railways, be
taken inty congideration.”

Shri U, M. Trivedi (Mandsaur):
This is an Appropriation Bill and [ am
not going to take much time, But I
would refer briefly to two or three
points,

During the budget discussions, two
pertinent questions have been vexing
my mind—and that shiould apply with
equal force to the hon. Ministers con=
cerned—and those are about the class
1II employees on our railways. One
point creates a lot of irritation every=
time I think about it, because as a
lawyer it has been my misfortune for
nearly every year to deal with cases
of departmental inquiries where ulti-
mately the cases are dragged in the
courts, and where prima facie patent
injustice had been done to the em-
ployee. This injustice stems from the
fact that the inquiring officers are
generelly prejudiced, being officers
superior to the persong against whom
the inquiries are held. The remedy
that is available in the High Court
under art. 226 is generally limited to
any breach of the rules; the facts are
never gone into.

To remedy this state of affairs, I
would make this plea to the hon.
Minister. We agre all men in the street
we know the difflculties of the ordi-
nary class ITI men. The point for
consideration is whether the time has
not now come tp establish a gort of in-
dependent administrative tribunals,
even though they may be within the

dated 24th March, 1966.
jIntrodced/moved

{Published in Gazette of India Extraordinery, Part 1II, section 2,

with the recommendation of the President,
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railways, to adjudicate upon offences
commitied by railway employees in
their employment in the railways.

The second question concerns the
imposition of heavy penalties on class
III employees .Year after year as have
a budgel where we calculate that a
certain expenditure is necessary, It js
voted by the House, Yel it appears
that class [II employees, particularly
those discharging cemmercial duties,
are always subjected to heavy penal-
ties of such a nature that for years,
one, two, three, four, ten—parmanent-
ly—they are deprived of their :ncre-
menls and promotions. In cusres, where
increments are withh:ld, their future
is affected. With the nel result thal
most of them suffer for years together
tremendous losses. For a loss of only
Rs. 6 an employee—1 have onee caleu-
lated this—wag imposed a punaity of
Rs. 18,000. Thig is out of all propor-
tion to the offence. Instructions must
issue from the administzation o the
divisional officers that surh heavy
punishments should not be meted gut
to the employees, particularly in these
days.

The third point that strikes me 13
this, Where there his becn upgraaing
of posts, somehow the adm'nistration
is mot quick cnough to give actual
effect to it

The Railway Board decides. for ex-
winple, that certain posts are upgrad-
ed, from Rs. 100 to Rs. 150 Yet crders
will put issue from the zonal head-
quarterg to say Laat the pusts  have
been upgraded, with  the pel
result that though  upgrading
has been sinctioned by Guvern-
ment, the employee cdorz not get
the benchAt of it for nearly » year and
a half, in some cases for three years.
In such cases, there is al:cady a ore-
vision in the budget of uhent Rs 17

lakhs. Proper utilisation must he
made of this provision sn that em-
ployees whose posts have breea  up-

and

graded get the financis) henelit
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arrears from the date of the upgrading
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There are many other complaints.
Sinie 1 have already placed them be-
fore the House at the time of the
general discussion, 1 do not wish to
reiterate them. At this stage, I will
only request the Minister to see that
these very patent grievances which 1
have mentioned are taken into consi-
deration and nccessary action taken

ot wey qviE(wE) e
wgeg & %9 oF q1q Aga GO F
47 wgrea ¥ fav § Frdge s TEm
Wk ag § wmfm &w & Ay
L FITSOy

Bhri 8. K. Patil: This cannot be in
the Appropriation Bill stage

ot gow o : ug Fartar WA
v faeet gras A7 AT F AT
R G Az T A ST A
FTRT A% fow wgr 9 71 g Al ol -
% TN ¥ AT AV T A W o
& argar 3 fr IR apwer o S

q® APTT gEen 919 AR S E
o & war Afwdm

Shri 8. K Patll: If the hon. Mem-
ber writes to me, I would surely go
into that.

So far as the request made hy my
hon. friend, Shri U. M, Trivedi, fis
concerned, surely the points he madn

are very importani ones. As repards
having some kind of an inter-
departmental tribunal so thal judg-

ment could be given ss quickly as
possible, 1 can understand it. But
how it could be done has to be consi-
dered because It is a new thing, I
thall examine it. Something should
be done by which the maiter is ex-
podited, He does not want a body
outside the department. Within the
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Bill passed
[Shri 5. K. Patil]

department, there should be some
kind of body which will dispose of
cases expeditiously. I can understand
it,

Coming the question of oppressive
fines, he mentioned a case where a
class III clerk was made to pay
Rs. 18,000. Surely, it must be very
oppressive. It is possibly because
everything has been counted, loss of
pay and many other things. I shall
go into that and find out. The punish-
ment should not be so deterrent that
the man simply goes out ol service,
That certainly is very hard.

The third request is really very rea-
sonable. When a post is upgraded,
the man must get the upgraded
salary from the date of the upgrading.
That could be attended to.

Mr. Deputy-Speaker: The question
is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fungd of India for the service
of the financial year 1068-87 for
the purposes of Railways, be taken
into consideration”,

The motion was adopted,

Mr. Deputy-Speaker:
is:
“Clauseg 1 to 3, the Schedule, the En-
acting Formula and the Title stand
part of the Bill”,

The question

The motion was adopted.

Clauses 1 to 3, the Schedulg the En-
acting Formula and the Title were
added to the Bill.

Shri 8. K. Patll: 1 move:
“That the Bill be passed”.

Mr. Depuiy-Speaker: The question
is:

“That the Bill be passed”.
The motion was adopted.
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APPROPRIATION (RAILWAYS)
No. 2 BILL, 1966—contd.
The Minister of Rallways (Shri B

K. Patil): 1 beg to move*:

“That the Bill to authurise pay-
ment and gppropriation of certain
further sums from and out of the
Consolidated Fund of Indig for the
service of the financial year 1965
66 for the purposes of Railways,
be taken into consideration”.

Mr, Deputy-Speaker: The questiom

“That the Bil] to authorise pay-
ment and appropriation of certaim
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1965-
66 for the purposes of Railways,
be taken intg consideration®.

The motion was dopted.

Mr. Deputy-Speaker: The question
1s:

“That Clauses 1, 2, 3, the Sche-
dule, the Enacting Formula, and
the Title stand part of the BilL™

The motion was adopted,
Clauses 1, 2, 3, the Schedulr, the Em=
acting Formula, and the Title were
added to the Bill.

Shri §. K. Patil: 1 move:
“Thal the Bill be passed.”
Mr. Depuiy-Speaker: The questiom
is:

“That the Bill be passed.”

The motion was adopted,

*Moved with the recommendation of the President.
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13.52 hrs.

DEMANDS* FOR SUPPLEMENTARY
GRANTS (KERALA) 1965-66

Mr. Deputy-Speaker: The House
will now take up  Supplementary
Demands for Grants (Kerala).

1. Expenditure met from Revenue

DemAnNp No. T AGRICULTURAL INcomME
Tax aND SaLes Tax

Mr. Deputy-Speaker: Motion moved:

That a Supplementary sum not
exceeding Rs. 189500 be granted
to the President out of the Consu-
lidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year  ending
the 31st day of March, 1968, in
respect of ‘Agricultural Income
Tax and Sales Tax".”

DemanNp No, 11 LAND REVENUE
Mr. Deputy-Speaker: Motion moved:

“Tha: a Supplementary sum not
exceeding Rs. 300 be granted to
the President out of the Consoli-
dated Fund of the State of Kerala
to defray the chargey which will
come in course of payment during
the year ending thy 3lst day of
March, 1966, in respect of 'Land
Revenue'”

Demanp No. VI RecisTration Fees
Mr, Deputy-Speaker: Motion moved:
“That a Supplementary sum
not exceeding Rs. 1,17,000 be gran-
ted to the President out of the
Consolidated Fund of the State
of Keralg to defray the charges
which will come in course of pay-
ment during the year ending
the 31st day of March, 1966, in
respect of 'Registration Fees'.”
Demant No. X DisTRICT ADMINISTRA-
TION AND MISCELLANEOUS,

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 4,43,100 be granted

to the P’resident out of the Conso-
lidated Fund of the  State of
Keralu to defray the charges
which will come in course of
payment during the year ending
the 31si day of March, 1966, in
respect of ‘District Administra-

tion and Miscellaneous'.

Demanp No. XI ADMINISTRATION OF

JUSTICE
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 9,15,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1966, in respect
of ‘Administration of Justice'.”

Demano No. XII Jamns
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Hs. 3,12.500 be granted
to the President gut of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1988, in re-
pect of ‘Jails'”

DEMAND No. XIV STATE INSURANCE AND

MISCELLANEOUS
Mr. Deputy-SBpeaker: Motion moved:

“That a Supplementary sum not
exceeding Rs, 33,400 be grunted to
the President out of the consoll-
dated Fund of the State of Kerala
to defray the charges which will
come in course of payment during
the year ending the 231st day of
March, 1986, in respect of ‘State
Insurance and Miscellaneous'”

Demanp No, XV ScrentiFic  DEPART-

MENTS
Mr. Deputy-Speaker: Motlion moved:

“That a Supplementary sum not
exceeding Rs, 34,700 be granted
to the President out of the Con-

*Moved with the recommendation of the President.
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[Mr. Deputy Speaker]
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1068, in respect
of ‘Scientific Depaitments'.”

Demanp No. XVI UnnvessiTy FEnuca-
TION

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary gum not
exceeding Rs. 97,500 be granted
to the President out of the Cun-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ¢nding the 3lst
day of March, 1986, in respect
of ‘University Education'”

Demanp No. XIX MepicaL

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 100 be  granted
to the Fresident out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in

respect
of "Medical'."
Demanp No XXI Pukiie HeaLTH
ENCINFERING

Mr. Deputy-Speaker: Malion moved:

“That a Supplementary sum not
exceeding Rs. 7,55.100 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Public Health Engineecring’.”

Demane No. XXII AGRICULTURE

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
Exceeding Rs. 36,00.000 be granted
to the President out of the Con-
solidated Fund of the State of
Keraia to defray the charges which
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will come in course of payment
during the year ending the 31st
day of March, 1966, in respect
of ‘Agriculture'”

Demanp No. XXIII FisHERIES
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs, 5,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerzla to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in 1espect
of ‘Fisheries’"

Demanp No. XXVI CoOPERATION
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 151,000 be granted
to the President out of the Conm-
solidated Fund of the State of
Kervala to defray the charges which
will enme in course of pavment
during the year ending the 31st
day of March, 1966. in respect
nf ‘Co aperation’”

Demanny No. XXVII INpusTRIES
Mr. Deputy Speaker: Motion moved:

“Thai 1+ Sapplomentary sum not
exceeding FEs 28,198,100 be granted
Lo the Fresulent gut of the Con-
solidoted Fund of the State of
Kerala to def-ay the charges which
will come in course of payment
during the vear ending the 3lst

day «of March. 1966, in respect
of ‘Industries™”
Demanp  No. XXVIIT CoMmunrry
DevELorMENT PRoJECTS, NATIONAL

ExTeNsioN Service AND LocAL Deve-
LOPMENT WORKES

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 10,00.000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
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during the year ending the 3lst
day of March, 1966, in respect
of ‘Community Development Pro-
jects, National Extension Service
and Local Development Works'"

Dxpanp No. XXIX LABOUR AND
EMPLOYMENT.

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary gum not
exceeding Rs. 200 be granted
to the P.esident out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3Slst
day of March, 1966, in respect
of ‘Labour and Employment'.”
Demanp No. XXX HArIAN WELFARE
Mr. Deputy-Speaker: Motion moved:

“That & Supplementary sum
not exceeding Rs. 8,00,000 be
granted to the President out of the
consolidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1966, in respect
of ‘Harijan Welfare'"

Demanpo No. XXXIl—IsrroATiON

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 40,00,800 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges whicl:
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Irrigation’.”

Demanp No. XXXIV—Posrs

Mr. Deputy-Speaker: Motion moved:
“That a Supplementary gsum not
exceeding Rs. 2,68,600 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
o Py 1 vt
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Demand No. XXXIX—Forzsts
Mr. Depaty-Speaker: Motion moved:

“That a Supplementary gum not
exceeding Ra. 15,22,700 be granted
to the Poesident out of the Con-
solidated Fund of the State of
Kerala to defray the chargrs which
will come in course of payment
during the year ending the 3lst
day of March, 1866, in respect
of ‘Forests’.”

Demane No. XL—MisceiLANTOUS
Mr. Deputy-Speaker: Motion moved:

“That a Supplemontary sum not
exzeeding Rs. 55200 be granted
to the P.esident out of the Con-
solidated Fund of the State of
Kerala to defroy the charges which
will come in course of payment
during the year ending the 3lst
day of March, 19868, in respect
of 'Miscellaneous'”

Demanp No. XLII—NaTioNAL
EMERGENCY

Mr. Depaty-Speaker: Motivn moved:

“That a Supplerentary sum not
exceeding Rs. 100 be grunted
to the President gut of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of pryment
during the year ending th- 3lst
day of March, 1966. in respect
of ‘National Emergency’,

0. Expenditure met from Capital and

Disbursement of Loans and ad-
vances

Demano No. XLII—Caprrar Ovrtiay

oy PusLic HeArtn

Mr. Depaty-Speaker: Molion moved:

“That a Supplemnentary sum not
exceeding Rs. 17,90,200 b+ granted
to the President gul of the Con-
solidated Fund of the State of
Kerala to defruy the charges which
will eome in course of payment
during the vear ending the 31at
day of March, 1880, In respect
of ‘Capital Outlay on Public
Health"."
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Demano No. XLIV—Caprrar Outiay Demanp No. XLVII—CaAprrar OUTLAY

ON AGRICULTURAL IMPROVEMENT
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs.  2,30,000 granted
to the President out of the Con-
solidaled Fund of the State of
Kerala to defray the charges which
will eome in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Capital Outlay on Agricultural

i

Improvement’.
Demanp No. XLV—Caprrar OuTtLay

oN Inpustriar anp Ecowowmmic
DEVELOFMENT

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,12,54,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payvment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Capital Outlay on Industrial
and Economic Development'."

Demant No. XLVI—Caprrar OuTLay
ON IRRIGATION

Mr. Deputy-Speaker: Motion moved:

“That 8 Supplementary sum not
exceeding Rs. 1,08,89 900 be grant-
ed to the President out of the
Consolidated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day ot March, 1968, in
respect of ‘Capital Outlay on

Irrigation’.

Demano No. XLVII—Caprrar Ovrray
oN Pupuic WoRrks

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary gum not
exceeding Rs. 29,27,500 be granted
to the President gut of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Cepital Outlay on Public
Works'."

ON OTHER WoRKS
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,00,000 be grunted
to the President out of the Con-
solidated Fund of the State of
Kverala to defray the charges which
will come in course of payment
during the year ending the 3lst

day of March, 1966, in respect
of ‘Capital OQutlay on other
works'."”

Demanp No. XLIX—CapiTalL OuiLay

oN Poursg

Mr. Deputy-Speaker: Motion moved:

"Thal a Supplementary sum not
sxceeding Rs. 100 be granted
to the President out of the Con-
solidated Fund of the Slate of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect
of ‘Capital Qutlay on Ports'.”

Drmanp No. LI—Carrrar OuTray ox

ForesTs
Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 33,12,300 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1966, in respect

"o

of ‘Capital Outlay on Forests'.

Dxmano No. LII—CoMMUTED VALUE

or Pewnsions
Mr. Deputy-Speaker: Motion moved:

*“That a Supplementary sum not
exceeding Rs. 1,07,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1988, in respect
of ‘Commuted value of Pensions''
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Demanp No, LV—Loans AnD Apvan-
cEs BY THE GOVERNMENT
Mr. Deputy-Speaker: Motion moved:
“That a Supplementary sum not
excecding Rs. 3,18,13,800 be grant-
ed to the President out of the Con-
sulidated Fund of the State of
Kerala to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1866, in respect of
‘Loans and Advances by the Gov-
ernment'”

Shri Harl Vishnu Kamath (Hosh-
angabad): How much time is allotted?

Mr. Deputy-Speaker: One hour.

Shri Harl Vishnn Kamath: On a
point of order, under rule 376, proviso
to sub-rule (2)—arrangements of busi-
ness before the House., That rule
governs the point I wanl to raige.

You will notice that in today's
Order Paper you have got the Supple-
mentary Demands for Grants (Kerala)
followed by the usual Appropriation
Bill, contingent notice of that, and
then follow the Demands for Grants,
the first being the Demands for Grants
of the Ministry of Commerce. There
is no item with regurd to the Demands
for Grants on Account (Kerala). But
suddenly, in tomorrow’s Order Faper,
which has also been circulated today,
you will find that the Demands for
Grants on Account (Kerala), ie. vote
on account, has been included, but
without any reference to that in to-
day's Order Paper. Does that mean
that after the Commerce Ministry's
demand is taken up today, it will be
interrupted tomorrow, and that
Kerala demands will be taken up?

Mr. Deputy-Speaker: I do not know,
He may raise it tomorrow.

Shri Harl Vishnu Eamath: 1 will
not be here tomorrow. I wanted your
wise guidance.

Have you got
before you?

the Order Paper

Mr, Deputy-Speaker; 1 have not
got tomorrow's Order Paper. Shri
Warior.
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Shri Warlor (Trichur): While
speaking on these Supplementary
Demunds for Grants (Kerala), 1 have
to make a few observations on four
items,

On the first Demand itself, the
amount shown is actually not only for
that department. Similar amounts
are shown for other departments also.
This comes because a Pay Commission
was appointed in February, 1965 for
recommending the changes to be made
in the pay and dearness allowance of
State Government employees. Not only
in the Agricultural Income-tax and
Sales-tax departments, but in other
departments also the very same mea-
sure is taken to include amounts for
defraying payment of increased dear-
ness allowance,

Mr. Deputy-Speaker: Does anybody
else want to speak on this?

Some hon, Members rose—
Mr. Deputy-Speaker: Ten minut
each, Those who want to move their

cut motions may send chils to the
Table.

Shri Warlor; I have moved several
cut motions also,

In reply to &n unstarred question
on 17th March, the Home Minister
was pleased to give wus a statement
giving the points in the memorandum
submitted by the N.G.Os' Association
of Kerala regarding this revision of
dearness allowance paid to them.
They have made certain suggestions In
order to make it more advantageous
to them, or take away the disadvan-
tages that have already crept into
these recommendations, which were
not originally there.

Government has decided two things.
One is that a portion of the increase
in the allowance in the pay range of
Rs, 00 to Rs 1010 per mensem (in-
cluding dearneds pay), will be
deposited or invested in General
Provident Fund, Comulative Time
Deposit Scheme, 10 Year National
Saving Certificates (New Serles) or
12 Year National Defence Certificates,
and the amount to be so deposited
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[Shri Warior]
varies from Rs 5 to Rs. 30 per
mensem.

Another thing is

Shri Ravindra Varma (Thiruvella):
1 am sorry to interrupt him, but it 1s
surprising that there is no Minister
fram the Finanre Ministry here when
the hudzet is being discussea.

Mr. Depuly-Speaker: Mr.
is here,

Shri Hari Vishnu Kamath: He 15 a
solitur  Min‘ster, in  his solitary
splendour, Will he be attentive?

Shri Warlor: As to what my hon.
friead Sar Ravindra Varma said, 1
had orcasion to reguest the Govern-
ment even before tha!, whenever this
question of Kerala is taken up, al-

Bhagat

though technically the Finance
Minister is responsible for that,
actually a representative of the
Tiome Minister hears what we say,
then there will be something
eoming  out  nof it The Finance

Minister has nothing to do practically,
though mnnt ‘throreti ally, with the
affairs :n Kerala. What we are speak-
ing is ubout what is "appening day to
day there, and no' about this credit
ami debit of the Finance Department,

Mr. Deputv-Speaker: We are con-
cerred new only with the Supplemen-
tery Drmanris.

Shri Warlor: That is true, but these
Supplementary Demands, for which
the Finance Ministry is responsible,
enncern cerla‘'n asperts of administra-
tion there, and the administration is
vested in the Heme Ministry.

Shri Marl Vichnu Kamath: Thig is
now the prst-A. P. Tiin period.

Shri Warior: Bu! thiz question was
discussed hefare, and we thought
these N G.0Os. would be getting at least
as mu-h of dearness allowance as is
paid in the neighbouring State of
Madras, and it was precisely for that
that the Commission was appointed,
but now, what is given by the right
hand by way of a raise is taken away
by the left hand. If these people are
not golng to get cash emoluments by
way of a rise in dearness allowance,
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I do not know how they can meet the
expenses, the cost of living that is
rising day by day. It is in order to
meet that this dearnes allowance
question was first mooted. In their
meémorandum, they had submtted
that the recommendations of the Pay
Commission might be suitably modi-
fled 3o as to have neutralisation of the
cost of living index as on l1st July,
1959, Will these Certificates go in any
way towards neutralisation of the cost
of living It is to improve their living
conditions that they want this in:rease
in dearness allowance. They feel the
cost of living when they to go pur-
hase their daily necessities. So, how
these Certificates can satisfy that
demand, I do not know. So, there is
much in what they say, and their
grievances are still mounting. In
Kerala there were several demonstra-
tions, several deputations to the Gov-
ernment, but the Covernment, it
seems, ig adamant,

Then again, when this was announec-
ed originally, these people were get-
ting a house rent allowance of Rs. 7T
per mensem_ From the permanent
people that is now being taken away,
but they demand that this should be
there. Not only that, but that g house
rent allowance at a flat rate of Rs. 10
per mensem may be granted to all
non-gazetted officers.

So, 1 think that the Government
must go once more into this question,
at least in order to restore the confi-
dence of the non-gazetted officers of
the State. Now there is no popular
government, there 15 no way for them
to represent matters and get redress
of all these grievances. So, the Cen-
tral Government must redress their
grievances, and glso restore their
confidence.

14 hrs,

1 now come to demand No. 12—
jails. There is a central jail in my
constituency in Trichur. Many times
I had been an inmate there along
with Mr, Govinda Menon who is now
sitting on that side....(An hon.
Member: Good company). We had a
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wery happy time. This is the dry sea-
son and there is not sufficient water
to the inmates. There is only one
wel]l there from which water is drawn
by the convicts themselves and you
know how much water can be drawn
like ihis In the last consullative
committee I gave in writing a request
to the advisers through the State
Minister of Home Affairs, Shri Hathi,
that something should be done imme-
diately. Nothing had been done. I
had been to Trichur recently. If the
pipe connection that is coming from
the reservoir of Peechi dam to Tri-
chur town and going very near the
engineering college, very near the
jail compound, cannot be extended for
a few furlongs more to give water to
the jail, at least some arrangement
should be made for lorries taking
water there. There gre municipal
lorries and water could be transport-
ed from a ncarby place, These people
are isolated from the entire society. If
they could not be allowed to go out-
side and take water, at least
water should be provided to them.
Next to air, water is the most essen-
tial thing. These are the driest days
in Kerala. This must be attended to.

1 was told that as yet some of the
political detenus under the DIR are
nut given any allowance from the very
beginning till this day. We were told
that allowances were increased and
this and that.

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 8,
Naskar): You mean pocket money?
Daily allowance? Or what is it?

Shril Warior: I do not know by what
name it is called, It is allowance given
by the government to the detenu for
their family expenses. That has not
been paid at all. The government
must look into it and take it up with
the state authorities so that the arrears
are paid as soon as possible,

The university is spending some
money for scientific research. That is
not enough. Kerala is the only state
which is not having a central research
laboratory. All the other states have
got the regional research laboratory.
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Formerlly, we are told by the late
Prime Minister Pandit Nehru that
Kerala will in the second round
have a regional research institution
that will cater to the needs of
Kerala. Nothing has been done.
Now there was a chance of our
getting it but I am told that a
pull has come from gome other place—
this is not a good thing nor will it
vreate & good atmosphere—to take It
away from Ernakulam or Co.hin to
some other place necarby. (An Hon.
Member: What is it?) That is the
institute for research in fisheries or
oceanography and marinology and
other things.

Now asbout the police, even now
after the food agitation, normalcy has
not been restored. I read in the papers
today that in Punjab all the students
wno were taken into custody had been
reieased by the government. That is
exucily the difference between the
popular government there and the
bureaucracy in Kerala, Bureaucracy
cannot have a heart in these things.
They do not respond to the wishes at
the people. Apart from normalcy not
being restored, 1t is actually becoming
u police zoolum. Today there in u
telegram from Shri Govindan Nair. a
member from the Rajya Sabha whirn
reads: ‘Following affray on 11th
night during temple festiva] in Thitti-
napuram in Nemmara panchayat
Palghat district Kerala state special
police committed Physical assault on
willagers indiscriminately on 12th, 13th
und 14th instant. Menfolk have fled
villages leaving women and children
to the mercy of police. Pray imme-
diate restoration of norma] conditions
and punish concerned officers.” This
s u very responsible member of Rajya
Sabha; this telegram has come today
in the name of Vasudevan Nair and
myself. I can quota innumerable inst-
ances like this,

! now come to the last point. This
relates to demand No, 55, page 73,
loans and advances by the government:

“The Government of India have
sanctioned an additional plan out-
lay of Rs. 2.35 crores on power
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for speeding up the Sabarigiri,
Idikki and Kuttiyadi projects.
Accordingly, an additional expen-
diture of Rs. 2.35 crores has been
authorised under this head to-
wurds payment of loan to Kerala
State electricity board. A supple-
mentary grant is necessary to
cover the expenditure”

Idukki project is a project of Rs. 60
crures. It is an irrigation project of
great natlonal importance, You know
the position of power supply in Kerala
wday. There is 80 per cent cut and
@l the factories are closing. FACT
cut down all production and there is
complete stoppage. It will help us—
this project—in the long run. But this
project has become a place for all
sorts of favouritism, and corruption.
The tender is given to certain people
against the technical advice of their
own civil engineers, The board has
not got a civil engineer. But there are
subordinates. The contract for about
ong crore and pdd had been given to
somebody out of favouritism ferget-
ting and ignoring all the norms of
accepting a tender. Not only that.
There are other things also happening,
Labour troubles and al] sorts of things,
It is an unhappy state of affairs in
the high hills in the western ghats.
‘We have very serious charges. I am
not mentioning them, So, 1 want the
Government to appoint immediately a
Commission of Enquiry headed by no
less a person than Dr. Rao who is also
a technically qualified man fo go into
the matter. Otherwise, the Sabariglri.
Project is going to be another white
elephant for Kerala and for the nation,
It the allegations which have appear-
ed recently in the press are found to
be untrue, are baseless, then 1 will be
the happeiest man if these people are
acquitted as innocent. Otherwise, the
most rigorous and proper action must
be taken, and the first action will have
1o be the removal of the existing
Board with its Chairman and the re-
constitution of the Board itself.

Mr. Deputy-Speaker: Shri Warior
desires to move cut motions Nos, 5 to
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50, subject to their being otherwise
admissible,

Shri Warlor: I beg to move:

“That the demand for a supple-
mentary grant of &8 sum not ex-
ceeding Rs. 1,809,500 in reapect of
Agricultural Income Tax and
Sales Tax be reduced by Rs. 100."

[Need to meet the justifiiable demands
of the State Government employ-
yees regarding dearness allowance
(5)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 189,500 in respect
of Agricultural Income Tax and
Sales Tax be reduced by Rs. 100",

(Need to restore the meagre house
rent allowaence formerly paid to
Government employees (6)].

“That the demand for a sup-
plementiary grant of a sum not
exceeding Rs. 188,500 in respect
of Agricultural Income Tax and
Sales Tax be reduced by Rs. 100",

'Need to pay increased dearmess al-
lowunce in cash to all employees
and cancellation of present scheme
of paying in the form of savings
(M.

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 1808500 in respect
of Agricultural Income Tax and
Sales Tax be reduced by Rs. 100",

[Need to restore contentment and
confidence of N.G.O:. who had
lately resented the high-handed

action of superior officers, as hap-
pened in Kottayam (B)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 300 in respect of
Land Revenue be reduced by
Rs. 100."

[Need to strengthen the survey de-
partment to meet the new develop-
mental demands (9)].

“That the demand for a sup-
plementary grant of a sum not
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exceeding Hs, 3,i2,500 in respect
of Jails be reduced by Rs. 100.”

[Need to provide satisfactory water
supply in Jails especially in the
Viyyur Central Jail (10)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 3,12,500 in respect
of Jails be reduced by Rs, 100.”

[Need to give proper facilities to the
staff of Jails (11)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 3,12,500 in respect
of Jails be reduced by Rs 100."

[Need to have an inquiry into the
discontent among the warders of
Viyyur Central Jail as a result of
abuse of disciplinary actions (12)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Hs. 3,12,500 in respect
of Jails be reduced by Rs, 100.”

[Need to do away with all inhuman
conditions imposed upon prisoners
(13)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100.”

[Need for improving the management
of fjorests and other properties of
D ms in Malab (14)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100."

[Need to give permanent tenure to
the actual tenants of Malabar Dev-
aswoms  eliminating  intermedi
ries (15)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100"

Need to include the Wellingdon
Island ercept areas under Defence

Department, in the proposed Cor=
poration of Cochin (16)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100.

[Need to stop wholesale leasing out
of lands and forests of Devaswoms
to vested interesty af concession
rates (17)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respact of
State Insurance and Miscellaneous
be reduced by Rs. 100."

(Need to utilize Devaswom revenues
for encouraging education and cul-
ture (18)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100."

[Need to satisfy the demands of Dev-
aswom employees (19)]

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100."

[Need to legislate for proper control
of the management of Devaswom
properties and financial  affairs
(20)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellaneous
be reduced by Rs. 100."

[Need to have proper periodical
check up of educational and cultu-
ral institutions run by Hindu Reli-
gious charitable endowments Ad-
ministration fund (21)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 33,400 in respect of
State Insurance and Miscellansous
be reduced by Rs. 100."



7629 D.S.G. Kerala
[Shri Warior)
[Urgency of finalising the constitution

of the city Corporation of Cochin
(22)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 34,700 in respect of
Scientific Departments be reduc-
ed by Rs. 100."

[Need to develop the Trichur Museum
and Zoo into a fullfledged art and
culture centre (23)].

“That the demand for a sup-
plementary grant of a sum not
excecding Rs, 97,500 in respect of
University Education be reduced
by Rs. 100."

[Need to investigate in detail into
the working of the Kerala Univer-
sity for the last three years (24)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 97,500 in respect of
University Education be reduced
by Hs. 100."

[Need to develop the science section
of the University in accordance
with the developmental demands of
Kerala State (25)).

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 87,500 in respect of
University Education be reduced
by Rs. 100."

[Need to investigate the cause of the
misunderstanding between the pre-
gent Vice-Chancellor and Senate of
the University (26)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 97,500 in respect of
University Education be reduced
by Rs. 100.”

[Need to terminate the tenure of the
present Vice-Chancellor forthwith
“nl.

“That the demand for a sup-

plementary grant of a sum not
exceeding Rs. 57,500 in respect of
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University Education be reduced
by Rs. 100."

[Need to encourage study of branches
of Science as Marinology, Minero-
logy and Oceanography in the
Kerala University (28)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 97,500 in respect of
University Education be reduced
by Rs. 100."

[Need to revise the scale of salaries
and giving all amenities of life to
the teaching and non-teaching
staff of the Universities affiliated
collleges (29)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 87,500 in respect of
University Education be reduced
by Hs. 100."

[Need to establish one more univer-
sity especially to encourage higher
education in Malabar area (30)].

“That the demand for a sup-
plementary grant of a sum not
excecding Rs. 97,500 in respect of
University Education be reduced
by Rs. 100"

[Need to provide more seats for stu-
dents who wish to prosecute ad-
vance studies and researches in
science both abstract and applied
sections (31)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 100 in respect of
Medical be reduced by Re. 1"

[Need to institute an investigation
into the working of all Homoeopu-
thic colleges and reconsider the
question of continuing recognition
to certain bogus institutions (32)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 36,00,000 in respect
of Agriculture be reduced by
Rs. 100."
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[Need to discuss the substandard con-
struction of the Eanammay Bund of
the Trichur kole lands (33)).

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 36,00,000 in respect
of Agriculture be reduced by
Rs. 100.”

[Need to expedite the construction of
permanent bunds in the Kole lands
of Trichur District (34) 1.

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 36,00,000 in respect
of Agriculture be reduced by
Rs. 100."

[Need to review the work of soil con-
servation so far undertaken in the
State (35)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 36,00,000 in respect
of Agriculture be reduced by
Rs. 100."

[Need to protect the Malampuzha Re-
servoir from being abnormally silt-
ed with upturned earth in the catch-
ment area under private ownership
and cultivation (36)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 5,00,000 in respect
of Fisheries be reduced by
Rs. 100.”

[Need to introduce transport with fri-
gidare facilities to transport fish
from the sea coast to inland mar-
kets (37)1].

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs_ 5,00,000 in respect of
Fisheries be reduced by Rs. 100"

[Need to establish more cold-storage
facilities angd ice-plants to preserve
fish collected (38)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 151,000 in respect

2079 (AI) LSD—T7,

of Co-operation be reduced by
Rs. 100"

[Need to improve the working of the
co-operatives in general and indus-
trial co-operatives in particular
(39) 1.

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 28,19,100 in respect
of Industries be reduced by
Rs. 100."

[Need to provide raw materials to

handicraftsmen at reasonable prices
and near about particular cenires
where they flourish (40)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 28,189,100 in respect
of Industries be reduced by Rs. 100.”

[Need to give more monetary encour-

agement to handicraftsmen by eli-
minating as many middle men as
possible (41)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 28,19,100 in respect
of Industries be reduced by
Rs. 100.

[Need to open show rooms of Kerala

handicrafts in Bombay, Caleutta,
Madras, Hyderabad and other big
cities of tourist attraction, similar
to the one opened recently in Delhi
(42)1.

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs, 40,00,800 in respect
of Irrigation be reduced by
Rs. 100."

[The need tp complete the work of

the Cheera Kuzhi project (43)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 40,00,800 in respect
of Irrigation be reduced by
Rs. 100.”
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[Need to erpedite completion of all
minor works and to make payments
in full settlement of bills (44)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 20,27,500 in respect
of Capital Outlay on Public Works
be reduced by Rs. 100.”

[Need to provide living quarters in
Trichur Police Station (45)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 20,27,500 in respect
of Capital Outlay on Public Works
be reduced by Rs. 100.”

[Need to provide rest rooms to police-
men on night duty in Trichur police
atation (46)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 20,27,500 in respect
of Capital Outlay on Public Works
be reduced by Rs. 100.”

[Need to provide better facilities in
police lock-ups in Trichur (47)]

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 28,27,500 in respect
of Capital Qutlay on Public Works
be reduced by Rs. 100

[Need to provide proper sanitary ar-
rangements to policemen and priso-
ners in Trichur Police Station
(48)1.

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 20,27,500 in respect
of Capital Outlay on Public Works
be reduced by Rs. 100."

[Need to provide more beds for T.B.
patients kept under observation in
Distriet Hospital, Trichur (49)].

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 20,27,500 in respect
of Capital Outlay on Public Works
be reduced by Rs. 100.”
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[Need to provide more beds in the
various hospitals in the State (50)]

Mr. Deputy-Speaker: The cut
motions are also before the House.

Shri Ravindra Varma: Mr. Deputy-
Speaker, Sir, I support the demands
that have been placed before us by
the hon. Minister. This is the third
set of supplementary demands for
Kerala, and has been hopefully des-
cribed as the final set of demands for
thig year. The demands are for ex-
penditure totaling Rs. 8.79 crores,
of which Rs. 2.43 crores is for ex-
penditure on revenue account and
Rs. 6.38 crores on capital sccount.
The additional expenditure wunder
revenue account will cover a number
of items like payment of interest on
loans advanced by the Central Gov-
ernment for development :chemes, ir-
rigation projects, family planning,
development of industries, Harijan
welfare and the like,

The demand on capital account is
mainly due to the provision of
Rs, 3.19 crores, for loans for various
industrial undertakings. Out of this
Rs. 3.10 crores Rs. 2.35 crores are
meant for providing a loan to the
Electricity Board. The non. Member
for Trichur who spoke before me
has already referred to the very ser-
ious situation that has been created
in the State of Kerala as a result of
the failure of this Board t; organise
the generation and distribution of
electricity in adequate measure. This
additional transfer of a loan to the
tune of Rs. 2.35 crores has been sanc-
tioned by the Government of India
for expediting the  Sabarigiri,
Idikki and Kuthiadi projects. The
Electricity Board, with the {irans-
fer of this additional amount will
have a total loan of over Rs. B0
crores, Sir, see from the state-
ment that was laid on the Table of
the House when the hon, Finance
Minister presented the budget propo-
sals for the State of Kerala that as
against Rs. 141 lakhs which were
anticipated in the year 1965-66 qs in-
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terest that the Board would pay on
the outstanding principal of the loans
advanced by the Government, the
Board could pay only Rs. 47 lakhs.
This comes to about 33 per cemt of
what it was expected to pay. This,
Sir, is an indication of the rorry state
of affairs, of the utter inadequacy of
the Board as a public utility agency,
and of its unsound economic condi-
tion.

Sir, this leads me to the gquestion
of the generation and distribution of
power in the State. The hon. Mem-
ber for Trichur has referred to the
fact that the industrial life of the
State has been crippled by the chronic
power shortage. The generating capa-
city in the State has lagged far behind
the target for the third Plan. The
per capita consumption which was
to go up from 30.10 units to 59,50
units is still hovering round 38
units, The generating capacity be-
fore the Electricity Board enforced
the recent cut in November, 1965 was
32 lakh units per day. Then, it drop-
ped to 28, and then to 20 to 23, and
from December, it dropped to 14
lakh units a day. Since March, it has
been further cut down to nine lakh
units a day, because of the low level
of the waler; now it is reported that
the generating capacity has gone
donw to six lakhs units per day! Bir,
the House must remember that the
daily consumption of industria] and
commercial consumerd in the State
before the cut was enforced was 20
lakhs units a day, and the total
power that is gencrated today is
only six lakh units a day. The Elec-
tricity Board was forced to apply &
cut of 25 per cent on consumption
by industrial consumers and com-
mereial undertakings. On the 15th
November; this cut was enhanced to
50 per cent on the 11th December for
industries, cinemas and commercial
undemkm.gs and 25 per cent for

ption. Now, there is
a shnﬂage of k.erosene. there is
shortage of electricity, and the houses
are plunged in darkness in the State
of Kerala. There are other restric-
tions which have been imposed; even
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street-Lighting is switched off for
more most of the time when lighting
is required on the streets, Iy it, there-
fore, an exaggeration to say that the
State is powerless, and 1s plunged in
darkness?

Most of the industrial 1nits have
had to be closed, as the .on. Mem-
ber for Trichur said, because they
have exhausted the power gquota
made available tp them, The cut has
been enhanced to 80 per cent. In
spite of the fact that 3 lakh unita
per day are being received from
Mysore, the cut is still 80 per cent
per day. Now—

Shri Warlor: 1 will correct him;
the Madras current has been tapped
in Madras itself and it is not reach-
ing Kerala. That is the whole point.

Shri Ravindrw Varma: Yes; 1 am
coming to that. If you look at the
number of factories and industrial
establishments that have been closed
down, you will see that the list is
formidable. The loss to industry is
also formidable. The FACT, which is
a factory producing much-needed
fertiliser for this country can hardly
work for eight months in the year
because of the power shortage. The
ammonia plant hag been closed down
from February; the TC Chemicals
have been closed down and cannot
work. The Rare Earths Factory is
not working. The Government Cera-
mic Faclory has been closed down.
The Rubber Factory, as has been
pointed out by the Committee on
Public Undertakings. could not work
for 175 days in the year, which 18
about half the number of duys in &
vear even if it i a leap wear. The
factory could not work because of!
lack of power. 3,000 small-scale in-
dustria] units have been affected by
the power shortage: 60,000 emplovees
are affected: 30,000 people in the con-
stituency of my hon. friend from
Trichur are unemployed today be-
cause of the power shortage in the
State. The loss to the exchequer is
ETeat.
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Sir, in the year 1964-1965, 4,800
tons of nitrogenous fertilisers was

the deficit in the production of the
FACT which accounted for nearly
Rs. 87 lakhs. In the year 1985-86,
the shortfall was 10,580 *ons in terms
of nitrogen; this accounted for a loss
of Rs. 1.57 crores. In these iwo years
alone, thig factory itself has suffered
a loss of Rs. 2.54 crores. On the one
hand, we complain of acute short-
age of fertilisers and we provide for
Rs, 13 crores for buying much-need-
rd fertilisers from abroad. On the
other hand, we are not able to run
the establishments and the industrial
planis that we have for the produc-
tion of fertilisers. This is criminal
under utilisation of resources and in-
stalled capacity.

Out of the tolal number of 25 lakhs
of labourers in the State of Kerala,
74 lakhs are employed in indus-
trial units depending on electricity,
and the House can very well appreci-
ate the difficulties that these workers
face (oday because of the power shor-
tage. The availability to the State
of a steady supply of power is es-
sential for creating the climate neces-
sary for industrialisation. When we
talk of the necessity to locate indus-
tries in the State, we arc told that a
public sector indus'ry cannot be al-
lotted to the State because of the
example of the FACT and the exam-
ple of other industrial cstablish-
ments which had to close down for
lack of an assured supply of power.
The shortfall in production is res-
ponsible for tremendous losses., The
layoff and unemployment uf workers
is something that has to be taken
serious nole of. The effect, the ad-
verse effect, the discouraging effect
of this on private industrialists who
want tg set up industries in the State
cannot be ignored. All this has a
discouraging effect on local :nitiative
and enterprise for industrialisation,

Mr. Deputy-Speaker: The
Member's time is up.

hon.

Shrl Ravindra Varma: I am con-
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cluding; I shall not emulate the ex-
ample of my hon. friend cpposite!
The loss incurred by the Kerala State
Electricity Board in buying electri-
city from Mysore, to which my hon.
friend from Trichur referred a few
minuteg ago, even when power s
available at 14 paise per unit—nine
paise per unit which is ~harged by
the Mysroe Electricity Board and
five paise per unit which is charged
by our friendly neighbour, Madras
State as charges for transmission—
is considerable. Though the State
Electricity Board has to buy at 14
paise per unit it has to supply elec-
tricity at a lower rate because of its
contractual obligations. This again is
responsible for incurring a heavy
loss. To augment power production
and to combat the vagaries of the
monsoon, it was suggested by the
State that there a thermal plant of
100 megawatt capacity should be set
up in the State. This question was
raised in the House and in answer
to my question, the then Finance
Minister, Shri T. T. Krishnamachari,
said that the Government was ap-
proving of a scheme for setting up
a 100 magawatt thermal plant in
Cochin. But, Sir, what is the povsi-
tion now? Ap expert committee was
set up which, it seems, came to the
conclusion that it is more feasible and
economic to have a thermal plant in
Madras Stale to produce thermal
clectricity there and to supply it to
told that because of the sympathetic
Kerala from Madras, Now we are
understanding and efforts of the
Minister, Dr. K. L. Rao, it has been
decided that there 30 MW thuimal
plant would be set up in Kerala. We
dg not understand why the capacity
of this plant should be reduced. If
one looks at the losses that are in-
curred every year in the industrial
sector, one would find that the losses
themselves account for enough money
to set up 2 thermal plants in Kerala.
The Coochin refinery is being com-
missioned this year. When that is
done, furnace oil required for geme-
rating electricity to the tune of 100
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MW will be available in Kerala. It is
not even necessary to increase the
refining capacity of the refinery to
assure the supply of furnace oil neces-
sary for a 100 MW thermal plant in
Kerala.

In econcluion, I would like to say
that this callous and continuous indi-
fference on the part of those who
are responsible for providing the
wherewithal necesary to produce and
distribute the power necessary for
industrialisation and domestic con-
sumplion in the State is something
which is crippling the economy and
the progress of the State, I can only
say that the attitude which has been
evinced is wunrealistic, the efforts
piecemeal, uneconomic and utterly
tardy. 1 hope the government will
give due consideration to the needs
of power in Kerala and see that ade-
quate provisionsg are made to obviate
the difficulties that are caused by
this shortage.

Shri A, V. Raghavap (Badagara):
Sir, Kerala has been under President’s
rule for g period of onc year. Dur-
ing this period, the people there have
suffered many difficullies in the mat-
ter of food, power and in many other
respects. You are aware about the
difficulties faced by the people in get-
ting food and how the cut was restor-
ed after the people had conducted a
bundh sometime back. Today a simi-
lar enndition is taking place in Kerala
for lack of power., Many industries
are being closed down and there is &
lot of unemployment in the State, If
this stage of affairs continues for a
period of one month more, T am sure
the working class will have to take
stock of the situation and a situation
will have to be faced by the Govern-
ment of India in the nature of a
bundh.

The previous speakers—Mr. Ravin-
dra Varma ang Mr. Warior—have re-
ferred to the enourmous loss that has
bern suffered by the Government of
Kecerala due to shortage of power and
the consequent closing down of indus-
tries, etc. I had occasion earlier to
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invite your attention and that of the
House to the maner in which land
acquisition proceedings are going in
in Kerala., [ invite attention to two
items in the supplementary demands.
On page 30 it is said:

“An area of 10 cents of land
was acquirey by Government in
1961 in Palode A village of Nedu-
mongad Taluk, Trivandrum Dis-
trict at the instance of the Nanni=
yode Panchayat for the purpose
of establishing a children's park in
the panchayat. The land acquisi-
tion authority awarded a compen=-
sation at the rate of Rs. 100 per
cent. The owner of the land filed
a fuit for enhancement of the
compensation in the Sub-Court,
Trivandrum. The Court there-
upon awarded enhanced compen-
sation at Rs, 1,000 per cent.”

So, the lang acquisition officer fixed
the land value at Rs 100 per cent
and on appeal, the sub-court enhanec-
ed it by ten times and fixed it at
Rs, 1,000 per cent.

Likewise, I invite your attention to
page #4:

“An amount of Rs. 34,100 is re-
quired for satisfying the courl
decrees awarded by the sub-
courts, Alleppey ang Kottayam,
in respect of land acquisition cas-
es filed by the land owners for
enhanced compensation for the
land acquireq for the construction
of bridges at Pulikeezhu, Arattu-
puzha, Chungam and Manimala.
As there are no savings under
‘Charged’ porition of the Grant,
a supplementary appropriation of
Ra 34,1000 is sought"

In Kerala, the land acquisition pro-
ceedings are being conducted by tah-
sildars who have no experience in
valuing property. 1 am sure so long
as this duty is done by tah-ildars, the
Kerala people would not get any
justice. So, I request that wherever
the wvalue of the land is more than
Ra, 1,000, the valuation shoulq be done
by government pleaders in the State,
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who are there in the district head-
quarters are some taluks also. Now
after the valuation is done by the
tahsildars, when an apeal is filed,
it is an advocate who is appointed as
Commissioner by the court who goes
into the valuation of the land. So,
it would be better if this work is en-
trusted to government pleaders.
There are about 20 to 30 government
pleaders and they can be asked to
value the land. In that case, some
sort of justice will be done to the
people.

1 am tolg there is a proposal be-
fore the Fisheriegs Corpoartion of
Kerala to see the entire produce of
the Corporation to a firm in New York
known as the Atlanta Trading Cor-
poration. 7T am told that no tender
was inviled in giving this contract to
that corpoartion. I am told this cor-
poration has an agreement with a
Cochin firm whereby whatever pur-
chase is made by the Atlanta Trading
Corporation ,the Cochin firm is entitl-
ed to 5 per cent interest.

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperatlon (Shri
Govinda Menon): There is no such
Fisheries Corpoartion.

Shri A. V, Raghavan: It is going
to come. Are you denying that the
Fisheries Corporation is not coming?

Shri Govinda Menon: It is going to
come. Now it is the Fisheries De-
partment.

Shri A. V, Raghavan: I am told al-
ready preliminary work has been car-
rled out by the Director of Fisheries
to sell the entire produce of the
Fisheries Corporation to a firm in
New York without calling for any
tenders.

Shri Govinda Menon: If the hon.
member writes a letter to me today
glving the information, I shall see to
it
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Shri A, V, Baghavan: This is the

information given to me by an ex-
Member of Parliament.

Mr. Deputy-Speaker:
it in writing.

You can give

Shri A, V. Raghavan: Yes, Sir,

The present advisers are taking
very important decisions on policy
matters in Kerala, We know that
advisers are there only to continue
the government and they should not
take decision on policy matters. Cer-
tain decisions taken recently have
come in for criticism in the Kerala
papers. One such decision is the
raising of the retirement age of Dis-
trict Judges. [ am told that the pre-
vious Governor, Mr. Jain had refus-
ed to raise the retirement ape of
District Judges. Not only that; the
previous Cabinet in Kerala had also
considered the question and decided
that in no case the retirement age
should be raised, As against this, the
present advisers have taken the deci-
sion not only in respect of District
Judges, but also in certajn other cases
like doctors, etc. I am told this 1s
not because they have got any regard
for the judiciary, but because they
want {0 benefit certain individuals
who are about to retire or who have
already retired. I am told in this
very important matter, the advi-
ser did not consult even the High
Court of Kerala, T do not know why
this particular cadre of District Jud-
ges alone have been favoured. Are
there no munsifs, subordinate judges
and magistrates ip Kerala? Why has
this parteiular cadre consisting of 12
or 13 persons alone receiveq this
favour? Not only that; I am told that
the Adviser is going fo take a deci-
sion—I do not know whether they
have already taken it—on the Kumara
Pillay Report. It is going to affect
adversely certain minority communi-
tie: in Kecrala. If the Advisers take
such policy decisions whick are poing
to create lot of difficulties In Kerala,
T am sure that the people will agitate
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against them. So, in the interest of
peace in Kerala, 1 would request that
the Advisers should pot take such
policy decisions.

There is a Committes, of Members
of Parliament from Kerala. At least
that Committee should be consulted
before they take policy decision®, I
do not know why there should be &
Commitiee of Members of Parliament
from Kerala if they are not consult-
ed in matters like this. Let them not
consult, we are not even told about
their decision, We are not even in-
formed of the decision. We have col-
lected this information from papers
and somewhere else. In matters like
this, that is, policy matters, the Advi-
sers should certainly consult the Com-
mittee. Before that they should not
take such decisions. My request to
you, therefore, is that all policy deci-
sions which have been taken in the
last one year should be reviewed and
annulled. With these words, I con-
clude.

Shri Eappen (Muvattupuzha): I
support the demands, But I wish to
mention one item which has been
mentioned here by many Members.
It may appear to you that it is a re-
petition. In spite of that I want to
mention it because gt least by contl-
nued crying we may get what we ask
for.

It was mentioned here about elec-
tricity cut. It has come up to 80 per
cent as Shri Raghavan has mentioned.
Large number of employees and
labourers have been thrown out of
employment because of this electricity
cut. It is g very explosive gituation.
And I can tel] this Government that
unles: something is immediately done,
there will be a situation created when
it may not be po-sible for this Gov-
ernment to stem it then. Adegquate
steps may be taken to prevent this.
One thing to be don, immediately is
to begin the construction of the ther-
mal plant which has been promised
for Kerala. For some reason or gther,
things that are promised for Kerala
either do not materialise or take a
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longer time or migrate to the neigh-
bouring States or they never come
into existence, [ can give instances
of these migrations of things which
have been proposed for Kerala. The
road roller scheme proposed for
Kerala has migrated. The Phyto=
Chemical industry which was about
to be starteq has not materialised.
Now the thermal plant which has been
hanging fire for so many years and
months has not yet materialised, The
proposal for a thermal plant in Tiru-
nelveli came much later. Somehow,
there the conmstrutcion has begun and
the clearance has been given by this
Government. The thermal plant in
Kerala is stil] uncertain. Mr, Varma
said he was gorry that from 100 m.w.
it has been reduced to 30 mw. [ am
sorry that even this 30 m.w has not
been started. Hundreds of people
have gone out of employment. Un-
employment among organised labour
is a dangerous thing. I warn this
Government that immediate steps may
be taken to establish the thermal
plant,

Then, coming to another allotment
here, the demand asked for is
regarding Government's residences
and all that. I feel that the Gover-
nor has become a burden for a small
State like Kerala. A large amount
asked for supplementary grant is for
turfing the Raj Bhavan, for mainten~
ance of gpecial saloon for the Gover-
nor in the Railways. I think in these
days when we speak of curtailing non-
productive expenditure jt is to be
seriously doubted whether such ex-
penditure should be made. There-
fore, 1 would request the Government
to see that such expenditure is not
incurred. Mr. Raghavan mentioned
about lang acquisition. This is, year
after year, causing Government lot
of money by way of interest and costs
on court decrees. An instancs can be
cited. An acquisition officer valued
the land at Rs. 100 a cent. The court
valued it at Rs. 1000 a cent. How,
could there be such g wide difference
belween the valuation of the Acquisi-
tion Officer and the Court? Instead
of coming for this additional supple-~
mentary grant, I would request the
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Government to realise this amount
from the officers who are responsible
for causing the exchequer such large
losses year after year. Instructions
must be jssued 1o the Acquisition Offi-
cers that they should value the land
properly. Also you should think of
the hardship that is caused to the
parties concerned who go to the court
and spend a lot of money for getting
adequale compensation. 1  would,
therefore, request this Government to
issue striet instructions with regard
to this matler.

MARCH

Then, again, about the Electricity
Board, Mr, Warrior has mentioned re-
garding a tender which has been
given. There was a loss of Rs, 2 lakhs
by giving the tender to a higher ten-
derer insteag of taking the lowest
tender. Somehow the Eleetricity
Board has thought it wise to give it to
the higher tenderer. The reasons 1
do not know. But from what 1 have
been able to find out from paper
reports, etc, about giving the contract
to the higher tenderer, Rs. 2 lakhs
have been swallowed by somebody.
It is g matter in which the Govern-
ment will be pleased to inquire. It is
a Governor's rule and officers think
they can do anything they like and
there i= nobody to look after these
matters. That has been dope here
ecven though the Centre is responsible
for the administration of the State.
Dr, K, L. Rao saig the electricity cut
is only 50 per cent or 25 per cent.
Actually the electricity cut has gone
up to 80 per cent. That shows how
callously jndifferent the Government
is about matters taking place in
Kerala. 1 would yrge that an inquiry
may be made into the matter regard-
ing the award of this contract. Not
only that, it has been reported in the
papers that there are many other
irregularities connected with this
Electricity Board. I cannot vouch
for thes things. These are new:spaper
reports. I would request the Govern-
ment to look into these matters very
carefully and if necessary even to ap-

point a Commission to look into these
matters.
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1 do not want to consume a lot of
your time. But 1 would like 10 men-
tion one more thing, An amount of
Rs. 5 lakhs has been asked for the
development of fisheries. It iz g very
gooq thing. 1 very much congratu-
late the Government on that. [ am
very thankful to the Government for
providing such an amount. That
amount should be spent in g most
usefy] way. There is great scopg for
off-shore fishing and the calch can
be incrcased by double of what is
caught now. It is not enough tp in-
crease the catch. Yoy know, fish is
a perishable commodity, Thercfore,
provision must be made to transport
it. Transport ig very necessary. Not
only that; some forty markels may
be equipped with cold storage facili=
ties for preserving the fish and for
their distribution in the wvillages es-
pecially now when there is such a
scarcity for flsh there. I would,
therefore, request the Government to
pay attention to thiz matter.

Shri U. M. Trivedi (Mandsaur):
Mr, Deputy-Speaker, Sir, Kerala is a
very beautiful country. We have had
the goog fortune of going there twice
during the last year. Unfortunately,
Kerala hag been deprived of a proper
democratic set-up and on account of
that the executive acts in an irrespon-
sible manner there. The execcutive
has not realised that there is some-
body to question them, so much so
the system of accounting and the sys-
tem of expenditure even is not pro-
perly cared for.

Very recently, there was the exam-
ple, that was given by one or two pre-
vious speakers, about the Idikki con-
tract. Ome thing very noticeable
is this. The peoplg of Kerala have
become so much fond of electricity
that everybody wants electricity. We
in Madhya Pradesh know that only
1'5 per cent of the total number of
villages are electrified whereas in
Kerala it is more than 40 per cent. I
remember, in one of the municipali-
ties near Trivandrum certain houses
were built by the Social Welfare
Board for accommodating Harijans
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but they were not occupied by thgm
because they were not supplieq with
electricity. ,  electricity is
no longer a sort of luxury, as we Peo-
ple on this side think, it is necessity.
To muet this necessity, efforts must
now be made ang the Sabarigiri pro-
ject, the Idikki project and the Kutti-
yadj project must be proceeded with
speedily.

But because speed ig necessary, it
does not mean that Ppublic money
should be wasted. 1 do pot want to
dwell at length upon this subject be-
cause | have hearq that the matter is
before a court of law and some refer-
ence has already been made with re-
gard to this contract in the Hig!
Court. How it will fare ultimately,
1 cannot say, but I do pot want to
dwell upon all the pros and cons of
it. Yet it will ba proper for the Gov-
ernment to probe into thiz question,
whether the contracts for buillling the
tunnels were properly given to per-
sons who had made legitimate offers,
who hag submitteq legitimate ten-
ders ,or whether they were given to
others for reasons capricious on the
face of it. Therefore, it will need
looking up whether such contracts
have been given in an honest and fair
manner,

Sir, I will draw your attention to this
demand for administration of justice.
It is said that on account of heavy
work in the High Court of Kerala a
special judge had to be appointed. 1
cannot reconcile myself tp this expen«
diture of Rs. 9,15,000 for one addition-
al judge, What can be the reason
for bringing up this expenditure to
this extent that Rs. 9,15,000 more are
required for the post of one judge

only? For the post of one judge you
may require one chaprasi or one
bench clerk. For the post of one

judge why do you require two bench
clerks? I have workeq in the High
Court from my younger days. I have
been practising in the High Court. A
judge requires only one bench clerk.
He naver requires two bench clerks
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Provision is made
stenographers {or one
Why does he require
two stenographers? Then there 1
provision for a lift attendant. Is it
thay per judge there is a lift? I du
not think anywhere on the surface of
India ther i: one lift for every judge.
In the Allahabag High Court there 18
only one lift for all the judges.
Even in the Supreme Court there 1s
only ope lift for all the judges. Why
is it that one additional lift attendant
is provided for this additional judge
in the High Court? Then there is

simultaneously.
here for two
judge. How?

the post of court-keeper. There is
also the post of watchman. What is
the court-keeper meant for? Gene-

rally, there is only ong court-keeper
for the whole court, I remember, in
Rangoon, for cight courtg there was
only one court-keeper. I do not know
why for an additional post of a judge
all these posts have been created. It
is a very expensive business. If a
luxury of this type is indulged in
withouy applying any thought and
Rs. 9,15,000 are to b, spent for creat-
ing an additional post of a judge, ‘to
my mind, this amount is entirely out
of proportion and the Government
should look into this affair, why it is
that such a heavy expenditure is
being incurred just to provide for
one additional judge.

Then there is the question of a very

small addition to the Police. But
before I talk about this additional
expenditure on police, I wish to

draw the partinent attention of the
Government to the fact that the
administration of law and order in
Kerala is something which, I should
say, is verging on the wrong. The
people there are very docile, very
simple. I do not know how their
sentiments are whipped up. Perhapa
poverty along with literacy may be
the foundation for whipping up their
sentiments one way or the other and
creating trouble. That is why my
friends of the Communist Party sue-
ceed sp well there. But the whole
question to be loocked into is this,
why with euch docile people, with
such simple folk the administration
of law and order in Kerala is not
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proper, always there are food riots,
there is the Kerala bandh and other

thinge
Shri Warlor: Now the
.electricity bandh.

there is

Shri U. M. Trivedl: I do not know
whether it will amount to that, But
that position has to be watched and
very carefully studied. It is not
enough that the Finance Minister
sits here without any responsibility.
I do not know why the Home Minis-
ter who is now in charge of the ad-
ministration of the State is not here
in the House., I do pnot know why
this budget provision is left entirely
in the hands of the Finance Minister
and the Minister responsible for ad-
ministration in the State, the Home
Minister for that matter, is absent
from the House. Sir, it is a most an-
noying picture before us, that consci-
ous of the fact that the Government
has got a brute majority the minis-
ters concerned do pot want to pay
any attention whatsoever to the dis-
cussiong that are going on here, they
go on talking and chatting and not
paying any attention whatsoever to
the debate before the House. The
Minister present has no interest in
the debate. He is only interested in
saying: “Sir, I move that the De-
mandg may be passed” He will get
up at the right time and request
that the Demands be passed. Such
a wooden-headed attitude coming
from the Ministers ig undesirable
and I think some method must be
evolved to caich such ministerg by
the ear and shake them up so that
they may be able to listen at least to
the debate that is going on.

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
Mr. Deputy-Speaker, Sir, I am glad
the hon. Members have scrutinised
the Demands very carefully and
have voiced the feelings of the peo-
ple in Kerala. I particularly appre-
clate the poit made regarding
power shortage by a number of hon
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Members from both sides. I would
like to deal with it a little later. Be=-
fore that, I would dispose of some
of the smaller points.

The first point wag about a part
of the increased dearness allowance
being paid under the savings scheme.
This scheme was introduced in the
interrests of the workers themselves,
because by this scheme they will be
able to save some money. If, as the
hon. Members claim, it is not popular
or is not in their interests, when the
recommendations of the Pay Com-
mission are being examined, this as-
pect will also be looked into, whe-
ther this scheme of payment through
savings scheme should be retained or
withdrawn,

Then it was said that the family
pension is not being given to the de-
tenus in certain cases. Government
have decided to give family allow-
ance to all detenus, subject to a
minimum of Rs. 75 and a maximum
of Rs. 250 per month with effect
from 1st March 1868, Each detenue
will also be given Rs. 10 or 15 in
addition to free supply of soap, oil
ete.

He referred to very poor walcr
supply in Trichur Jail. It will be
seen from the budget papers of 1966-
67 that a scheme hag been sanctioned
to augment water supply and is un-
der implementation. So, I think this
difficulty will be over very soon. The
State Administration has been re-
quested to expedite this.

Regarding scientific institutions ]
can assure him that I will certainly
draw the attention of my colleague
in charge of this subject so that there
will be some such institution in
Kerala.

Then he referred to the tender of
some power project not being accord-
ing to the rules. I do not have the
details I will have the matter looked
into. I will ask the Home Ministry
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to gets facty on whether this tender
was according to rules or mot. Re-
garding the general question raised
by Shri Trivedi whether they are
according to rules or approved prac-
tices, if I am not incorrect, from time
to time the PAC or the EC goeg into
such cases. If the hon. Member
thinks that there js any irregularity,
the Fublic Accounts or the Estimates
Committee can go jnto the gquestion
of tenders as a whole. I think this
matter has been gone into. So, there
need not be any apprehension. If
there is individua] case, it can
be gone into, but ag a general princi-
ple I do not think there js any neces-
sity for any apprehension. So far as
the Government are concerned, we
do not want any departure or devia-
tion from sound and established com-

mercial conventions and business
practices.
Every effort will be made to ex-

pedite the Iddiki project. Regarding
his apprehension about the marine
biology or fishery research institute
being located in some other State,
my colleague from Kerala is sitting
with me. He has noted the point
and he will certainly bear the fecl-
ings of the hon. Memberg in mind
when thiz question is dealt with n
his Ministry,

Regarding the power cut, it is very
unfortunate, I agree with hon. Mem-
bers that it has very seriously affect-
ed the industrinl programmes and
production in Kerala. But it should
also be noted that it was because of
circumstances beyond the control of
anybody, because of the unprecedent-
ed drought all over the country.

Shri Ravindra Varma: Every year
drought is given as the reason.

Shri B. R. Bhagal: That was the
reason. Where the bulk of the sup-
plyply is based on hydro-electric
generation, it i subject to the vagar-
ies of the monsoon. That is the rea-
son why the installation of a thermal
plant in Cochin was conceived. The
severe drought conditions have
brought in sharp focus the necessity
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for a thermal plant. I agree with the
iwon. Members that industrial produc-
tion has been affected because of
power cut. But we are doing our
best. Ome or two hydel projects,
Sholayar and Sabarigiri projects will
be commissioned very shortly and
with the onset of the next monsoon
the situation should improve.

Shri Warlor: What about the ia-
terim period?

8hri A V. Raghavan: What ar-
rangements are being made to get
supplies from Mysore which has got
surplug capacity?

Shri B. R. Bhagat: All the arrange=
ments are being made to get supplies
from Mysore, The Irrigation & Power
Ministry is trying to do everything.
All afforts Are made to improve the
power situation in Kerala,

Regarding the thermal plant a
question was asked why its capacity
has been reduced from 100 mw to 30
mw. This matter was gone into by
an export committee. They think that

100 mw unit is not necessary for
stabilising power over periods of
drought.

Shri Ravindra Varma: Is it the
contention of the hon. Minister that
the power shortage in Kerala is less
and, therefore, a 100 M.W. plant is
not warranted?

Bhri B. E. Bhagat: No, I am not
saying that. I am saying that a 30
mw plant to start with is sufficient,
according to them, in order to meet
or stabilise the power demands. That
is the opinion of the expert com-
mittee. If it is felt that a bigger unit
is needed, certainly another unit will
be put up. But there is no delay.

Shri Warlor; No Committee can
visualize the failure of the monsoon.
If the State is to depend on hydel
projects, if the monsocon fails like
this year )

Shri B. R. Bhagat: That {s why

we are thinking of a thermal pro-
jeet.
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Shri Warlor: Though the talk about
it has been there for years, nothing
has been done. Not even a token
grant has been taken for that

Shri B. R. Bhagat: The proposal io
establish the trermal station is al-

ready there. What should be the gize
and capacily of the plant will be
determined according to require-

ments and taking into account vari-
ous other factors. The experts com-
mittee has said that a 30 mw unit is
necessary.

Shri Kappen: Has any amount becn
provided in the present budget?

Shri B. R. Bhagat: It will be pro-
vided. Ags soon as the technical de-
tails are ready, it will be provided
and there will not be any delay.

With these words I request that tne
Demands for Grants may be accepted
by the House.

14.59 hrs,
[Sur1 SHAM LaL SaRAF in the Chair]

Shri Ravindra Varma: I do under-
stand that it is difficult for the hon.
Minister to answer some gquestions
with which he is not dealing every
day. But I want to ask him one
question, as far as the thermal station
is concerned. 1 would like to know
whether it is a fact that even decision
to set up a 30 mw thermal station
is contingent upon the machinery and
plant necessary for it being manu-
factured in Ranchi and Bhopal. 1If
that is so, will it not lead to a delay
of a few more years?

Shri B. R. Bhagat: So far as in-
digenous production of power equip-
ments is concerned, both for genera-
tion as well as for transmission, we
will be able to fabricate most of the
equipments. So, on that account
there wil] not be delay. Most of vur
future power programme, not only
here but all over the country, is
linked up with indigenous produc-
tion.
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Shri Ravindra Varma. I am very

sorty, my question has not been ans-
wered,

Shri B. R, Bhagat: There would
not be any delay. He wanted to
know whether it is linked up and,
therefore, there is going to be delay.
There will not be any delay.

15 hrs.

Shri Ravindra Varma: Is it linked
up or not?

Shri B. R. Bhagat: That I do not
know. I want notice.

Shri Warlor: Shri Bhagat may be
pleased to reply whether all those re-
ports which appeared in the news-
papers in Kerala about the contract
given for the Idikj Project for civil
construction will be looked into and,
if necessary, a8 commission will be
appointed.

Shri B. R. Bhagat: 1 will request
my colleague, the Minister in the
Ministry of Home Affairs, to look
intp this. I have said that I wil] ask
him.

Mr, Chairman: Are any of the cut
motions being pressed?

Shri Warlor: No, no pressure.
Mr. Chairman: Then, I will put all

the cut motions to the vote of the
House together.
All the cut motions were put and

nagatived.
Mr. Chairman: The question is:

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in couse
of payment during the year ena-
ing the 31st day of March, 1966,
in respect of the following de-
mands entered in the second
column thereof—
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Bill

Demands Nos. I, I1I, VI, X to
XII, XIV ¢o XVI, XIX, XXI to
XXII, XXVI to XXX, XXXIIL
XXXIV, XXXIX, XL, XLII to
XLIX, LI, LII and LV."

The motion was adopted.

15.02 hrs.
KERALA APPROPRIATION BILL*
1066

The Minister of State in the Minis-
try of Finamce (Shri B. R. Bhagwt):
With your permission, Sir, on behalf
of Shri Sachindra Chaudhuri, I beg
to move for leave tp introduce a Bill
to authorise payment and appropria-
tion of certain further sums from and
out of the Consolidated Fund of the
State of Kerala for the services of
the financial year 1965-86.

Mr. Chairman: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the
financia] year 1085-68."

The motion was adopted.

Shri B. R. Bhagat: Sir, 1 introducet
the Bill.

Sir, on behalf of Shri Sachindra
Chaudhuri, 1 bcg to movet:

“That the Bil] to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State
of Kerala for the services of the
financial year 1065-86, be taken
into consideration.”

Shri S. M. Bamerjee (Kanpur): Did
he get an authority letter?

Mr. Chairman: Yes. The
is:

question

D.G., (1986-67) 7556

“That the Bill to authorise pay-
ment and appropriation of cei-
tain further sums from and out
of the Consolidated Fund of the
State of Kerala for the services
of the flnancial year 1065-66, be
taken into consideration.”

The motion was adopted.
Mr. Chairman: The question is:

“That clauses 1 2, 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill"

The motion was adopted.
Clauses 1, 2, 3, the Schedule the Enc-
ting Formula and the Title were
added to the Bill,
Shri B. R. Bhagat:
move:
“That the Bill be passed.”

Mr. Chalrman: The question is:
“That the Bil] be passed”
The motion was adopted.

Sir, 1 beg to

15.05 hrs.
**DEMANDS FOR GRANTS .
MmistrY or CoMMERCE

Mr. Chalrman: The House wili now
take up discussion and voting on the
Demands for Grantg Neos. 1 to 3 and
113 relating to the Ministry of Com-
merce for which four hours have
been allotted. Hon. Members desir=
ous of moving their cut motions may
send slips to the Table within 15
minutes indicating which of the cut
motions they would like to move.

Demamp No. | —Mmnmstry or Com-

MERCE
Mr. Chairman: Motion moved:

“That @ sum not exceeding
Rs. 33,72,000 be ‘granted to tha
Presideny to defray the charges
which will come in course of

*Published in Gazette of India Extraordinary, Part II, section 2, dated

24-3-686.
tIntroduced/moved  with

the recommendation of the President.

**Moved with the recommendation of the President.
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[Mr. Chairman]

payment during the year ending
the 31st day of March, 1967 in
respect of Ministry of Commerce”.
DemaND No. 2—FOREIGN TRADE

Mr, Chairman: Motion moved:

“That a sum not exceeding
Rs, 16,03,20,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967 in res-
pect of TForeign Trade'”

Demane No. 3—OrnEr Revenve Ex-
PENDITURE OF THE MINISTRY oF Com-
MERCE.

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 16,54,00,000 be granted to the
President to defray the charges
which will come in courze of
payment during the year ending
the 31st day of March 1967 in
respect of 'Other Revenue Ex-
penditure  of the Ministry of
Commerce. "

DemanD No. 113—Caprrar OUTLAY OF

THE MINISTRY OF COMMERCE

Mr. Chairman: Motion moved:

“That a sum not exceeding
Rs. 1,38,76,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867 in
respect of ‘Capital Qutlay of the
Ministry of Commerce.""”

Shri 8. M. Banerjee (Kanpur): Sir,
1 wish to say something on the De-
mands for Grants of this Ministry.
1 shall not take more than five or
six minutes because I have w put
only certain  questions to the hon.
Minister and 1 would request him
kindly to give me answers tg them
when he is replying to the debate.

D.G. (1868-67)

A lot of questions have been asked
in this House regarding the closure
of textile units and play-off or lay-
oft in the jute mills not only of West
Bengal but other states also. I con-
gratulated the hon. Minister for tak-
ing a very old decision when he
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declared in this House that a taxtile
mill in Kanpur employing nearly 6,000
to 8,000 workers, known as the
Muir Mills Limited, was to be taken
over by the Central Government, [
am considerably thankful to him for
this bold decision despite the pres-
sure from the big business bosses of
Kanpur, but the unfortunate position
is that the mill has not started as
yet and the 6,000 workers employed
in this particular mill, known as the
Muir Mills Limited, have not received
their salary or allowances for the
last eight months. These workers
came and saw the hon. Minister, the
Labour Minister and the lale lament-
ed Prime Minister, Shri La] Bahadur
Shastri, and they were assured that
some compensatory allowance will be
given to them as long ag the mill does
not open.

I met the Chief Minister of Uttar
Pradesh and the Secretary of the In-
dustries Department the other day
and 1 was told that because there is
no guarantee by somebody on behalf
of the Government the State Bank
of India has not paid the amount and
that & sum of HRs. 150,00,000 or
Rs. 1,60,00,000 is needed to run this
mill. So, I request the hon, Muis-
ter kindly to apply his mind and
once again help the 6,000 workers
who are facing starvation on the
streets of Kanpur. I am sure, if he
takes it to his mind and once Shrl
Manubhai Shah decides and puls his
foot down, this mill will start.

My second poing is this. Another
inquiry body was appointed to go into
the working of another textile miil
in Kanpur, known as the New Vie-
toria MilL I am told that the re-
port submitted by the committee to
the Centra] Government and to the
State Government is that this mill
should not be taken over by Gov
ernment. 1 do not know what will
happen to these 4,000 or 5,000 workera,
I would, therefore, request the hon.
Minister kindly to consider whether
the appointment of authorised com-
trollers in this mill also will help in
the situation and will avoid re-
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trenchment of 4,000 to 5,000 workers.
I know there was a fight going on
between the two employers and that
is why there has been mismanage-
ment in the mill, called the New
Victoria Mill,

My third point is that the hon.
Minister once said about the 1,500
workers of a jute mill, called the
Maheshwaridevi Jute Mill, which is
headed by Baglas, who are big busi-
nessmen of Kanpur and whose capital
is only non-payment of Government
revenues. They have demanded
another sum of Rs. 10 lakhs from the
Central Government for renovating
or modernising this particular jute
mill. I am told they are going to seal
off looms and render nearly 1000
workers of the jute Mill as surplus.
A complete lay-off is going on and
the workers have not received their
salaries for the last two months, T
would request the hon. Minisler to
appoint a committee 1o investigate
into the affairs of the Maheshwari
Devi Jute Mills. Mr  Bagla who
runs this Mill has got  close
links with the Central Govern-
ment and with the help of that he
wants to get some money. I remem-
ber, two or three years back, when
he demanded a sum of Rs. 10 lakha
for modernisation of the Jute Mill,
Shri Manubhai Shah put down that
he will get Rs. ® lakhs for the
modernisation and Rs. 1 lakh for
rehabilitation. This was not accepted
to him. The industrialists of Kanpur
are taking money from the Central
Government or from the State
Governments for modernising their
old and outdated mills but they
are not spending that amount on

that and they are spending the
amount on opening another wnit
somewhere else. 1 would request

the hon. Minister to appoint a com-
mittee to investigate intn the affaira
of the Maheshwaridevi Jute Mills.
This industrialisy is so powerful that
he wag unable to run the Jute Mill
in Kanpur but he managed to get a
letter of intent for a special alloy
steel plant which was cancelled later
on and I am happy over it.
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Another point which T wish to sub-
mit for the consideration of the hon.
Minister is that the retrenchment is
#oing on and the lay-off is going on
in almost all the jute mills. I know
the textile industry, specially like the
one in Kanpur......

The Minister of Commerce (Shri
Manuobhal Shah): Is the hon. Member
referring to Calcutta?

Shri 8. M. Bamerjee: In
Bengal and other places.

Shri Manubhal Shah: He mention-
tioned Kanpur,

Shri 5. M. Banerjee: About ‘he
lay-off in the textile industry.

Dr, ‘Ranen Sen (Calcutta-East): In
West Bengal.

Shri 5. M. Banerjee: I would re-
quest the hon. Minister to give an
assurance to this House that all those
textile units which are closed or
likely to close for mismanagement
will be taken over by the Govern-
ment of India.

Lastly, I come to another point and
I have done. There is a proposal by
the U.P. Government—I do not know
whether the hon. Minister has re-
ceived M—that two new textile units
in the public sector should be opened
in Kanpur. When we ask for more
units in Kanpur, we are told that
Kanpur has reached a stage of sutu-
ration. But what will happen to the
textile industry? The employers
want to renovate their units but they
do not want to spend money on rehia-
bilitation. Though they take rehabi-
litation loans, they do not spend thum
on rehabilitation. Unless the indus-
try is modernised, Kanpur will not
be able to keep pace with the other
parts of the couniry and the result
will be that there will be a lot of
retrenchment. I request him {0
kindly consider this aspect. There is
a great crisig in the textile industry
in Kanpur which has threatened the
existence of 35000 to 40,000 workers
in Kanpur,

Shri Rane (Buldana): Mr. Chair-
man, Sir, I rise to support the de-
mands of the Commerce Ministry,

West
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[Shri Rane]

The Commerce Ministry is one of the
important Ministries. Without the
earning of foreign  exchange, the
development of our country is not
possible and for that our Commerce
Minister is trying hard to earn more
foreign exchange.

It is very heartening to note that
our export trade hag increased from
1958 onwards from Rs. 572 crores to
about Rs. 808 crores. But at the
same time, there is a matter of con-
rern that our imports have also gone
up and they have gone up from

Rs. 900 crores to about Rs. 1382
crores. Now, to meet this challenge
we must increase our exports and

at the same time I submit that we
must reduce our imports of the non-
essentials. I find that the Planning
Commission has thought of a plan to
double our exports within 10 years
and to treble them within the
<course of 15 years. This was disclosed
by Dr. VE.RYV. Rao, the Member of
the Planning Commission in the recent
meeting of the Export and Import
Couneil. If this happens, T think, we
shall be able to meet the challenge of
the foreign exchange crisis,

Now, I come to another point. Here,
I want to submit one thing that our
export and import policy should have
a bias in favour of the agriculturists.
Our export and import policy has a
great impact on the lives of gur agri-
culturists. Let me give you an exam-
ple. In 1951, our country exported
about 79,000 tons of groundnut oil.
In 1952-53, we exported about 67,000

tons. But in 1953-54, I think, we
exported cnly about 2000 tons. 'The
result was that the prices of the

groundnut came down to gbout Rs, 14
from Rs. 28 per maund.

Let me give you another example.
For instance, about cotton, from 1951
to 1857, the prices per candy of Jarila
cotton were about Rs, T00. But in
1058, the pries came down to about
Rs. 610. When I made a representa-
tion to the then Commerce Ministry,
the late Shri La] Bahadur Shastri, he
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immediately wrote to me that be was
ordering about 5 lakhs bales of Bengal
Deshi cotton and other short staple
cotton. The result was that next year,
the prices went up from Rs. 610 to
Rs, 825.

I shall give you another example
also ag to how the imports affect the
prices—] am expressing my apprehen-
sions. From the Report I find that our
Government is thinking of importing
about 15 lakh bales of jute. Now the
prices of jute are soaring high and if
this is implemented, I am quite sure
that the prices of jute will come
down.

Shri Manubhai Shah: It has been
implemented and the goods have come
in and yet the prices are soaring high
because the jute crop has failed.

Shri Rane: It does not matter. But
my point is this that our export and
import policy has a great impact on
the lives of the agriculturists, I think,
these prices are decided in consulta-
tion with the Planning Commission.
My submission is...... .

&) wtwre e A 7w ¢ (FiEw) A
arforsg fawr faar Mo & & a=9m?
g & v A AT wifem o g
arforen o fadoit e & agw wwi d )

Mr. Chairman: The bell is being
rung....now there is quorum,

Shri Rane: I submit that the Com-
merce Ministry, in formulating the
export and import policies must give
top priority to the interest of growers.

Then I go to the second point. The
Export Council and the Import
Advisory Council are now combined
together. I am happy to know about
this because I was a member of the
Export Advisory Council from 1953 to
1958 and I myself felt that these two
Councils should have a co-ordination,
and that the deliberations must be in
one meeting so that the point of view
of the members of the Import Council
can be understood by the members of
the Export Advisory Council. I am
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happy to know that they have now
been combined; I welcome that step,
but I have one grievance which I will
put before the Minister for his con-
sideration. I find that, on these
Export and Import Councils, there is
no representation of growers. I can
from my own experience say that a
representative of the growers can do
a lot for the growers. As I have told
you just in the beginning, the export
and import policies have an impact
on the lives of the agriculturists. I
have tried to safeguard the interests
of the growers of cotton and of oil-
seeds.

Shri Manubhal Bhah: Excepting
cotton growers, the growers of all
other <crops are represented by
rotation.

Shri EBame: The growers of cotion,
the growers of oilseeds, the growers
of tobacco, the growers of spices and
the growers of jute must have a re-
presentation. There the industrialists
put their point of view, but there is
nobody to put the point of view of the
growers. So my submission to the
hon. Minister iz that the growers must
be represented; it does not matter
whether there is one or two or three
or four. The representatives of indus-
trialists are on the Councils; why
should the growers not be represent-
ed? So my submission is that repre-
sentation should be given to the
growers also. I now come to the
third point.

Shri Ranga (Chittoor): What about
price control?

Shri Rane: I am coming to that.

1 now come to the cotton policy of
the Government. My submission is
that the cotton control policy of the
Government is against the interest of
growers. The prices are not remu-
nerative . . .

Shri Manubhal Shah: They are the
highest in the world.

Shri Bane: As compared to the
world prices, they may be the highest,
but as compared to the prices of other
2979 (Al) LSD—8
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commodities, they are not on the high
side or on the rising side. People
compare the prices of other commodi-
ties. The prices of other commodities
have gone up by 400 to 500 times, but
the cotton price has risen only by
125 per cent. The then Agriculture
Minister, Dr. Munshi, raised the cotton
Price in 1851-52 to about Rs. 820 per
candy. Now the price is flxed by
Government. Even in 19686 it was
about Rs. 1,100. So from comparison
we can find out that, from 1851-52, the
prices of other commodities have gone
up like anything but the cotton
price stays where it is. At the
most you cap say that it has risen
only by 125 per cent. My submission
is that this is due only to the control
of the price as well as some other
controls.

I would just like io give some
history about the introduction of
cotton control. The British Govern-
ment introduced this cotton control in
1843 with a specific purpose; it was
to reduce the rolton area with a view
to increasing the area under food
crops; because they wanted to meet
the food shortage, they introduced it.
At the same time, in order to imple-
ment it effectively, they kept the
prices at the lowest, say, about Rs. 300
per candy; they did all this because
they wanted that the area under food
crops should be increased. With that
object, it was introduced. What were
the results? After some years, the
acreage under cotton was reduced
from 23 to 11 millions. The effect
was that the British Government
itself had to import cotton worth
about Rs. 100 crores in one year and
Ra. 137 crores in another year.

After Independence, when the then
Agriculture Minister, Dr. Munshi, saw
this—I have given the figures; cotton
worth Rs. 100 and Rs. 137 crores were
to be imported—he deliberately allow-
ed higher prices in order tp produce
more cotton, even in 1048-50 when
the cotton production was about 21
lakh bales. My point is this. The
purpose of introducing cotton control
was only to limit the area of produc-
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tion. The production is being increas-
ed. There is no reason why this
cotton control should continue. Our
cotton production has gone up from
21 lakh bales to 55 lakh bales. Why
should there be cotton control?
Besides this. Our cotton production
in 1849-50, as I have stated, wag about
21 lakh bales. From the report we
ghall find that the carry over is 22
lakh bales for the last three years.

Mr. Chairman: Unused?

Shri Rane: Even then it has an
effect on the price; the prices are
bound to be lower. My submission is
that the cotton control should be
lifted. If this is not possible, then
at least remunerative prices should
be given to the growers. Even in
1945-46—1 am just saying from what
I reag from Mr. V. T. Krishnama-
chari's report—the difference between
the maximum and the minimum
price was Rs. 100 per candy.

Shri Bade (Khargone): Let there be
a free market.

Shri Rane: I am suggesting to the
Minister for his consideration. I feel
that it will be very difficult for him,
but I can at least make my submis-
sion; I must voice the grievances of
agriculturists because they have made
the grievances. My point is this. If
the control cannot be lifted, then at
least the difference between the
maximum or the ceiling price and the
minimum price should be reduced to
Rs. 100 because this will be beneficial
to the growers.

MNow, more items have come under
control. I have received several wires
from my district. Last year thir was
the position. Even now many tele-
grams must have been received by the
department also. The result is this:
there is now price control and there
is another control which is exercised
by the Textile Commission. It is not
done by the Commerce Ministry but
may be at the instance of the Ministry.

Mr. Chalrmaa: The hon. Member's
time is up.
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Shri Bade: Is the control with
regard to distribution of bales?

Shri Rane: [ would require two
more minutes.

Mr. Chalrman: All right. I shall
give you two more minutes.

Shrl Rane; When the prices are

controlled, why should there be curbs
and restrictions by the Textile Com-
missioner; there is no necessity at all
for this. The curb should relate to
the mill-owners; they are not to pro-
duce, If the traders purchased,
then their cotton will be requisition-
ed. There is a survey method. With-
out surveying, nobody can purchase
that. All such curbs have resulted in
giving lower prices to the growers.
These have affected the lives of the
growers., 1 have represented to the
Ministry that there was a steep fall
in the prices; the markets were closed
for about two weeks; some markets
were closed for even one month. The
result of all that was that the agri-
culturists could not even get a fair
price for the cotton that they have
pioduced. They have to sell their
cotton at the lowest price.

My submission, therefore, is that if
you are not in & position to lift the
control, at least for God's sake, to
help the growers, please remove these
curbs etc. imposed by the Textile
Commissioner as these have resulted
in lower prices for the cotton pro-
duced by the growers. In this con-
nection I want to know from the hon.
Minister as to what criteria are follow-
ed in fixing the prices every year,
whether they take into consideration
the producers’ cost or are they fixed
on an ad hoc basis.

Shri Ranga: These are too arbitrary.
15.31 hrs,
[Mr. SeeaxEr in the Chair]

Shri Rane:” Whether the price is
fixed upon the prices of cotton in the
world market or whether you take
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into consideration the average prices
that a grower gets from year to year,
what is the criterion followed, we are
not able to follow how the prices are
fixed

So, my submission is that the hon.
Minister should consider all these
points. [ appeal to him vhat he should
do full justice to the growers and
increase the price of the cotton of the
growers.

Mr. Deputy-Speaker: Shri Warior:

Shri Warior (Trichur): Mr. Deputy
Speaker, Sir, the first point that 1
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that is not so, where is this excess
morey going? I think the excess
morey i3 going to feed olhers outside.
We are not geiting any benefit out of
that, Although Shri Manubhai Shah
has tried to convincs us several times
about the profitability of the exports
of sugar, I am still not convinced, and
I tm open for conviction. Instead of
our depending upon this Rs. 12 crores
on this and having so much losses
placed on the shoulders of the internal
consumers, if we had looked for some
other commodities for export, I think,
these could have been made up. For
instance, very recently, it was
d in the Lok Sabha itself or

want tp make is this: wheth the
Government have taken into consi-
deration fully the existence at present
of an equally powerful new competi-
tive market in the socialist world.

Shri Mannbhal Shah: Rangajl is not
interested.

Shri Warior: This may happen
rarely. Often the point is that if we
tie up our trade and commerce with
one section of the market alone and
if we continue to do that, the result
will be that all the crises that
happen in that market will have their
repercussions here and that will be
to our disadvantage.

Now, we are feeling the pinch of
that and the most illustrative example
of that is the sugar market. That has
been debated more often here. We
are getting lesser and lesser prices
every year for sugar for almost all the
same quantities that we are export-
ing.

Shri Ranga: Why?

Shri Warlor: It is very difficult to
answer Mr. Ranga's query. This is
for the Government to say. 1 cannot
give a reply to this.

The point that I want to make out
is this. The sugar price is fixed at
Rs. 1.30 per kilo in the general
market. Ig that the price calculated
on any reasonable basis? Cost of raw
materials, profits or distrihution
charges and all that taken together
would come to Rs. 1.30 a kilo. If

the Minister himself did so outside—
I do not know about this—and it
appeared in the press, that 7 per cent
of foodgrains are lost by rats. What
is the cost of this 7 per cent less ot

foodstuff by the rodents in the
godowna?
Shri Manubhai Shah: Is is more

then 7 per cent.

Shri Warfor: The Minister also said
that it was Rs. 7 crores or so. Instead
of asking us to pay more for the sugar,
it that is stocked, I think that could
balance the losses of Rs. 12 crores or
50 in sugar. A person like Mr, Shah
is capable of manipulating these
things. As is the case with other
Ministers, it is very difficult to con-
vince him or to take him to task
because he has stock argumenis for
all these things.

Shri Ranga: And he is too clever.

Shri Warlor: Now recession is com-
ing. I learn from the message that
Mr. Johnson has given to the US.
Congress that he is up against any
recession that is coming in America.
His concern Is not to have recession
in the market at any cost. Our com-
merce is with America; next comes
Germany.

Shri Masubhal Shah: In Americs,
we square. Only with Germany it is
ba,

Shri Warlor: The Import Trade Con-
trol Report says that there is adverse
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balance of trade with America, That many. Mr. Erhard, has said the follow-

will be affecting us and I am qQuite
sure about it. We know the history
of this country a bit, why the
Britishers had been here, why the
Portuguese had been here and why
‘the Dutch had been here? In plain
firancial or economic language they
had been here just to take awny our
‘commodities at much lescer prices and
export to us particuiar commodities 8"
higher prices, We are still, T ‘hink.
blackmaileq by these powers by re-
ducing the prices of our commodities
-and at the same time taking away
muck more. This is an impenalisi
expioitation in simple and plain words.

Shri Warior: That is happening in
regard to tobacco.

Shri Warlor: That is happening in
‘wlmost all the other commodities. The
price is fixed by them and not by us.
We are no better and we cannot
bargain also because we are beggars
-and we have nothing to choose. That
is our difficulty. Hence what 1 am
emphasising is that Government must
also review periodically at least with
regard to sugar. On gugar, emphasis
must be given to the markets of the
socialist world where the report shows
clearly that we have nol much of an
adverse balance of trade except in
those countries from which we are
importing high capilal goods like
machinery and other things. 1 give
Czechoslovakia as ap example.

My second point is with regard to a
foreign trade. With regard to this
trade, for wany country including
our country, it is not only a ques-
tion of a .commercial practice and
financial adjustment but it is actually
a question of trade as also a question
of politics. Looking to the map of
Furope and seeing what is happening
there and looking to our relationship
with West Germany, 1 am very much
afraid as to where we are going. I
have come across certain pronounce=
menis of West German authorities
themselves about the economic aid.
‘The present Chancellor of West Ger-

Ing:

“We say in all clearness that the
type volume and place and deve-
lopment aid are largely determin-
ed by political considerations. We
should influence the developing
countries to erect economic sys-
tems which are in conformity with
our political conceptions."”

What is this political tonception
other than the Fascist conception that
our economy and our system musl be
attuned to their conceptions and not
to our conceptions? We have certain
conceptions. The nation has accept=
ed certain objectives and certain con-
ceptions in this regard. And if we
cannot attune our own economic affairs
according to those conceptions which
we have and we must go according to
their ideas, then I think that the eco-
nomic independence which we are
aiming at will not be possible.

‘Then again, another Minister, name-
ly the diplomatic plenipotentiary of
Germany in Israel of which some of
our friends are very much in favour,
has enunciated. ...

Shri Harl Vishnu Kamath (Hoshan-
gabad): We only say 'Be friendly to
both'—Arab States and Israel.

Shrl Warlor: He has enunciated the
Hallstein doctrine. I think Shri Manu-
bhai Shah knows all these things. I
am only taking the House into confi-
dence. The Hallstein doctrine here is
that anybody who recognises the Ger-
man Democratic Republic will have
to forgo diplomatic relations with the
Federal Republic of Germany. Natu-
rally, the imperialist governments and
imperialist countries have got their
own doctrines like the Monroe doct-
rine, the Hallstein doctrine and the
Johnson doctrine. Should we suc-
cumb tp all these pressures? That is
the only question. We are an inde-
pendent sovereign nation, Can we by
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any stretch of imagination succumb
to this kind of blackmailing by these
countries simply because we are still
in a developing stage? [ think that
second thoughts must be given to this
matter.

Towards the end of 1965 the pre-
sent Ambassador of the Federal Re-
public of Germany K Dr. R. Pauls pre-
pared a so-called study, named after
him, on behalf of the Ministry of
External Affairs; in this study he
demands that:

“Development aid must be so
concentrated that a sudden with-
drawal while applying the Halls-
tein doctrine could drive the de-
veloping countries either to eco-
nomic ruin or force them to res-
pect the claims of the exclusive
right of representing Germany.".

So, trade is not so simple as it
logks. It has got its political counter-
parts and its political overtones also.
1 think that our trade relationship
and commercial relationship also must
be considered in this light, namely in
the light of the pronouncements of
very responsible gentlemen of the
Federal Republic of Germany.

Now, a trade delegation has come
to our country. I wish to know whe-
ther there is any change in the atti-
tude of the Government of India to-
wards the recognition and taking
greater advantage of the trade faci-
lities offered by the Democratic Re-
public of Germany. Of course, there
is a part of it which will come under
the External Affairs Ministry, guch as
recognition etc. But I would like to
take this opportunity to tell the Gov-
ernment that we are always missing
the bus in this respect, At least now,
we can catch the bus. Small States
like Sudan, Egypt and so many other
States in Africa which are much less
developed have recognised the Ger-
man Democratic Republic. But our
Government are always hestitant. I
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do not know which underhand or hid-
den tic is there which is always dis-
suading us. When the question of re-
cognising the Provisional Government
of Algeria came, we were hesitant, All
others had recognised it, and finally,
even France also had to recognise it;
then slowely, at a snail's pace we
moved in, gr rather we moved like a
tortoise and recognised them, taking
away all good-will out of it. We did
not get an iota of good-will out of
it when we began to do that. Why
not take the best and the earliest op-
portunity and go ahead in a diploma-
tic way and recognise these countries
which surely and certainly will come
into the picture? We must recognise
them.

Shri Balkrishna Washik (Gondia):
Is the hon. Member speaking on ex-
ternal affairs?

Shrl Warlor: This comes under ex-
ternal affairs and also foreign trade.
The two are so inter-related that they
cannot be compartmentnlised like
that. That is the difficulty. I am
mooting this point because this iz the
most opportune moment since the de=
legation has come to our country. I
may tell the hon. Members that we
have not been able to utilise the full
facilities offered by the German De-
mocratic Republic by way of deve-
lopmental funds, loans ang aid. This
is the case with so many other coun-
tries also.

Take, for instance, our trade rela-
tionships with African countries. The
other day, we had a question on that.
There is a standing complaint by so
many of the African countries that we
are not reciprocating in the samc spi-
rit. Take, for example, the Sudaneve
cotton trade., They say that we are
not taking as much cotton as Sudan
could offer us, in return for the goods
which they want, but we are not
ready to give them those goods.

My point is that our trade relation-
ship must be reoriented to the new
situation that iy developing in the
world, We should not always be
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hesitant op afraid always to snap
those ties which had been there in the
past; those ties are still pulling us in
the wrong direction or in a direction
which iz disadvantageous to us.

My third point is that the situation
in the country is becoming very criti=
<al. As my hon, friend Shri 8. M.
Banerjee has siid, entire textile mills
and textile factorics are closing down.
Of course, if it is a question of Kerala
you can say that power cut is there
and, therefore, the production cannot
go on. But what about the textile
industry in other parts of the coun-
try? In that respect also, foreign
trade comes in this way that we are
getting less for mill cloth than for
handloom cloth. But Government are
not coming forward 1o help the hand-
loom weavers with proper incentives
and proper help,

Only thiz morning 1 got a report
from Cannancre which is one of the
most advanced cenires in han.dloom
weaving that a huge stock is lying
there without being lifted. And Gov-
ernment do nol seem to have any
plan or scheme to lift those stocks
which are lying there. It is so grecn
in my mind because 1 got that re-
port only today., 1 would make this
suggestion to Government that if there
is proper warehousing for these
stocks with the handloom wenavers,
then that would help the industry
very much not only from the point
of view of internal consumption but
also from the point of view of ex-
ports because from a comparison of
the flgures we find that handloom
¢loth is giving us much more foreign
exchange than mill cloth, but what
is actually happening js that it is the
mill cloth which is often exported, I
think, at the expense of the local con-
sumers, as s the case of sugar also,
for instance. I would suggest that we
must concentrate our at ion more
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case of others. There is no need to
stick to the old commodities or tradi-
tional commodities simply because
they were being exported for centu-
ries and they were accepted by those
countries.

Then, I would submit that there
should be greater attention paid to
spices which are of very grate inte-
.rest to us and also fish. 1 would re-
peat, as I have repeated so often,—
and 1 think more repetitions will not
be out of place in that respect,—that
the one industry which is neglected in
our country, and which can solve in &
great measure the food problem and
the problem of foreign exchange as
well as the problem of wunemploy~
ment ig the fishing industry. 1 do
not know why Government do not
take courage in their hands and go
shead with a big scheme such as is
there in the USA or Norway or some
other fishing countries like Japan. You
will be amazed to know that Japanese
trawlers are coming into the Arabian
Sea and fishing here; they catch the
fish and take them to Tokyo and
Kobe, can them in it there and send
them to other countries. We are very
neur that Sea. Yet we cannot do that,
It is because that industry is neglect.
ed, At present, there is g complaint
from the fishermen that near about
the coast there Is no fish available,

The fishing industry is like any
other industry. It has to be scienti-
fically organised. It must not be left
to the whims and fancies of so many
people coming there. Specially,
about those foreign people coming
there, I do not know what they are
fishing.

Shri Bade: Fishing Warior:

Shri Masobhal Shah: In  deep

on whichever item fetches more and
diversify our entire foreign trade to
those channels and restrict them in the

Bhri Warlor: He will be in deep
waterg If they fish like that,
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If all these things are attended to,

1 think the Ministry will have more

congratulations from this side.

Shri M. Malaichami (Periyakutam):
1 rise to support the Demands for
Grants of the Ministry of Commerce.
The Ministry has done well and deser-
ves the congratulations of the House
and the country as well.

A gteady increase in export earningg
must remain, for many years to come,
a matter of the highest urgency and
importance and this urgency must be
reflected in all our economic policies.
But the year we are just passing
through has proved to be a critical
year of stagnant economic growth. In-
dustrial production has fallen to 8 per
cent and there has been a shortfall
in agricultural production also, Lack
of timely foreign aid has adversely
affected industrial production by
shortage in raw materialg and spare
parts for maintenance.

But even under such trying circum-
stances, the Ministry under the dyna-
mic leadership of our Commerce
Minister, Shri Manubhai Shah, was
able to maintain the initiative already
taken for the development of interna-
tional trade and exports and to earn
the much needed foreign exchange.

Though there had been a substan-
tial increase in exports from s, 610
crores annually in the First and
Second Plans to Ra 835 crores in
1964 and the total exports for the
Fourth Plan is cstimated at Rs. 5,100
crores, our import necds are considera-
ble and there had nlwayg been g defi-
cit in halance of payments which
must be wiped out.

We are a low ware country with a
high cost of production because of
lower productivilty and lower efficlen-
cy in the management, and the machl-
nery and the methods of production
technigues heing somewhat outdated.

In international markets, we can
stand competition only when our
prices are most competitive. In order
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to bring down the cost of production
ang make the prices competitive, we
must have a modernised and machani«
sed industry with large-scale produs-
tion. We must produce more, improve
the quality and make the prices
competitive so as to capture inter=
national markets. No amount of com=
pensation, no amount of import entit-
lements, no amount of cash subsidies
ean ever take the place of efficiency.
We produce gugar at 2§ times the
world price. This inefficiency must
be overcome by modernising agricul-
ture and industry be scientific and
technical delelopment,

In the fleld of marketing techniques,
some good work has been done, The
Institute of Foreign Trade since ‘ts
inception elong with the Export Cre=
dt and Guarantee Corporation and
various other institutions has drawn
the attention of the merchants, ex-
porters gnd roducers to modernise
marketing  tchniques., Commodity
research and arca surveys which are
being done at the priva‘e level gov-
ernment level and the Institute level
have proved to be of great benefit.

Our Commerce Minister also has
ably presented the case of wunder-
developed countries at inlernational
conferences, demanding parity in
terms of trade and reasonable and just
relations betweep the present policies
for agricultural and industrial coma=
modities. The attitude of developed
countries in the matter of Internatio-
nal trade has greatly changed as
could be gauged from the KXennedy
Round whirh is a revolutionary phe-
nomenon in international trade

15.56 hrs.
[Mr, SPEAKER in the Chair].

The handloom industry is an indus-
try with great employment potential.
It is gratifying to note that the export
of Bleeding Madras has gone up to
Rs. 8 crores during 1084-85, In view
of the employment potential of this
Industry, export potenlial must be
improved by application of improved
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appliances and concentration on pro-
duction of fabrices especially those in
high demand like Bleeding Madras,
ready-made garments etc. This year,
there has been some improvement in
the export of handloom goods. The
excise duty levied on superfine textileg
should be viewed in the context of
its effect on the export potential

By undertaking intensive research
on the technical side, marketing and
dyeing system, including colour de-

signs, every effort should be made to
push up the export of handloom
goods.

This year the export of coffee has
also improved. There is wvast scope
for expansion of the coffee industry
in the country since internal demand
iz growing. The results of researches
made in the research stations have not
yet reached the planters so ag to take
advantage of them. More demons-
tration centres should be opened in
all the States where plantation is car-
ried on and expansion is contemplated.
Efforts must also be made to increase
exports by obtaining an  increased
quota from the International Coffee
Council.

It is also stated that lipstick could
be made from out of the coffee seed
peel. Scientific research could be con-
ducted into this with a view to com-
mercial exploitation.

The constitution of the Cardamom
Board iy a matter for gratification. It
will surely help the expansion of the
industry as well as prove its export
potential. It is necessary to increase
production for that. There is a vast
scope for extension of the area under
cardamon. The produce is now sub-
jected to a destructive virus called
kattai, which kills the plant compla-
tely even before remedinl measures
could be taken. Immediate steps must
be taken to fight the disease effecti-
vely. For this effective research must
be undertaken. This will assit plan-
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ters in the development of the indus-
try.

It is gratifying to note that a token
consignment of about 1,000 tonnes of
bananas was exported to Russia dur-
ing 1965. The export of this commo-
dity to Russia must be maintained;
market conditions of other countries
should be studied and export promo-

Bananas grown in the Sirumalai
Hills of Madurai district had a good
export market during the pre-inde-
pendence days. The possibilities of
reviving this export trade of this
commodity should be cxplored in
foreign markets.

Mr. Speaker: 1 think he has much
more to say on bananas. He may
continue after the item scheduled for
4 r.M. is disposed of.

16 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE—Contd,

(ii) REPORTED CELEBRATION or
‘RepusLic DAY' BY THE SO-CALLED
Naga Feperar  GovERNMENT—Contd.

Shri Hem Barua (Gauhati): 1 call
the attention of the Minister of Exter-
na] Affairs......

Mr, Speaker: He
done it.

has already
He may ask a question.

ot 7y fewd (i1T) @ ey ogR
AT SqAET W A § Ho 376 WIT 355
¥ uRr | 355 ©H ST § —

‘When, for the purposes of ex-
planation during discussion or for
any other sufficient reason, any

b has oo to ask a
quutmn of ancther member on
any matter then under the consi-
deration of the House, he shall ask
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the question through the
Speaker.”
# WY "TOE At A ware &

T HAT &, ITH OF & SEr A e
g g fF s A awwe qat fen
a1 f& amm fadfegni & g mrasw
feaa mammn O & at ®. L.

wew AERT - 7w Al A g
“fifard, s AT @ A F g
qaoT T4 8 | & fed og wg @ f—

A member may ask a question from
another member,

it e, farfrreee & wraman, oft et gat
TEEH & A @), A% aferw owRew
wRET g, g4 wafeat €, afemw wwr-
vy +Y, geimeEw #Y ar gee e
w Y FHA F, faeme w9 &1, -
T A% T g, e A qw oae
§, o fafaed & womar | T@ fm
wToR St R qarg d—

Member includes Minister unless
the context otherwise shows.

w ¥ fafret wf o 1 o e
fafet & qeaT &, a1 fafex ama
warw &, N g

ft 7y fowd : wwwm AP,
W R ¥ o o am gAt oww
frgm 2(1) wr 3w fifoyr

worw Rga K4 9y fear g,
qITY AT |

ot 7y femd ;A A
t.....

“Member’ means a member of

the House of the People (Lok
Sabha)."
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fer—

“ ‘Minister’ means a member of
the Council of Ministers, 3 Minis-
ter of State, a Deputy Minister or
a Parliamentary Secretary.”

T AT A FT R

“‘private member' means a
member other than a Minister.”

WEIE WEIEY, §A¥ A4 WIE g 9 &
i ¥t o7 o sreAT F, SEE we oY
wtd § | 39 ¥ weve w1 TS AATH AR
w oy & oF g @ aErs A e
ATTFA 99 T 9T, IEET W TATRT
afax ot 7o g wma f a—
vt faae o agf g

wegw Agwm W s Iy

wt wq fowd : fr g frm
ferg = Y gfw aT warar, aww fag-
fadi w1 ag ™ fag® v ar AdT @1 )
w1 e fag Y w9 @@= v amow &
@ &7 W F awT A e ff v ag
WY AT FT AW A |

Mr. Speaker: Order, order. Shri
Hem Barua,
Shri Hem Barua: The so-called

Naga Federal Government has just
staged an open revolt near Kohima,
the Capital of the present State of
Nagaland. The President of the #o-
called Naga Federal Government,
Mr. Seato Cema, unfurled the flag of
the hostiles there, and these celebra-
tions were attended by Rev. Michael
Scott and Miss Marjorie Sykes. One
of them is a member of the peace
mission, and the other is a member
of Mrs. Indira Gundhi's enlarged ob-
servers team. They have violated
deliberately the so-called cease-fire
agreement by these activities.
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Mr, Speaker: He should come to the
question.

Shri Hem Barua:
the question.

1 #m coming to

During 1984 the Naga Federal Gov-
ernment celebrated their independence
in the Mao Subdivision of Manipur.
Against that background, may [ know
(a) if the Governmeni are convinced
by now that the Naga hostiles have
violated the cease-fire agreement, (b)
if the Government are convinced of
the fact that by their presence, Rev.
Michael Scott and Miss Marjorie
Sykes have blesseq this open revolt
of the Naga hostiles, and if so, have
they warned both of them. (c¢) do
Government feel that these prolonged
talkg for peace in Nagaland have pro-
ved futile by now, and (d)......

Mr, Speaker: (d) Is an afterthou-
ght now, because there was no (d)
in the morning.

Shri Hem Barwa: That is based .on
the statement made by the hon. Minis-
ter of State this morning. He said
permission to cclebrate this open re-
volt was given by the Governor of
Assem and Nagaland, Mr. Vishnu
Bahai. He said like that.

Some hon, Members: Prime Minis-
ter.

Shri
Minister said that.

they have corrected me.
‘good friends here.

Hem Barua: The Prime
1 am very happy
I have very

Mr, Speaker: Not of that kindl
Shrl Hem Barua: Not of that kind.

In that context, may I know whe-
ther the Governor of Assam and
Nagaland obtalned permission of the
Central Government? If he obtained
permission from the Central Govern-
ment, then what Mrs. Gandhi said
this morning, that she does not know
the facts, is false; and if he did not
obtain....

Mr. Speaker: T cannot allow that.
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Shri Hem Barua: If he did not
obtain permission, may 1 know whe-
ther the Union Government have de-
cided by now to remove the Governor,
Mr, Vishnu Sahai from his office?

Shri Harl Vishou Kamath (Honshan-
gabad): By your leave, on a point
of order. This point of order has
been raised very often in the House,
ang you will agree that Nagaland is
a part of India. Why should not the
Home Minister answer this gquestion,
why the Minister of External Affairs?
Is it a foreign country, foreign terri-
tory?

! wwrafa arw wtedt (wgwr) ¢
wrf o A Je § g g )

Mr. Speaker: That has been dis-
cussed.

Bhri Harl Vishnu Kamath:
pot been discussed fully at all.

Mr. Bpeaker: It has been discussed
and answered g0 many times

The Minister of External Affairs
(Shri Swaran Singh): I would first
apologise to the House for not being
present when this matter came up
before the House in the morning. I
had left a message here that I would
be busy in the other House, because
I had to pilot a Bill. 1 am very sorry
for the inconvenience that might
have been caused to you and to the
Members of this House.

It has

On the points that have been raised
by Shri Hem Barua, I would like to
say straightaway that any concentra-
tion of hostile Nagas, or for them to
bave amongst them armed people, is
very much against the spirit, at any
rate, of the agreement which has
been arrived at when these opera-
tions were suspended against the hos-
tile Nagas, and we take very strong
exception to any such activity.

I would like t0 clarify another
matter. As soon as information was
received by the Government of Nage-
land that the hostile Nagas were pre-
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paring to have some sort of meeting
in the presence of a large number of
armed personnel, it was conveyed to
the underground Naga leaders In
very clear terms that Government
would take very serious notice, and
any such violation of the terms of the
agreement would not be tolerated

In order to clarify the matter &
little further, 1 would say that under
para 3(1)(f) of the terms and con-
ditions for the suspension of opera-
tions in Nagaland—

“moving with arms or in uni-
form in towns, villages and ad-
ministrative centres, wherever
there are security posts and ap-
proaching within 1,000 yards of
security posts”

—all that is prohibited, and obvious-
ly they could not collezt there in the
vicinity of the town of Kohima with
out passing through villages, towns
etc, So, this thing was very strongly
mentioned to them, that we would
regard this, that the Government of
Nagaland would regard this, as a very
serious violation.

An hon. Member: what

happened?

‘Then,

Shri Swaran Singh: The House
appears to be agitated under this idea
that permission was granted. Where-
as it was very strongly mentioned to
them that any presence of armed
people or display of arms or armed
people moving about would be very
much against the terms, against the
spirit of the agreement; obviously,
even according to this, if they hold
a sort of meeting, we may not like it,
we would regard this as something
which is not good, but one has to
keep the two things separate; their
activities which are connected with
arms and other activities. The terms
for suspension of operaticns related
mostly to the activities about the uve
of arms, display of arms and moving
about with arms; that iz the main
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concept of the terms of that agree-

ment. The other question that s

mentioned is about the meeting of

Shri Tyagli (Dehradun): Celebra-

tions,

Shri Swaran Siogh: They may
term it anything. 1 would like to
say very clearly that once they get
together they may function under
any nomenclature. There is no ques-
tion of any celebration,

Shrl Hem Barua: They said ‘re-
public day'.

Shri Swaran 8ingh: We should
not regard it and should not give this
any greater authenticity or any
greater status than just a meeting.
We should not regard it as anything
beyond that, whatever name they
may assume. The real prohibition
was about the use of arms, parading
of arms, armed people passing
through the villages, collecting in the
vieinity. . . .

Shri Hem Barua: What about their
unfurling of the flag?

Bhri Swaran Singh: I am fully in
agreement with the general feeling In
the House that the presense of Rev.
Scott in this mecting even though it
did not come within the strict terms
of the pgreement....

8Shri Hem Barua:
lady?

What about the

Shri Swaran Blogh: . did give
them en-courageraent,. It was  not
desirable ay all, We will pursue this
matler hecause this type of activity
certainly is something which is not
preper at all. The other thing is
that thcy made speechem and they
unfurled flags. So far as this ques-
tion of ohserving the day is concern=-
ed, I would )ike to inform the hon.
Memhers that this  day, the 22nd
Mar:h, has not pot any special signi-
ficance, not that 1 have been able to
fathom so far and it has not been
celehrated or had not been ohserved
by holding meetings or by any other
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form of activity on any earlier occa-
sion, It was for the first time that
they had started this sort of thing.
There are two ways of looking at it.
According to the terms of suspension
of operations, the use of arms, dis-
play of arms, bringing them within
certain areas—all that is prohibited.
Notwithstanding that, we take this
view that their getting together and
the inevitable presence of some peo-
ple with arms, even though it was
not in the regular formations and
the like is certainly objectionable
and we will pursue this matter fur-
ther. About the flugs, ete. it is true
that they did iy a flag. But we
should not regard thizs as anything
more than, at any rate we do not re-
gard it as anything more than, a flag
of any group of people or any party.

Shri Hem Barua: No, no.

Shri Swaran Singh: They are in
8 microscopic minority and if we
over-exaggerate the importance and
subscribe to the names that they
adopt, I am not sure if we are not
unnecessarily giving them the status
which we do not at all recognise. We
should regard it as a flag of any poli-
tical party, Jan Sangh flag or the
Communist party flag ... (Inter-
ruptions.)

ot wy fawd @ F fadld) § IR
TAFAT WY BATE §TY AE £ A% § |

Mr. Bpeaker: Everyone has to sit
down.

Shri Swaran Singh: I have made
the position clear more than once

that we do not recognise any people
or any group of people or any orga-
nisation as a government, It is only
the so-called name that they adopt
and anything that they might put for-
ward as any symbol is totally unac-
ceptable and we totally reject them.
After our clear stand we sghould not
give undue importance to any nom-
enclature that they adopt, when we
are clear that we do not recognise
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them in any other form except as a
group of people who are not accept-
ing what has been accepted by a
majority of Nagas there. It is true
that the activities that they were car-
rying on at the time when peace
dawned, those activities were violent.
They were very bad. Our army was
dealing with that. We allered that
and adopted this course: let us try
and solve this problem by peaceful
means; there are hardships and diffi-
culties that face us. But so long as
these talks continue we have to en-
sure that the peace terms which have
been agreed upon, terms upon which
we have suspended operations, we
will strictly enforce them. Outside
that if there is any violation in
spirit or in lelter we will certainly
take it up with them directly; we
will alsp take action if the violations
are violations of peace.

There were other questions that
had been put. 1 have already men-
tioned about the presence of Rev.
Michael Scott. It was objectionable.
His presence there was not consistent
with his membership of the peace
mission . . . (Interruptions.)

Shri Tyagi: Why not declare him
persona non grata?

Shri Swaran Singh: We will look
into that matter. Then, about long
talks, whether they are futile or not—
it is true that during these long talks
much progress has not been made.
But before we declare them really
futile and revert to the original tak-
ing of action, we should at any rate
wait for the forthcoming talks
which these representatives had ask-
ed for with the Prime Minister. There
is this direct talk now and the peace
mission, I think, is becoming progres-
svely redundant . . . (Interrup-
tions.) [ zaid the peace mission was
becoming progressively superfluous.
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So far as permission is concerned, I
would like to clarify the position.
There was no permission given. In
fact as soon as it was learnt that
there was likelihood of their getting
together and that the armed people
are likely to be present a very strong
warning was administered that this
will not be permitted and by impli-
cation you can say that the govern-
ment did not actually come down
with a heavy hand and not disperse
that meeting which was held. But
you cannot call it permission. There
was no such thing as permission be-
ing conveyed to representatives of
the underground Nagas. This covers
all the various points which Mr, Hem
Barua has raised.

Shri Hem Barua: On a point of
order. The. hon. Minister now said
that no permission wag given to the
so-called Naga federal government
for this celebration. This morning
the Prime Minister of India ®=aid that
permission was given and the man
who was responsible for glving per-
mission was the Governor of Assam.
Whose statement aré we ‘to accept
now—the statement of the Prime
Minister or the statement of the
Foreign Minister?

Shri Tyagl: I am inclined to agree
with what he said now.

Mr. Speaker: I will find out.

off awrare fag (HoT) - AT
faw w&t ot & agm wfow #r srie-
am = W A fraw fag oft
o A gE A St 7 W
¥ a1 3% farge 9 faars w5
&, wak famme 75 @ & | FAL A AT
wat a1 fe agi & Toaar St fae wg
3 o ifer w73 ¥ garEa 2 &
IR TR og W wrn mar ar i Foofaas
& T AT Wi F faare A
¥ 1w arar fadw el ag Wy Efs
g T A g O fegr amg ) & frEa
s W g fow o & A
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T ot ¥ o frr & wee fa fisw
¥ fatlg # W A fasm famn, St
a7 & WY ey ¥ o fag W e
¥ faemy & forg wY dare AdY &, fagh-
figaY 'y wme # firemar & forg Wt &ume
Ll

weaw wRg ;A RS |

oY gerare fax : FETE e faer
wifghr 1

wtgw wEEW 99RO §
o g I 9T &Y B w1 )

ot aware fag : €AW omma Ay
fren wifgd fs et wume ot oft
w1 wgra I ¢ ar fadw oot oft W oY
b ag de

weaw wgg - & wgr @ fe ek
¥ afarey sTEm

ot Wk (@) o ownff o Y
aff femm ar g & 7

W R{AQ 0§ 6 A
THT ISET AT AR |

Shri Ranga (Chittoor): In view of
the fact that the hon. Minister has
now displayed his extreme ability to
say things which we are not able to
understand wvery clearly, may I re-
quest him through you to give his
answers to each onc of these questions
as and when they are put instead of
his trying to give an omnibus answer
in the end which would further con-
fuse our minds?

oft oo feg e Wi e Ha
«F 8, TATX 99 R, WTW 6 W
&t wrer §, o A frgerm o) firer w1
audl FHEAT FTAW TAT WTEY §, AR
wrya #y o ?
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Shri Ranga: Would there we an
answer? That is what 1 am asking,

Mr, Speaker: There Was no ques-
tion. He asks why they were not
obliterated by the army? Thig is
what the question is. That has been
answered.

Bhri Ranga: Was it not his ques-
tion—which of these statements is
correct?

Mr. Speaker: I said I would find
out from the Prime Minister what
she meant by that.

ot gew wr wga (3T ): ot
g ¥, § 9 e ogw, &fw wfe
W HEFTC gHA ATTHE § 96 &
e oA & fod | ww § wfuww
|l & arider eee 1 ==t wr o)
o e 9 s 08 W N §
ag ¥ waATs § e fasigr aemst w
weg 2 & W wifw fawe & o aee
g Wl 7 IAE owy wC g ¥ amge
femr s W s fear o e 3y
uET 7 W1 ®F, qg W /i A7 0K | wHE
g § fRw A=t ot 3 wreEwe
¥t fear 1| & araT =g g e W we
wTT QX suff WY agt ¥ FreTed w1
faamt &t § wif® v feaw
% graeg & A gy afafafa oy § 99
FTF AT H AT6 TV T

Fot ama & g vy wgw § fe
W §Ag Iq NEH Al Agr A o
«ft e fiag & ag ama w6 e x@ ww
@ Mo faaw war v fg Y &
W @ 9 W Ay fae s
) @ e ag e oser awi
A gg @ wg fe agi & TeawE A
TR TR AR T A @ W W
dHT Tt 9% AT I AT GT At wiaR
g7 f& goee i & I 2
& oreT Wgen § R owa A= X @
ot feaw fag 3, o fis Tor wwit &,
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AT BT & T H N 50 v §
%% a ¥ fRw wlt o & e
fa g

Shri Swaran Singh; About Michael
Scott, I have said very clearly that
his presence there at the so-called
celebrations was objectionable and we
will look into this matter.

Shri Hem Barua: Why should he
visit Nagaland? He is staying there
al] the time,

o geN W WEA WIS
wg ¥ Frerem Sgy § ar Ad 7 A
waw ag ¥

Shri Bwaran Singh: That is a sug-
tion for action. Now, Sir, the other
thing, 1 have attempted to clarify,
namely, the circumstanoes under
which the Government of MNagaland
conveyed to those who were wanting
to have a meeting that the display of
arms would not be permitted, Pro-
bably-that is a point where some in-
ference could be drawn ag if a meet-
ing without arms would be permitted.
There was no formal permission. I
want tg clarify the factual position.
We examined what was said even
earlier. I have seen the Prime Minis-
ter's statement. I do not see any
clear indication to the contrary, even
there,

Mr, Speaker; There ig likely to be
some confusion by the answers that
were given in the morning. There-
fore, I would request him to look into
that matter.

ot ged wx v & w
frdma w1 wgar g fF o o W
I g faer wfg@ | gw e w5
¥ W grEw ¥ Iowar $eT ®WT

LU (G ER GL el
fear §. ..

o e wey wwaT™ ; ¥gi Fg faar
& frdfigdw A WY v § e
N IR by oY,
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wvaw WEw w7 9T & o |
g fmemms fd e g
qare w oA L,

&t gew wrr weaTT @ tHE IO
o ST ST § 1 A1) F vt
g & o) wifad e sug A
WIT 62 %7 | &g @) 97 o1, , .,

wTuR AEET AT W9 42 IR )
Shri Samnanl (Jammu and Kash-
mir): On a point of clarification, Sir.
Mr. Speaker:
Malaichami,
Shri M. Malaichaml (Periykulam):
I have finished my speech, Sir.

g (ag A 2T W e
waar 1 S fafrex awew X e
& e ammrécy § areRrenfos anEfE
WYAT WA AEY FHAT §, WA WG H
oY Areviesifos ATt arr wo
WETY @ TH W W gF A ?

No, Sir. Now, Shri

g i) e E gl i ]
,:——-i‘ Lm“ =- A U,j U""‘“ 7“
o L S alS 5 als
gy Wyl | Rplile CSapkalyite
Ut e el - a2k
e Wl Sy Wle CSpkalyla

[- ¥ 0 WS & ol 5 dyy!
1624 hrs.

DEMANDS FOR GRANTS, 1048-87—
contd.

Mintrry o CoMMERCE—contd.

Mr. Speaker: According to Inti-
mation received from Members, the
Cut Motion Nos. 17 tg 51 are desired
to be moved to Demands for Grants
relating to the Ministry of Commerce.
So, they may be moved, subject to
their being otherwise admissible.
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Shri Bade: I beg to move:

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100."

[Need to take over control of cloth
mills closed by industrialists under
the Industries (Development and
Regulation) Act, 1851 (17)]

“That the demand wunder the
head Ministry of Commerce
be reduced by Rs. 100."

[Non-utilisation of funds for cottage
industries in the Third Five Year
Plan (18)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100."

[Inadequate supply of yarm to hand-

loom weavers in the country (18)]
“That the demand under the

head Ministry of

be reduced by Rs. 100.”

[Decline in export of tea, sugar, mill
cloth and raw wool. (20)]

Bhri Warlor: I beg to move:

“That the demand under the
head Ministry of Commerce
be reduced by Ras. 100.”

[Need to improve the working of
marketing Development Fund (21)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100"

[Need to improve the working of the
Baard of Trade (22)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100."

[Need to improve the working of the
Research Organisation (23)]

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”



7693 D.G. (1986-67)

[Shri Warior]

TEffect of quality control and pre-
shipment inspection on the erport
market (24)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100."

[Efficacy of our publication regarding
exrportable commaodities in different
countries (25)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100."

[Indo-Soviet Five Years Trude Agree-
ment (26)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Trade relations with West Germany
271].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

{Need to give more incentives to
handloom weavers to develop export
(28) 1.

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100"

i{Need to give more encouragement
for production of mnatural rubber
and exploration of foreign markets
for our rubber goods (20)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100."

{Need to export more of engineering
end manufactured goods (30)]

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100"

INeed to improve the working of the
Minerals and Metals Trading Cor-
poration Ltd. (31)],

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100."
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[Need to improve the working of the
State Trading Corporation (32)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”
[Need to nationalise export-import
trade (33)].

“That the demand wunder the
head Ministry of Commerce
be reduced by Rs. 100.”

[Need to encourage export of fish and
fish products (34)].

“That the demand wunder the
head Ministry of Commerce
be reduced by Rs. 100."

[Need to encourage exrport of more
handicrafts by giving incentives to
handicraftsmen (35)].

“That the demand wunder the
head Ministry of Commerce
be reduced by Rs. 100."

[Need to review the
import-substitution

working of
(36)1]

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100."

[Trade agreements with East Euro-
pean countries (37)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Trade agreements and commercial
relations with African countries
(38)].

“That the demand under the

head Ministry of Commerce
be reduced by Rs. 100."

[Need to boost up export of cashew

nuts (39)].
“That the demand under the
head Ministry of Commerce

be reduced by Rs. 100."
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[Need to encourage co-operatives to
produce and export more spices
40) 1.

“That the demand under the
head Ministry of Commerce
be reduced by Rs 100."

[Need for diversification of production
of coir products (41)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100"

{Need to improve the working of the
Export Credit and Guarantee Cor-
poration Ltd. (42)].

Shri Bade: I beg to move:

“That the demand under the
head Foreign Trade be reduced
by Rs. 100"

{Import of sanforised cloth in the
country (43)].
“That the demand wunder the

head other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100"

lIrregularities in the accounty of
Khadi Commission and Hyderabad
Khadi Board (44)].

“THat the Denfind under the
head Capital Outlay of the Min-
istry of Commerce be reduced
by Rs. 100.”

[Investment of rupees one crore in
Minerals and Metal Trading Cor-
poration Ltd. (45)].

“That the Demand under the
Capital Outlay of the Ministry of
Commerce be reduced by
Rs. 100.”

[Decision to take over Pathani Tea
Gardens and their Administration
by elected management (46))

Shri Warlor: I beg to move:

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100."

2979 (ai) LS9
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[Need to review erport promotion
policy (4T ].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100.”

[Causes for decline in export (48)].

“That the demand wunder the
head Ministry of Commerce
be reduced by Rs. 100.”

[Necessity to boost up
(48)].

“That the demand under the
head Ministry of Commerce
be reduced by Rs. 100."

[Necessity to find new market for
the exrport of spices (50)].

“That the demand under the
head Ministry of Commerce be
reduced by Rs. 100."

[Need to boost up exrport of tea in
different countries (51)].

Mr, Speaker: These cut motions
are also now before the House.

Shri N, Dandeker (Gonda): Mr.
Speaker, Sir, I have tabled four cuf
motions to discuss questions of policy
arising out of the administration of
the Commerce Ministry over the last
year. (Interruption).

jute erport

Mr. Speaker: Order, order, Those
Members who go out may do so sil-
ently . . . He may proceed now.

16.25 hrs,

[Mg. Dreory-Speixzr in the Chaiell

Shri N. Dandeker: I shall be mainly
confining myself mainly to this ad-
mirable report which the Minister has
presented and upon which I would
like to compliment him. But while
this report makes excellent reading
at first, on a close study of it, 1 find
that it is a little bit of a tricky and
tendentious document which conceals
and also misleads to as great an exe
tent as it explains and develops the
policies of the Ministry.
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Now, the central theme of the re=
port of the Commerce Ministry can
be summarised, firstly, as a heroic
battle in the matier of the imbalance
in the balance-of-payments and, se-
condly, an attempt to restore the
balance-of-payments on the one hand
by rigid control over imports and
encouragement of import substitu-
tion and, on the other, by expanding
exports in a big way by various devi-
ces of export promotion. There
are also in this report two essays, if
1 may so call it, one, on the growing
volume of rupee-payment trade and
the other, the dreadful dangers of
devaluation.

Before 1 proceed to discuss this
matter, there is just one small matter
which I would like to get out of my
way, and that relates to the discussion
of policy which I have tabled by way
of a cut motion in connection with the
import of books from abroad. I am
extreme'y happy that on the day fol-
lowing the day on which I tabled that
cut motion, there was an announce=
ment by the Minister about a more
generous allotment for the import of
books,

Shri Manubhal Shah: It has no re-
lation to your cut motion.

Shrl N. Dandeker: I know he
would not concede the credit, but T do
not want credit; I would like to give
him the credit, for some real sense
on this subject having dawned even
at g somewhat late stage, to permit
the import of books and the generous
al'otment of foreign exchange for
that purpose. I do not want to ela-
borate that further, but I would like
to say that I hope the Ministry will
adhere to ‘that kind of decision. 1
think it would be a very sad day if,
in the name of all kinds of things,
apart from conservation of foreign
exchange, books were not permitted
to be imported. The one thing that
we ought not to prohibit is the im-
port of what is called text-books on
the ground of foreign exchange. I
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will leave it there. I will say I am

glad that that decision has beea
taken.
I would like to spend a few mo-

ments on this occasion on the rupee-
payment trade. Before I do that, 1
find it a bit difficult to keep skipping
over in one table from “millions” of
rupees to another table “in crores” of
rupees and back again to “million”
of rupees, and 1 have a suspicion that
wherever the figures are inclined to
be small, they are given in millions
so that they lovok big and whenever
any incrcase looks big enough, they
do not show them in millions! I
have, for instance, the following
table at page 20 which indicates the
trend of trade between the USSR
and India and in it the figurcs are
given in millions of rupees. On exa-
mining this, notwithstanding all that
is said in the report about the won-
derful nature of this trade, I find
that from 1959 to 1964, the adverse
balance of trade with USSR has been
Rs. 25 crores. On the other hand, in
1965, there was a favourable balance
of Rs. 14 crores, making a net of
Rs, 107 crores deficit over a period
of seven years,

An hon. Member: 107 million,

Shri N. Dandeker: Yes, 107 mil-
lion, because the thing looks big and
s0 they give it in millions and nmever
give the net flgure, There is a foot-
note which says:

“Though  physical imports
were higher than actual exporis
during 1959, 1961, 1962, and 1063,
the balance of payments position
was not adverse as the imports
include supplies made under
credits for which repayments are
made over a longer period.”

I have said earlier about these
misleading figures. Why do we not
get a picture of the physical trade
as well as of the balance of pay-
ments position which would enable
us to judge whether this thing is
going right or wrong? When this
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kind of vague note is put in, it is
possible to take refuge under the
statement that although over a
period of 7 years there is a trade
deficit of more than Rs. 10 crores
vig-a-vis USSR, apparently it is not
BO.

Shri Manubhai Shah: The fact is
that under the legal treaty no repay-
ment or adjustment of account is at
all permitted in any convertible cur-
rency, this sets a ceiling No repay-
ment in regard to any of the rupec-
payment countrics is  permitted in
convertible currencies. So, whether
it is Rs. 11 crores in 7 years or Rs.
5 crores in 3 years, automatically
they are adjusted.

Shri N, Dandeker: The minister is
undoubtedly right, If the surplus is
in our favour, we do not get away
with the free foreign cxchange earn-
ing nor if the deficit is against us, do
we have to pay any free foreign ex-
change. But my point is, I want to
know whether this trade with USSR
is a balaneced trade or whether it is
a trade increasingly adverse to us, a

point to which I wil] come a little
latrr.
Shri Manobhai Shah: It is a ba-

lanced trade.

Shri N. Dandeker: 1 come io the
trade with East European countries.
It is also a trade on rupee-payment
basis. Here some flgures are given
in crores and some in millions, I
have e¢ndeavoured my best to recall
to my mind my old arithmetic and
this is the result: With the East
European countries, over the period
1958 to 1964, we had a deficit ba'ance
of Rs. 29 crores as far as I can make
out and in 1965 a positive balance of
Rs, 7 crores, so that over a period of
7 years, we have a negative balance
of Rs. 21:6 crores. I would like to
mention, for the edification of the
House, that unlike the protective
footnote in the case of trade with
USSR, there is no such footnote
here, with the result plainly we are
in an adverse position in the matter
of trade with East European coun-
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tries. | know again that this adverse
balance of trade will not affect the
free foreign exchange position. There
i5 a very eloquent passage in this
report somewhere which says that
for all practical purposes, we have
now to treat rupee-payment trade in
exactly the same way as free fore-
ign exchange trade; there is no such
thing that this trade relcases us from
the difficulties of foreign exchange
position merely by the expansion of
rupee-payment trade and the two
have to be taken together. That ig &
proposition with which 1 agree, 1 am
preparcd to quote chunks of this truth
from this report, but just one passage
will do:

“The distinction between exp-
ports to free exchange areas and
to rupee paymcnt areas has thus
become unimportant and for tho
tota] calculations of the country's
foreign exchange resources,
one must, therefore, incvitably
consider the total exports to all
countries as a whole and need
not divide them ip terms of (i)
free foreign exchange countries
and (ii) rupee payment accoynt.”
This is a proposition which we on

this side of the House have been
making over and over again that rupee
payment is not something that comes
as a gift from the heavens. Imoprts
from rupee payment countries have
ag much to be paid for by exports
from any other countries, There is a
good deal of exposition of the ob-
vious thing of that kind in that par-
ticular passage.

The point really is 1'is. In the
first place, as far as 1 can make out,
even considering the total volume of
trade over a period of 7 years, the
balance of trade position on the rupee
payment trade, whether it is with
Russia (separately considered) or
with East European countries (sepa-
rately considered) has resulted in a
very sizeable balance adverse to us
But the more important question Is,
are we doing this trade on normal
international terms or are the terms
in respect of this particular trade
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going against us? Again, there is a
good deal in this which would seem
to indicate that the terms of trade
are not going against us. There are
chunks of passages here which indi-
cate several things. For example, it
says that we are no more liberal
about imports from rupee payment
countries than we are as regards im-
ports from freg foreign exchange
countries and the matter is looked at
with the same rigour and some
essentially. I am sorry to say that is
not the impression which prevails in
the country at all. As a matter of
fact, frequently and regularly I hear
in Bombay, Calcutta and in all other
places, “If you cannot get a licence
to impore from free forcign exchange
countries, why don't you try for one
from rupee payment countries, be-
cause the government is more lineral
about the issue of licences from rupee
payment countries?”

There is the statement here in this
Report that in regard to terms of im-
ports, they are again no less favour-
able than the terms of imports from
other countries. And, while they have
attempted ng proof about it, they have
attempted a sort of proof as regards
the terms of our export business.
When L attempted to study this, I
got the shock of my life. For ins-
tance, in the tables that we have got
here of trade with East European
countries, | wanted to see what were
the terms of the cxport business.
There are tables here of what is
called “unit values of selected ex-
port commodities.” That should surely
give us the information, But there
is a bit of chalaki here. Appendix
VII gives the unit values of selected
export commodities for the total
trade of India as s whole, inclusive
of both the rupee payment trade as
well as free foreign exchange trade
and you have a comparison of trade
in 1965 with trade in 1964 I find
that the terms of trade in regard to
a number of commodities were ad-
verse, Tea, for instance, was traded
at Rs 584 per kg in 1065 as against
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Rs. 5.85 in 1964, cotton piece-goods
at Rs. 0.94 as against Rs. 0.97 in 1964
iron ore at Rs. 35 per ton in 1965 as
against Rs, 39.80 in 1964 and so on.
1 want to see whether this was due

measurably 1o the terms of trade
being advers: vis-a-vis the Easl
Buropean counfries and 1 get the

shock of my life because of the com-
parison. 1 am given there is not bet-
ween 1964 and 1965, but  between
1958 and 1964

Shri Manubhai Shah: The reason
ig that at that time, the East Euro-
pean trade did not play a part. That
is why what has been tried to be
shown is that the price realisation is
so much improved. My hon, friend
should appreciate that.

Shri N. Dandeker: On pages 23 and
24 dealing with the export of tradi-
{ional items to East European count-
ries are given raw goat skins, eotton
waste, jute manufactures, de-oiled
cakes, raw wool and so on. 12 items
are mentioned. I would have thought
that in comparing whether the terms
of export trade were going adverse to
us in recent years, in 1965 as com-
pared to 1964, in the same manner as
that table at page 164 has given for
trade as a whole, table XVIII would
give me the information. But it does
not, It compares 1964 with 1958, when
it is a well known fact that prices
have in fact gone up. I am entitled to
infer, since there is & table which
gives a comparison between 1964 and
1965 in respect of unit values of select-
ed export commodities and there is a
table which gives a comparison bet-
ween 1958 and 1964 in respect of unit
prices of selected commodities ex-
ported to East European countries, 1
infer that information is being delibe-
rately withheld and tendenciously
presented to indicate as if there has
been no development of adverse terms
of trade with those countries. I have
emid it several times and T repeat it
because I know what is going on:
I am terribly concerned with the
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fact—I have got no data to prove the
facts whereas the minister has got
the data—] have a suspicion that
the terms of trade with rupee pay-
‘ment countries are going steadily
against us,

I would like to examine another
aspeot of this business of export
promotion, which as I said, is the
cen'ral theme of thig report.

Now, Sir, the export promotion
today has a jungle of gchemes. At
one place it is called a three-tier or
four-tier scheme—on the oneg hand
export promotion incentive, on the
other corresponding import entitle-
ment resulting from exports.

In so far as incentives of g direct
kind like the tax credit certificates
and various other arrangements for
calculating  profits on export in a
concessional way, are concerned, I
have nothing to say. I afn concerned
primarily with those export incentive
schemes which translate themselves
into a wide range of import entitle-
ment schemes. At one stage the re-
port says that there are something
like 41 types of schemes of this kind.
I am wvery doubtful, extremely in
doubt whether there is any result out
of this. I will presently come 1o it. J
am extremely doubtful whether
there is any result out of this that is
beneficial to the country. But one
thing I know that these have been
the sources of the greatest amount of
blackmarketing trade in the country
and the greatest amount of accum-
mulating of unaccounted profits and
unaccounted money and operations
particularly connected with black-
marketing money—all that originated
as a result of monopolistic position
occupied by the State Trading Cor-
poration in this fleld,

One thing I would like to say about
these figures as to the result of these
export promotion schemes. After all,
the Minister js entitled to say: Never
mind, if there is a bit of blackmar-
Xeting: never mind if there is a bit
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of accummulating of unaccounted
money; but the national interest must
come first, Looking at it in that way,
is there any appreciative increase in
the export trade of those commodities
in relation to which there is a whole
range of these import incentives, and
so on! There are two excellent
Tables XX-B and XX-C, XX-B is the
list of itemg of export without any
special assistance. XX-C is a list of
items exported with spccial assistance
of various kinds. After all this ben-
ding over backwards, increase in
this particular branch of export trade
in 1985 compared with 1984 was the
magnificent sum of Rs, 2 crores, re-
sulting from a jungle of export in=-
centive schemes. That is not all. In
XX-D there is a list of items entitled
to allied imports, that is, restricted
type of export incentive schemes. The
astonishing result is this. In 1883
compared to 1864, the exports were
down by Rs. 12 crores. Taking these
two export incentive tables together,
I get an astonishing picture which
is this. Unassisted export trade in
1964—833 crores; in 1#65—6841 crores.
in 1865. Not a very bij increase, but
nevertheless an 8 crore increase. When
you take export trade as a result of
the enormous array of export sche-
mes, incentive and import entitle-
ment and the whole type of jargons
grown around it, it dropped from
176 in 1964 to 188 crores. That is a
figuring out, according to the Minis-
try itself of these export incentive... ..

8hri Manobhal Shah: You are com-
paring with the wrong thing. ...

Shri N. Dandeker: I would draw
the attention of the Ministry to this
Table to prove this particular point
1 would take your leave to read this
since the Minister says that I am
reading the wrong thing. I would
drow his specific attention to page
192,

Shri Manobhal Shah:-That is only
break-up.

Shri N. Dandeker: Only abou'
21 to 22 per cent of our total amoun:
of export required substantial es
gistance, in the form of import en-
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titlement, cash subsidy, etc. This
position is evident from Tables XX-B,
XXC and XX-D, which are the ap-
pendices I have been reading. They
arc summarised in Appendix XX-A.
That is not all. It is not merely that
the export trade with assistance has
dropped by Rs. 10 crores. There exists
in the ordinary import trade a con-
siderable amount of imports arising
out of incentives of a character which
would otherwise not be permitted.
In other words, there are wrong in-
centives of this kind. Suppose 1 am
exporting X rupees worth of some-
thing. I get an import entitlement not
merely to cover the imported content
of the thing 1 export, but plus some-
thing which I can spread over a range
of things or offer ip the market, Im-
port of that kind goes into our ner-
mal import. If the increase in im-
ports resulting from—not the imports
directly connccted with the export,
that is the import content of it,—but
the imports unconnected with the ex-
ports—if the increase were taken
into account, T suggest that the ad-
verse result of this kind of handling
would be much worse than it seems
to be here,

I do think that there is far too much
of over emphasis and far too much of
juggling around with these export in-
centive schemes, whereas B0 per cent
of the export trade is something which
requires no assistance. I wonder what
would have happened if this 80 per
cent was given some assistance in-
stead of frittering away all these
things on something that does not re-
sult in anything material. I have no
time nor at the present moment have
I worked out in detail the kind of
assistance that might be possible to
the bulk of our export trade. I am
in agreement with the Minister that
any devaluation would at this junc-
ture be disastrous; but we must adopt
other more Truitful alternatives.

My submission is that the claims
made by the Ministry regarding rupee
payment s not borne out by the facts.
At any rate there are no adequate
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facts presented to bear out those
claims. Secondly, the claims made out
by the Ministry for this whole jungle
of export promotion schemes and cash
subsidy and what not to cover only
20 per cent of our trade is not the
right way of proceeding. It is not giv-
ing the result that it is supposed to
give, We will get much better results
if the same incentive values, in some
other form, were made available to
the large volume of trade, instead of
frittering away all these on 20 per
cent of the trade.

Shri V. B, Gandhl (Bombay Central
South): Mr. Deputy Speaker, we are
always glad to have an opportunity
to consider the report of the Com-
merce Ministry. This excellent docu-
mont that we have in our hands pre-
sents the all-round progress that this
Ministry has been able to make.
Among the many important functions
that this Ministry hao 'o perform is
one and that is to takc care and pro-
mote the trade of the country. By
trade I mean both internal and cxter-
nal trade.

In 1965 we exported goods worth
Rs. B08 crores. That represented a
decline of Rs. 2 crores. This decline
hag been explained and we, of course,
accept the explanation. It 5 said
that in 1085 world prices of a num-
ber of our exvort commodities such
as sugar, manganese ore, tea, ctc,
had fallen. Then also, further on
we are told that in 1985 there wmas
the need to divert raw material sup-
plies for defence requirements. But
having accepted this 2xplanation, we
would still like to consider whether
really our attitude towards export is
all that it should be. Situated as we
are in this country, facing a grave
foreign exchange reserve situation,
facing a great need to increase our
export, are we really doing all we
can, are we really taking the need
for export as seriously as we must
in the circumstances in which we are
placed? '

I would like to consider this ques-
tion a little further. At least I have
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got an impression from guing through
various instances of our export acti-
vities that we have really not made
that deep commitment to the prin-
ciple of export and trying to earn
foreirn exchange through export that
we woull like to see done in this
country. I would just take one or
two instances that are already there
before us in the literature supplied
to us, Take, for instance, the case of
eoffee. Last year we exporied 23,000
tons of coffee. That compare with
83,000 tons of coffee exported in the
previous year. I shall consider that
one instance alone. 1t s said that
the availability for expori was not
adequate for the yzar. 1 want to
know why should not we really do
these things in a3 way that will prove
that we are really resolved to export
as much as we can? That expression
“as much as we can” is rather clas-
tic in  limit. What I mean i, we
should export as much a: the foreign
buyer is prepared to buy at our
prices, even though doing that woull
involve a little less for domestic con-
sumption. That should be the test.
Take the other instance. Last year
exports of vegetable oil were less by
Rs. O crores in value and, also, oil-
seeds coxports were less by Rs. 4
crores in value. I should again like
this to be put to that same test. We
should export all that we can until the
buyer says that he cannot take any
more. We should export as much as
the buyer can take and not give too
much consideration to our domestic
needs, because we really are in a very
«eritical situation in regard to our
foreign exchange reserves.

I am glad to see that there is a plan
to export something like 5 lakh tons
of sugar next year. That is a good
news. But I remember, even in this
case of sugar, some two or three
years ago when the international price
of sugar was at its highest—we could
not hope to have the sugar price reach
any higher limit—at that time we
were just debating as *o how much
sugar we Would like to export. We
ehould have done something despe-
rate, samething really heroic at that

CHAITRA 3, 1888 (SAKA)
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time and exported as much sugar as
the international marke: was then

prepared to buy at the highest possi-
ble price and made somg forcign ex-
change. That way We expose our
vacillation in our attitude towards
export,

A word about imports. In 1865 our
imports were of the value of Rs. 1383
crores angd at this figure of Is. 1383
crores the imports were more by
Rs. 49 crores than in the previous
year. Now, we all know that woe had
made a resolve to curtail our imports
because of the difficult foreign ex-
change situation. In the face of that,
resolve how is it that we achieved
this higher figure of imports? This
paradox is more apparent than real,
because actually Tn that year we im-
ported Rs. 24 crores worth nf food
more than in the previous year. Also,
we imported Rs. 49 crores worth of
fortilisers in that year. I1f we take
away those Rs. 49 crores from the
total imports of the year 1983, and also
Rs. 24 crores spent on importing more
food, then what we get is only
Rs. 1310 crores. That is the result
that we achieved by what we call
tightening our belts and restricting
our imports. We did tha. to g certain
extent. What we did is a thing of the
past; it is no use sitting in judgment
over it. But I should say that this
kind of extreme measures of auste-
rity is something we should avoid
because, after all, our imports, om
analysis, we find, are mostly compos-
ed of raw materials, components and
other useful articles of machinery
and other things which are necessary
for our production, and this produe-
tion is going to lead to further ex-
ports. So by, sometimes, overiomg
g good thing we might do things
which will hurt us more than help ws.

17 hrs,

Now, we all know that right at pro-
gent in this city the Economic Con-
ference on South East Asla is meet-
Ing. Our Minister of Commerce has
been honoured by being elected thz
Chairman of this Conference. This
Conference Is bound to ~onsider some
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[Shri V. B. Ghandhi]

of the problems with which we are
directly concerned. Ome of those pro-
blems, I should say, is the “terms of
trade.”

Most of the couniries from the re-
gion of South East Asia are princi-
pally producers of primary commo-
dities and the terms of trade affect
them very much and very serious.y. I
should like very much that his
ECAFE does consider this question of
the terms of trade. Now our volume
of export is about Rs. 808 crores. If
therc is a moderate fluctuation in the
prices of some of these commodities,
say by about 10 or 15 percent, it
would come to Rs. 80 crores to 120
crores. In the same way, our im-
ports are of the order of Hs. 1,400
crores, A 5 per cent fluctuation would
mean to us a Gifference of almost
Rs. 70 crores, That is a question
which should be taken up by the
ECAFE and the presence of our
Minister of Commerce in the chair
gives us every reason for hope that
something really gooi will be done.

In the speech that he as the Chair-
man of the ECAFE made two days
ago he made g very valuable sugges-
tion, valuable to the future of this re-
gion of South East Asia. He suggested
that ECAFE should undertake de-
tailed studies of problems of pri-
mary commodities in the repion
ang devizge means by which their
prices could be supported by suitable
international arrangements, He fur-
ther goes on to say, and this is very
important, “these studies would help
to ensure stable, remunerative and
failr prices”. This is exactly what I
suppose the countries of the South
East Asian region are entitled to claim
from the advanced countries.

ot wy : wrAAT gTenw wWENET,
wfrsr weamem ¥ foid wrf oie a7
2 ofY, @ ¥ w9 & Sak fay “owd-
wz" g free, Sfer ¥ faer -
g TvewT ot “q gt It luees us
into confidence T o d i
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¢ o aredwT oft ¥ wrw fear &0 gl
fié @ & a= dar wqwr g fw
frexr o & foéw & @ ac
fod fagmdt roiva QY 3 ) frm &
T F frar ag e @, e %
fedazn &1 aviw 4@ fror & 1 ¥
TR ATT T IEHFT A HY afgwA
T e, @ & §9 few awar
2w WS an & ag ok e gk 4
g WA Wl oft fm @w & mewr
WY FE § WA Ty e, v §
I T & foole W agm g an @
g

afer om aw ww # oz v
fF &y a1 fwrd &t &, =
wETE U g AmT @, o aga ¥ g,
TET ¥ IR, Aga ¥ Afs qET oy
& I 9% & gfz W g s A qF Ay
qrdi fe g Tee & A1 Wy @
w §—

1. AT WE X,

2. TFEAIE XIS qeanard wifa e
3. TR T S,

4 e S E W Wi
=

5. tfwgs wifew s 2w, e
o TR,

6. THEUIE WA FIE,

7Wmsﬁwr TR
ARTATEA,

8 AU IEAWH #TfRe A

9. FAMELT IF |

¥ g & w9 § & o we
¥ oawr § 1 o o g i 2
q% gETeR O g T §, ey oy O
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frast & @ K gl g
® fren @ ™ &) X TE AR
a2 @t @ fawaw—

“In order to deal with problems re-

lating to export promotion.”

TE AT R TS qraTerd e
/Y &, a1 Tgr @9 oFEOIT CEEATEAL
FUE AT E | T AETE o Fafenr g
F T% GV # Wi Afgn gan

T N gu et TR St @ A
1964 1 goFT & 48.3 FOT afN
oI TFNR 2. 3 ®9O% wer § | AfE
ot e ®ar At o A #gr a1 {6
™ A ¥ w2 3,611 T WY IF
TFOE g A1, FAfE T 3800
%1% TIY T 91, T 9 48 & F o
Wt 2-2 AT X FT AT 1 W
qTE FT FTOT Fq7 FAAT g—FF wwT
qz w1, qifEET & werk @ o, W
TR T ¥ 6 gl SR,
#, ot wfw & veraw gy & EH B
e ¥ W gE o W g R A
Wi WA 9T, IAET CFAIE W
& m, afFw & ag wga § v o
O e # afe ww 3@ A W
aqifit ff WOk ggr ITETEEr WTE
oA @ TE R

WA S GO JIE & Al 6
qrrE & fordr wrfire oy § o oo
g WY & Afew ot Fre dvmenew ¥
wTET BT T, A ® 17 Wy # A
g% #, Wm0 # 9 WY AT 9T PHU R,
¥ # 2.2 FO7 W 6wer gwn &,
ARTrE H 4 ¥OT 7 arey 2, ST
¥ 4. 4FOTET ARTE, A7 § 3 w0%
&1 1T &, W faew § 4 w0 w1 A
# s fee wro ag v fe og &a 9t
ordYE g1 2, g T AT ¥ W
frafa g & 1 o Fo ¥t aTH W

itA 21888 (SAKA)
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frafa gan, vuwr w1 & oy wwwa
g fi s gvofra s ame g,
WA g )

g 79 wE w gu ¥ m A
g7 war § fa sEe @ dad ag @
fe sradt s Aifr #, e amgEew
N F, TR F T g7 A FAT AW
@ ¥ e JwT ¥, # ofeww TR K
L & AG wg0 g, AfET Awde Ry
¥ o Aifr 2, a8 T B, T80 w=9-
FETAT qEAVE Aear @ 1 wifE aey
s 79 o foar 3—

“Economic Survey candidly admits
the fact that one of the important
reasons for the slow down of the
growth of industrial production
has been the non-availability of
imported components. The rate
of growth of industrial produc-
tion in 1965-88 is placed at no
than 8.1 percent as against 7.1
per cent, during the last year.”

W YHRX & B Fwe A, 9 ga
Tt T § gt v adifoe w1 aw
wE KW AT B EW W
HUTT 9T W ¥ §FAT § | FARI—
FIA TR ¥ AET g § A drw
Z &=, wifge Z wifhe oman gsar §
wir a¥ ¥ 9 A qEar &, sy
w¥E & qm AT quar & ) #fer fe
ot I SR oRew A9 famar §
A TR A e R og &, 0
AAfaw 7 faer A 797 7 Srem
a5l 2 # 1 forem et o g
&, e ofews SR AT AT Y. .

ot sy wy ;o dwT W
a1 aga ww faeer &

=t wE : NTTEE $RT A1 9 §Y
a7 § 1 gy o #fad) 8, ag A
&9 @ ww gfeemey @ wifgd | s
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g g & s o & st o s

&, e sivegE A RO

“In 1964-65 public sector 'machi-
nery imported comes to Rs. 276
crores and private sector comes
to Re. 138 crores”

&F AT W AT G 27 9% qEfae e d
o wedifes are wm § a8 @9 o
ofers & & fog o & 1 SEET
ofems dw=t ar mr & wofer -
w@ vvr TRAfaw SeEE dweT W
T T 20

i euwers @fE (9 aer
FIVHIT) : AT A § FEE | IEE
T A T g

Twy wT § IH WA |

“Ag for the prices of our im-
ports, the bulk of the machinery
imported is for public sector pro-
jects and the prices are competi-
tive according to tenders by
comparison of prices of like pro-
ductg from other countries. A
large proportion of the imports
into India from [East European
countries consists of basic chemi-
cals, fertilizers, steel products and
non-ferrous metals.”
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Shri N. Dandeker: No export.

o wy gy I o wEy §
fis Mt o g A M R Awar &
wH o fed @ T Ry T E
At & o w2 w0

o S B CFEw AGY Frera g,
TR T HTO0 7 GEET HIOT TF
fie wror qrestsr Ft wos o Aify

ag Aifq faege aw & 1 @O S
fafew o< frwwar &, o o
¥ g oar a1 —

“Politically-oriented Indian
businessmen who might be finding
Indian climate hot are in search
of openings in African countries
for making money from new in-
dustries, Commerce Minister
Manubhai Shah has already
paved the way for them.

Most successful among "Indian
politician-cum-businessmen is Mr.
Biju Patnaik of Orissa. It appears
that in January for three weeks
Mr. Patnaik and his son had paid
three-week visit to Kenya.

The former Orissa Chief Minis-
ter is reported to have offered to
put up a glant paper mill and
other auxiliary industries im
Eenya at a cost of Rs, 10 crores
and assured the Nairobi indus-
trialists that financial investment

In this you have said that o large part
of the machinery, bulk of the machi- could be no problem to him! He
mery is imported for the public sector. has offereq the bait of 100
industrial training scholarships to
Kenya's students.”

Another is:

“Kanpur's Lala Ram Rattan
Gupta, who also combines politics
with businegs, but has pot been
successful in going so far as
Orissa's Biju Patnaik, has also
this weck flown to Tanzania in
pursuit of similar objective. In
r July-October last he had paid a
oo vislt to Kenya, Rohdesla and
fear §, 397 & T gad frm Nigeria, among other African
e ! countries.”

Shri Manubhaj Shah: That is for
Bast European countries only.

Wt wi &7 ferd aard § ool
bl E R TSR R RO
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I IR g8 fF 4 @ ST g #
sPIaa g

¥ o g} A T e g,
1 9 A @9 gar &, IEw A 9w
Wigar e A s g —

“An estimated foreign exchange
expenditure of Rs 89.80 lakhs
was incurred on the goodwil
missions sent to forelgn countries
in 1965.”

oft wawit oy ; wEi ¥ W9 @
e 71y § 7

oft oy : TF TG F& WEE g
(kR cE R r kiR gR LR
sraar g

«ft "€ g : 89,000 FAW

st w§ : 89.89 Ara faw gwr
£ o & fd e A i 3
ford @ €

frstast arga & arqEy ofa &
o

“Kirloskar gave & warning that
the difficulty in obtaining inter-
nal credit for industry and trade
as alsp for favouring exports
threatened to cause & greater
damage to the ec y than even
the lack of foreign exchange.”

TEM w7 a1 fif FA oEEw @
forerar & WX ot aw ez w1 R
g W T A e R A e 7
it wEfeadfezagi s
20 Q1 25 9wHe Efetw T TWY
@t fr Fvmafy & G fremr & W 2
qQuT GET T & ) oW awy & wpm
fr (efigafaes €1 76 aoat W
qfst § 8% Wt F9 wrn orfgd
T uow fag, ¥w & fag 1 £1 -
¢ v § | g s ¥ o oAt
1 T §, @ wEmET §, T
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¥ §9 fefrrcdra & Wi 9 fefn s
St g wE AT AR aTE § sifew

g afed

MTY Jg WY AT § 6 @ i
STEgE & 9 W, IORA q | IEE
foq gt fomr fom i & o0& §,
& Trm g wrfed | AdEEw o
IaFr wfed, afgar faew & @
wifed, wfeameat wrfgd WX Ag a4
ot wfaewre g1 @ & § IR ITAE
grr arfed | T AT pwr A S -
Foud NTSAH ¢ A€ 4 AHAT & | TEAY
TLH WY SATIHT BT AT AR |

frdmqowm o &9 & &t ¥
wToH & 37 o€ fermm 2 1 & srear g

fr T &1 fedequa 7 21 1

You wre right on this point. On
page 37 of your Report it is stated:

“Recently, there has been some
talk regarding making changes im
the valuation of our curremcy.
About 80 to 82 per cent of our
export commodities move at al-
most the international price.
Therefore, only about 18 per cent
to 20 per cent of our total annual
exports require substantial assist-
ance iri the form of import en-
titlement andlor cash subsidy.”

@y & fedequee & oo arerard) aw
gEX AT A AT Ay & A ATy
g T TR o W wfey froamw
wemfedi & ¢F At § qug § )
] WITH! 3% AAE X AAY & ) WX A%
WY EEE ST w0 § AR qER
®7 &1 § 39 7% fedequm 7€ gm
aifgd | ¥ 37 9T "R A foame §
7 faege $w forred & ) 8 T9
Lol

oa O dwwR amiz 9T § g
# 1 WIOE A wTEA ¥ are F onferdt §
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(A1 7%]

TWH L H F fawd = A w7 oA
W a6 Fgn g R s sow @
e ¥ qfet T ¢ 1 fafEr s
¥ A FIETET FITH AT, IAHT AW
TR A € g 1 wTaR wodT fooE §

o A # faan §
“Government announced on July
15, 1865, the cotton price policy for
the 18965-66 cotton crop. In this
season, the basic variety of cotton
has been changej from Moglai
Jarilla (Fine) 25(32" to Vidarbha|
MP Virnar (Fine) 27/32" as the
latter variety is not more widely
grown and the production of the
former variely had been Ppro-

gressively going down."

% & 59 A A gk i gmt Ty
WAV EEE AT A wgr 1 IAwT
frafaa sm X frafa da om0
ek T A WAE § I g aE
) ot o 8 fF @l &
srafed) & w1EA AiEE wY OF wEE
wax 5 ww fem ar ) mfem
T oy ®/ ad 9 e IEE s
[LALErE pcu I ECIEDIE IR ]
fFsgR i wra= o< femrar 1 o
Tt §® =T 3 { W e o A G
%1 BT% FT T TEAA 71 ¢ § Af g
fiftm fEasimarr 87 § ot
W g Afa www # o9fr
T ¥ AT ez ¥ fau
mifez & T @ W W oA
AT & FW 9¢ § @i & fag ot A
fRE 1w fgg fe um ST e
Y wiferd e graz o aifag

e THETRS AW A1 ag W
oF woite qfy o feer g @
W oI IR w3 § fw
AT dvw vt wfawe Few S S ar
wifgd W waft e £ o anfeg
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g7 oftfeafa &1 qar 7 @ g
T TG ¥ FIRETT AT I 4109 &
XEwT AT ag gran & v Y faf St
I P § X I v # A3 § faw
§ SR BEET GIETE |

EaT AT ag grar ¢ e s
TR TS AT | WIOT P
N A aw R g fTmd
o w8 IR T W A T oedw
v g wEd few S g EET &
W S W &t wig @ £ 0

g v T @ f6 ae¥ A gRCe A
WA Y qgT & ) A IwE wEAT §
afw et Tam Tifeg fv srese R
et srew frercht @ 1 Sohmefaa & ok
gaiaEm A @ wwar v A @
i@t § W 9o aeaTg I W
t we A wgm g § e
STWIFTT FT SqTaT #4571 A fadr

et sferd w1 & wwarg o
wieart ag ¢ i favanfue wgar &%
FIT ATA| W 57 wgar & fr A 6wy
oI Ao fawrs 9 feafa Hoge ma ¢

wt Wywif My ;o wWET EETH
wfer s agft g g 21 a1 #a @
&TQ ae e g 7

Wiag: I a@aamgl
R ot & wer g1 e wmowy
WTVTRTT %7 Y §qT FAT AT(ES |

f=ow @ &1 S wmar A )
0 F g oeE 2 :

“While doing so, we as g foremost
weavers' co-operative organisa-
tion in the country, profoundly
interested in the well-being of
thousands of handloom weavers,
cannot but express cur greet dis-
appointment at the recent levy of

excise duty on cotton yarn of
counts NF 22 {0 28, incresse in
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duty on yarn of counts NF 29 and
above and also on art-silk yarn.”

g A SR dmE T K
ey 22 ¥ 28 FITTCA AT FAE
T 9 ¥ 3T W OF AEAATT @
rwE s ag & 9 fe IEA
fIe AT W) ¥ 47 T F AG A9 AR
Wit Tk fir 2o wraEw & FT & fean
g | 9 o AEr faea oK
AT F A g ST AR I AT
$29R 1 I T AT § IAHT (RATE
e & 1 sefad ww T & A sl
axdd | Kar wgar g g fwowmw
% s fafred ¥ 3 woAT {5
oW WA fgd 6 28 wEEA &
FACE A4 T TR )

W ¥ arx & v & art # wFA
ST § 1 1 A T e
s g 3.9 W 2 AT TR E )
g cRqE AT RIEY E IAET WA
¥ qar w=ET § 6 39 TR A &
WiswHair e mf &
wfedt 3o & owd gefr & A
Fra Ta w gzdr AT T E | TwE FITA
# oy auwar § e RTEC A g o fem @
f% 12 TR ST T THT LTF TRGT AT |

Shri Manobha: Shah; That is world
price; it has nothing to do with that.

(e mta A 900%0
sfr femes fawet & ag @57 7@ 400 %0
wfy fre fawdt 21 fom 1 &% e
FEA & | WIT AT 1 2 TR I T TG ETE
T WES § IW ¥ g7 afz Wy e
1 fewim w1 A wifrw wXA 3w
¥ SEET ATAT 1 oY FTEE E0 AT AT
T TN AT AT I FT A AW G
frgaEaae Az Fat § farwre
frm R TR AN AT O ¥ v #
fewre s fgr | 3 o fea AW
JeqTEA AT W TN F O 9 A
aom | wrer @ wreafEd o wife-
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o ¥ & 39w f o qgar I
WRATWTF 51000 $ATTo K THA-
§1E %7 Zrifz Sy T e & ag
Frvwew @ @

st wieTe s AT o IS
wERT wEA § w0 A g1 w1 fey g

Fareayt watd : W T @R
@AW AT | AT
ST AT NI WTOW 6|

st slAeTEN T (ZTTEm) ¢

e wT AT e
a7t w1 ¥ ey § wyiew gEw A
Wt gz w1 wfaw & wfus s
oA A AW Q¥ W A ¥ A
gt ks oz arforog fwm o=
#fetr @ 9T T T & o A
gl T ware A AW W !
WAk @ g fawm gwamT
wfas & wfaw * % gwr ¥y
N g Wi sgEeqr & ag ow
afre of fegemm &1 @ gg
g IEw Wt gETh sfew  spEew
9T T[EA K WHT U ¥ A
QA @ T4 awt § WWE ® oW
o ¥ft & SmEa T IwE T
wit o T 2w fawm & s
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ol WieT Ar AT (F12T): I
W gAY wed ¥ AW @t qu wv

wamafa wgwa ;T W@
oq FA @M ¥ AEEE awer
OO AT 9T FT )

I |
[Surr SEam LaL Sarar in the Chair]

et
17.29 hrs,
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[ sz 2]
fo? & af oz € 5 a8 &w-
oW sfawc ¥ A e SgnEr
a7 W fawra £ ®H F TG
% IwHTTd #HE o1 a1 ot A7
AR HH q2H | AV OF a1 SFEITEA
T F1 WA g HIT UF
PweEe wRE Wt ¢ 3ER foey oy
Ty

st Aond mE o gAgE

St siXTmN Tw . IR
oy f o Fiw o7 v faEm

“The Textile Committee, a cor-
porate body established by the
Government of India under the
Textile Committee Act 1963, con-
tinued to pursue its objectives
during the year. Some of the
main Tunctions of the Committee
are:

(a) to undertake, assist and en-
colirage scientific, technologi-
cal and economic research in
textile industry and textile
machinery”—

“This is the first function. There are
-others also.

afag & sz =g or fie 77 A
ow wfawe 1w & W -
T W ¥, ww ag & wafeat av
wT af ot § e GEroerd
R T g @ e frmd seere
¥ ¥ AW A TR |

awfr wgeg, ¥ o fr frafa
1 AT & T FOw w8 ORI
g wYfaAl # wmgar e @
W1 WW g ® qEEare S s
F e fram s fag O e i dr
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forme =1 foaie ot 41 21 Jonr wma
FER A # fr N fa g A am
w ®wd w7 §. .. . (sgAwE)

qumafa AgRT : Wi, wrd

ot s{mUTw T ;W@ A% W
T § A QAR WA &7 S Ee
qY TF FEOAT B A FTH KT 20 K
aawat § fie oae Sreee wifew 3
oY g wifaat & W w7 fwar g
THE GFAH H OF TRE 4T 6 THEr A
X ¥ fog | Iwal FrdrE B A A6
21 afer & aww g f ow et A
feard #t aedt ¥ It wraifeaa w3, .

sft aard my : wiiearie # et
=z frar ma &

ot s Ao v Fr T Ad g

gafan 58 crEerR SEe eifas
¥1 OF FF T 97 AR F TA7 qoww
wTAT wrigy AvfE gwT fAate & AT
Had | oF aw W1 AT AT E 0 A
AT arrir R @ aw ¥
wrarg welt o & AN fen & s A1 -
firar 2w amdr § 32 Farwray ) gt @k A
famrorviter 20t &Y Fgraar &= Al
R ¥ T &Y W ST 6 g A
¥ waATaET § N OF ¥R §) @ g
* wfwwfaa 2w § Tv% Fabren W
wr ¥ fag, &Y O gavede A & ae-
qEA H OWHET adl § W o SRR
2 a1 o I wereaey ford fawfaer
M § A aeEr v ok & g
wfwfae 2wt ®) w18 FETRar ogETad |

et wEET, STy S & a A
afer & oF @ T # W EA
effgaT wrgaT ar

-------
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wnaf w0 W9 wE-
u wfeg |

=t i g & o aoE e
& qrgar ar i gury 3w %y wifew
o' wrafire 9w & e o ew AT T
=T A Ty wifge fr fare 3wy W
wreet & | wee gATt Wy fow o
fireft 2w & Sfew garo IO I W A
HETS T ¥ 33 war & ay g faan e
arav w1 e fed gy e few 2w fare-
fowramlt w7 3 w9 =TT A Aw@gen
arfgd | ag v g & i gfrar dwmo
wfrdfrr aga samr w@ o &
iy sferafire w7 gwifasn vt & fag
B & I T orEvmEaT ¢ e gw e
2w wey o ¥ Wi Aare ¥ fe gad
Buit % oy firs wrer g3 Fadaf g o W
oyt @ qTAVdEAT §, 9UR qre 6
&3 Wt o 9w 9% Wi wi frofy B

% 3% gu A F Aw we vy ek §
2979 (ai) LS—10.
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o THE T T W § | e oy
2w # awgret i w1 A T
fmr fidte & 3w 0 = fad gu & o
afgr & fF dd 1382.7 wOw
Y A 1965 F guT WYX 1964 H
1334.4 U ™Y M | TR A
PR AR 48. 3 1 W QRO -
Far f-gwdiE 807. 5 FUT 1 1965
# &t 809, 8 FOT KT 1964 A GUT |
¥ T & W19 39 6 g & e
# grd s gur @ SR oRmrE w9
guT § 1 IFT ATl & rOE @ ok 0E-
9E # fETd F1 w7 gw & JY qn
f orgT A9 64 T A 524.6 A&GT 65 F
575.2 & | Toy wrfgt & awav g fE
g7 TR § gEwe H o sarer
w R R W RE WA
e ¢ afw A fmowmer
g g wy ofge g fe
g% wyar uiww 79 FT @ § W we
& ot g7 ®1 W T e A A @
g

W s fafred & @ o § )
% &Y FAEyHTE S w1 g W
o R w ) ww W AR
= ¥ d A wnft § 1| oF e
™ W v gEt st e ok
Fra dfew dzw oo dod, T ¢ TR
& sk Wiy £ | Ow G T
w1 wgi o warw § w7 foR § oy
w1 4w 6 T 9y e fam
o —

“The number of export organi-
sations established in India is
very much smaller than that of
such bodies and organisations In
many other countries.’

I W A 9§ ) ¥ 18
0% A geqd § 1 YO g
SR g 1 o ks o
g e s Ay iy e
freged, fwd o gedrdd o7 e
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[ wvg )
i averde grar ¢ 1 faaeh & wfaw s
we grft o 1 dweE s |
Y g
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u¥ft oF FAE dorf 0t o1 | fedE
wtw @t T W W g S
ifew s & 9w § 1 97 FE 106
fawfedt ot § | & s g fe woE
o fawfoal #1 swifag w5 s
TaT w7 &+t werd wg o w3
FATRT AFAN AT | IE Y wwE A
yer fawfor og & & o5 F=ife
ar¢ d wy fear smg wEe & e
¥ fag w19, &1, Wy W d=% & fag
@ FHifed @ ¢ 9@ ¥ w19 A
% qgan § fr vt a0F & gew e
d7 zi=1, @, W, greEw, SWET,
T, W WK e & g oft sfe
W § afr @ e awifaa @
= |

T < 77 & s G g @
TS AT HA § 90 fewna dieit &
aga & woAfedE & quwogm #
% w19 wferd qw e @ Wk ag
wTeEE & AE faw § | g faer ot
Tt WY AT S § G goe
w1 %1 fovFa gy & | q€ TAEE §
f& s &1 @ Ia s arfEg
o 7 N s weEr & faen
anfgd | Gaaare & fog WY wiftre gfaamd
grfrafeet « o gfirard o @R I
§ =2 i 7€ & | avg A A e
¢ o g & feed & | QwmdE Wy
T 3 & fau wmws § fv ok
gfaume se Y o | weeT Gar W
mar § fr w2z 3o sroiitem F e ¥
wg |l a0® ¥ A gwE W
W § ag WewT qaewd gar g |
frew Q7 of gu = W ag ¥
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50,000 W1¥ A W A qg WS
qit g W) gH e w f5d om0
wafay fadwi #t o1 gk 7@ & awE
W 9T IEE1 3@ & fAg o el
& 98 W= g1 WX @WE & aTHE
AT AW iR T aXg 4 wweved
A= g & qw A wfaer &1 afa gt
& | gaetved ar gt Frverar & arfm
wrar § & waa gare gw #1 wfawr &1
& W ) wafae v fAARA g e
AT W AT EW g Wen 9 99
¥ WV ¥ STET STTEE WA 8T
TEATEAT § | TOEEE ®1 agrar a4
& fau Wit s far s sfen w=ife
o AT AT gy ALY I oY Arge wrAy
w1 ? vefer TR W wE A E
foq wamr gfaad 7 SweEgA faear
w1fgu | G WTREEw ¥ g At
st foaa g =feg

wTS 3W W A0RE TEW & gonEd
w1 Y FT A ATAEAT & | Ieg gL
AW & g H WA =T § WX a8 F S0
aga @ 9§ fag ey § 0 9EE
T QN g ¥ e emfE @
AT w1 v faaee @ fE s
TEH WX WrEwES AW Al fE g
¥ ¥ AE 9g @ & 9 A i g am
¥ Iuered 74 & fAu gawy vl w2y
e fed 1 A% owd Ay glaar g
TF A ¥ qE AW oY g aw &
FET W AR & 9E AW WK §
¥ v e wwrET & W " O
& ey # o o @ § e g afg
TR | IAH FAIEA ¥ TEA )
sifF g w2 1 S FET A A W
Wi W & i g &
TW WL A &7 wifgy Wi T S
e w1 wEEer vQ ¥ g @ W
e AT =Ry |
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Tg Famr w § R T S g
WSt § € e gad few aw & -
T F g0 ¥ 70 FOT wOF FT AT
AT § W6 AT wTEe SRR
¥ Tt o & 1 Y@ g A1 70-80
w2 T FT T I A gun § greitn
R & GFde ¥ qEnE w10 w1
oF & o g | fed s W g el
Tt 269 qIIE GAREE AR W
w19 Wt 269 aradE dfew o A Wt
E @ wi fred o w7 g6 19 FOT
Wy fayr § 9@t ™ AW 12 FOT WY
g far g

I e ¢ e ol & e
B9 W1 SUTET 4T 37 few wifE w7
¥ ®7 75 & g0 wfawa 95 Twr &
o fF &el ¥ qoT R § Wmit &
a1 gt & W I ¥ 7w g o §
W T qF @, TR A AW, T
®TET g1, 75 ¥ 80 SfAwa T i §
Wl e &7 s amIET ¥ qe g &
gafan A frdea § s 97 =t gefaa
@ ¥ fabr ot 7= snfode a@
#1 TOF W UL L2479 AT 910U )

ST aga | 91 § foem fF awa
arey fre vfma, 9w wit fafem
ez ¥ #1eY £ 1 st gt 3w H e
| } wHEA FTH AT AW §, AW
¥ fa, $o &, g3 mie, e
TEH, Tafags G, a7 qve e W
T ¥ OF AgT ey fnz §, Gt Wi
aga & =t & foay fwogee 3w o§
TE AT & | T a6l T e
st =vfen fF gurl o et #r e
£ ¥ ek

avt g FdiE # i fors fear mar
t fr 7 ok offmm & sede

AT AT AT R | AGE @ A
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et & ot s arfeeam Wik o ¥
o ¥ wie gw o wory § frdwit ¥ o
FOL 2w ot mrmTy fwy § o wmy 0R
FEEWA 9 4T & 39 9% W g
T AT AFEY | T T A 0
fs @ swidvm & @ g¢ g0 wo
T W S G g Awi W w
W ST J2r 49 arfE T e
=T o f g3 G FCIT IF @R T
Tt e afrgE wwe A qw ww )
I9 TIF FATT SqH AT AT

w fod § e & fdquee &
Ik # ot Fg1 mar @ & werow: IEY
wgwa § 1 & T A e fod ¥

& %) " grm W agd
!m‘rfﬁgwﬁﬂ;ﬂmlﬁﬁﬂﬁ
& oA qE W Ad A g
o fr zat 3w wmm o A K 0
wwfae g w72 Y fidqomw §67 07
®rf wogl I A @ W W AT
Fak e AEE AT IR

A Ny A H o5 ger 1A
F0g wn #1 Fq fuifa fFn omn
& wafa st 7T gt WG = @
Y wfey Afaw ag w1 g F
T & W AW ACE 99w g A A
e A g, ¥ AR & W AT
s T fea s, s SEiE F9
¥ fau o1 gwr wn o am ¥ fag
T AF T A faaT AW A AT
a1 qfa AE &1 AdEr | e am
UF WG A §, FA AT HrEAT OF
wedt T & Afew mat & qfT g
ot & wEvE § ol w me A
qft 7 &t o feelt o o T ow
@ am g

w7 & 59 ©re € avw 9 g o
e & gafers Famar mar fE 1383
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[t #ve eveq)
FOT T4 1 GRIE &7 1965 ¥ gur
ot fs &7 64 ¥ qerad § 48 wO¥
SURT @ e IOR & gEdw # W
290 0¥ ¥ ¥ HTAT W & O e
1 64 & gerady ¥ 24 wO¥ W
o1 1 Ffemmr o T 9z w1 o
R @ w3 o W e s fedr
ATET ¥ Wi = & ) e g
& w1 ot v fen § g o fred
9t & 105 FA¥ JAwET & 1 MAAR @
Wﬁnswﬁ;wﬁﬁﬁtlm
T T SR pir fRE
T W #, Foreey gorg ¥ ot qwE
¥T Tg AT TOAT AEL & [eH) W T
arar § 1 frieer & R v o
& {7 & fag aga r O gt Aw
# @ wd rd, afe o Y Ew @
w5 frgrar a9

faamer & o g wEaTRwT A 7
Al far ageft a1 < &, wifs framl
# &f & A7 7% Ew w f @
# o & IR guar @ ¥ 1 I e
¥ dgd REATAL FT AR { a1 AT
T wrevgs § | 59 o ag awh
¢ fr g oy 3w wdaraT A e
T 7917 | F1gT § 9 7 H gw ot
BT €07 ;4 w7 §, ITH FH gAY
=rfgg 1 Gar 771 97 & gu AT A
TIT AR |

¥agar g f5 33 #) qgiar 33 &
fa 9t agq & qa goeEw § R
gaqry w dedmt, 9q &1 quAar
arfgg, arfe o & &, @1 wER
¥ FO-FR a0 IgT § | §, 9
aF fs fafgy Sr9Y & a1t § w0 feala
g1

wrgt % 21w wwA wrgwag g,
# wgar argen § fr gwwy famrfome
1 sroifae wdff fear arm d
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wwmfa wgg : @A qTe Sy
forre ® w97 W & FT |

ot wig wwew Q) frez ¥ # o
gt wT a1 & oty < e F @
T

samafe wgven : Y, W & e
Hamecd

ot wgA erew : IfeE &1 AR
g g ¢ T gk 3w ® o sfade
EET §, I7 %1 S faar o,
#feT 70 g ¢ fr 2w w0 @
fd M w8 aO% ¥ e
& feqr smar 1 gafeaw 2w fawr &
&9 1 IrTEw g TifEw

&frw ¥zq TR AWF F ATFA
b a3 wARea § @ ¢ 0§ swEar
g fe = g a1 e, aga & A Afew
dzg gre A9 w1 A oA § 1 omw
A gFATT A R R, Ag gW & WY
& miE & a9 | Gt §
2T arE T @ E—few 7w Wt ww
REM AN IaRE W
fau o= AgeT & ¥ wow ¢ 5
#few o 71 o8 q% ¥ I F S
¥ fau afwa w2w o wfen 2
A I 99 @ E, ITFICF TN @AW
Far wfge, A% ag wTgIT a0
W W garsrEd # gafa s
ECuil

1753 hrs,

[Mr. SPEARER in the Chair]

gz ifen sWim 1 oW AR
=8 a7 ¥ g Sifge, A ' oW o
3 qO% ¥ A & wWr @ meew
driie w1 whwa § 1 Wi w1 e
w1 feray m, o fir oF oSt T o
#fer Sawt agg § AT @A QW
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agar o s w0k g ) wial W
wgdl, W1 ¥ 6% amfen w1 sam
ag m g 1w e 1w q, A
ami # oifwe fag s w@r A,
afsq ma faasra ag & fe we w1
wAsgAT §iie & fog gererT & qg
w13, A waf dife = fas@r g
FHTTEIT Wi £y AT ¥ dw W §
Fo qto # ¢ faafes ¥ oft fawwa 3
wriz ¥ feama og® WY ), 9 f ww
1% 7 7 § AT wwRrEe W 9k w
AT § | FURTT BT TR §F A AT
arfgy ot 27 ifor sWRwA ®1 W
faafed # 1§ w=o1 a1 wI"TN
- arfgy, foad e = fowra g @
a% 9T weer=re WY fremar o a%

wiEgar § B 9 X AEqr

& amm g fw
e wiee 9 /Y OF WY 9 ¥ swaear

ot mmt (2FIRA)
wae wifos g o ?
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HIXTT W WHE § 8T 7 FOEAIC
T TTH A% 600 FAF WY ¥ 7w
Freft ft ¥fieT wa oy ay W 825 W
wa ft mf § W Ay foni-few wer
wftd 1 wiwn fdmy we ie
f0w fawic | w9 gw R R
v fafreft o ot o qu @ 1 g Y
ety § i ot e mg ol aw
ot ot fafredt W a0 Tt W
FX R #§ wgre gl 1 & wimerfoet
& ot wg T § 3w ¥ wgm
wt )

ft o feum § o wiw w1 R
wror § 1 & ¥ #T aTs W g
T g s & g g o et
fafrezt &t g Wt 99 7w T
WA AYATE | AT R AnfEy ?
wrx g ¥ ¥t & swry # off ¢
8 @ € T A e o e
wfgy | dwex adg B o wama
% T X fFaTl aF qgw oy
wfgd

TR W TG #rr Wiy fe
&Y 39 & oeet § o i # wwe e
IH & qTH TEATX ¥ | HHTC W AT
AT 9 AT KT ATGY | ST ATEw
wrr e &2 go &, & AOeT w1 ST
at foore 3 &, 9w fe gw fer & Sy
g farETa 1 A wgd § 9 g
w1 faw for 3 & fe oo gt
sAAnfemfe ot i m
o & w1 e AT § o & g
e FTd @ 1 T A v A
9T AT AT a1 A a7 wderan &
TAY ®T FF GT | A AT qfeA
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st aedvrdt fet (1)

wETH AR, AEAT X ¥ e
&t Wy W w T faar—ag A

frg ot am @ § 7

oW WEEE W 99 & Al
&= g

1757 hrs.

RAID ON ASTROLOGER'S HOUSE
IN DELHI*

Mr. Speaker: The House will now
take up the Half-an-hour Discussion.
Before that the Minister wanted to
make a gtatement,

wt Ay famd  (FiR) : wew
qgT 1 AR ¥ 4g WA TG
et g 7

weuw REEy - §fF EE-uT W
femw @ A ¥ @ & wwiwg
A g AT g 1

The Minister of Parliamentary
Affalrs and Communications (5hri
Satya Narayan Sinha): Mr. Speaker,
Sir, with regard to the subject matter
of the half-an-hour discussion I had
promised that Government will make
some stalement. In pursuance of
that, with your permission, I am
going to make that statement. The
Home Minister has writien to the
Speaker and, earlier, to the Prime
Minister, in connection with the sub-
ject matter of the half-an-hour dis-
cussion which we are taking up imme-
diately. ‘The Home Minister has
categorically dealt with all the points
raised in the various statements made
by some hon, Members and has spe-
cifically stated that:

(i) He never interfered with the
execution of the duties of the
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Enforcement Branch offfcers

in the case against the firm
of Shri Chamanlal,

(ii) There is no truth whatsoever
in the specific allegation that
he used his official position to
have the case against Shri
Chamanlal suppressed.

He never asked any favour
to be shown to uny one.

(iii

(iv) He never suggested to the
Finance Minister that any
concession should be given in
any particular case or that
full justice should not be
meted out in any case com-
ing up for his decision.

(v) He had nothing to do with
the circumstances which led
te the resignation of Shri
T. T. Krishnamachari. The
resignation of Shri T. T.
Krishnamachari arose out of
a memorandum submitted to
the President by scme Mem-
bers of Parliament. He had
no concern whatsoever with
the memorandum nor is there
any truth in the allegation
that it was he who instigated
persons affected hy Shri T. T.
Krishnamachari's finaneial
measures to bring forward a
memorandum agairst him,

That is all what 1 have to say.
Shri Sezhiyan (Perambalur): The
Leader of the House has read a letter
written by the Home Minister, Shri
Nanda. Sir, I want it to be laid on
the Table of the House,
18 hra,
Mr. Speaker: All right,
ot Wy fema : werw WEew, 4y
i s g Ty . . .
W RERT A wd O
fis x@ a%a wmET der § W AN Ay

‘Eﬂ}:ﬁn-ﬂwr Discussion,
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e 16 A § fowr oF-uF A
A A a3 E 16 H & WA
6 dgifas g ar 10 F1 T A
& grfr 1

oft wg foerd @ & fod 15 fre
qma

W #gAw ;- W0 15 fae &
ar gad w W ag frer w@dem

wit vy femg : & s qww A
M WY FT SWTETET T E |

frreamd gfz & frdt ot & 18 aw W
w F ¥ AT o o goee #
W ww wfagt § Frf sraderizar aff
¢ ok fom i & Afe Y fear
g & | o ag @ ¢ fe g
7 A Y T gF a9 et
& §7 WY STeAT | 7E AT ] A g
awifar § 5 21l 7 o i amt
T art | A T § & o sfagt
& feaml O @ T wifadt W oW
Ll i

CHAITRA 3, 1888 (SAKA)

Astrologer's
House in Delhi
(H.AH. Dis.)

AW FTCATEY FT FATAT I7E WIAT R |
wifet & faAt & g7 WY o QW waer
a1 gt oft, o fafaer safier gy wmar
forasr A 3 “oegd” o Tw w
U I TR A F IR W A0
9T qFT FIET 97 (FAAA) W WY
AT 9 FEE @ WOR AEE e
=t wfrgw F At ¥

Shri Kapur Singh (Ludhiana): Sir,
I want you to give your ruling on
the point whether it is in order and
whether it is in accordance with the
Rules of Procedure to cast insinua-
tions on an astrologer and compare
hig with Rasputin. The astrologer is
not here to answer those charges. I
think the rules require that he should
not make insinuations of this type.

ot 7y femd ;A G A

TR

T® AAAT qOET ;AT gAA I
amy aff 3, sad afaers T ey
TS | ’

ot wq formd : & At Tepd & AR
Avg@g

st warw foromer ey (sgwm) -
et agt 7 &

ot vy fowrg : 2w ifad, weaw
wgeg, & wegd o=t wT @ f
Wi whtg arr aRefT 1 oAm ¥ @
g

oraTertfeaT fkfrer 18
& e W Tk At o frmr B, & 9%
FETGATATE |

“The mystic atmosphere which
always prevailed at the Russian
Court and the constant fear for
the health of the Tsar created a
favourable background for the
appearance of such a man. The

eventual improvement in the
bealth of the grand Duke Alexis

774°
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[wy foma]
procured for Rasputin a com- & Rt TR X TN o R
manding  influence over the .
Empire.... No important nomi- W T Ef SUR I

nation was made without his ap-
proval and the most unexpected
people rose to the highest offices
as a result of his influence,
Rasputin wag too ignorant to have
any opinion on political ques-
questions: he was in most cases
a mere instrument of the re-
actionaries,”

A wew AgEw, Wk gy §
W o wY T@Ar wwgar § e g e
wfadt & wfe— gfrar § oF
ware w1 fawg a ot § | 1§ ok
X® weavg ¥ qod avre A § | 9y e
w fatr frar & e o afert & smy
rf T W A @} e Ay
W wedt gua wwr @ W we ¥
WTIT WY T ST gY & O gEl %
e it wY gfere & aro wiw
w0} @y §, @ e g F, Ao ww
& fs soore o o Afeeen & o Bw
w1 3 Aferar § T OF T W QI
t

oy faeg a7 gt ATA §, SEw
wt ¥ g faegw am | @Y oY
wifen & 7§ wa ¥ ¥y T W feas
N—fr ¥ W sdifoedt W § e
wut i % w19 wEew §oar gt )
A ey u fazdt foralt & ot o
w & e & #¢ fawdw 78w, W
A ¥ A w1 et faaw & w19 wvw
¥\ fer T ae g fed O o3 faw
TEE g Ew w e 7 b
e Wi IAE g frww ¥ 8,
afef ¥ & grarg SHAET # wH]
iR e wT t ? St
g & 3 & I A o fe
et sy & S & @ R, Wy R
Py we Wiford | g9 a1% fasy s

Zfey & 9% THIC 9T W BT AT
TH—siret 2w, o fr gaAE T O
I & &t #Y &9 &, 3w ¢ ft e
T |

9 aw g0 g et s G-
¥z TR ¥ wfwwfa) ¥ aa o
qM ¥ Ag TTw =EgR fear W)
IR w5 g w= g O g
M W A AR T §, I AT
oy Afad, st S wowe w6
IH¥ 1T Tg ATHAT IHAT @1 AR AR
ag AT frslt | W Al wEET Wy
R E—® TR N Ty e F A
§ o aw ¥ AR ¥ e g o o
vy ¥ A SUTET WeRT 9T—WH S
wa ey &, ag wiod aHA W
® ug wwx freft fs Smcde o A
wTE IR dvdw gar fad i ¥
o wifr whefal & ofe o
wiforer &Y 7€ fie SRARTT & FW oW
forar a1 W ¥ W A R O g,
IAE GTO 68 ¥ WAL, AT WA
ot ¥ g aoR ST w7 R W
TR A T F IW AA &
o= §9 wpfeda fawe wifgd, ag
fee & o, @ a<g W AT g AR
R 3% I I g T ¥, IR
aroe ok @, 7 qF wa et 3

ot am & ag frier s s
g 75 N s wgEa ) o oK
F7x1 A" * AE fowr 8, oo qe
o arEA wT AT ...

qw R T « Tt fraa g ?

ot wy fmd: @R fod @
ar w1 o aw Afe ¥ fod
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w A AW @) & 1 afa) # mfey #
&3 w¢ gy =€ W W w wfAE &
agt ard § o o At o g
1 mx fadt AT R T
#ii e v suTe W= a9 w1 e
WAET §, WY T % § | wfen oF
< # o T g 5o oag AW
w5 & 5 e 2w feurddz % oW
wfuwrd ¥ W@ @ w qEwn N 4,
ot ot o & gAOW & AW 9T 10
are & wivw e o § 7 o & ag
@ § o fre wwh ot oy <
R TERT AT T AEY § | WO TG A
T § ¥R W @ A ww o A
afgsrd 1 a=st &1 0% g, @
warer wvar fF g@w 10, 12, 15
ot e 3, 7y W dfer wERET F ag
wat & Wk | & o @ ad g ¥
wTdr § 1 g W wgy o § fe e g
w1 zwre forw gara ¥ § 4y aga w
facerty 3 ey foreft gk B YT SN et
forar & @ wriw ATF F wmaw @R
ae & o Y o & 0w et
wgrea & ged f g § 7w faw
wET @ o gEx ww fwm
IEA @ A F A A A g ?

7y ot g1 o § fe di9 geTas
s 1% firr ot A ¥ & qeg AT
farar a1 1 &1 wwan § s wfasg & At
# wiifay ¥ AR H T @ AT I
Wt T e G fren @ @ wg
ot & | s ara oy 2 fE s Ay
@ fe o A R aw ¥ ar v
Fg ox W e Rl g @1 W@ Am
A Fwr arw ¥ ar wfgy e owmr
1y " dww w3 ¥ AR @R
uy dar eyt ¥ e,  wd A fe
fr S & wew § 7 g Ag F A
ad § @ @ F oy g wfey o
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wa & & wgwm fr o oA oW
W § W suyrT § IO wwg & I
™ W opwy o figr § o6
T e Q@ § ot =y fogrr amgy
8 1 wfawerd & o |1 g Sy Ty
¥ fag &7 o adi wfed, & q Wl
¥ w g1 e v ag § e oaaE
e dzw SO wrE w0
& g g fie g @ Ao AeE W
& oY o ga oY "grfas o A 9y
w wigmfa ® gamar s s qagd
st farer welY § ForATATS ATEW IAET
it TATAT ATY | FTE ATE ATHA W )
& &1 wigat & off wivt wME § S9%
Tt # @ @ 1 A sen ¢ wife
FOTHTAT q1g9 & fereTE S W %
I7 ¥ Ay a1 TAT A A i wfa
% 3w wyfave ov gEme fed 70
Afe g § AW 9 WK WRTT
fadedt wfiwgm & a7 9T =T W
W ETT FT R E I AL H i g
arte T T iR | wafag & aro
ATda win w5 g e ag v § Wi
arw ¥ fag &are §f @ afs gt
Iw  H GETATT KT ATATACT WTAN Y
aw |

Mr., Speaker: Shri Manoharan.
Only a question is to be put.

Shri Mancharam (Madras South):
Not a speech?

Mr. Speaker: No.

Shri Manoharan: All right, Sir. I
will be satisfled with putting a ques-
tion.

I must first say that I am thoroughly
disappointed with the statement given
by the Leader of the House. 1 request
you that the letter written by Mr.
Nanda should be circulated among
the Members of Parliament.
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The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): 1 have no
objection in placing the letters on
the Table of the House. [Placed in
Library. See No. LT--5876|66].

Shri Manoharan: I want to know
whether a family prohit of Mr. Nanda,
Mr. Haveli Ram Joshi who was
deliberately cheated and misled this
House, the sovereign Parliament, and
you, Sir, the presiding deity and
thereby the country at large through,
with audacity, writing a letter to you
which is wrapped up in nothing but
falsehood and terminological inexac-
titude, who is worth about several
lakhs which is unparallel in +the
history of prohits in India ang who
is still using his astrology as a
camouflage, bringing pressures on
Ministers, especially on Mr. Nanda in
getting things done; (b) considering
the fishy nature of this nasty
episode . . .

Mr. Speaker: How many parts are
there?

Shri Manoharan: Only (a), (b) and
{c). That is all.

(b) Considering the fishy nature of
this nasty episode which hag its
tentacles sprawled over many many
Ministries, particularly Home, may I
-equest you on the lines taken by
Mr, Madhu Limaye to advise the
Government asking Mr, Nanda to step
down whose Ministry is a pivot on

which the entire administration
revolves . . .
Mr. Speaker: The hon. Member

should appreciate gnd realise . . .(In-
terruption).

Shri Manoharan: I am putting a
question,
Mr, Speaker: If that question takes
17 minutes . . .
ot wy forwd : 7 TEWT qTER K
At F @ e wol v @ §, Y@
TR & ad O |
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Shri Manoharan: . . . and ordering
for a fregh judicial inguiry which I
am sure, if conducted, would reveal
shocking mysteries to the nation; and
(c)is it a fact whether the Alps
restaurant situated in Janpath Road
wherein an  European Airlines
(Lufthansa) occupying a portion on a
disclosed rent of Rs. 500 only which
when investigated by CB.R. was
foung out to be that a bglance of
Rs, 5000 is being accumulated in every
month in a foreign bank, The famous
asirologer in question has brought
pressure on the Government to hush
up the whole affair in favour of the
proprietor and to get a passport to
him despite the objection raised by
the C.B.R.

Mr. Speaker: If I allow every Mem-
ber to take as much time for a ques-
tion, then all the time will be spent
on questions,

dfmedt Twgerd g (9TT):
7y fowd amgw & W W T T
ot o wE & oY s fear § SwE @
T § i G W F909 9T IS
T 9g= ¢ 1 v o faddht ae
ot g fomd aea F 9 ¥ 9@ 7
@ WA e qw @ g T & amen
g g FF 1 a A A A
qeg &t arg ek W1 w g ?

st gre o famdy (sfarentar)
qzg fare aw 89 faerd amea &1 waw
AT | 39 ¥ 771 o F7 #@1 9§ ITH
T T § a8 w9E A g W |

AEON HEET | W17 49T 84T S
ey g7

st 1o Are fardy :  fafafaad
fearad &t gz g ot w2 ¥ Afar

wom wiw: s @ fafree
qgT F1 AT ¢ | O aved w9 fafret
gEA ¥ g W)



7747 Rzilen  CHAITRA 3, 1888 (SAKA)  Astrologer's 7748
House in Delhi
< (H.A.H. Dis.)

&1 gro Avo frard : gw T fire
& gHq ¥ | A6 A oAt 9 W ?
saifodt a1 Se% w2 € W &
foem g ¥fF AT S A ET R
X frar & 7 ae w AR @ feam
w5 aEer qEde SR T
ST gEEr a1 s # nifaw A
g 7 ¥ g gwar & f gw vl WY
FET E W A IAET W I EFAT
g &1 | WEg I gdr ¥ Har W
? | O wdET S FOEET A
& faors wwen fear a1 s oww
FONETN §Ed I8 fAu w=8 @1
LU S

st wy fomd : 7g ¥ @ A A
HU® L W g | 9% ww wr §
T Za g 1 ¥ s g fF g
qEE F A F AR A= AT A
woEr

Mr. Speaker: Order, order.
N. Tiwary.

Only the Member who is called will
speak and nobody else.

Shri K. N, Tiwary (Bagoha): In the
speech that Mr. Madhu Limaye made
the other day and also in the reply
that was given by Shri Bhagat, it was
said that the premises of Joshi
traders were raided. May I know
whether, in the course of the raid,
any incriminating material was found
with the Joshi traders?

Shri Sheo Narain (Bansi): May 1
know whether it is a fact that the
astrologer in question has written to
Government that Joshj traders have
no business relations with Mr, Chaman
Lal and also that they have been
doing no business with the Govern-
ment or even any private industry?

»ft o ATe fremewTe (Fifiramoe):
ay fewd wgE & Afrrar w1 wame

Mr. K.

IEAT § | T g Afawer F AR
gfmar WX & frogre Wl #1 |1 %
agt @ ged ¥ afd s ofafad
¥ ¥ wifrem wrofer i 2 @E D

oft wrwfirerre wtadt : fore nforer
ag & gawen § F g A FRe
G & fog wrdr § 1 AW ot 7 9w
fem & ved oft aifes §

wtaw WERT : WY wATe E
FEAT 9ET £ 7

ot wrwforere wtedy @ A oo &
ToF & WK Hi AT 77 e
FCA FT AW FT § AHETS F AT
w1 wifew Y § ghr awl & T
frar &1

WEIH WEAY ; WIY AT G S AT
T § st

oft wwfireme Wit ;@ Tl
¥ g fael # T IFAE § | TEATH
wfae § fr wogdl & 7 =1 &9 §
T A% IS § |

Mr. Speaker: Order, order. 1 will
pass on to the next. He has not
listened to me; it will not go on
record,

oft womforame Wi} : % * ¥

Shrl Kapur Singh: Having no desire
to probe into the doings of an Indian
Rasputian hobnobbing with our Cazar,
the Minister of Home Affairs, I mere-
ly want to know whether Government
are aware that the raid on the
business premises of Shri Chaman
Lal and the astrologer's house
was made after the business pre-
mises of Shri Ram Nath Goenka had
been raided by the CBI and that Shri
Ram Nath Goenka is an intimate
friend of the previous Finance Minis-
ter of India, while Shri Chaman Lal
is a business rival of Messrs. Amin

*Not recorded
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Chand Pearey Lal and Messrs. V. D.
Swamy & Co. who are also intimate
friends of the ex-Finance Minister of
Indla, ap is apparent from the allot-
ment of very large sums of foreigm
exchange, admitted in the other
House, ag having been sanctioned to
Messrs, Amin Chand Pearey Lal, des-
pite the fact that many cases of
foreign exchange violations gre pend-
ing against them.

If this is so, do Government see any
connection of a retaliatory nature be-
hind the previous action taken by the
Ministry vt Home Affairs against Shri
Ram Nath Goenka and the subse-
quent rai@ made on the astrologer's
house by the Enforcement officials of
the Finance Ministry?

st aoae fw (Frar) o weme

T, & a% § T37 99 wEwW g e

w1 W ¥ & fa¥ go g v fh

¥ ¥ ¥ xw wgar | & 9 g wET ag

oY W S XD wTAT FEET R

F Wik wy fired T g O
wfas o § %@ @ § | TN
ot yew # e T 5 9 Wi
w3y &1 eFE feq =Ty, qEw 6
AW &1 wHrar fawgy omdr, THT F7 wEET
fray IR, ®w WY wF w1 T fean
ATH | W A BT W SR T
o1 39 g agt agw N gk ¥ 1 ST AL
oF s 9 ¥ TR 1 gE W
wfe sfay & dfem &, gasft oo <fe
Wil degfa & frats § oF fodr g
AFE F § gaASr W A A A
TR A R g g 5 wer-
AT A Y, AT ToU g | & &Y qral &
fera 5& §® 9o 71 W & ww S
¥ war g 1 & efiwe wrgw ¥ arden
FaTg T wr g A e { A
TR Y w62 ¥ agE g
arfgd 1
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= geA T Toam (¥me)

# ot oF wa s A o
Mr. Speaker: There are no other
signatories. Now, the hon. Minister.

Shrt B. M, Banerjee (Kanpur): 1
had also sent in my name.

Mr, Speaker: When?

Bhri 8. M. Banerjee; The slip has
already been sent to you.

Mr, Speaker: At this moment I
might not allow. I think only Shri
Indrajit Gupta wanted to put a
question.

Shri 8. M. Banerjee: My name Is
also there.

Mr, Speaker: All right. Let him
put his question.
Shri Bhagwat Jha Azad (Bhagal-

pur): I would also like to put
question.

Mr. Speaker: Yes, I shall allow him
also,

Shri 5. M, Banerjee: | have already

written to you.

lﬂfmm:mmq“
faferdz wmaw w3 @ &, worw mhw o

st go Mo il | AT qed
F ager femr amdr | I B gea @
wrg |

Mr. Speaker: 1 have already got
this notice from Shri S. M. Banerjee
and Shri Indrajit Gupta,

Shri 5, M. Banerjee: I have already
sent in the slip giving my division
number, namely 462, and alsp my
affiliation namely TIndependent’.

Mr, Speaker: He might
question now.

Shri S. M, Banerjee: My question is
this. Before the Finance Minister
replies to the various charges levelled
against the astrologer....

one

put his
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Mr, Speaker: There is one thing
that I would like to mention. If
thefe 1 no time left for the reply, I
would have Yo ask the hbn. Minister
only to put the reply on the Table of
the House. That is what the rule
provides. If hon. Members take away
the whole time on questions only, I
shall only ask the hon. Minister to
lay hig reply on the Table of the
House,

Shri S. M. Banerjee: I want to say
only one sentence. Before the
Finance Minister replies to the wvari-
ous charges levelled againat Shri
Haveli Ram, the Jyotishi, I want to
know whether he has not gshown his
hand to him; if he has shown his
hand, let Him not reply; let the other
Minister reply.

Mr. Speaker: Now, the hon Min-
ister. '.n-fh

st gvW WA EYW 1 AU a9
et |1 g T g

Mr. Bpeaker: No, I am not allowing
the hon. Member.

The Minister of Fimance (Bhrl
Sachindra Chaudhuri): The questions.
ag I have understood them, shorn of
the preliminary remarks and so on,
are directed more against Shri Haveli
Ram than against the Minister.
Charges have been made, ang it has
been suggested that I should advise
him to resign and so on. Those are
not the questiong before ug now. I
think that it will be undignifieq for
the Ministry and particularly for the
gentleman referred to, if 1 were to
plead his cause here because already
a statement has been made that he
had nothing whatsoever to 4o with
this matter. In consequence, I think
that it will not be proper for me to
go over the same ground again.

It this House is interested in a very
short history as to what has happened,
I can tel] this House that in July,
1965, therec was some Information
from our Ambassador in Iran saylng
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that there were certain cargoes of
pepper and spices which were meant
for Afghanistan but which were being
diverted Into Iran and thereby forelgn
exchange wag being lost,

An hom. Member: Jute also,

Shri Sadhindra Chaudhuri: No
names had ben mentioned by him a8
to who these partles were. But from
information recelved, it was gathered
that the origin of this was somewhere
in the west coast—it might be Cochin
or Bombay. But pursuant to that
there were several raids made, includ-
ing that of the premises of Chaman
La} Bros. and their associates—there
are three or four firms.

As a result so far as Cochin and
Bombay were concerned, nothing very
much was found in the ghape either
of money or of documents. Then a
further raid was made here in Delhi,
not exactly in connection with this, in
pursuance of some further information
which wag received, and some docu-
ments were found. The informant
also gave the name of one Kewal
Joshi, who was employed by these
people, and therefore there might be
some documents in his possession, As
a result of that, a search wag made in
some premises in Darya Ganj away
from the premises of Chaman Lal,
where there were certain telephone
numbers in the names of three per-
sons, all three Joshis. One of the
names was H. L. Joshi, and it is pre-
sumed that that may have been
Haveliram Joshi—it is only a pre-
sumption; the ful] name is not there,

When the examination was made
in these premises, nothing way found,
but on receipt of follow-up informa-
tion, what wag found was this, that
Chaman Lal Bros—on the information
disclosed—had actually transacted
business in two commodities. One
wag zeri which had been exported to
Hongkong and the other pepper which
had been sent to Afghanistan or Iran.
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The niodus operandi, it is suspect-
ed—the investigations are still going
on—was that the zeri had been over-
valued and in respect of that certaln
export concessions had been received
from Government, because at that
time Government was giving certain
concessions when zeri wag exported.
The benefit which was received was
alleged to have been received by
Chaman Lal—the benefit of the export
licences on the wvalue of the =zeri.
Naturally, when the zeri was over-
valued, this money had to come back.
Actually, the sale that had been made
abroad was at a lower price, In
order to countervail that there was
despalch of pepper. There was
under-valuation and g certain amount
of money was countervailed or obtain-
ed by that means so that the zeri busi-
ness might be balanced.

Ag a result, what was found was
this that about Rs, 75 lakhs worth of
foreign exchange wag there in respect
of which there had been bills of ex-
change drawn through banks here,
negotiated through banks there. But
the money had not actually come back
to this country,

At that juncture the Reserve Bank
wanted to get hold of this money.
An application was made to the
Reserve Bank by Chaman Lal  sug-
gesting that this money should come
back in two instalments of Rs. 40
lakhs and Rs. 35 lakhs. This matter
wag referred to the Enforcement De-
partment to find out whether this
could be done without in any way
affeeting the inquiry. The Enforce-
ment Department sald it could be done
and the inquiry woulg still go on.
The Reserve Bank felt that imme-
diately at least Rs. 40 Jakhs in foreign
exchange should be brought back
pending inquiry by the Enforcement
Department, otherwise there mighy be
delay in getting the money back
because the inquiry is in this country,
not in those countries, These Rs. 40
lakhs have been got back. But Rs. 33
Jakhs have not come back yet. But
1 wish to make it clear that the
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Enforcement Branch is still going on
with the investigation, it has not given
it up, it is making inguiries and tak-
ing steps as actively as it possibly
can, to try to find out whether
Chanman Lal could be visited with
a penalty, how many other people are
involved ang what are the means
which can be taken for the purpose of
gelling this. That is one side of the
story.

Mo T AAL AifgaT (FETTT)

I l
Shri Sachindra Chaundhuri: The
other side of the story is this, that

there was found by investigation that
it was likely that Rs. 1.5 crores had
evaded income-tax in the case of
Chaman Lal.

While this investigation was going
on. Chaman Lal put forward, as he
wag entitled to—this was in January,
1966—a voluntary disclosure, which
he could do under the Act wuntil
March, 1866, That was not accepted
because Chaman Lal stated that there
should be certain concessions given to
him which the Act could not possibly
give. The result is, there also, the
income-tax authorities are going on
against him, and there is no conces-
sion shown to him.

As far as my pcrsonal enquiries es-
tablish, Mr. Haveli Ram may have
been or was—I do not say may have
been—was the personal astrologer
and prohit of the Home Minister, but
there had not been any pressure put.
I can only speak from documents be-
cause I cannot possibly say what
happened at the time of my prede-
cessor.

o Wy femd : 99 W A faw
WA A & A7 e WgRY 99 AN
qg faw &t @ ¥

wee WG ;I AT e
W oa § 7 (vowwd)
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Shri Sachindra Chaudhuri: As I
said, I have got no authority over my
predecessor, I cannot summopn him,
call him, nor am I in the pdsition of
a judge who has got to judge between
two persons. My position is to make
an investigaton as best as I can. I
have done it by calling my officers
and looking into every document
myself to satisfy myself whether
there is any noting by anybody sug-
gesting that there had been any
interference by the Home Ministry or
the Finance Ministry, and I make bold
to say, 1 am very proud and happy to
say, that there is absolutely ao trace
of that. Beyond that I cannot say if
anything happened between two per-
sons which I do not know, I cannot
answer that. That is, so far as Haveli
Ram and the Home Minister are con-
cerned, i

The next question that comes is:
has Haveli Ram got tax-evaded
money to the tune of Rs. 10 lakhs? 1
will be very happy if Mr. Limaye can
tell us where we can get that, lay our
hands on. We have not been able to
do so far. As you know and as the
hon. House knows, we in the Direct
Taxation Department and in the de-
partment of investigation are looking
for information which will »nable us
to find thig matter, and if Mr. Limaye
has got this, under secrecy if he
passes that information, we shall cer-
tainly look into it, there is -0 ques-
tion about that. We have not got
that information.

An hon. Member: He will get his
shar®.
st vy fawdt : ooqw wEEw oy
w7 W AT Y7

Shri Sachindra Chaudhuri: Regard-
ing this allegation that there has
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been some arrangement with  the

owner of a building and Lufthansa,
whereby Rs. 5,000, as the amount is
mentioned, is deposited month after
moffth in a German Bank in the name
of Haveli Ram, this is the first time
I hear of it. I do not know anything
about it. Nor is there any informa-
tion with the Government ag to that.
Again, if there can be any :eliable
prima facie information, I shall be
most grateful to any one who knows
about it, so that we can investigate
that matter and find out if the money
is there,

As I said, I am here to cxplain
Government's conduct and the con-
duct of one of our respected col-
leagues. 1 am not here to explain
Haveli Ram, I am not here why he
has done 1t or not done it. All I am
interested in saying is that no pro-
tection has been given to Haveli Ram
so far as I know, no protection will
be given to him. If this information
is given to me, Haveli Ram, however,
eminent he may be as gn astrologer or
purchit, if he has done anything caus-
ing loss to this country, deprived this
country of any money which is justly
due To T, Mw's rigours will be epplied
to him ag agalnst any person however
low or however high he may be. 1
am not forgetting the oath that I took
that the investigation will be without
fear or favour, without affection, but
without ill-will also.

That is all the statement 1 can
make, I cannot say anything more on
this.

18,35 hre.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
25, 18868|Chaitra 4, 1888 (Saka).



